
LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Monday, February 24. 19921Phalguna 5, 1913 (Saka) 

-. 
No. 72 

1.20 P.M. 
1. Oath or AmrmaUon 

Twelve Members took the oath or made affirmation, as indicated 
below. signed the Roll of Members and took their scats in the 
House:- . 

*9 in Punjabi 
3 in English 

2. President's Address 
Secretary-General laid on the Table a copy of the President's 

Address to both Houses of Parliament assembled together on the 
24th February, 19C12. 

3. Obituary References 
The Speaker made references to the pas~ing ,\way of Shri 

Daulat Gunaji G;)wai. a Member of Sixth Lok Sabha; Shri 
Chhotey Lal. a Member of Fifth Lok Sahha; Shri Pishupati 
Venkata Raghavaiah. a Member of First Lok Sabha; Shri Sant 
Bux Singh, a Member of Fourth and Fifth Lok Sabha and Shri 
Kalyan Singh Solanki. a Member of Eighth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

·Shri Mohan Singh look oalh al 1 4S P.M. 
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4. Announc:ement by Speaker - Presentation of Railway Budart 

The Speaker informed the House that the Railway Budget for the 
financial year 1992-93 would be presented on 25 February. 1992 after 
'Question Hour' instead of 5 P.M. as announced earlier. 

S. Papers Laid on lbr Table 
The following papers were laid on the Table:-

(1) (i) A eopy of the Proclamation (Hindi and English versions) 
dated the 7th January, 1992 issued by the President under 
article 356 of the Constitution in relation to the State of 
Manipur published in Notification No. G.S.R. 31(E) in 
Gazette of India dated the 7th January. 1992 under article 
356(3) of the Constitution. 

(ii) A copy of the Order (Hindi and English versions) dated the 
7th January, 1992 made by the President in pursuance of sub-
clause (i) of clause (c) of the above Proclamation published in 
Notification No. G.S.R. 32 (E) in Gazette of India dated the 
7th January, 1992. 

(2) A copy each of the Reports dated the 2nd and 5th January. 1992 
of the Governor of Manipur to the President (Hindi and English 
versions). 

(3) A copy of the Proclamation (Hindi and English versions) dated 
the 5th February, 1992 issued by the President under clause (2) of 
article 356 of the Constitution revoking the Proclamation issued 
by him on the 11th October. 1991 in relation to the State of 
Meghalaya, published in Notification No. G.S.R. 85(E) in 
Gazette of India dated the 5th February. 1992. under article 
356(3) of the Constitution. 

(4) A copy each of the following Ordinances (Hindi and English 
versions) under article 123(2)(a) of the Constitution:- . 

(i) The Copyright (Amendment) Ordinance. 1991 (No.9 of 
1991) promulgated by the President on the 28th December. 
1991. 

(ii) The Representation of the Peoplc (Amendment) Ordinance. 
1992 (No. 1 of 1992) promulgated by thc Preside.nt on the 
4th Ja,nuary. 1992. 
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(iii) The Representation of the People (Second Amendment) 
t4 Ordinance. 1992 (No. 2 of 1992) promulgated by the 

President on the 19th January. 1992. 
(iv) The Indian Red Cross Society (Amendment) Ordinance. 

1992 (No.3 of 1992) promulgated by the President on the 
23rd January. 1992. 

(v) The Destructive Insects and Pests (Amendment and Valida-
tion) Ordinance. 1992 (No.4 of 1992) promulgated by the 
President on the 25th January. 1992. 

(vi) The Securities and Exchange Board of India Ordinance. 
1992 (No.5 of 1992) promulgated by the President on the 
31st January. 1992. 

(vii) The Public Liability Insurance (Amendment) Ordinance. 
1992 (No. 6 of 1992) promulgated by the President on the 
31st January. 1992. 

(viii) The Cess and Other Taxes on Minerals (Validation) Ordi-
nance. 1992 (No.7 of 1992) promulgated by the President 
on the 15th February. 1992. 

6. Report or the Railway Convention Committee 
Shri M. Bagga Reddy presented First Report (English and Hindi 

versions) of tbe Railway Convention Committee on 'Rate of 
Dividend for 1992-93 and other ancillary matters'. 

7. Government Bill-Introduced 
The Advocates (Amendment) 8m, /992. 

1.48 P.M. 
(Lok Sabha adjourned till 11 A. M. on Tue.fday. the 25th February, 
1992) 

MGIP(PLU)MRND-316L&-24-2-92. 

C.K. JAIN, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceediags) 

Tuesday, February 25, 19921Phalguna 6. 1913 (Saka) 

No. 73 

11 A.M. 

1. Oath by Member 
Shri Yash took the oath in Hindi. signed the Roll of Members and 

took his seat· in the House. . 
2. Starred QuHdons 

Starred Ouest ion No. 1 was orally answered. Replies to Starred 
Ouestion Nos. 2-20 were laid on the Table. 
3. Unltarred Questions 

Replies to Unstarred Question Nos. 1-28. 30-157. 159-167 and 
169-230 were laid on the Table. 

A Statement by the Minister of State of Health and Family Welfare 
correcting the reply given on 17 December. 1991 to Unstarred 
Question No. 4148 regarding medical facilities to rural areas was also 
laid on the Table. 
(Lok Sabha adjourned at 11.35 A.M. and re-assembled at 11.55 A.M.) 
(Lok 511bhll adjourned al 1I.57 A..M. and ~-assembled at 12.10 P.M.) 

4. The Budsel (RaU.ays)-1992·93 
Shri C.K. laffar Sharicf presented a statement of the estimated 

receipt and expenditure of the Government of India for the year 
199~·93 in respect of Railways. 

1 



2 

S. Papen Laid on the Table 
The following papers were laid on the Table:-
(1) A eopy of the Annual Report (Hindi and English versions) of 

the Central Warehousing Corpontion for the year 199()..91 
alongwith Audited Accounts under sub-section (11) of section 
31 of the Warehousing Corporation Act. 1962. 

(2) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Warehou!'iing 
Corporation for the year 1990-91. 

(3) A copy of the NotificatioQ No. G.S.R. 14(E) (Hindi and 
Engli!'ih versions) publi!'ihed in Gazette of India dated the 3rd 
January. 1992 regarding amendment to the Schedule 1 of the 
Water Ce!'is Act. 1977 issued under sub-section (1) of !'iection 16 
of the Water (Prevention and Control of Pollution) Cess Act. ]977. 

(4) A copy of the Indian Nursing Council (Pension/Family Pen-
sion-cum-General Provident Fund-cum-Retirement Gratuity) 
Regulations. 1989 (Hindi and Engli!'ih versions) published in 
Notification No. 2-lnS-INC in Gazet\e of India datcd thc ~()th 
December. 1989 under sub-section (3) of section 16 of the 
Indian Nursing Council Act. 1947. together with a corrigendum 
thereto published in Notification No. 2-1n5l1NC in Gazette uf 
India dated the 10th August. 1991. 

(5) A statement (Hindi and English versions) showing rca!'ions for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Board of Examination!'i. New Delhi. for the 
year 1989-90 alongwith Audited Account!'i. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Natiomtl Board of 
Examinations. New Delhi. for the year 1989-IJO. 

(7) A statement (Hindi and English versions) 5howing reason!'i for 
delay in laying the papers mentioned at (6) above. 

6. Assent to Bills 
(i) Secretary-General laid on the Table the following three BiII!'i 

passed by the Houses of Parliament during the last session and 
assented to' by the President:-
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(1) The Family Courts (Amendment) Bill, 1991 
(2) The Delhi High Court (Amendment) Bill. 1991 
(3) The Appropriation (No. S) Bill. 1991 

(ii) Secretary-General also laid on the Table copies. duly authenti-
cated by the Secretary-General of Rajya Sabha. of the following 
seven Bills pas.'ied by the Houses of Parliament during the la5t session 
and assented to by the Pre5ident:-

(1) The Banking Regulation (Amendment) Bill. 1991 
(2) The Constitution (Sixty-ninth Amendment} Bill. 1991 
(3) The Customs (Amendment) Bill. 1991 
(4) The Tea Companies (Acquisition and Tnnsfer of Sick Tea 

Units) Amendment Bill. 1991 
(5) The Sick Indu5trial Companies (Special Provi5ion5) Amend-

ment Bill. 1991 
(6) The Monopolie5 and Re5trictive Trade Practices (Amend· 

mcnt) Bill. 1991 
(7) The Government of National Capital Tcrr.itory of Dclhi Bill. 

1991 • 
(Lok Sahha adjourned 01 1./3 P.M. and re-a.uembled 01 2.18 P.M.) 
(Lok Sabha adjourned al 3.22 P.M. lind re-a.uembled al 3.40 P.M.) 
(Lok Sabha adj(}urned 01 3.41 P.M. and re-as.fembled al 4.05 P.M.) 
5.16 P.M. 

(1.01< Sablra atljourn(d liII /I A.M. on Wednesday, Ihe 261h February, 
1992) 

C.K. JAIN. 
Secrelary-General. 

MGIp(PlU)MRND--358LS-25-2·82. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday. February 26. 1992/Phalguna 7. 1913 (Saka) 

No. 74 
11 A.M.' 

1. Obituary References 
The Speaker made references to the passing away of Shri A. 

Senapathi Gounder. a sitting Member of Lok Sabha and Shri 
O.V. Alagesan. a Member of Constituent Assembly. Provisional 
rilrliament. First" Third. Fifth and Sixth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 21-26 were orally answered. Replies to 

Starred Question Nos. 27-40 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 231-242. 244-262. 264-267. 
269-272. 274-313. 315-329. 331-361. 363-365, 367-384, 
386-397. 399-405 and 407-460 were laid on the Table. 
4. Papers Laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Proclamation (Hindi and English versions) dated 

the 25th February. 1992 issued by the President under clause (2) of 
article 356 of the Conatitution revoking the Proclamation issued 
by him on the 11th May, 1987 in relation to the State of 
Punjab, published in Notification No. G.S.R. 124(E) in 
Gautte of India dated the 25th February, 1992, under article 
356(3) of the Constitution. 

1 
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(2) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act. 
1956:-

(i) Review by the Government on the working of the Hindustan 
Prefab Limited. New Delhi. for the year 1990-91. 

(ii) Annual Report of the Hindustan Prefab Limited, New Delhi. 
for the year 1990-91 along with Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(3) A copy of the Objectives. Thrusts and Macro-Dimensions of the 
Eighth Plan-1992-97 (Directional Paper) (Hindi and English 
versions). 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Applied Manpower Research. New· 
Delhi, for the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Institute of Applied ' 
Manpower Research. New Delhi. for the year 1990-91. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regulations. 1991 published 
in Notification No. G.S.R. 646 in Gazette of India dated 
the 9th November. 1991. 

(ii) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations. 1991 published 
in Notification No. G.S.R. 659 in Gazette of India dated 
the 23rd November. 1991. 

(iii) The Indian Police Service (Fixation of Cadre Strength) 
Seventh Amendment Regulations, 1991 published in 
Notification No. G.S.R. 654 in Gazette of India dated the 
16th November. 1991. 

(iv) The Indian Police Service (Pay) Eighth Amendment Rules. 
1991 published in Notification No. G.S.R. 655°in Gazette 
of India dated the 16th November, 1991. 
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(v) The Indian Police Service (Fixation of Cadre Strenlth) 
Eighth Amendment Regulations, 1991 published in Nt>tifi-
cation No. G.S.R. ~ in Gazette of India dated the 21st 
December, 1991. 

(vi) The Indian Police Service (Pay) Ninth Amendment Rules, 
1991 published in Notification No. G.S.R. 700 in Gazette 
of India dated the 21st December, 1991. 

(vii) The All India Services (Death-cum-Retirement Benefits) 
Third Amendment Rules. 1991 published in Notification 
No. G.S.R. 2890 in Gazette of India dated the 23rd 
November. 1991. 

(7) A copy each of the following papers (Hindi and English versions) 
under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) A statement regarding Review by the Government on the 
working of the Semiconductor Complex limited. Sas 
Nagar. for the year 1990-91. 

(ii) Annual Report of the Semiconductor Complex Limited. 
Sas Nagar. for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(9) A copy each 'of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
assurances, promises and undertakings given by the Ministers 
during the various sessions of Seventh. Eighth. Ninth and Tenth 
Lok Sabha:-

(I) Stldement No. XXVII - fourteenth Seuion. 1984 Sevenlh 
Lok Sabha 

(II) (i) Statement No. XXXI - fifth Session, 1986 
(ii) Slatement No. XXVII - Ninth Seuion, 1987 
(iii) Slatement No. XXVI - Tenth Session, 1988 Eighth (iv) Statement No. XXII - Eleventh Seaion, 1988 
(v) Scatemen' No. XIX - Twefflh SeIIioa. 1988 

Lok SeMle 

(vi) Stldement No. XVIII - Thineen,h Seuion. 1989. 
(vii) Statement No. XV - Founeenth Session, 1989 



(III) (i) Stalement No. Xli 
(ii) Statement No. XII 

(iii) Statement No. VIII 
(iv) Statement No. VI 
(v) Statement No. V 

(IV) (i) Statement No. IV 
(ii) Statement No. I 
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- First Session. 1989 } 
- Second Session. 1990 Ninth 
- Third Session. 1990 Lok Sabha 
- Sixth Session. 1990 
- Seventh Session. 1991 

- First Session. 1991 } Tenth 
- Second Session. 1991 Lok Sabha 

(10) A copy of the Trade and Merchandise Marks (Amendment) 
Rules. 1991 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 729(E) in Gazette of India dated the" 9th 
December. 1991 under section 134 of the Trade Merchandise 
Marks Act. 1958. • 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Council for Cement and Building Materials, 
New Delhi, for the year 1990-91 along with Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the National Council 
for Cement and Building Materials. New Delhi, for the year 
1990-91. 

(12) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institution for Design of Electrical Measuring Instru-
ments, Bombay, for the year 1990-91 alongwith Audited 
Accounts. 

(ii) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the Institute for 
Design of Electrical Measuring Instruments, Bombay, for 
the year 1990-91. 

(13) (i) A copy of the Annual Report (Hindi and English versions) 
of the Khadi and Village Industries Commission. Bombay. 
for the year 1990-91 under sub-section (3) of section 24 of 
the Khadi and Village Industries Commission Act. 1956. 

(ii) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the Khadi and 
Village Industries Commission, Bombay, for" the year 
1990-91. 
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(14) (i) A copy of the Annual Report (Hindi and English versions) 
of the Coir Board, Kochi. for the year 1990-91 under 
section 19 of the Coir Industry Act. 1953. 

(ii) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the Coir Board, 
Kochi, for the year 1990-91. 

(15) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a) (i) Review by the Government on the working of the 
Bengal Immunity Limited. Calcutta. for the year 1990-
91. 

(ii) Annual Report of the ltengal Immunity Limited. Cal-
cutta. for the year 1990-91 along with Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government on the working of the 
Indian Petrochemicals Corporation Limited. Vadodara. 
for the year 1990-9l. 

(ii) Annual Report of the Indian Petrochemicals Corpora-
tion Limited. Vadodara. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(16) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (a) of (15) above. 

(17) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a) (i) A statement regarding Review by the Government on 
the working of the Cycle Corporation of India Limited. 
Calcutta. for the year 1990-91. 

(ii) Annual Report of the Cycle Corporation of India 
Limited, Calcutta. for the year 1990·91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 
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(b) (i) A statement regarding Review by the Government on 
the working of the Rehabilitation Industries Corpora-
tion Limited, Calcutta. for the year 1990-91. 

-
(ii) Annual Report of the Rehabilitation Industries Corpo-

ration Limited, Calcutta. for the year 1990-91 along 
with Audited Accounts and comments of the Comptrol-
ler and Auditor General thereon. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (b) of (17) above. 

(19) A copy of the Annual Report (Hindi and English versions) of 
the Employees' State Insurance Corporation for the year 1990-91. 
under section 34 of the Employees' State Insurance Act. 1948. 

(20) A copy of the Annual Accounts (Hindi and English versions) 
of the Employees State Insurance Corporation for the year 
1990-91 together with an Audit Report thereon. under section 
36 of thJ! EmplQyees' Sta.,te hlsqrapce Act. 1948. ) 

~Hind1 and ~ng~1sh versions 
-(21) A copy of the letter/dated 11 November, 1991 from the 

Minister of Finance iadressed to the President. the World 
Bank. Washington. D.C .• regarding package of major policy 
reforms aimed at macro economic stabilisation and restoration 
of the growth momentum to the economy adopted by the 
Government of India. 

He also laid a copy of the detailed statement indicating the 
medium term reform programme of Government. 

5. Reports of tbe Committee on Private Members" Bills and Resolu-
tion. 

Sbrl RatUal KaUdas Varma presented the Second and Third 
Reports (Hindi and English versions) of the Committee on Private 
Members' Bills and Resolutions. 

6. Report of Buslnes, Advisory Committee 
I ' 

Sbri Salfuddln Choudhury presented the Eleventh Report of the 
Business Advisory Committee . 

• At 3.16 P,M. 
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7. Report and Minutes or the Estimates Committee 
Shri ManoranJan Bhakta presented the Third Repon (Hindi and 

English versions) of the Estimates Committee on Ministry of Infor-
mation and Broadcasting-Central Board for Film Certification and 
Minutes of the sittings of the Committee relating thereto. 

8. Report or Public Accounts Committee 
Sbrl Atal Blbarl VaJpayee presented the Eighth Report (Hindi and 

English versions) of the Public Accounts Committee on Assessment 
of Lottery Business. 
--9. Motion Relardinl Report or Joint CommUtee-Extention or time 

Shrl Nathuram Mlrdha moved the following motion:-
"That this House do extend upto the 30th April, 1992. the time 
for presentation of the Report of the Joint Committee on the 
Bill flinher to amend the Constitution of India viz. the 
Constitution (Sevc!lty-Second Amendment) Bill. 1991 (Insertion 
of new Part IX and addition of Eleventh Schedule). 

The motion was adopted. 
(Lok. Sabho adjo,,~d at 12.47 P.M. and rt-QSsembled at 2.03 P.M.) 

(Lok Sabha adjourned at 2.06 P.M. and re-assembled at 3 P.M.) 
10. Matten Under Rule 377 

(1) Shri Birbal raised a matter regarding need to set up a 
Television Relay Centre at Rawatsar, Rajasthan. 

(2) Kumari Vimla Verma raised a matter regarding need to set up 
'Growth Centre' in Siwni district, Madhya Pradesh. 

(3) Shri Shiv Charan Mathur raised a matter regarding needfor 
early commissioning of power plants at Mandalgarh. Chittor-
garh. Dholpur and Surat,arh in Rajasthan. 

(4) Shri Rajvir Singh raised a matter regarding need to take early 
action for the expansion of IFFCO Plants in the country. 

(5) Smt. Girija Devi raised a matter regarding need to construct a 
railway bridge betwcen PatDa and Pahleja Ghat. Bihar . 

•• MemorlOdum livia, ,...,... for utenIion of time Circulared ICpara''''. 
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(6) Shri Jitendra Nath Das raised a matter regarding need to take 
corrective measures for improving tbe deteriorating condition 
of Loksan Tea-Estate. Jalpaiguri. West Bangal. 

(7) Shri Sanat Kumar Mandai raised a matter regarding need to 
look into oil slick in the Bay of Bengal and to formulate a 
disaster management plan for that region. 

11. Statutory Resolution-Under Coosiderlltlon 
Time allotted 3 Urs. 
Time Taken 1 Hrs. 15 Mts. 

Balan(.'e Hrs. 45 Mts. 
Shri S.:d. Chavan Moved the following Resolution:-

"That this House approves the continuance in force of the 
Proclamation dated the 18th July. 1990 in respect of Jammu and 
Kashmir. issued under article 356 of the Constitution by the 
Preside:.t. fOI a further period of six months with effect from 
the 3rd March. 1992." 

The following members took part in the debate:-
(1) Kum. Uma Bharati 
(2) Shri Mani Shankar Aiyar 
(3) Shri Chandraject Yadav 
(4) Shri Saifuddin Choudhury 
(5) Shri Sriballav Panigrahi 
(6) Shri Shrish Chandra Dikshit 
(7) Shri Syed Shahabuddin 
(8) Shri Lokanath Choudhury 

The discussion was not concluded. 
·12 Statement by Minister 

The Minister of Railways made a statement in connection with the 
supplementaries raised in reply to Starred Question No. 1 answered 
on 25.2.1992. regarding re-instatement of Railway Employees. 
6.07 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th February, 

1992) 

C.K. JAIN. 
Secretary-General. 

• AI 5.20 P.M. 

MGIP(PLU)MRN~35lS-28-2-e2. 



LOK SABRA 

BULLETIN-PA RT I 
[Brief Record of Proceedings] 

Thursday, February 27, 1992IPhaiguna 8, 1913 (Saka) 

No. 7S 
II A.M. 
1. Starred Questions 

Starred Question Nos. 41-47 were orally answered. Replies to 
Starred Question Nos. 48-60 were laid on the Table. 
2. Unstarred Questions 

Rcplies to Unstarred Qucstion Nos. 461-478, 480-495, 497~531, 
533--635, .637--650, 652-693 wcre laid on the Table. 
3. Papers laid on the Tahle 

Thc fonowing papers were laid on the TabJe:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the National Institute of Rehabilitation 
Training and Research, Cuttack, for the year 1990-91 
along with Audited Ac,<ounts. 

(ii) A copy of ' the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Rehabilitation Trainin& and Research, Cuttack, for the 
year 1990-91. . 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above, 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the l"!lational Institute for the Orthopaedically 
Handicapped, Calcutta, for the year 1990-91 along with 
Audited A-ccounts. 
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(ii) A copy ctf the Review (Hind,i and English versions) by 
t~e Government on ,the working of the National Institute 
for the Orthopaedically Handicapped, Calcutta, for the 
year 1990-91. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers m<:ntioned at (3) above. 

(5) A copy of the 'Economic Survey" 1991-92' (Part I & II)(Hindi 
a~d English versions). 

(6) A copy I!ach of the following papers (Hindi and English 
versions) under sub:sec;tion (1) of section 619A of the Com· 
panics Act, 1956:-

(i) Review by the Government on the working of the 
National Seeds Corporation Limited. New Delhi. for the 
year 1990-91. ' 

(ii) Annual Report of the National Seeds Corporation 
Limited. New Delhi. for the' year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(7) A stat~tnent (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Fishermen's 
Cooperatives Limited for the year 1990-91 along' with 
Audited Accounts . . 

(ii) A eopy of the Review (Hindi and English versjons). by 
the Government 'on the working of the National Federa· 
tion of Fishermen's Cooperatives Limited for the year 
1990-91: 

(9) A statement (Hindi and English versions) shot..ing reasons for 
delay in laying the papers mentioned at (8) above. 

• (10) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Federation of Labour 
Cooperatives Limited. New Delhi, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Federa· 
liQlft of Labour Cooperatives Limited, New Delhi, for the 
ycnr 1990-91. 
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(11) A statement (Hindi and Englis,," vensions) showing reasons for 
delay in laying the papers mcnt40ned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and Engli5h 
versions) of the Nition'al Federation of Urban Co-' 
operative Banks dnd Credit Societies Limited, New 
Delhi, Jor the year 199Q.91. \ . 

(ii) A eopy of the Annual Accounts (Hindi and English 
version~) of the Nati~nal Federation of U,ban Co-
operative Ban~s and Credit Soeieties LimitiCd,' ..J'lew 
Delhi, for the year 19,90-91 together with an Audit 
Report thereon.' , 

(iii) A eopy of the Review (Jfindi and English versions) by 
the Government on the working of the National federa-
tion of Urban Co-operative Banks and Cre'dit Societies 
Limited, New Delhi. for the ye,r 1990-?1. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in layipg the papers mentioned at (12) above. " 

(14) (i) A copy of the AMual Report (ltjndi and English 
versions) of the National Co'-operative Daity Fe*ration 
of India Limited for the year 1990-91 along with Audited 
Accounts. 

(ii) A eopy of the Review :(lflindi and English versions) by 
the Government on tho I working of the National Co-
operative Dairy Federation of India Limited for the year 
1990-91. I 

(15) A statement (Hindi and English versions) showing. reasons for 
delay in laying the papers m~ntioned at (l4} above. 

(Iti) (i) A copy of the. Alnual Report (Hindi and English 
versions) of the National Co-operative Tobacco Grower's 
Federation Limited, Anand, for the year 1990-91 along 
with Audited Accounts. I 

(ii) A copy of the Review. (Hindi and English versions) by 
the Government on the !working of the National Co-
operative Tobacco Grower's Federation Limited. Anand, 
for the year 1990-91. 

(17) A'statcment (Hindi and;£nglish versions) showing reasons for 
delay in laying th~ papers mentioned at (16) above. 



4 

4. Report and Minutes of the Estimates Committee 
Sbri Manoranjan Bhakta presented the Fifth Report (Hindi and 

En,lish versions) of the Estimates Committee on Ministry of External 
Affairs-Consular Passport and Visa Division and Minutes ~f the 
sittings of the Committee relating thereto. 
S. Reports of Publk Aeeounts Committee 

Shri Atal Bihari Vajpayee presented the following Reports (Hindi 
and English versions) of the Public Accounts .Committee:-

(i) Ninth Report on Metro Railway, Calcutta-Procurement of 
Sophisticated Signalling Equipment. 

(ii) Tenth Report on Export Processing Zones. 
6. Election to Committee 

Shri Manoranjan Bhakta moved the following motion:-
"That the Members of this House do proceed to elect in the 

manner required by sub-rule (3) of Rule 254 read with silb-rule 
(1) of Rule 311 of the Rules of Procedure and Conduct of 
Business in Lok Sabha, one Member from among them~elves to 
serve as a Member of the Committee on Estimtltes for unex-
pired portion of the term of the Committee vice Shri Vijay N. 
Pati! resigned from the Committee." 

The motion was adopted. 
--7. Motion regarding Report of Joint Committee-Extension of Time 

Smt. O.K. Tharadevi Siddhartha moved the following motion:-
"That this House do extend upto the end- of the Monsoon Session, 

1992, the time for presentation of the Rcport of the Joint 
Committee on the Bill to provide for the regulation of the use 
of pre-natal diagnostic techniques for the purpose of detecting 
genetic or metabolic disorders or chromosomal abnormalities or 
certain congenital malformations or sex-linked disorders and for 
the prevention of the misuse of such techniques for the purpose 
of pre-natal sex determination leading to female foeticide; and 
for matters connected therewith or incidental thereto." 

The Illotion was adopted 

··Memorandum giving reasons for extension of lime circulated separately. 



5 

8. Monon Reaardlnl Eleventh Report of the BUlinea Advisory 
Committee 

Shri P.R. Kumaramangalam m~ved the following motion-
"That this House do aaree with the Eleventh Report of the 
Business Advisory Committee presented to the House on the 
26th February, 1992." 

The motion was adopted. 

9. Government Bill-Introduced 
The National Highways (Amendment) Bill, 1992 

(Lok Sabha adjourned at 1.50 P.M. and ,..e-assembled at 3.03 p.m.) 

10. Matters Under Rule 377 
(1) Shri C.£». Mudalagiriyappa raised a matter regarding need to 

convert Bangalore-Tumkur metre gauge railw~y line into broad 
gauge. 

(2) Smt. Chandra Prabha Urs raised a matter regarding need for 
immediate action to preserve the wild life in the forests of Karnataka. 

(3) Shri K. V. Thangka Balu raised a matter regarding need to 
formulatc an all India Granite Policy and to declare granite a major 
mineral. 

(4) Shri R. Surender Reddy raised a matter regarding need for 
early clearance to Vishakhapatnam Thermal Pow~r Project. 

(5) Shri Nitish Kumar raised a matter regarding need to review the 
budget allocation to Bihar in the annual plan. 

(6) Shri G.M.C. Balayogi raised a matter regarding need for 
involvement by State Governments of Members of Parliament in the 
centrally sponsored schemes. 

(7) Shri Bhuwan Chandra Khanduri raised a matter regarding need 
by Food Corporation of India to supply adequate quantity of 
foodgrains to Pauri and Cha.moli hilly districts of Uttar Pradesh. 

(8) Shri Bhagwan Shankar Rawat raised a matter regarding need to 
take concrete measures to protect Taj Mahal from environmental 
pollution. 



6 

11. Statulory Resolution-Adopted 
Time alloted: 3 Hrs. 
Time taken : 5 Hrs. 01 Mts. 

Di!ICussion on the following Resolution moved by Shri S.B. 
Chavan. on the 26th February. 1992. continued:-

"That this House approves the continuance in force of the 
Proclamation dated the 18th Jult'. 1990 in respect of Jammu and 
Kashmir. issued under article 356 of t~e Constitution by the 
President. for a further period of six months with effect from 
the 3rd March. 1992." 

The following members took part in the debate:-
(1) Shri P.C. Chacko 
(2) Shri Venkateswarlu Ummareddy 
(3) ~hri Hari Kishore Singh 
(4) Shri Suraj Manqol 
(5) Prof. Prem Kumar Dhumal 
(6) Shri Rajesh Pilot 
(7) Shri Vijay N. Patil 
(R) Shri. E. Ahmed 
(9) Shri Ramashray Prasad Singh 

(10) Shri Madan Lal Khurana 
(11) Dr. Sripal Sin'sh Yadav 
(12) Shri Subrata Mukherjee 
(13) Shri Pille; Tirkey 

Shri S.B. Chavan replied to the debate. 
The Resolution was adopted 

6.05 P.M. 
(Lok SaMa adjourned till )} A.M. on Friday. the 

28th February. } 992) 

C.K. JAIN. 
Secretary. General. 

MGIP(PLU)MRND-506LS-27·02·92. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, February 28, 1992lPhalguna 9, 1913 (Saka) 

No. 76 
11 A.M. 

1. Obituary Refer.ence 
The Speaker made a reference to the passing away of Shri 

Rajagopala Rao Boddepalli, a Member of First to Third and 
Fifth to Seventh Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect to the deceased. 
2. Starred Questions 

Starred Ouestion Nos. 61 and 63-67 were orally answered. 
Replies to Starred Question No. 68-71 and 73-80 were laid on the 
Table. 
3. Unslarred Questions 

Replies to Unstarred Question Nos. 694-704, 706-726, 728-739, 
741-748, 750-881, 884-886, 888 and 890-923 were laid on the 
Table. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Notification No. S.R.O. 267 (Hindi and English 

versions) published in Gazette of India dated the 7th 
December. 1991 specifying Branches of Air Force for Induction 
of Women in the Indian Air Force issued under section 12 of 
the Air Force Act, 1950. 

1 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Export Credit Guarantee Corporation of India Limited, 
Bombay, for the year 1990-91. 

(ii) Annual Report of the Export Credit Guarantee Corpo-
ration of India Limited, Bombay, for the year 1990-91 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(3) (i) A copy of. the Annual Report (Hindi and English 
versions) of the Federation of Indian Export Organisa-
tion, New Delhi, for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Federation of 
Indian Export Organisation, New Delhi, for the year 
1990-91. 

(4) A copy of the Seamen's· Provident Fund (Amendment) 
Scheme, 1991 (Hindi imd English versions) published in Notifi-
cation No. G.S.R. 683 in Gazette of India dated the 7th 
December, 1991 under section 24 of the Seamen's Provident 
Fund Act, 1966. 

(5) A copy of the Ministry of Surface Transport (Transport Wing) 
(Group 'C' Technical Posts) Recruitment (Amendment) Rules, 
1991 (Hindi and English versions) published in Notification No. 
G.S.R. 671 in Gazette of India dated the 30th November, 1991 
under proviso to article 309 of the Constitution. 

(6) A statement (Hindi and English versions) explaining the 
reasons for not Illfing the Annual Report and Audited 
Accounts of the Shipping Corporation of India Limited for the 
year 1990-91 within the stipulated period of nine months after 
the clolC of the Accounting year. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Ship Design and Reaearch 
Centre, Visakhapatnam. for tbe year 1990-91 along with 
Audited Accounts. 
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(ii) A copy of the Review (Hindi and EnJlish versions) by 
the Government on the working of the National Ship 
Design and Research Centre, Visakbapatnam, for the 
year 1990-91. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Seamen's Provident Fund Organisation, 
Bombay, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Seamen's Provident Fund Organisation, 
'Bombay, for the year 1~91 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Seamen's 
Provident Fund Organisation, Bombay, for the year 
1990-91. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mormugao Dock Labour Board for the 
year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mormugao Dock 
Labour Board for the year 1990-91. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Ann .. al Report (Hindi and English 
versions) of the Kandla Dock Labour Board, Kandla, 
for the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Kandla Dock 
Labour Board, Kandla, for the year 1990-91. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) I A copy of the Annual Report (Hindi and English 
versions) of the Calcutta Dock Labour Board for die 
year 1990-91 along with Audited Accounts. 



4 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Calcutta Dock 
Labour Board for the year 1990-91. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Memorandum of Understanding between the 
Central Inland Water Transport Corporation Limited and the 
Ministry of Surface Transport, Government of India (Hindi 
and English versions). 

(17) A statement (Hindi and English versions) explaining the 
reasons for not laying the Annual Report and Audited 
Accounts of the Central Inland Water Transport Corporation 
Limited for the year 1990-91 within the stipulated period of 
nine months after the close of the Accounting year. 

(18) A copy each of the foUowing papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major 
Port Trusts Act, 1963:-

(i) Annual Accounts of the Tuticorin Port Trust for the 
year 1990-91 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Tuticorin Port Trust for the year 1990-91. 

(19) (i) A copy of the Annual Administrative Report (Hindi 
and English versions) of the New Mangalore Port Trust 
for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the New Mangalore 
Port Trust for the year 1990-91. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under I1lb-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S.R. 713(E) published in Gazette of India dated the 
3rd December, 1991 together with an explanatory 
memorandum seeking to waive the duty . of excise 
payable OD Bhujia and Chabena during the period 
commencing on the lst March, 1986 and ending wi~h 
the 28th February, 1989. 



5 

(ii) G.S.R. 733(E) published in Gazette of India dated the 
11th December, 1991 together with an explanatory 
memorandum regarding exemption to certain goods and 
materials required for construction of temporary shel-
ters, donated, or purchased out of cash donations, for 
the relief of the people affected by earthquake in the 
State of Uttar Pradesh, from the whole of the duty of 
excise and additional duty of excise leviable thereon 
with certain conditions. 

(iii) The Central Excise (Amendment) Rules, 1992 published 
in Notification No. G .S.R. 13(E) in Gazette of India 
dated the 3rd January, 1992. 

(21) A copy each of the foUowing Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) The Baggage (Second Amendment) Rules, 1991 pub-
lished in Notification No. G.S.R. 684(E) in Gazette of 
India dated the 14th November, 1991 together with an 
explanatory memorandum. 

(ii) The Transfer of Residence (Second Amendment) Rules, 
1991 published in Notification No. 685(E) in Gazette of 
India dated the 14th November, 1991 together with an 
explanatory memorandum. 

(iii) The Customs House Agents Licensing (Amendment) 
Regulations, 1991 published in Notification No. G.S.R. 
690(E) in Gazette of India dated the 15th November, 
1991. 

(iv) G.S.R. 16(E) published in Gazette of India dated the 
3rd January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 159I9O--Cus., dated the 30th March, 1990. 

(v) G.S.R 17(E) published in Gazette of India dated the 
3rd January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 1~ustomsl91, dated the 9th February, 
1981. 
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(vi) S.O. 788(E) published in Gazette of India dated the 
19th November, 1991 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 10000us., dated the 26th December, 1970 
regarding uniformity in fees to be paid for amendments 
of customs documents. 

(vii) S.O. 803(E) published in Gazette of India dated the 
27th November, 1991 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into. Indian 
currency or vice-versa. 

(viii) S.D. 920(E) published in Gazette of India dated the 
27th December, 1991 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vice-versa. 

(ix) G.S.R. 42(E) published in Gazette of India dated tpe 
15th January, 1992 together with an explanatory 
memorandum regarding exemption to materials 
imported into India, against a Transferable Advance 
Licence, from the whole of the basic and additional 
duties of customs leviable thereon. 

(x) G.S.R. 43(E) publishr.d in Gazette of India dated the 
15th January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 24191-Cus, dated the 14th March, 1991 
regarding exemption from Auxiliary duty of Customs. 

(xi) S.D. 79(E) published in Gazette of India dated the 27th 
January, 1992 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of Deutsche Marks into Indian currency or vice-versa. 

(22) A copy each of the following Notification (Hindi and English 
versions) under section 41 of the Fir.ance Act, 1979:-

(i) G.S.R. 714(E) published in Gazette of India dated the 
3rd December, 1991 togeth~r with an explanatory 
memorandum regarding exemption to His Excellency 
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Mr. Wong Kao Seng, Minister of Foreign Affairs of 
Republic of Singapore and three members of the 
delegation who visited India from the 5th to the 8th 
December, 1991, from the payment of foreign travel 
tax. 

(ii) G.S.R. 722(E) published in Gazette of India dated the 
5th December, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Li Peng, Prime Minister of the People's Republic of 
China and twenty-nine membe~ of the dele~ation who 
visited India from the 11th to the 16th December, 1991, 
from the payment of foreign travel tax. 

(iii) G.S.R. 723(E) published in Gazette of India dated the 
5th December, 1991 together with an explanatory 
memorandum regarding exemption to the Rt. Honour-
able Mr. Girija Prasad Koirala, Prime Minister of Nepal 
and fifty-four members of the delegation who visited 
India from the 5th to 10th December, 1991, from the 
payment of foreign travel tax. 

(iv) G.S.R. 748(E) published in Gazette of India dated the 
18th December, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Isadoro P. Melmierca, Minister of Foreign Affairs 
of Cuba and Mrs. Melmierca on their visit to India from 
the 16th to the 19th December, 1991, from the payment 
of foreign travel tax. 

(v) G.S.R. 18(E) published in Gazette of India dated the 
3rd January, 1992 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Harold Herat, Minister of Foreign Affairs of Sri 
Lanka and seven members of the delegation who visited 
India from tbe 5th to the 8th January, 1992, from the 
payment of foreign travel tax. 

(vi) G.S.R 35(E) published in Gazette of India dated the 
9th January, 1992 together with an explanatory 
memorandum regarding exemption to Heads of State, 
Vice-Presidents, Foreign Ministers, Crown Prince, 
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Hcads of Goycmmcnt, Officials of any forcign Statc 
and thcir spoUses accompanying tbem during thcir state 
or Official Visit to India, from tbe paymcnt of foreign 
travel tax on tbe basis of a certificate issued by tbe 
Ministry of External Affairs. 

(vii) G.S.R 41(E) publisbed in Gazettc of India dated thc 
13th January, 1992 together witb an explanatory 
memorandum regarding exemption to Mr. Lu Pcijian, 
Auditor General of the People's Republic of China and 
three audit officials who visited India from the 8th to 
the 16th January, 1992, from the payment of foreign 
travel tax. 

(23) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 24 of tbe Supreme 
Court Judgcs (Conditions of Service) Act, 1958:-

(i) The Supreme Court Judges (Amendment) Rules, 1991 
published in Notification No. G.S.R. 680(E) in Gazette of 
India dated the 12th Novembt;r, 1991. 

(ii) The Supreme Court Judges (Second Amendment) Rules, 
1991 ·published in Notification No. G.S.R. 698(E) in 
Gazette of India dated the 25th November, 1991. 

(iii) The Supreme Court Judges (Travelling Allowances) 
Amendment Rules, 1991 published in Notification No. 
G.S.R. 716(E) in Gazette of India dated the 4th 
December, 1991. 

(24) A copy each of the Notifications (Hindi and Englisb versions) 
under ~ub-section (3) of section 24 of the High Court Judges 
(Conditions of Services) Act, 1954:-

(i) The High Court Judges (Travelling Allowance) Amcnd-
ment Rules, 1991 published in Notification No. G.S.R. 
717(E) in l 6azette of India dated the 4th Deccmber, 1991. 

(ii) The High Court Judges (Amendment) Rules, 1991 pub-
lished in Notification No. G.S.R. 718(E) in Gazette of 
India dated the 4th December, 1991. 



9 

(25) A copy of the Nineteenth Annual Report (Hindi and English 
versions) pertaining to the Execution of the Provisions of the 
Monopolies and Restrictive Trade PracticeJ Act, 1969 for the 
period from the 1st January, 1989 to the 31st December, 1989 
under section 62 of the Monopolies and Restrictive Trade 
Practices Act, 1969. 

(26) (i) A copy of the Annual Report (Hindi and English versions) 
of the Delhi Financial Corporation for the year 1990-91 
under sub-section (3) of section 38 of the State Financial 
Corporation Act, 1951. 

(ii) A copy of the Audit Report (Hindi and English versions) 
of the Accounts of the Delhi Financial Corporation for the 
year 1990-91 under sub-section (7) of section 37 of the 
State Fimmcial Corporation Act, 1951. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Delhi Financial Corpo-
ration for the year 1990-9l. 

(27) A statement (Hindi and English vcrsions) showing reasons for 
delay in laying the papers mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi and English versions) 
. of the Spices Board for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Spices Board for the year 1990-91 together 
with Audit Report thereon. 

(iii) A copy of tbe Review (Hindi and English versions) by thc 
Government on the working of the Spices Board for the 
year 1990-91. 

(29) (i) A copy of the Annual Report (Hindi and English versions) 
of the Agricultural and Processed Food Products Export 
Development Authority New Delhi for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Agricultural and 
Processed Food Products Export Development. Authority, 
New Delhi, for the year 1990-91. 
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(30) (i) A copy of the Annual Report (Hindi and English versions) 
of the Basic Chemicals, Pharmaceuticals and Cosmetics 
Export Promotion Council, Bombay, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Basic Chemicals, 
Pharmaceuticals and Cosmetics Export Promotion Council, 
Bombay, for the year 1990-91. 

(31) A statement (Hindj and English versions) showing reasons for 
delay in laying the papers mentioned at (30) above. 

(32) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the NeyveJi 
Lignite Corporation Limited, Neyveli. for the year 1990-
91. 

(ii) Annual Report of the Neyveli Lignite Corporation 
Limited, Neyveli, for the year 1990-91 along with Audited 
Accounts and comments of -the Comptroller and Auditor 
General thereon. 

(33) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (32) above. 

S. Report and Minutes of the Estimates Committee 

Shri Manoranjan Bhakta presented the Twelfth Report (Hindi and 
English versions) of the Estimates Committee on the Ministry of 
Finance (Department of Economic Affairs)-Fiscal Policy-Manage-
ment of Deficit-External and Internal Debts and Minutes of the 
sittings of the Committee relating thereto. 

6. Statement by Minister 

The Minister of State for Parliamentary Affairs made a statement 
regarding Government Business for the week commencing the 3rd t-' : \ ,\ ~'l'l-
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·7. MotloD R.1InIIaa Report or Joint Committee--Exteaslon of time 
Shri K.P. Singh Deo moved the following motion:-
"That this Housc do extend upto the last day of the first week of 

Fourth Session, 1992, the time for presentation of the Report of 
tbe Joint Committee on tbe Bill further to amend the Constitu-
tion of India viz. the Constitution (Seventy-tbird Amendment) 
Bill. 1991 (Insertion of new part IX A and addition of Twelfth 
Schedule)." 

The motion was adopted. 
8. Government BlD-lDtrodlKed 

The Copyright (Amendmenl) Bill, 1992 
9. Statement Reaardinl OrdiDance-Laid on the Table 

An explanatory statement (Hindi and English versions) glVlng 
reasons for immediate legislation by the Copyright (Amendment) 
Ordinance, 1991, was laid on the Table. 

/ 

10. Governmant Bill-Introduced 
The Indian Red Cross Society (Amendment) Bill, 1992 

11. Statement Reprdinl Ordinance-Laid on tbe Table 
An explanatory statement (Hindi and English versions) glVlng 

reasons for immediate legislation by the Indian Red Cross Society 
(Amendment) Ordinance, 1992, was laid on the Table. 
12. Government Billl-lntrodueed 

(1) The National Waterway (Kollam-Kottapuram Stretch of West 
Caut Canal and Champakara and Udyog-Mandal Canals) Bill, 
1992 

(2) The Destructive Insects and Pests (Amendment and Valida-
tion) Bill, 1992 

13. Statement Reprdlnl Otdinance-Laid on the Table 
An explanatory statement (Hindi and English versions) glVIDg 

reasons for immediate legislation by tbe Destructive Insccts and Pests 
(Amendment and Validation) Ordinance, 1992, was laid on tbe table.' 

°Memoraadum pinl reuoas for extenlion of lime circulated Miparately. 
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14. Matters under Rule 377 
(1) Shri Sriballav Panigrahi raised a matter regarding need for early 

functioning of proposed subsidiary coal company with its headquar-
ters at Sambalpur, Orissa. 

(2) Smt. Basavarajeswari raised a matter regarding need to ensure 
adequate supply of coal to Karnataka. 

(3) Smt. Vasundhara Raje raised a matter regarding need to set up 
Dholpur Thermal Power Plant at Maroli Bicchia Road, Dholpur. 

(4) Shri Anadi Charan Das raised a matter regarding need for early 
construction of Jaipur Keonjhar Road overbridgc, Orissa. 

(5) Shri Y. Yaima Singh raised a matter regarding need to include 
Manipuri language in the Eighth Schedule to the Constitution. 

(6) Shri Shravan Patel raised a matter regarding need to take 
necessary steps to check the spread of AIDS in Madhya Pradesh. 

(7) Dr. Asim Bala raised a matter regarding need to drop the 
proposal of degradation of Aranghata and Mojdia stations under 
Sealdah division of Eastern Railway. 
* *15. Statutory Resolution-Under Consideration 

Time allotted: 1 Hr. 30 Mts. 
Time taken: 1 Hr. 30 Mts. 

Shri M.M. Jacob moved thc following Resolution:-
"That this House approves the Proclamation issued by the Presi-

dent on the 7th January, 1992 under article 356 of the 
Constitution in relation to the State of Manipur." 

'*16. Motion-Under Consideration 
Shri Girdhari Lal Bhargava moved the following motion:-
"That this House recommends to the President that the Proclama-

tion issued by him on the 7th January, 1992, under article 356 of 
the Constitution in relation to the State of Manipur. be 
revoked." 

(Lok StJbha adjourned at 1 P.M. and re-assembled at 2.06 P.M.) 

The following members took part in the combined debate on 

"Dil<:usled logelher 
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the Resolution (vide para 15 above) and the motion:-

(1) Shri Guman Mal Lodha 
(2) Prof. M. Kamson 
(3) Shri Y. Yaima Singh 
(4~hri Ram Vilas Paswan 
~ Shri Bijoy Krishna Handique • 

(6) Shri Uddhab Barman 
(7) Shri Mohan Singh (Speech unfinished) 

The discussion was not concluded. 

17. Motion reprdlng second and Third Reports of the Committee on 
Private Members' Bills and Resolutions 

Shri P.P. Kaliaperumal moved the following motion:-

"That this House do agree with the Second and Third Reports of 
the Committee on Private Members' Bills and Resolutions 
presented to the House on the 26th February, 1992." 

The motion was adopted. 

18. Private Members' Bills-InTroduced 

(1) The Compulsory Voting Bill, 1992, by Shri R. Surender Reddy. 

(2) The Payment of Gratuity (Amendment) Bill, 1991 (Amendment 
of section 1, etc.) by Shri Sharad Dighe. 

(3) The Payment of Bonus (Amendment) Bill, 1991 (Amendment 
of secrion J, erc.) by Shri Sharad Dighe. 

(4) The Constitution (Amendment) Bill, 1991 (AmendmenT of 
Eighrh Schedule), by Shri Sharad Dighe. 

(5) The Constitution (Scheduled Castes) Orders (Amendment) Bill, 
1991 by Shri Rajnath Sonkar Shastri. 

(6) The Constitution (Amendment) Bill, 1992 (AmendmenT of 
Eighth Schedule) by Shri Y. Yaima Singh. 

(7) The Code of Civil Procedure (Amendment) Bill, 1992 (Amend-
ment of section 51, elc.) by Shri P,P. Kalia~rumal. 

(8) The Indian Citizens Abroad (Voting Right at Elections) Bill, 
1992 by Shri E. Abamed. 
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(9) The High Court of Madhya Pradesh (Establishment of a 
permanent Bench at Bhopal) Bill, 1992 by Dr. Laxminarayan 
Pandey. 

(10) The Constitution (Amendment) Bill, 1992 (Am~ndm~nt of 
article 348) by Shri Yashwantrao Patil. 

(11) The Constitution (Amendment) Bill. 1992 (Am~ndment of 
artick 16) by Shri P.P. Kaliaperumal. 

(12) The Unorganised Labour Welfare Fund Bill. 1992 by Shri R. 
Jeevarathinam. 

(13) The High Court of Andhra Pradesh (Establishment of a 
permanent Bench at Vijayawada) Bill, 1992 by Shri Bandaru Dattat-
raya. 

(14) The Rehabilitation of Dependents of Victims of Naxalite Acts 
of Terrorism Bill. 1992 by Shri Bandaru Dattatraya. 

(15) The Borrowing (Fixation of Limit) Bill, 1992 by Shri Chitta 
Bas,. 
J6) The Constitution (Scheduled Castes) Orders (Amendment) 
Bill. 1992 by Shri George Fernandes. 

(17) The Constitution (Scheduled Tribes) Order (Amendment) Bill. 
1992 (Insertion of new para 2A) by Shri Lalit Oraon. 

(18) The Constitution (Amendment) Bill, 1992 (Omission of article 
44. etc.) by Shri Bhagwan Shankar Rawat. 

(19) The Constitution (Scheduled Tribes) (Uttar Pradesh) Order 
(Amendment) Bill, 1992 (Amendm~nt of th~ Sch~dule) by Shri 
Bhagwan Shankar Rawat. 

(20) The Constitution (Amendment) Bill. 1992 (Am~ndm~nt of 
article 174) by Shri Mohan Singh. 

(21) The Chief Election Commissioner (Conditions of Service) Bill. 
1992 by Sbri Chitta Basu. 

(22) The Constitution (Amendment) Bill, 1992 (Amendment of 
artick 311 tIC.) by Sbri Chitta Basu. 

(23) The Family Planning Bill, 1992 by Shrimati • "la Rajeswari. 
(24) The Protection of Civil Rights (Amendment) Bill, 1992 

(Amendment of section 2 etc.) by Shri Mohan Singh. 
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-(25) The Constitution (Amendment) Bill, 1992 (Amendment of 
Eighth Schedule), by Shrimati Dil Kumari Bhandari. 
19. Private Memben's BW - UDder Consideration 

The Constitution (Amendment) Bill, 1991 (Amendment of article 
356), by Shri Sudhir Giri. 

Shri Sudhir Giri concluded his speech on the motion for considera-
tion of the Bill moved by him on the 20th December, 1991. 

The following members took part in the debate:-
(1) Dr. Laxminaryan Pandey 
(2) Shri Sriballav Panigrahi 
(3) Shri Dau Dayal Joshi 
(4) Shri Mohan Singh 
(5) Shri Sudhir Sawant 
(6) Shri V. Dhananjaya Kumar 
(7) Shri Sudhir Roy 
(8) Shri P.C. Thomas (Speech Unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 5 P.M. on Saturday, the 29th February, 
1992) 

C.K. JAIN. 
Secretary-General. 

OAt 5.59 P.M. 

MGIP(PLU)MAM0-242L&-28.2.92 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Saturday, February 29, 19921Phalguna 10, 1913 (Saka) 

No. 77 
(Lok Sabha met at 5 P.M.) 

I. Paper Laid on the Table 
The following paper was laid on the Table by the Minister of 

Finance:-
A copy of the Summary of Recommendations contained in Chapter 

12 of the Interim Report submitted by the Tax Reforms Committee 
headed by Dr. Raja J. Chelliah (Hindi and English versions) 

The Minister also informed that two' copics of the full report had 
been placed in the Parliament Library. 
2. The Budget (General) 1992-93 

Shri Manmohan Singh presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 
1992-93. 
3. Government Bill Introduced 

The Finance Bill, 1992 
7.01 P.M. 
(Lok Sabha adjourned tillll A.M. on Tuesday, the 3rd March, 1992) 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 3, 1992/Phalguna 13. ~913 (Saka) 

No. 78 

11 A.M. 
I 

1. Starred Questions 
Starred Question Nos. 81-83, 85-87, 91 and 92 were orally 

answered. Replies to Starred Question Nos. 84, 88, 89, 90, 93-98 and 
100 were laid on the Table. . 
2. Unstarred Questions 

Replies to Unstahed Question Nos. 924-960, 962-1145, 1147-1163 
were laid on the Table. 
3. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the International Copyright Order, 1991 (Hindi and 

English versions) published in Notification No. S.O . .657(E) in 
Gazette of India dated the 30th September, 1991 issued under 
section 40 of the Copyright Act, 1957. 

(2) A copy of the Notification No. S.O. 7S(E) (Hindi and English 
versions) published in Gazette of India dated the 26th January, 
1992 appointing the 26th day of January, 1992 as the date on 
which the Water (Prevention and Control of Pollution) Cess 
(Amendment) Act, 1991 shall come into force. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Andaman and Nicobar Islands Forest and Plantation 
Development Corporation Limited, Port Blair, for the 
year 1990-91. 
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(ii) Annual Report of the Andaman and Nieobar Islands 
Forest and Plantation Development Corporation Limited, 
Port Blair, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Wildlife Institute of India, Dehra Dun, 
for the year 1990-91 along with Audited Accounts. 

Oi) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Wildlife Institute 
of India. Dehra Dun. for the year 1990-91. 

(5) A copy of the Policy statement (Hindi and English versions) 
for abatement of Pollution. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 199 of the Indian Railways Act, 1989:-

(i) The Railways Red Tariff (Second Amendment) Rules, 
1991 published in Notification No. G.S.R. 649 in Gazette 
of India dated the 9th November, 1991. 

(ii) The Railways Red Tariff (Third Amendment) Rules, 
1991 published in Notification No. G.S.R. 650 in Gazette 
of India dated the 9th November, 1991. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 30 of the Railway 
Claim Tribunal Act, 1987:-

(i) The Railway Claims, Tribunal (Procedure for investiga-
tion of Misbehaviour of incapacity of the Chairman, 
Vice-Chairman and Members) Rules, 1991 published in 
Notification No. G.S.R. 699(E) in Gazette of India dated 
the 26th November, 1991. 

(ii) The Railway Qaims Tribunal (Procedure) Amendment 
Rules, 1991 published in Notification No. G.S.R. 700(E) 
in Gazette of India dated the 26th November, 1991. 

(iii) The Railway Claims Tribunal (Salaries, Allowances and 
Conditions of Services of Chairman, Vice-Chairman and 
Members) Amendment Rules, 1991 published in Notifica-
tion No. G.S.R. 726(E) in Gazette of India dated the 6th 
December, 1991. 
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(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the New Delhi Tuberculosis Centre, New 
Delhi, for the year 1990 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the New Delhi 
Tuberculosis Centre, New Delhi, for the year 1990. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

4. Government Bill-Introduced 
The Public Liability Insurance (Amendment) Bill, 1992. 

5. Statement Regarding Ordinance-Laid on the Table 
An explanatory statement (Hindi and English versions) glvmg 

reasons for immediate legislation by the Public Liability Insurance 
(Amendment) Ordinance. 1992. was laid on the Table. 
6. Government Bills-Introduced 

(1) The Governors (Emoluments, Allowances and Privileges) 
(Amendment) Bill. /992. 

(2) The Securities and Exchange Board of India Bill, 1992. 
7. Statement Regarding Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving 
reasons' for immediate legislation by the Securities and Exchange 
Board of India Ordinance, 1992. was laid on the Table. 
8. Matters Under Rule 377 

(1) Shri c.P. Mudalagiriyappa raised a matter regarding need 10 
declare Chitradurga. Karnataka as a 'No Industry' district. 

(2) Shri N. Dennis raised a matter regarding need to upgrade TV 
transmitter at Nagercoil. Kanyakumari district. Tamil Nadu. 

(3) Shri Mankuram Sodi raised a matter regarding need to .send 
team of specialists along with medicines to Bastar di!;trict of 
Madhya Pradesh to check growing menace of Gastro-enterities. 

(4) Shri Bhuwan Chandra Khanduri raised a matter regarding need 
to implement the resolution adopted by Uttar Pradesh Legisla-
tive Assembly for creation of a separate 'UttaranchaI' State. 

(5) Shri P.G. Narayanan raised a matter regarding need to defer 
the proposal to discontinue the Posta! Van Service!;' to Perun-
durai and Bhavani towns. Tamil Nadu. 
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(6) Dr. Ramesh Chandra Tomar raised a matter regarding need for 
reconstruction of Ghaziabad Railway Station, Uttar Pradesh. 

(7) Shri Devendra Prasad Yadav raised a matter regarding need 
for early completion of Darbhanga-Forbesganj lateral road ;n 
North Bihar. 

-9. Statutory Resolution - Adopted 
Time allotted: 1 hr. 30 mts. 
Timc taken: 2 hrs. 48 mts. 

Discussion on the fellowing Resolution moved by Shri M.M. Jacob 
on the 28th February, 199Z, continued:-

"That this House approves the Proclamation issued by the 
President on the 7th January, 1992 under article 356 of the 
Constitution in relation 10 the SIale of Manipur." 

-10. Motion-Withdrawn 
Discussion on the following motion moved by Shri Girdhari Lal 

Bhargava on the 28th February, 1992, continued:-
"Thai this House recommends 19 the President that the ~rocla

mation issued by him on the 7th January, 1992, under article 
356 of the Constitution in relation to the State of Manipur, 
be revoked." 

The following members took part in the combined debate on the 
Resolution (vide para 9 above) and motion:-

(1) Shri Mohan Singh 
(2) Shri Indrajit Gupta 
(3) Shri Girdhari Lal Bhargava (by way of reply to the motion) 

(Lok Sabha adjourned at 1.17 P.M. and re-assembled at 2.18 P.M.) 
Shri M.M. Jacob replied to the debate. 
The motion moved by Shri Girdhari Lal Bhargava was withdrawn 

by leave of the House. 
On the Resolution House divided; Ayes "103, Noes --36. 

-Discussed together. 
"Subject to correction. 
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Accordingly. the Resolution was adopted. 
11. Motion of Thanks on the President's Address 

Time alloted: 12 hrs. 
Time taken: 2 hrs. 55 mts. 
Balance : 9 hrs. 05 mts. 

~hri P.M. Sayeed moved the following motion:-
"That an Address be presented to the President in the following 

terms:-
'That the Members of Lok 'Sabha assembled in this Session are 

deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament 
assembled together on the 24th February. 1992.' .. 

Shri Pawan Kumar Bansal seconded the motion. 
Five hundred eighty-one amendments (Nos. 1-17,28-32, 71-75, 113-

132, 149-154, 176-195, 215-248, 329-389, 421-449, 496-513, 536-542, 
550-563, 591-672, 696-704, 714-744, 774-830, 850-882. 916-924, 930-
947, 1005-1014, 1024-1028. 1033-1045. 1094-1115. 1123-1168, 1184. 
1187-1194 and 1302) were moved. 

The following members took part in the debate:-
(1) Shri Jaswant Singh 
(2) Shri Rabi Ray 

The discussion was not concluded. 
6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 4th March, 
1992, 

GMIP(PLU)MRN0-801 LS--3.3.92 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 4. 1992/Phalguna 14, 1913 (Saka) 

No. 79 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 101-104. 107. 108 and 11~112 were orally 
answered. Rcplies to Starred Question Nos. 106, 109 and 113-121 
were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 1164-1185. 1187-1194, 
1196-1270. 1272-1284, 1286-1295 and 1291-1398 were laid on thc 
Table. 

A statement by the Minister of State of Urban Development 
correcting the reply given on 27 November. 1991 to Unstarred 
Question No. 976 regarding improvement of J.J. Clusters was also 
laid on the Table. 
3. Papers LaId 00 the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a)(i) A statement regarding Review by the Government on the 
working of thc Electronics Corporation of India Limited. 
Hyderabad, for the year 1990-91. 

\ii) Annual Report of the Electronics Corporation of India 
Limited, Hyderabad, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

1 
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(b)(i) Review by the Government on the working of the Bharat 
Immunologicals and Biologicals Corporation Limited. 
Bulandshahr. for the year 1990-9l. 

(ii) Annual Report of the Bharat Immunologicals and Biologi-
cals Corporation Limited. Bulandshahr. for the year 
1990-91 along with A.udited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Facility for Animal Tissue and Cell 
Culture. Pune. for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Facility for 
Animal Tissue and Cell Culture. Pune. for the year 
1990-91. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A eopy of the Annual Report (Hindi and English versions) 
of the National Institute of Immunology. New Delhi. for 
the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Gover-nment on the working of the National Institute of 
Immunology. New Delhi. for the year 199O-9l. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the Mehta Research Inlltitutc of Mathematics and 
Mathematical Physics. Allahabad. for the 'year 1990-91. 

(ii) A statement (Hindi and English versions) regarding 
Reivew by the Government on the working of the Mehta 
Rl!search Institute of Mathematics and Mathematical Phy-
sics. Allahabad for the year 1990-91. 
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(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the Mehta Research Institute of Mathematics 
and Mathematical Physics. Allahabad. for the year 1990·91 
together with Audit Report thereon. 

l~) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A eopy of the Annual Report (Hindi/and English versions) 
of the Tata Memorial ,Centre. Bombay. for the year 
1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Tata 
Memorial Centre. Bombay. for the year 1990-91. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

( 11) (i) A copy of the Annual Report (Hindi and English versions) 
of the Tata Institute of Fundamental Research. Bombay. 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Tata 
Institute of Fundamental Research. Bom~ay. for the year 
1990-91. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Mathematical Sciences. Madras. for the 
year 1990-91 together with Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Institute 
of Mathematical Sciences. Madras. for the year 1990·91. 

(14) A statement (Hindi and English versions) showing reason!; for 
delay in laying the papers mentioned at (13) above. 

(15) A copy of the Union Public Service Commission (Exemption 
from Consultation) Amendment Regulations. 1991 (Hindi and 
English versions) published in Notification No. G.S.R. 666 in 
Gazette of India dated the 30th November. 1991 under article 
320(5) of the Constitution. 
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(16) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Administrative Service (Appointment by Com-
petitive Examination) Amendment Regulations. 1991 pub-
lished in Notification No. G.S.R. 759(E) in Gazette of 
India dated the 28th December. 1991. 

(ii) The Indian Police Service (Appointment by Competitive 
Examination) Amendment Regulations. 1991 published in 
Notification No. G.S.R. 760(E) in Gazette of India dated 
the 28th December. 1991. 

(17) A copy of the Memorandum of Understanding 1991-92 
between Nuclear Power Corporation of India Limited and the 
Department of Atomic Energy (Hindi and English versions). 

(18) (i) A copy of the Annual RepQrt (Hindi and English versions) 
of the Central Machine Tool Institute. Bangalore. for the 
year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Central 
Machine Tool Institute. Bangalore. for the year 1990-91. 

(19) (i) A copy of the Annual Report (Hindi and English versions) 
of the Process-cum-Product Development Centre. Meerut. 
for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English 'versions) regarding 
Rcview by the Government on the working of the Process-
cum-Product Development Centre. Meerut. for the year 
1990-91. 

(20) A copy of the Annual Report (Hindi and English versions) of 
the Controller General of Patents. Designs and Trade Marks 
for the year 1990-91 under section 126 of the Trade and 
Merchandisc Marks Act. 1958. 

(21) A copy of the Annual Rcport (Hindi and English versions) of 
the Controller-General of Patents, Designs and Trade Marks 
for the year 1990-91 under section 155 of the Patents Act. 
1970. 
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(22) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) A statement fCllrdina Review by the Government on the 
working of the Scooters India Limited for the year 1990-
91. 

(ii) Annual Report of the Scooters India Limited for the year 
1990-91 along with Au4ited Accounts and comments of the 
Comptroller and Auditor General t~ereon. 

(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

(24) A copy of the Employees' State Insurance Corporation (Staff 
and Conditions of Scrvice) (Amendment) Regulations. 1992 
(Hindi and English versions) published in Notification No. 
Vig.9(l)l74 in Gazette of India dated the 18th January. 1992 
under sub-section (4) of section 97 of the Employees' State 
Insurance Act. 1948. 

(25) A statement (Hindi and English versions) on Action taken or 
proposed to be taken on the Convention and Recommenda-
tion adopted by the 71st Session of International Labour 
Conference (June. 1985). 

4. Report 01 tbe Committee OD Private Memben' Bills and 
Resolutions 

Sbri S. MalUkarJunaiab presented the Fourth Report (Hindi and 
English versions) of the Committee on Private Members' Bills and 
Resolutions. 
S. Matten Under Rule 377 

(1) Shri Sudhir Sawant raised a matter regarding need to remove 
the condition of Annewari system of determinina non-wilful defaul-
ters below Rs. 10,000 under Debt Relief Scheme. 1990. 

(2) Prof. K. V. Thomas raised a matter regarding need to construct 
a new airport at Cochin. Kerala. 

(3) Dr. Para.c;huram Gangwar raised a matter regarding need to 
look into the incident of decay of wheat in temporary godowns of 
Food Corporation of India at Nannal School premises. Pilibhit. Uttar 
Pradesh. 
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(4) Dr. K.D. lcswani raised a matter regarding need to include 
medical service under clause 2(0) of Contumer Protection Act to 
protect the interests of doctors. 

(5) Shri Nitish Kumar raised a matter regarding need to include 
Punpun-Dardha Irrigation Project. Bihar in Eighth Plan. 

(6) Shri Moreshwar Save raised a matter regarding need to drop 
the proposal of sale of vacant lands belonging to Defence. 

(7) Shri Zainal Abcdin raised a matter regarding need to clear the 
ash of Thermal Ppwer Plant, Farakka, accumulated in cornfields 
along Kangloi river bed in Murshidabad district. West Bengal. 

(8) Shri Vijay N. Patil raised a matter regarding need to reconsider 
the proposal to form Maha Nagar Telephone Nigams in Madras and 
Calcutta and review the continuation of it in Bombay and Delhi. 
6. Motion or thanks on the President's Address 

Time allotted: 12 Hrs. 
Time taken: 6 Hrs. 59 Mts. 
Balance: 5 Hrs. 01 Mt. 

Discussion on the following motion moved by Shri P.M. Sayeed 
and seconded by Shri Pawan Kumar Bansal and the amendments 
thereto moved on the 3rd march. 1992. continued:-

"That an Address be presented to the President in the following 
terms:-
That the Members of Lok Sabha aSllembled in this Session arc 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assembled 
together on the 24th February. 1992.' .. 

The following members took part in the debate:-
(1) Prof. K. V. Thomas 

(Lok Sabha adjourntd at J P.M. and rt-asstmbltd at 2.07 P.M.) 
(2) Shri Somnath Chatterjee 
(3) Shri Vishwanath Das Shastri 
(4) Shri Jagbir Singh Brar 
(5) Shri Venkatcswarlu Ummareddy 
(6) Shri Ayub Khan 
(7) Shri P.C. Thomas 
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(8) Shri Pius Tirky 
(9) Shri Peter G. Marbaniang 

(10) Smt. Girija Dcvi 
(11) Shri Chokka Rao Juvvadi 
(12) Prof. K. Venkatagi:i Gowda 
(13) Shri Y. Yaima Singh 
The discussion was not concluded. 

6.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thur.rday. the 5th March. 1992) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRNI)........«J7~3-92. 



LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Thursday, March 5, 1992/Phalguna 15, 1913 (Saka) 

No. 10 
11 A.M. 

1. Starred Questions 

Starred Questions Nos. 122. 123 and 125-131 were orally ans· 
wered. Rcplies to Starrcd Question Nos. 132-141 were laid on the 
Table. 

2. Unstarred Questions 

Rcplies to Unstarred Question Nos. 1399-1412, 1414-1438, 
1440-1457, 1459-1504, 1506-1622 and 1624-1632 were laid on the 
Table. 

3. Papers Laid on the Table 

The following papcrs were laid on the Table :-

(1) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Centre for Management of Agricultural 
Extension, Hyderabad. for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
C;ovemmcnt on the working of thc National Centre for 
Management of Agricultural Extension, Hyderabad, for 
the year 1990·91. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in layin, the P/iPCrs mentioned at (1) above. 

1 
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(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a) (i) Review by the Government on the working of the Artifi-
cial Limbs Manufacturing Corporation of India. Kanpur. 
for the year 1990-91. 

(ii) Annual Report of the Artificial Limbs Manufacturing 
Corporation of India. Kanpur. for the year 1990-91 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the National 
Scheduled Castes and Scheduled Tribes Finance and 
Development Corporation. New Delhi. for the year 
1990-91. 

(ii) Annual Report of the National Scheduled Castes and 
Scheduled Tribes Finance and Development Corporation. 
New Delhi. for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(4) Two statements (Hindi and English versions) showing reasons 
for dclay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Rcport (Hindi and English versions) 
of the Rehabilitation Council. Ncw Delhi. for the year 
1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Rchabilitation Council. 
Ncw Dclhi. for the year 1990-91. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute for the Mf"ntally Handicapped. 
Secundcrabad. for the year 1920-:91 along with Audited 
Accounts. 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute for 
the MentaUy Handicapped, Secunderabad, for the year 
1990-91. 

(8) A statt:ment (Hindi and English versions) showing rea.'IOns for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the Ali Yavar Jung National Institute for the Hearing 
Handicapped, Bombay, for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hi,ndi and English versions) by the 
Government on the working of the Ali Yavar Jung 
National Institute for the Hearing Handicapped, Bombay, 
for the year 1990-91. 

(10) A statemcnt (Hindi and English versions) showing rcasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy each of the following papers (Hindi· and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the Oil 

India Limited for the year 1990-91. 
(ii) Annual Report of the Oil India Limited for the year 1990-

91 along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Notification No, S.O. 125(E) (Hindi and 
English versions) published in Gazette of India dated the 10th 
February. 1992 regarding fixing the prices of Ammonium 
Nitrate Phosphate and Zineated Urea under sub-section (6) of 
section 3 of the Essential Commodities Act, 1955. . . 

(14) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act. 1956:-

(a) (i) Review by the Government on the working pf the 
Haryana Agro-Industries Corporation Limited. Chan-
digarh. for the year 1990-91. 
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(ii) Annual Report of the Haryana Agro-Industries Corpora-
tion, Chandigarh, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government on the working of the Gujarat 
Agro-Industries Corporation Limited, Ahmedabad. for the 
year 1989-90. 

(ii) Annual Report of the Gujarat Agro-Industries Corporation 
Limited. Ahmedabad. for the yea~ 1989-90 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(15) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (14) above. 

(16) A copy of the Annual Report (Hindi and English versions) on 
the working of the Industrial and Commercial Undertakings of 
the Central Government (Public Enterprises Survey) for the 
year 1990-91 (Volumes-I to III). 

4. Message from Rajya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 3rd March. 1992. Rajya Sabha passed the Legal 
Services Authorities (Amendment) Bill. 1992. 

5. Bill passed by RaJya Sabha-Laid on the Table 

Tht Ltgal Strvices Authorities (Amendment) Bill, 1992. 

6. Report and Minutes of the Estimates Committee 

Shri Manoranjan Bhakta presented the Eighth Report (Hindi and 
English versions) of the Estimates Committee on the Ministry of 
Information and Broadcasting-Policy for Government Advertise-
ments and Minutes of the sitting of the Committee relating thereto. 

7. Matten under Rule 377 

(1) Smt. Basava Rajcswari raised a matter regarding. need to 
develop airports at Hubli and Bellary and rescind the decision of 
closing down airstrip at Mysore. Karnataka. 
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(2) Shri Sarat Chandra Pattanayak raised a matter regarding need 
to initiate Dry Land Agricultural System in Bolangir. Orissa. 

(3) Shri R. Jeevarathinam raised a matter regarding need to 
provide stoppage of Kovai Express at Arakkonam Railway Station. 
Tamil Nadu. 

(4) Prof. K. Venkatagiri Gowda raised a matter regarding need to 
negotiate with the Government of Russia for sening up a Super 
Thermal Plant in South Canara. Kamataka. 

(5) Shri Surya Narain Yadav raised a matter regarding need to 
connect Saharsa. Bihar with air service. 

(6) Shri Tej Narain Singh raised a matter regarding need to release 
funds already sanctioned for early completion of a power grid at 
Jagdishpur. Bhojpur district. Bihar. 

(7) Shri V. Sobhanadreeswara Rao raised a matter regarding need 
to safeguard the interests of cane growers of Andhra Pradesh. 

(8) Shri Harin Pathak raised a mattcr regarding need to issue 
'Indian Unity Certificate of Deposits--Sardar Sarovar Series' for 
raising funds for Sardar Sarovar Project. 

(Lok Sabha adjourned all.DB P.M. and re-assembled al 2.16 P.M.) 

8. Motion of Thanks on the President's Address 

Time allotted 
Time taken 
Balance 

12 Hrs. 
10 Hrs. 42 Mts. 
1 Hr. 18 Mts. 

Discussion on the following motion moved by Shri P.M. Sayeed 
and seconded by Shri Pawan Kumar Bansal and the amendments 
thereto moved on the 3rd March. 1992. continued:-

"That an Address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which hc has 
becn pleased to deliver to both Houses of Parliament assembled 
together on the 24th February. 1992 ... • 
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The following members took part in the debate:-
(1) Shri Shravan Kumar Patel 
(2) Shri Shankar Sinh Vaghela 
(3) Shri Syed Shahabuddin 
(4) Smt. Geeta Mukherjee 
(5) Shri Sukh Ram 
(6) Prof. Malini Bhattacharya 
(7) Shri Sultan Salah uddin Owaisi 
(8) Shri Chiranji Lal Sharma 
(9) Shri Madan Lal Khurana 

(10) Shri Ram Vilas Paswan 
(11) Shri Prithviraj D. Chavan 
(12) Shri K.P. Reddaiah Yadav 
(13) Prof. Prem Kumar Dhumal (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourend till 11 A.M. on Friday the 6th March, 1992) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND--883LS--5-3-82. 



LOK SABIIA 

BULLETIN-PART I 
[Bricf Rccord of Proceedings1 

Friday, March 6, 19921Phalguna 16, 1913 (Saka) 

No. 81 
11 A.M. 

1. Obituary Reference 
The Speaker made a reference to the passing away of Shri 

Madcppa Bandappa Kadadi, a Member of Third Lok Sablla. 
Thereaftcr, Membcrs stood in silcnce for a short while as a 

mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 142-152 were orally answered. Replies to 

Starred Question Nos. 153-162 were laid on the Table. 
3. Unstarred Questions 

Rcplics to Unstarred Question Nos. 163~1640, 1642-1668, 167~1695, 
1697-1737, 1739-1751 and 175~1864 were laid on the Table. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A statement (Hindi and English versions) (i) correcting the 

reply given on the 20th November, 1991 to Unstarred Question 
No. 38 by Shri Prithviraj D. Chavan, M.P. regarding revamp-
iOg of anti-poverty programmes, and (ii) the reasons for delay 
in correcting the rcply. 

(2) (i) A eopy of the Annual Report (Hindi and English versions) 
of the Council for Leather Exports, Madras, for the year 
1990-91 along with- Audited Accounts. 

1 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Council for 
Leather Exports, Madras, for the year 1990-91. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of .the Memorandum of Understanding between the 
Minerals and Metals Trading Corporation of India Limited and 
the Ministry of Commerce, Government of India for the year 
1991-92 (Hindi and English versions). 

(5) A copy each of the following papers (Hindi and Enalish 
versions) undcr sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(a) (i) Review by the Government on the working of the 

Birds Jute and Exports Limited, Calcutta, for the year 
1990-91. 

(ii) Annual Report of the Birds Jute and Exports Limited, 
Calcutta, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Central Cottage Industries Corporation of India 
Limited, New Delhi, for the year 1990-91. 

(ii) Annual Report of the Central Cottage Industries 
Corporation of India Limited, New Delhi, for the year 
1990-91 along with Audited Accounts and comments 
of the Comptroller nnd Auditor General thereon. 

(e) (i) Review by the Government on the workin, of the 
North Eastern Handicrafts and HandJooms Develop-
ment--Corporation Limited, Shillon" for the year 1990-
91. 

(ii) Annual Report of tIle North Eastern Handicrafts and 
Handlooms Development Corporation Limited, Shil-
long, for the year 1990-91 ,,)ona with Audited 
Accounts and comments of- . the Comptroller and 
Auditor General thereon. 



(6) 'Three statements (Hindi and EnaJish versions) showing reasons 
for delay in laying the papers mentioned at (5) above-! 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 458 of the Merchant 
Shipping Act, 1958:-

(i) The Merchant ShippinS (Examination of Engineers 
and Engine Drivers of Fishing Vessels) Amendment 
Rules, 1991 published in Notification No. G.S.R. 481 
in Gazette of India dated the 24th August, 1991. 

(ii) The Merchant Shipping (Certificate of Competency as 
Cook in the Merchant Navy) Rules, 1991 published in 
Notification No. G.S.R. 709 in Gazette of India dated 
the 28th December, 1991. 

(iii) The Merchant Shipping (Carriage of Grain) Rules, 
1991 published in Notification No. G.S.R. 724(E) in 
Gazette of India dated the Sth December, 1991. 

(8) A copy of the Ministry of Surface Transport, Aceountant 
(Group B-Non-Gazctted) Recruitment Rules, 1992 (Hindi 
and English versions) published in Notification No. G.S.R. 44 
in Gazette of India dated the 8th February, 1992 issued under 
proviso to Article 309 of the Constitution. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Madras Dock Labour Board for the 
year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Madras Dock 
Labour Board for the year 1990-91. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of tbe Customs Act, 1962:-

(i) G.S.R. 7U(E) and G.S.R. 712(E) published in 
Gazette of India dated the 2nd December, 1991 
together with an explanatory memorandum regarding 
exemption to consumable goods when imported into 
India by the Council of Scientific and Industrial 
Research Centre for Biochemicals from the whole of 
the basic, additional and auxiliary duties of customs 
leviable thereon: 
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(ii) G.S.R. 7lS(E) published in Gazette of India dated the 
3rd December, 1991 together with an explanatory 
memorandum regarding revised rate of exchange for 
conversion of Russian Rouble into Indian currency or 
vice-vtrsa. 

(iii) G.S.R. 720(E) and G.S.R. 721(E) published in 
Gazette of India dated the 5th December, 1991 
together with an explanatory memorandum prescribing 
rate of basic customs duty of 10 per cent and nil 
additional duty and 15 per cent auxiliary duties of 
customs on goods specified in the Table annexed to 
the Notification. 

(iv) G .S. R. 740(E) published in Gazette of India dated the 
16th December, 1991 together with an explanatory 
memorandum prescribing basic customs duty of 100 
per cent for six specified computer peripherals Qnd 35 
per cent for the rest of the goods falling under heading 
84.71 of the First Schedule to the Customs Tariff Act, 
1975. 

(v) G.S.R. 741(E) published in Gazette ·of India dated the 
16th December, 1991 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 30/8S-Cus., dated the lst March, 
1988. 

(vi) G.S.R. 742(E) published in Gazette of India dated the 
16th December, 1991 together with 'an explanatory 
memorandum prescribing basic customs duty of 15· per 
cent on components required for the manufacture of 
power transmission system for earth-moving machin-
cry, fork lift trucks and locomotives subject to ccrtain 
conditions. 

(vii) G.S.R. 743(E) published in Gazette of India dated the 
16th December, 1991 together with an explanatory 
memorandum prescribing a concessional rate of basic 
customs duty of 25 per cent ad-valorem on imported 
cocoa beans, whole or broken, raw or roasted. 



(viii) G.S.R. 744(E) published in Gazette of India dnted the 
16th December, 1991 together with an explanatory 
memorandum mnking certain amendments to Notificn-
tion No. 278182-CE, dated the 17th November, 1982. 

(ix) G.S.R. 745(E) published in Gnzette of India dated the 
16th December, 1991 together with an explnnatory 
memorandum regarding exemption to ultramarine blue 
from the whole of the duty of excise levinble thereon. 

(x) G.S.R. 746(E) published in Gazette ~f India date~ the 
16th December, 1991 together with an explanatory 
memorandum regarding exemption to mats manufac-
tured from grnss, straw, rushes and reeds from the 
whole of the duty of excise leviable thereon. 

(xi) G.S.R. 747(E) published in Gazette of India dated the 
16th December 1991 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 177/86-CE, dated the 1st March, 
1986. 

(xii) G.S.R. 756(E) to G.S.R. 758(E) published in Gazette 
of India dated the 27th December, 1991 together with 
an explanatory memorandum seeking to keep the 
effective rate of basic customs duty on Industrial Fatty 
Alcohols; Acid Oils from Refining; and Thermometers 
and Pyrometers, not combined with other instrument 
at the same rntcs which existed prior to the lst 
January. 1992. 

(xiii) G.S.R. 761(E) published in Gnzette of India dated the 
30th December, 1991 together with an explanatory 
memorandum extending the validity of Notificntion 
No. 514186-Cus., dated the 30th December, 1986 upto 
the 30th June, 1992. 

(xiv) G.S.R. 829(E) published il'l Gnzette of India dated the 
6th December, 19~1 together with an explanatory 
memornndum appointing the lSt day of Jnnunry, 1992 
on which the amendment to the Customs Tariff Act, 
1975 shall come into force. 
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(xv) G.S.R. 3(E) and G.S.R. 4(E) published in Gazette of 
India dated the 2nd January, 1992 together with an 
explanatory memorandum regarding exemption to 
machinery. equipment. instruments. components etc. 
required for the purposes of Integrated Guided Missile 
Development Programme of Ministry of Defence, 
when imported by units as arc designated by an officer 
not below the rank of Deputy Secretary, Ministry of 
Defence. from the whole of the basic, additional and 
auxiliary duties of customs leviable thereon. 

(xvi) G.S.R. 5(E) published in Gazette of India dated the 
2nd January. 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion Nos. 45179-Cus. and 213188-Cus., dated the 1st 
March. 1979 and the 30th June. 1988 respectively. 

(xvii) G.S.R. 6 (E) published in Gazette of India dated the 
2nd January, 1992 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 110186 Cus .• dated the 17th Febru-
ary. 1986. 

(xviii) G.S.R. 7(E) published in Gazette of India dated the 
2nd January. 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 228188-Cus .• dated the 1st August. 1988. 

(xix) G.S.R. 8(E) and G.S.R. 9(E) published in Gazette of 
India dated the 2nd January. 1992 together with an 
explanatory memorandum seeking to prescribe 10 
percent basic and nil additional and IS per cent 
auxiliary duties' of customs on raw materials and 
components required for the manufacture of aircrafts 
to be used for training purposes. 

(xx) G.S.R. 10(E) published in Gazette of India dated the 
2nd January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 1619O-CE, dated the 20th March, 1990. 
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(xxi) G.S.R. U(E) published in Gazette of India dated the 
2nd January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No .. 24191-CE, dated the 25th July, 1991. 

(xxii) G.S.R. 12(E) published in Gazette of India dated the 
2nd January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. l03/90-CE, dated the 16th May, 1990. 

(xxiii) The Project Imports (Amendment) Regulations, 1992 
published in Notification No. G.S.R. 33(E) in Gazette 
of India dated the 7th January, 1992, together with an 
explanatory memorandum. . 

(xxiv) G.S.R. 44(E) published in Gazette of India dated the 
16th January, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 247184-Cus., dated the 27th September, 1984. 

(xxv) G .S.R. 48(E) published in Gazette of India dated the 
16th January, 1992 together with an explanatory 
memorandum making certain amendments to certain 
Notifications mentioned in t~e Notification .. 

(xxvi) G.S.R. 49(E) published in Gazette of India dated the 
16th January, 1992 together with an explanatory 
memorandum making certain amendments to certain 
Notifications mentioned in the Notification .. 

(xxvii) G.S.R. 77(E) published in Gazette of India dated the 
3rd February, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 203l90-Cus., dated the 21st June, 1990. 

(xxviii) G.S.R. 83(E) published in Gazette of India dated the 
28th January, 1992 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies 'into Indian 
Currency or vice versa. 

(xxix) G.S.R. 86(E) published in Gazette of India dated the 
5th February, 1992 together with an explanatory 
memorandum making certain amendments to Notifica-
tion No. 203I9O-Cus., dated the 21st June, 1990. 
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(xxx) G.S.R. 89(E) published in Gazette of India dated the 
7th February, 1992 together with an explanatory 
memorandum making certain amendments to Notifica· 
tion No. 45179·Cus., dated the lst March, 1979. 

(12) A copy of the Amendment to the Reserve Bank of India 
(Note Issue) Regulations, 1935 (Hindi and English versions) 
published in Gazette of India dated the 28th September, 1991 
under sub-section (4) of section 58 of the Reserve Bank of 
India Act, 1934. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Life Insurance Corporation of India 
for the year 1990·91 along with Audited Accounts 
under section 29 of the Life Insurance Corporation 
Act, 1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Life 
Insurance Corporation of India. 

(14) A copy .¢ the Consolidated Report (Hindi and English 
versions) on the working of the Public Sector Banks for the 
year ending the 31st March, 1991. 

(15) A copy each of the following Annual Reports (Hindi and 
English versions):-

(i) Report of the Chaitanya Grameena Bank, Tenali, for 
the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(ii) Report of the Samastipur Kshetriya Gramin Bank, 
Smastipur for the year 1990-91 together with the 
Accounts and Auditor's Report thereon. 

(iii) Report of the Farrukhabad Gramin Bank, 
Farrukhnbad, for the year 1990-91 together with the 
Accounts and Auditor's Report thereon. 

(iv) Report of the Pragjyothis Goantia Bank, Nalbari for 
the year 1990-91 together with the Accounts and 
Auditor's Report thereon. ' 
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(v) Report of the Ranchi Kshetriya Gramin Bank, Rancbi, 
for the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(vi) Report of the Tripura Oramin Bank, Agartala, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(vii) Report of the Sagar Gramin Bank, Calcutta, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(viii) Report of the Kanpur Kshetriya Oramin Bank, Kan-
pur, for the year 1990-91 together. with the Accounts 
and Auditor's Report thereon. 

(ix) Report of the Arunachal Pradesh Rural Bank, 
Pasighat, for the year 1990-91 together with the 
Accounts and Auditor's Report thereon. 

(x) Report of the Jaipur Nagaur Aanchalik Gramin Bank, 
Jaipur for the year 1990-91 together with the Accounts 
and Auditor's Report thereon. 

(xi) Report of the Rushikulya Gramya Bank, Berhampur, 
for the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(xii) Report of the Subansiri Gaonlia Bank, Berhampur, for 
the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(xiii) Report of the Balasore Gramya Bank, Balasore, for 
the year 1990-91 together witb the Accounts and 
Auditor's RepDft thereon. 

(xiv) Report of the Cuttaek Gramya Bank, Cultaek, for the 
year 1990-91 together with the Accounts and Auditor',s 
Report thereon. 

(xv) Report of the Bardbaman Gramin Bank, Burdwan, for 
the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(xvi) Report of the Magadb Gramin Bank, Gaya, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 
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(xvii) Report of the Jammu Rural Bank, Jammu, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(xviii) Report of the Cachar Gramin Bank, Silchar, for the 
year 1990-91 together with the Accounts and Auditor's 
Report thereon. 

(xix) Report of the Kashi Gramin Bank, Varanasi, for the 
year 1990-91 tQgether with the Accounts and Auditor's 
Report thereon. 

(xx) Report of the Kamraz Rural Bank, Sopore, for the 
year IP90-91 together with the Accounts and Auditor's 
Report thereon. 

(16) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(a)(i) Review by the Government on the working of the 

Singareni Collieries Company Limited, Kothagudem, 
for the year 1990-91. 

(ii) Annual Report of the Singareni CoUieries Company 
Limited, Kothagudem, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b)(i) Review by the Government on the working of the 
Coal India Limited, Calcutta, and its subsidiary com-
panies. for the year 1990-91. 

(ii) Annual Report of the Coal India Umited, Calcutta, 
and its subsidiary companies. for the year 1990-91 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(17) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (16) above. 

S. Report and Minutes or the Estimates Committee 
Shri Manoranjan Bhakta presented the Sixth Report (Hindi and 

English versions) of the Estimates Committee on the Ministry of 
finance (Department of Revcnuc)-Dircetorate of Enforcement and 
Minutes of the sittings of the Committee relating thereto. 
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6. Statement by Minister 
The Minister of Parliamentary Affairs made a statement regarding 

Government Business for the week commencing the 9th March, 1992. 
7. Guvernment BiU - Intruduced 

T~e Cilizenship (Amendment) BUI, /992. 
(Lok Sabha adjourned at 1.09 P.M. and re-ossembkd 11/ 2./6 P.M.) 
8. Motion of Thanks on the President's Addrea 

Time alloted : 12 Hrs.· 
Time taken: 11 Hrs. 57 Mts. 
Balance: OJ Mts. 

Discussion on the following motion moved by Shri P.M. Sayeed 
and seconded by Shri Paw an Kumar Bansal and the amendments 
thereto moved on the 3rd March, 1992, continued:-

"That an Address be presented to the President in the following 
terms:-
'That the Members of Lok Sabha assembled in tbis Session arc 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assembled 
together on the 24th February, 1992. '" 

The following members took part in the debate:-
(1) Prof. Prem Kumar Dhumal 
(2) Shri R. lcevarathinam 
(3) Shri Kadambur M.R. lanardhanan 
(4) Shri Amar Roy Pradhan 
(5) Shri Moreshwar Save 
(6) Smt. Saroj Dubey (Speech unfinished) 

The di.c;cussion was not concluded. 
9. Motion Reaardlul Fourth Report of the Committee on Private 

Members' Bills and Resolutions 
Shri P.P. Kaliaperumal moved the following motion:-
"That this House do agree with the Fourth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 4th March, 1992." 

The motion was adopted. 
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10. Private Member'. Resolution - Withdrawn 

Dr. K. V .R. Chowdary replied to the debate on following Resolu-
tion moved by him on the 29th November, 1991:-

"This House expresses ,its concern over the caste struggle going 
on in different parts of the country and urges upon the 
Government to take urgent steps for rooting it out." 

The Resolution was withdrawn by leave of the House. 
11. Private Member's Resolution - Under Consideration 

Shri Rupchand Pal moved the following Resolution:-
"This House calls upon the Government to categorically reject 
all proposals received by Government pertaining to Trade 
Related Intellectual Property Rights (TRIPS), Trade Related 
Investment Measures (TRIMS) and General Agreement on 
Trade in Services (GATS) which will infringe the Patent laws 
and the economic sovcrcignty of our country." 

The following members took part in the debate:-
(1) Shri Bhagwan Shankar Rawat 
(2) Shri Vijay N. Patil 
(3) Smt. Malini Bhattacharya 
(4) Prof. Rasa Singh Rawat 
(5) Shri Santosh Kumar Ganpar (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned liIIll A.M. on Monday, the 9th March, 1992) 

MGIp(PLU)-MRNO-707LS--8-3-1992. 

C.K. JAIN, 
Secretary-General. 



LOK. SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 9, 1992/Phalguna 19, 1913 (Saka) 

No. 82 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 163-169 were orally answered. Replies to 
Starred Question Nos. 170-183 were laid on the Table. 
2. Un5tarred Questions 

Replies to Unstarred Question Nos. 1865-1880, 1882-2080 and 
2082-2097 were laid on the Table. 
3. Statements by Ministers 

(1) The Minister of State for Commerce made a statement regard-
ing request of Cuba for sale of wheat and rice. 

(2) The Minister of State for Food made a statement regarding 
export and import of wheat. 

4. Papers laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Brahmaputra Board for the year 1990-91 along with 
Audited Accounts. 

(2) A statement (Hindi and English versions) (a) regarding Review 
by the Government on the working of the Brahmaputra Board 
for the year 1990-91 and (b) showing reasons for delay in laying 
the papers mentioned at (1) above. 

(3) A eopy of the Annual Report (Hindi and English versions) of 
the Bctwa River Board, Jhansi, for the year 1990-91 along with 
Audited Accounts. 

1 
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(4) A statement (Hindi and English versions) (a) regarding Review 
by the Government on the working of the Betwa River Board, 
Jhansi, for the year 1990-91 and (b) showing reasons for delay 
in laying the papers mentioned at (3) above. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Hydrolol!Y, Roorkee, for the year 
1990-91 along with Audited Accounts. 

(6) A statement (Hindi and English versions) (a) regarding Review 
by the Government on the working of the National Institute of 
Hydrology, Roorkce , for the year 1990-91 an~ (b) showing 
rcason~ for delay in laying the papers mentioned at (5) above. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the Steel 

Authority of India Limited, New Delhi, for the year 1990-91. 
(ii) Annual Report of the Steel Authority of India Limited, 

New Delhi, for t~e year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Memorandum of Understanding for the year 
1991-92 between the Kudremukh Iron Ore Company Limited 
and the Ministry of Steel (Hindi and English versions). 

(10) A copy of the Memorandum of Understanding for the year 
1991-92 between the Manganese Ore (India) Limited and the 
Ministry of Steel (Hindi and English versions). 

(11) A copy of the Memorandum of Understanding for the year 
1991-92 between the National Mineral Development Corpora-
tion Limited and the Ministry of Steel (Hindi and English 
versions). 

(12) A copy of the Indian Post Office (Ninth Amendment) Rules, 
1991 (Hindi and English versions) published in Notification No. 
G.S.R. 643(E) in Gazette of India dated the 23rd 
October, 1991 under sub-section (4) of section 74 of the 
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Indian Post Office Act, 1898 together with a corrigendum 
thereto published in Notification No. G.S.R. 749(E) dated the 
23rd December, 1991. 

(13) A copy each of the following p~pers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(a) (i) Review by the Government on the working of the 

Nathpa Ihakri Power Corporation Limited. Shimla, for 
the year 1990-91. 

(ii) Annual Report of the Nathpa Ihakri Power Corpora-
tion Limited. Shimla, fo"!" the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Rural·Electrification Corporation Limited, New Delhi, 
for the year 1990-91. 

(ii) Annual Report of the Rural Electrification Corpora-
tion Limited, New Delhi. for the year 1990-91 along 
with Audited Accounts and comments of the Comp-
troller and Auditor General thereon. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at item (b) of (13) 
above. 

(15) A copy of the Notification No. G.S.R. l00(E) (Hindi and 
English versions) published in Gazette of India dated the 17th 
February. 1992 making certain amendments in' the Second 
Schedule to the Mines and Minerals (Regulation and Develop-
ment) Act, 1957 under sub-section (1) of section 28 of the !iaid 
Act. 

(16) A cqpy of the Memorandum of Understanding for the year 
1991-92 between the National Aluminium Company Limited 
and the Ministry of Mines (Hindi and English ve~ions). 

(17) A copy of the Memorandum of Understanding for the year 
1991-92 between the Hindustan Zinc Limited and the Ministry 
of Mines (Hindi and English versions.). 

(18) A copy of the Memoraridum of Understanding for the year 
1991-92 between the Hindustan Copper Limited and the 
Ministry of Mines (Hindi and English versions). 
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(19) A copy of the Memorandum of Understanding for the year 
1991-92 between the Mineral Exploration Corporation Limited 
and the Ministry of Mines (Hindi and English versions). 

(20) A copy of the Annual Report (Hindi and English versions) of 
the Commission of Railway Safety for the year 1990-91 under 
section 10 of the Railway Act, 1989. 

(21) A statemen1 (Hindi and English versions) explaining the 
reasons for not laying the Annual Report and Audited 
Accounts of the Mahanagar Telephone Nigam Limited. New 
Delhi for the year 1990-91 within the stipulated period of nine 
months after the close of the Accounting year. 

(22) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 8 of the Cinemato-
graph Act, 1952:-
(i) The Cinematograph (Certification) (Amendment) Rules. 

1991 publishcd in Notification No. G.S.R. 702(E) in 
Gazette of India dated thc 27th Novcmber, 1991. 

(ii) The Cinematograph (Certification) (Amendment) Rules, 
1992 published in Notification No. G.S.R. 67(E) in 
Gazette of India dated the 30th January, 1992. 

(2~) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Institute of Mass Communication, New 
Delhi, for the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Institute of 
Mass Communication. New Delhi, for the year 1990-91. 

(24) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (23) above. 

5. The Jammu and Kashmir Budget-1992-93 
Shri Shantaram Pbtdukhe presented a statement of estimated 

receipts and expenditure of the Statc of Jammu and Kashmir for the 
year 1992-93. 
6. Supplementary Demands for Grants 

(Jammu and Kashmir)-1991-92 
Shri Shantaram Potdukhe presented a statcment (Hindi and Eng-

lish versions) showing the Supplementary Demands for Grants in 
respect of the State of JlImmu and Kashmir for 1991-92. 
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7. The Maa.pur .......... 1992-93 
Shri Shantaram Potdukhe presented a statement of estimated 

receipts and expenditure of the State of Manipur for the year 1992-93. 
8. SapplemeDtary DfmaIMh for Grants (Manlpur)r-1991-91 

Shri Shantaram Potdukhe presented a statement (Hindi and Eng-
lish versions) showing the Supplementary Demands for Grants in 
respect of the State of Manipur for 1991-92. 
9. Matters Under Rule 377 

(1) Shri Mankuram Sodi raised a matter regarding need to provide 
central assistance to the Statc Government of Madhya Pradesh 
to formulate a special scheme for providing drinking watcr to 
the adivasis of Bastar district. 

(2) Shri Vijay N. Patil raised a matter regarding need for early 
start of air services from Jalgaon. 

(3) Shri Birbal raised a matter regarding need to give compensa-
tion to the persons affected due to water-logging in the areas 
under Indira Gandhi Canal. 

(4) Shri Ratilal Kalidas Varma raised a matter regarding need to 
formulate a special scheme for providing drinking water in 
several villages of Bhavnagar and Ahmedabad districts. Gu-
jarat. 

(5) Smt. Mahendra Kumari raised a matter regarding need to bring 
a new legislation to check the spread of AIDS in the country. 

(6) Shri K.D. Jeswani raised a matter regarding need to issue 
necessary instructions to Joint Controller of Imports and 
Exports, Bombay to release cheques of export funds. 

(7) Shri T.P.J. Anjalose raised a matter regarding need to take 
steps for early completion of Kayamkulam Thermal Power 
Station in Kerala. 

(8) Shri HarpaJ Pan war raised a matter regarding need to grant 
licences for setting up new sugar factories in Meerut region, 
Uttar Pradesh. 

(Lak Sabha adjourned at 1.05 P.M. and rf!-assembled at 2.08 P.M.) 
-10. Observation by Speaker 
The Speaker made an observation regarding notice from the 

Supreme Court received by Shri Rabi Ray, M.P .• former Speaker, 
Lok Sabha. 

OAt 3.39 P.M. 
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11. Motion of Thanks on the President's Address 
Time allotted: 12 Hrs. 
Time taken: 16 Hrs. 36 Mts. 

Discussion. on the following motion moved by Shri P.M. Sayeed 
and seconded by Shri Pawan Kumar Bansal and the amendments 
there to moved on the 3rd March. 1992. continued:-

"That an Address be presented to the President in the 
following terms:-

'That thc Members of Lok SabhR assembled in this 
Session arc deeply grateful to the President for the 
Address which he has been pleased to deliver to both 
Houscs of Parliament assembled together on the 24th 
February. 1992 ... · 

The following members took part in the debate:-
(1) Sml. Saroj Dubey 
(2) Dr. Kartikcswar Patra 
(3) Shri Indrajit Gupta 
(4) Shri Ebrahim Sulaiman Sait 
(5) Shri Mohan Rawalc 
(6) Shri Yash 
(7) Shri Anil Basu 
(8) Shri Vishwanath Pratap Singh 
(9) Shri Atal Bihari Vajpai 

Shri P.V. Narasimha Rao replied to the debate. 
On amendments Nos. 1 and 4 moved by Prof. Prem Dhumal. the 

House divided; Ayes"· 210. Noes·· 362. The Amendments were 
accordingly negatived. 

On amendment No. 807 moved by Prof. Malini Bhattacharya. the 
HOU5C divided; Ayes.... 97. Noes·· 262. The Amendment was 
accordingly negatived. 

On amendment No. 628 moved by Shri Bommangani Dharmabhik-
sham. the House divided; Ayes .... 102. Noes·" 258. The amendment 
was accordingly negatived. 

···Subject to correction. 
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On amendment No. 28 moved by Shri Chitta Basu. the House 
divided; Ayes" 104, Noes" 263. The amendment was acc<1T'dingly 
negatived. 

All the other amendments moved were negatived. 
The motion was adopted. 
6.~2 P. M. 
(Lok Sabha adjourned tillll A.M. on Tuesday, the 10th March, 1992) 

"Sut-jecl 10 correction. 

MGIP(PLU)MRND-74918-9-3-92. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. March 10, 1992IPhaiguna 20, 1913 (Saka) 

No. 83 
11 A.M. 

1. Starred Questions 
Starred Question Nos. 184--189 were orally answered. Replies to 

Starred Question Nos. 190 and 192-204 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos. 2098-2134, 2136-2200. 

2202-2209. 2211-2252, 2254-2320 and 2322-2333 were laid on the 
Table. 

3. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following Notifications (Hindi and EnSlish 
vcrsions) under sub-section (5) of section 45 of the Food 
Corporations Act. 1964:-

(i) The Food Corporation of India (Staff) (Third Amend-
ment) Regulations, 1991 published in Notification No. 
E.P. 4(1)/84 in Gazette of India dated the 29th 
November. 1991. 

(ii) The Food Corporation of India (Staff) (Fourth Amend-
ment) Regulations, 1991 published in Notification No. 
E.P. 17-11/90 in Gazette of India dated the 18th 
December, 1991. 

1 
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(~) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) G.S.R. 735(E) published in Gazette of India dated the 
13th December, 1991 rescinding the Sugar (Restriction on 
Movement) Order, 1979. 

(ii) The Sugar (Price Determination for 1991·92 production) 
Amendment Order. 1992 published in Notification No. 
G.S.R. 53(E) in Gazette of India dated the 21st January. 
1 Ql)2. 

(3) A copy of the Memorandum of Understanding for the year 
1991-92 between the Central Warehousing Corporation and the 
Ministry of Food (Hindi and English versions). 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Dr. B. Barooah Cancer Institute. 
Guwahati, for the year 1989·90. 

(ii) A copy of the Annua~ Accounts (Hindi and English 
versions) of the Dr. B. Barooah Cancer Institute. 
Guwahali. for the year 1989·9{) together with Audited 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Dr. B. Barooah 
Cancer Institute, Guwahati. for the year 1989·90. 

(~) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Annual Accounts (Hindi and English versions) 
of the Dr. B. Barooah Cancer Institute, Guwahati. for the year 
1988·89 together with Audit Report thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

4. Supplementary Demands for Grants (Railways}-1991-92 

Shri C.K. Jaffer Sharicf presented a statement (Hindi and English 
versions) showing the Supplementary Demands for Grants in respect 
of the Bqdget (Railways) for 1991·92. 



5. Government BUls-lntroduced 
The Cess and Other Taxes on Minerals (Validation) Bill, 1992 

6. Statement RegardlnK Ordlnance-LaJd on tbe Table 
An explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation by the' Cess and Other Taxes on 
Minerals (Validation) Ordinance 1992, was laid on the Table. 

(Lok Sabha adjourned at 1.10 P.M. and re·a.uembl~d at 2.14 P.M.) 
7. Matters Under Rule 377 

(1) Kum. Vimla Verma raised a matter regarding need to run a 
superfast train between JabalpUT and Delhi via Beena, Madhya , 
Pradesh. 

(2) Prof. (Smt.) Savithiri Lakshmanan ralsc<! a matter regarding 
need to ensure that thc trainee!. at Government Industrial Training 
Institute, Chalakudy. Kerala arc supplied workshop materials. 

(3) Shri Laeta Umbrey raised a matter regarding need for early 
completion of National Highway-52 in Arunachal Pradesh. 

(4) Dr. Laxminarain Pandey raised a matter regarding need to 
conduct a proper survey of damage caused to the opium crops by 
Moyali disease in Madhya Pradesh. 

(5) Shri Ram Naik raised a matter regarding need to release grant 
to the Asiatic 4O\0ciety, Bombay. 

(6) Sml. Girija Devi raised a matter regarding need to convert 
Patna University into a Central University. 

(7) Shri Suraj Mandai raised a matter regarding need to include 
Santhal Pargana, North and South Chhota Nagpur area in centrally 
sponsored well construction scheme, Bihar. 

(8) Shri Pawan Kumar Bansal raised a matter regarding need to 
abolish lease-hold system for properties in Chandigarh. 
*8. Statutory Resolution-Withdrawn 

Time allotted : 1 Hr. 
Time taken : 3 Hrs. 49 Mts. 

Shri Girdh:lfi Lal Bhargava moved the following Resolution:-
"That this House disapproves of the Destructive Insects and 
Pests (Amendment and Validation) Ordinance, 1992 (Ordinance 
No .• 4 of 1992) promulgated by tile President on the 25th 
J anUltfY, 1992." 

'Discussed together 
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After discussion as indicated in para 9 below, the Resolution was 
• withdrawn by leave of the House. 

-9. Government Bm-Passed 
Th~ Deslruct;v~ Insects and Pests (Amendment and Validation) Bill, 

/992 
The motion for consideration of the Bill was moved by Shri 

Mullappally Ramachandran. 
Three amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Sarvashri Dau Dayal Joshi. 
Girdhari Lal Bhargava and Prof. Rasa Singh Rawat. 

The following members took part in the combined debate on 
Resolution (l'id~ para 8 above) and the motion for consideration of 
the Bill:-

(lyShri Ramesh Chennithala 
~ Shri George Fernandes 

(3) Dr. Laxminarain Pandey 
(4) Shri Sriballav Panigrahi 
(5) Dr. Asam Bala 
(6) Shri Sobhanadreeswara Rao Vadde 
(7) Shri Sudhir Sawant 
(8) Shri Dau Dayal Joshi 
(9) Shri A. Asokraj 

(10) Shri Sudhir Giri 
(1 J) Shri Kamla Mishra Madhukar 

$2) Shri Bijoy Krishna Handique 
(13) Shri Mohan Singh 
(14) Shri Syed Shahabuddin 
(15) Prof. Rasa Singh Rawat 
(16) Smt. Basava Rajeswari 

Shri Mullappally Rllmachandran replied to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to his Statutory 

Resolution). 
All the amendments moved were withdrawn by leave of the House. 

--Discussed together 
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The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Mullappally 

Ramachandran. 
The motion was adopted and the Bill was passed. 

6.14 P.M. 
(Luk Sabha adjourned tillll A.M. on Wednesday, the 11th March, 

1992) 

Corrigenda 
In Bulletin-Part I, dated 9 March, 1992-

C.K. JAIN, 
Secretary-General. 

Page 6, item 11, line 8 from bottom (Result of Division 
held on Amendmcn~ Nos. 1 and 4 moved by Prof. Prem 
Dhumal}- for "Noes "362" read "Noes "262". 

MGIP(PLU)MRND--802LS-10-3-1992. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Wednesday, March 11, 19921Phalguna 21, 1913 (Saka) 

No. 84 
11 A.M. 

1. Starred QuestJoa. 
Starred Question Nos. 2O~210 were orally answered. Replies to 

Starred Question Nos. 211-223 were laid on the Table. 
2. Unltarred Questions 
Replies to Unstarred Question Nos. 23~2349. 2351-23112. 

2374-2382, 2384-2397, 2399-2437, 2439-2483, 2485-2501. 2503, 
2504 and 2~2S68 were laid on the Table. 

3. Papen laid on the Table 
The following papers were laid on the Table:-
(1) (i) A copy of the Anoual Report (Hindi and English 

versions) of the National Institute of Urban Affairs. New 
Delhi, for the year 1986-87 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) rcgarding 
Review by the Government on the working of the 
National Institute of Urban Affairs, New Delhi. for the 
year 1~87. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs. Ncw 
Delhi, for the year 1987-88 along with Audited Accounts. 

1 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Urban Affairs, New Delhi, for the 
year 1987-88. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the • Annual Report and Audited Accounts of 
the National Institute of Urban Affairs, New Delhi. for the 
year 1988-89. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs. New 
Delhi, for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Urban Affairs, New Delhi. for the 
year 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 83 of the Standards 
of Weights and Measures Act, 1976:-

(i) The Standards of Weights and Measures (Packaged 
Commodities) Amendment Rules, 1992 published in 
Notification No. G.S.R. 50(E) in Gazette of India datcd 
the 17th January, 1992. 

(ii) The Standards of Weights and Measures (Packaged 
Commodities) Second Amendment Rules, 1992 published 
in Notification No. G.S.R. 88(E) in Gazette of India 
dated the 6th February, 1992. 

(9)(a) A copy of the Annual Report (Hindi and English versions) 
of the Society for Applied Microwave Electronics Engineer-
ing and Research. Bombay, for the-year 1987-88 along with 
Audited Accounts. 

·The Annual Repon and Audited Accounts of the National Institue of 
Urban Affain. New Delhi. for the year 1988-89 wa. laid on the Table on 
the 16th May, 1990. 
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(b) (i) A copy of the Annual Report (Hindi and English 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research, Bombay. for 
the year 1988-89. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research, Bombay. for 
the year 1988-89 together with Audit Report thereon. 

(c) (i) A copy of the Annual Report (Hindi and EngJilih 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research, Bombay. for 
the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research. Bombay. for 
the year 1989-90 together with Audit Report thereon. 

(10) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the Society for Applied 
Microwave Electronics Engineering and Research. Bombay. 
for ·the year 1987-88, 1988-89 and 1989-90. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) and (10) above. 

(12) A copy of the Annual Report (Hindi and English versions) of 
the National Productivity Council, New Delhi, for the ycar 
1990-91 along with Audited Accounts. 

(13) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the National Productiv-
ity Council, New Delhi, for the year 1990-91. 

(14) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Hindultan Insecticides Limited, New Delhi, for the year 
1990-91. 
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(ii) AnDual Report of the Hindustan Insecticides Limited. 
New Delhi, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(15) A eopy of the Memorandum of Understanding for the year 
1991-92 between the Rashtriya Chemicals and Fertilizers 
Limited and Department of Fertilizers, Ministry of Chemicals 
and Fertilizers (Hindi and English versions). 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Rural Development, 
Hyderabad. for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Rural Development, 
Hyderabad, for the year 1990-91 together with Audited 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Rural Development, Hyderabad, for the year 1990-91. 

(17) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) A statement regarding Review by the Government on the 

working of the Bharat Leather Corporation Limited, 
Agra, for the year 1990-91. 

(ii) Annual Report of the Bharat Leather Corporation 
Limited, Agra, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 97 of the Employ-
ees' State Insurance Act, 1948:-
(i) The Employees' State Insurance (General)· (Thi~ 

Amendment) Regulations, 1991 published in Notification 
No. N-1211317191 P & D in Gazette of India dated the 
21st December, 1991. 



s 
(ii) The Employees' State Insurance (General) (Fourth 

Amendment) Regulations, 1991 published in Notification 
No. N-1211313191 P It D in Gazette of India dated the 
28th December, 1991. 

(20) A statement (Hindi and English versions) on action taken or 
proposed to be taken on Convention No. 160 and Recommen-
dation No. 170 adopted by the 7lst Session of the Interna-
tional Labour Conference (June, 1985). 

(21) A statement (Hindi and English versions) on action tiken or 
proposed to be taken on the Convention and the Recommen-
dation adopted by the 72nd Session of the General Confer-
ence of the International Labour Organisation (June. 1986). 

(22) (i) A copy of the AnDual Report (Hindi and English 
versions) of the Central Board for Workers Education for 
the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Board for 
Workers Education for the year 1990-91. 

(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

@4. Report 01 the Committee on Private Members' Bills and 
Resolutloas 

Shri Ratilal Kalidas Varma presented the Fifth Report (Hindi and 
English versions) of ~he Committee on Private Members' Bill and 
Resolutions. 

5. Report of the Estimates Committee 
Shri Manoranjan Bhakta presented the Eleventh keport (Hindi and 

English versions) of the Estimates Committee on Action Taken by 
Government on the recommendations contained in the Eleventh 
Report of the Committee (9th Lok Sabha) on the Ministry of 
Finance, Department of Economic Affairs (Banking Divison)-Man-
power Requirements in Nationalised Banks. 

@At 1.11 P.M. 
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6. PnleatatioD or Pedtloa 
Shri Lalit Oraon presented a petition signed by Shri Uttam 

Chakma resident of B-S/67 , Safdariang Enclave, New Delhi regard-
ing grant of Indian Citizenship to the Chakma and Hajong tribals of 
Arunachal Pradesh. 
7. Matten UDder Rule 377 

(1) Shri P.C. Chacko raised a matter regarding need for construc-
tion of a new airport in Cochin. 

(2) Shri S. Gangadhar raised a matter regarding need to recognise 
'Valmiki' and 'Boya' tribes in Kamataka as seheduled tribes. 

(3) Shri Rajvir Singh raised a matter regarding need for early 
construction of an oil depot at Aonla, Uttar Pradesh. 

(4) Shri Kashiram Rana raised a matter regarding need to release 
funds to the Government of Gujarat under Agriculture and Rural 
Cooperative Debt Relief Scheme, 1990. 

(S) Shri Manjay Lal raised a matter regarding need to fix uniform 
rate for storage of potatoes in cold storages throughout the country. 

(6) Shri Surya Narain Yadav raised a matter regarding need to set 
up a high power TV transmitter in district Saharsa and low power 
transmitter at Sapaul, Bihar. 

(7) Shri E. Ahmed raised a matter regarding need to increase 
frequency of Calicut·Sharjah flights. 

(8) Shri Oscar Fernandes raised a matter regarding need to allot 
LSHS fuel to Kanataka Electricity Board for augmenting electricity 
production through diesel generation sets. 
(Lok Sabha adjourned at 1.12 P.M. and re-assembled at 2.17 P.M.) 
*8. Statutory Resolution - wltbdnwn 

Time allotted : 1 Hr. 
Time taken : 3 Hrs. 26 Mts. 

Shri Girdhari Lal Bhargava moved the following resolution:-
"That this HouSe disapproves of the Public Liability Insurance 

(Amendment) Ordinance, 1992 (Ordinance No. 6 of 1992) 
promulgated by the presented on tbe 31st January, 1992." 
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After discussion as indicated in para 9 below. the Resolution was 
withdrawn by leave of the House. 
·9. GoverameDt 8W - paued 

The Public Liability Insurance (Amendment) Bill, 1992. 
The motion for consideration of the Bill was moved by Shri Kamal 

Nath. 
Two amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Shri Girdhari Lal Bhargava 
and Prof. Rasa Singh Rawat. 

The following members took part in the combined debate on 
Resolution (vide para'S above) and the motion for consideration of 
the BiIl:-

(1) Shri A. Charles 
(2) Shri V. Dhananajaya Kumar 
(3) Shri Rupchand Pal 
(4) Shri Praful Manoharbhai Patel 
(5) Shri B.B. Ramaiah 

~) Shri George Fernandes 
(7) Shri Vijay Naval Patil 
(8) Prof. Rasa Singh Rawat 
(9) Shri P. C. Thomas 

(10) Shri Kamla Mishra Madhukar 
(11) Shri A. Asokraj 
(12) Shri Prithviraj D. Chavan 
(13) Shri Syed Shahabuddin 
(14) Shri Ajoy MUkhopathyay 
Shri Kamal Nath replies to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to his Statutory 

Resolution) 
Both the amendments moved were withdrawn by leave of the 

House. 
The motion for consideration was adopted and clause-by-c1ause 

consideration of the Bill was taken up 
Clauses 2 to 8 were adopted. 

·DilCUllion together. 
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Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Kamal 
Nath. 

The motion was adopted and the Bill was passed. 
10. Report of Business Advllory Committee 

Shri P.R. Kumaramangalam presented the Twelfth Report of 
Business Advisory Committee. 

11. Statement by Minister 
The Minister of Home Affairs made a statement regarding Video 

Cassettes relating to assassination of late Shri Rajiv Gandhi. 

12. Announcement by Chairman 

The Chairman informed the House that the Business Advisory 
Committee at its meeting held on the 11 th March. 1992 had 
recommended 10 hours for combined discus-ilion on the following 
items:-

(i) General discussion on the Budget (Railways) for 1992-93; 

(ii) Discussion on the Resolution regarding recommendation of 
the Railway Convention Committee; 

(iii) Discussion and Voting on the Demands for Grants (Railways) 
for 1992-93; and 

(iv) Discussion and Voting on the Supplementary Demands for 
Grants (Railways) for 1991-92. 

The Chairman further observed that the Members who wish to 
table notices of cut motions might do so by 12 noon on Thunday. 
12th March. 1992. The cut motions received upto the stipulated time 
would only be circulated Members might move the cut motions tabled 
by them before the House resumes further discussion on those items 
on 13 March, 1992. 

The House agreed. 
13. The Budpt (aaUwa,.) 

Time allotted 
Time taken 

10 Hrs. 
10 Mts. 
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--(1) General Discussion on the Budget (Railways) for 1992-93 
--(2) ReIOlutloa-Under CODIIdentioo 
Shri C.K. Jaffer Sharief moved the following Resolution:-

"That this House approves the recommendations made in 
paragraphs 12, 13, 16, 19 and 22 contained in the First Report 
of Railway Convention Committee, 1991, appointed to review 
the rate of dividend pay.bie by the Railway Undertaking to 
General Revenues u well u other ancillary matters in connec-
tion with the Railway finance and General finance, which was 
presented to Lok Sabha on 24th February, 1992". 

"'(3) Demands for Grants (Railways) for 1992-93 
**(4) Supplementary Demands for Grants (Railways) for 1991-92. 
The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 12th March, 

1992) 

IGIp(PlU)MAND .. $-11-3-82. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 11, 199VPhalguna 21, 1913 (Saka) 

No. 84 
11 A.M. 

1. Starred Questloal 
Starred Question Nos. 205-210 were orally answered. Replies to 

Starred Question Nos. 211-223 were laid on the Table. 
2. Unltaned Questions 
Replies to Unstarred Question Nos. 2334-2349. 2351-23~. 

2374-2382. 2384-2397, 2399-2437, 2439-2483. 2485-2501. 2503, 
2504 and 250&-2568 were laid on the Table. 

3. Papen laid on the Table 
The following papers were laid on the Table:-
(1) (i) A copy of the AnDual Report (Hindi and English 

versions) of the National Institute of Urban Affairs. New 
Delhi, for the year 1986-87 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Urban Affairs, New Delhi. for the 
year 1986-87. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papcrs mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs. New 
Delhi, for the year 1987-88 along with Audited Accounts. 

1 
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(ii) A statement (Hindi and Engilsh versions) regarding 
Review by the Government on the working of the 
National Institute of Urban Affairs, New Delhi, for the 
year 1987-88. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the • Annual Report and Audited Accounts of 
the National Institute of Urban Affairs, New Delhi, for the 
year 1988-89. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Urban Affairs. New 
Delhi. for the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Rcview by the Government on the working of the 
National Institute of Urban Affairs, New Delhi. for the 
year 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 83 of the Standards 
of Weights and Measures Act, 1976:-

(i) The Standards of Weights and Measurc5 (Packaged 
Commodities) Amendment Rules, 1992 publish cd in 
Notification No. G.S.R. 5O(E) in Gazette of India datcd 
the 17th January, 1992. 

(ii) The Standards of Weights and Measures (Packaged 
Commodities) Second Amendment Rules, 1992 published 
in Notification No. G.S.R. 88(E) in Gazette of India 
dated the 6th February, 1992. 

(9)(a) A copy of the Annual Report (Hindi and English versions) 
of the Society for Applied Microwave Electronics Engineer-
ing and Research, Bombay, for the-year 1987-88 along with 
Audited Accounts. 

"The Annual Repon and Audited Accounts of the National Inltitue of 
Urban Attain. New Delhi, for the year 1988-89 wa. laid on the Tahle on 
the 16th May. 1990. 
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(b) (i) A copy of the Annual Report (Hindi and English 
versions) of the Society for Applicd Microwave 
Electronics Engineering and Research, Bombay. for 
the .:ear 1988-89. 

(ii) A copy of the Annual Accounts (Hindi and English 
version;,) of the Society for Applied Microwave 
Electronjc~ Engineering and Research, Bombay, for 
the year 1988-89 together with Audit Report thereon. 

(c) (i) A copy of the Annual Report (Hindi and English 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research, Bombay, for 
the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Society for Applied Microwave 
Electronics Engineering and Research, Bombay, for 
the year 1989-90 together with Audit Report thereon. 

(10) A statement (Hindi and English versions) regarding Rcvicw 
by the Government on the working of the Society for Applied 
Microwave Electronics Engineering and Research. Bombay, 
for ·the year 1987-88, 1988-89 and 1989-90. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) and (10) above. 

(12) A copy of the Annual Report (Hindi and English versions) of 
the National Productivity Council, New Delhi, for the year 
1990-91 along with Audited Accounts. 

(13) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the National Productiv-
ity Council, New Delhi, for the year 1990-91. 

(14) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956;-

(i) Review by the Government on the working of the 
Hinduatan Insecticides Limited, New Delhi, for the year 
1990-91. 
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(ii) Annual Report of the Hindustan Insecticides limited. 
New Delhi, for the year 1990-91 along with Audited 
Accounts and comments of t;~e Comptroller and Auditor 
General thereon. 

(is) A copy of the Memorandum of Understanding for the year 
1991-92 between the Rashtriya Chemicals and Fertilizers 
limited and Department of Fertilizers, Ministry of Chemicals 
and Fertilizers (Hindi and English versions). 

(i6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Rural Development. 
Hyderabad, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Rural Development, 
Hyderabad, for the year 1990-91 together with Audited 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Institute 
of Rural Development, Hyderabad. for the year 1990-91. 

(17) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) A statement regarding Review by the Government on the 

working of the Bharat Leather Corporation limited. 
Agra, for the year 1990-9l. 

(ii) Annual Report of the Bharat Leather Corporation 
Limited, Agra, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 97 of the Employ-
ees' State Insurance Act, 1948:-
(i) The Employees' State Insurance (General) (Thite 

Amendment) Regulations, 1991 published in Notification 
No. N-1211312191 P &; D in Gazette of India dated the 
21st December, 1991. 
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(ii) The Employees' State Insurance (General) (Fourth 
Amendment) Regulations, 1991 published in Notification 
No. N-1211313191 P " D in Gazette of India dated the 
28th December, 1991. 

(20) A statement (Hindi and English versions) on action taken or 
proposed to be taken on Convention No. 160 and Recommen-
dation No. 170 adopted by the 71st Session of the Interna-
tional Labour Conference (June, 1985). 

(21) A statement (Hindi and English versions) on action ta'ken or 
proposed to be taken on the Convention and the Recommen-
dation adopted by the 72nd Session of the General Confer-
ence of the International Labour Organisation (June. 1986). 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Board for Workers Education for 
the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Board for 
Workers Education for the year 1990-91. 

(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

@4. Report of the Committee on Private Members' Bills and 
RnolutJoDi 

Shri Ratilal Kalidas Varma presented the Fifth Report (Hindi and 
English versions) of ~he Committee on Private Members' Bill and 
Resol utions. 

5. Report of the Estimates Committee 
Shri Manoranjan Bhakta presented the Eleventh keport (Hindi and 

English versions) of the Estimates Committee on Action Taken by 
Government on the recommendations contained in the Eleventh 
Report of the Committee (9th Lok Sabha) on the Ministry of 
Finance, Department of Economic Affairs (Banking Divison~Man
power Requirements in Nationalised Banks. 

@A. 1.11 P.M. 
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6. Presentation or Petition 
Sbri Lalit Oraon presented a petition signed by Shri Uttam 

Chakma resident of B-5167 , Safdariang Enclave, New Delhi regard-
ing grant of Indian Citizenship to the Chakma and Hajong tribals of 
Arunachal Pradesh. 
7. Matten under Rule 377 

(1) Shri P.C. Chacko raised a matter regarding need for construc-
tion of a new airport in Cochin. 

(2) Shri S. Gangadhar raised a matter regarding need to recognise 
'Valmiki' and 'Boya' tribes in Kamataka as scheduled tribes. 

(3) Shri Rajvir Singh raised a tnatter regarding need for early 
wnstruction of an oil depot at Aonla, Uttar Pradesh. 

(4) Shri Kashiram Rana raised a matter regarding need to release 
funds to the Government of Gujarat under Agriculture and Rural 
Cooperative Debt Relief Scheme, 1990. 

(5) Shri Manjay Lal raised a matter regarding need to fix uniform 
rate for storage of potatoes in cold storages throughout the country. 

(6) Shri Surya Narain Yadav raised a matter regarding need to set 
up a high power TV transmitter in district Saharsa and low power 
transmitter at Sapaul, Bihar. 

(7) Shri E. Ahmed raised a matter regarding need to increase 
frequency of Calicut-Sharjah flights. 

(8) Shri Oscar Fernandes raised a matter regarding need to allot 
LSHS fuel to Kanataka Electricity Board for augmenting electricity 
production through diesel generation sets. 
(Lok Sabha adjourned at 1.12 P.M. and re-assembled at 2.17 P.M.) 
·8. Statutory Resolution - wltbdnwn 

Time allotted : 1 Hr. 
Time taken : 3 Hrs. 26 Mts. 

Shri Girdhari Lal Bhargava moved the following resolution:-
"That this HouSe disapproves of the Public Liability Insurance 

(Amendment) Ordinance, 1992 (Ordinance No. 6 of 1992) 
promulgated by the presented on tttc 31st January, 1992." 

"DilCUaed topther. 
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After discussion as indicated in para 9 below. the Resolution was 
withdrawn by leave of the House. 
-9. GoverDlllent BW - pasled 

The Public Liability Insurance (A.mendment) Bill, 1992. 
The motion for consideration of the Bill was moved by Shri Kamal 

Nath. 
Two amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Shri Girdhari Lal Bhargava 
and Prof. Rasa Singh Rawat. 

The following members took part in the combined debate on 
Resolution (vide para '8 above) and the motion for consideration of 
the BilJ:-

(1) Shri A. Charles 
(2) Shri V. Dhananajaya Kumar 
(3) Shri Rupc:hand Pal 
(4) Shri Prafu) Manoharbhai Patel 
(~ Shri B.B. Ramaiah 

-..A6) Shri George Fernandes 
(7) Shri Vijay Naval Patil 
(8) Prof. Rasa Singh Rawat 
(9) Shri P.C. Thomas 

(10) Shri Kamla Mishra Madhukar 
(11) Shri A. Asokraj 
(12) Shri Prithviraj D. Chavan 
(13) Shri Syed Shahabuddin 
(14) Shri Ajoy Mukhopathyay 
Shri Kamal Nath replies to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to his Statutory 

Resolution) 
Both the amendments moved were withdrawn by leave of the 

House. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up 
aauses 2 to 8 were adopted. 

·DilCUaion toaether. 
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Cause 1, the Enacting Formula and the Long Title were also 
adopte:1. 

The motion that the Bill be passed was moved by Shri Kamal 
Nath. 

The motion was adopted and the Bill was passed. 
10. Report of BualDeu Advllory Committee 

Shri P.R. Kumaramangalam presented the Twelfth Report of 
Business Advisory Committee. 

11. Statement by Minister 

The Minister of Home Affairs made a statement regarding Video 
Cassettes relating to assassination of late Shri Rajiv Gandhi. 

12. Announcement by Cbalrman 

The Chairman informed the House that the Business Advisory 
Committee at its meeting held on the 11th March. 1992 had 
recommended 10 houn for combined discussion on the following 
items:-

(i) General discussion on the Budget (Railways) for 1992-93; 

(ii) Discussion on the Resolution regarding recommendation of 
the Railway Convention Committee; 

(iii) Discussion and Voting on the Demands for Grants (Railways) 
for 1992-93; and 

(iv) Discussion and Voting on the Supplementary Demands for 
Grants (Railways) for 1991-92. 

The Chairman further observed that the Members who wish to 
table notices of cut motions might do so by 12 noon on Thursday. 
12th March, 1992. The cut motions received upto the stipulated time 
would only be circulated Members might move the cut motions tabled 
by them before the House resumes further discussion on those items 
on 13 March, 1992. 

The House agreed. 
13. The Budpi (RaUways) 

Time allotted 
Time taken 

10 Hrs. 
10 Mts. 
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··(1) General Discussion on the Budget (Railways) for 1992-93 
··(2) ReIOI1Itloa-UDder CODIlderation 
Shri C.K. Jaffer Sharief moved the following Resolution:-

"That this House approves the recommendations made in 
paragraphs 12, 13, 16, 19 and 22 contained in the First Report 
of Railway Convention Committee, 1991, appointed to review 
the rate of dividend payable by the Railway Undertaking to 
General Revenues as wen as other ancillary matters in connec-
tion with the Railway finance and General finance, which was 
presented to Lok Sabha on 24th February, 1992". 

··(3) Demands for Grants (Railways) for 1992-93 
··(4) Supplementary Demands for Grants (Railways) for 1991-92. 
The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjouTnLd till 11 A.M. on Thursday, the 12th March, 

1992) 

MGIp(PLU)MAND _ 8-11-3-92. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. March 12. 19921Phalguna 22, 1913 (Saka) 

No. 85 
11 A.M. 

1. Starred Questions 
Starred Question Nos. 225-229 and 231 were orally answered. 

Rcplics to Starred Question Nos. 230 and 232-244 werc laid on the 
Table. 
2. Unstarred Questions 

Replics to Unstarred Question Nos. 2569-2614, 2616-2647. 
2649-2673, 2675-2689, 2691-2715, 2718-2744 and 2746-2778 
were laid on the Table. 
3. Papen laid on the Table 

The following papers were laid on the Tablc:-
(1) A copy of the Memorandum of Understanding for the year 

1991-92 between the Engineers India Limited and the Ministry 
of Petroleum and Natural Gas (Hindi and English versions). 

(2) A copy of the Memorandum of Understanding for thc year 
1991·92 bctween the Madras Refineries Limited and the 
Ministry of Petroleum and Natural Gas (Hindi and English 
versions). 

(3) A copy of the Memorandum of Understanding for the year 
1991-92 between the Cochin Refineries Limited and the Minis· 
try of Petroleum and Natural Gas (Hindi and English versions). 

(4) A copy of the Memorandum of Understanding for the year 
1991·92 between the IBP Company Limited and the Ministry of 
Petroleum and Natural Gas (Hindi and English versions). 

1 
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(5) A copy of the Memorandum of Understanding for tbe year 
1991-92 between the Balmer Lawrie and Company Limited and 
the Ministry of Petroleum and Natural Gas (Hindi and English 
versions). 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Repatriates Cooperative Finance and 
Development Bank Limited, Madras, for the year 1990-
91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government 'on the working of the Repatriates Co-
operative Finance and Development Bank Limited, Mad-
ras. for the year 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Memorandum of Understanding for the year 
1991-92 between Lu brizol India Limited and the Ministry of 
Petroleum and Chemicals (HincH and English versions). 

(9) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the Punjab 
Agro Industries Corporation Limited, Chandigarh, for 
the year 1990-91. 

(ii) Annual Report of the Punjab Agro Industries Corpora-
tion Limited, Chandigarh, for the year; 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the workins of the 
Maharashtra Agro Industries Development Corporation 
Limited. Bombay, for the year 1990-91. 

(ii) Annual Report of the Maharuhtra Agro Industries 
Development Corporation Limited, Bombay, for the year 
1990-91 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 
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(c) (i) Review by the Government on the working of the 
~adhya Pradesh State Agro Industries Development 
Corporation Limited, Bhopal, for the year 1983-84. 

(ii) Annual Report of the Madhya Pradesh State Agro 
Industries Development Corporation Limited, Bhopal, 
for the year 1983-84 along with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(10) Three statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (9) above. 

(11) .(i) A copy of the A'nnual Report (Hindi and English 
versions) of the Nationai Cooperative Development Cor-
poration, New Delhi, for the year 1990-91. 

(ii) A copy of Annual Accounts (Hiodi and English versions) 
of the National Cooperative Development Corporation, 
New Delhi, for the year 1990-91 together with Audit 
Reporl thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Cooperative Development Corporation, New Delhi, for 
the year 1990-91. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the All India Federation of Cooperative 
Spinning Mills Limited, Bombay, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the All India Federa-
tion of Cooperative Spinning Mills Limited, Bombay. for 
the year 1990-91. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

4. Statemeat of Estimates Committee 
SHRI MANORANJAN BHAKTA laid on the Table statement 

(Hindi and English versions) showing action taken by Government on 



4 

the recommendations contained in Chapter I of Tcnth Rcport of 
Estimates Committee (Ninth Lok Sabha) on Action Taken by 
Government on the recommendations contained in the Eighty-Third 
Report of the Committee (Eighth Lok Sabha) on Ministry of 
Information and Broadcasting-Films Division. 
S. Reports and Minutes or Committee on PubUc Undertaklnp 

SHRI BASUDEB ACHARIA presented the following Report and 
Minutes (Hindi and English versions) of the Committee on Public 
Undertakings:-

(1) Third Report on Tea Trading Corporation of India Limited-
Setting up of a Joint Venture Company, Export Contracts and 
Irregular Payment of Advances and Minutes of the sittings of 
the Committee relating thereto. 

(2) Fourth Report on National Textile Corporation Limited-(a) 
Avoidable payment of commission of Rs. 148.80 lakhs due to 
appointment of agents for supplies to defence and other 
Government Departments; and (b) A voidable unproductive 
expenditure of Rs. 1.41 crores due to shut down of boilers in 
Ajudhia Textile Mills of N.T.C. (DP&R) Limited and Minutes 
of the sittings of the Committee relating thereto. 

(3) Fifth Report on Hindustan Fertilizer Corporation Limited and 
Minutes of the sittings of the Committee relating thereto. 

6. Motion foe Election to Committee 
SHRI RAM LAL RAHI moved the following motion:-
"That in pursuance of sub-section (2) of section 4 of the Official 

Languages Act, 1963, the members of Lok Sabha do proceed to 
clect, in accordance with the system of proportional representa-
tion by means of the single transferable vote, one member from 
amongst themselves to be a member of the Committee on 
Official Language vice Shri Sriballav Panigrahi resigned from 
the Committee". 

The motion was adopted. 
7. MOTION re: Twelfth Report of BwiMSS Advisory Comminee 
SHRI P.R. KUMARAMANGALAM moved the following motion:-

"That this House do agree with the Twelfth Report ·of the Business 
Advisory Committee presented to the House on the 11th 
March. 1992." 

The motion was adopted. 
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8. Government BUl-lntroduced 
The Rubber (Amendment) Bill, 1992 

(Lok Sabha adjourned at 1.48 P.M. and n-assembled at 2.48 P.M.) 
9. Matten under rule 377 

(1) Shri Sarat Chandra Pattanayak raised a matter re,ardin, need 
to formulate special schemes to provide drinking water and 
irrigation facilities in Bolangir district, Ori55a. 

(2) Shri Anantha Venkata Reddy raised a matter regarding need to 
enlist 'Voddar' community as Scheduled CastclScheduled 
Tribe. 

(3) Shri Gopinath Gajapathi raised a matter regarding need to take 
steps for checking infant mortality rate in the country particu-
larly in Orissa. 

(4) Shri Ram Nagina Mishra raised a matter ",arding need to set 
up a power sub-station at Padrauma in Dearia district, Uttar 
Pradesh. 

(5) Dr. Gunawant Sarode raised a matter re,arding need to drop 
the proposal for establishing a Medical and Health Education 
Commission. 

(6) Shri Ram Badan raised a matter "garding n~d to formulate an 
Integrated National Educational Policy to check the deteriorat-
ing standard of higher education. 

(7) Shri Tej Narain Singh raised a matter re,arding need for more 
central funds to the State Government of Bihar for proper 
development of Buxur & Bhojpur districts. 

(8) Shri P.C. Thomas raised a matter ",arding need to give 
clearance to the proposal of State Government of Kerala 
regarding PaUa rights to the farmers of that State. 

10. The BUdpt (Railways) 
Time allotted: 10 Hrs. 
Time taken: 3 Hrs. 24 Mts. 
Balance: 6 Hrs. 36 Mts. 

Discussion on the following items of Business continued:-
-(I) General Discussion on the Budget (Railways)-1992-93 

"Discussed together. 
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-(2) Ruolution-under Consideration 
Discussion 6n the following Resqlution moved by Shri C.K. laffar 

Sharief on the 11th March, 199i:-
"That this House approves the recommendations made in para-

,raphs 12, 13, 16, 19 and 22 contained in the First Report of 
Railway Convention Committee, 1991, appointed to review the 
rate of dividend payable by the Railway Undertaking to 
General Revenues as well as other ancillary matters in connec-
tion with the Railway financc and General financc, which was 
presented to Lok Sabha on 24th Februay, 1992." 

-(3) Demands for Grants Nos. 1 to 16 in respect of Budget 
(Railways) for 1992-93. 

-(4) Supplementary Demands for Grants Nos. 1, 6, 10 and 13 to 16 
in respect of Budget (Railways) for 1991-92. 

Eight hundred cut motions to the Demands for Grants in respect of 
the Budget (Railways) for 1992-93 (Nos. 1-32, 35, 38, 41-42, 60-93, 
103-132, 1~172, 196-229, 234-252, 255-262, 265-272, 277-315, 318-
322, 335-392, 398-406, 431-457, 466-474, 493-499, 503-504, 509-554, 
S64, 566-567, 580-632, 657-nO, 782-793, 805-808, 823-829, 831-879, 
882-893, 917-944, 961-972, 991-1002,1008-1036, 1068-1075, 1112-1123, 
1136-1148, 1192-1207, 1219-1222, 1225-1252, were moved. 

The following members took part in the combined debate:-
(1) Shri Kashiram Rana 
J2) Shri Chandulal Chandrakar 

J(3) Shri George Fernandes 
(4) Shri Sriballav Panigrahi . 
(5) Shri Basudeb Acharia 
(6) Shri V.S. Vijayaraghavan 
(7) Shri K. Ramamurthee Tindivanam 

The discussion was not concluded. 
6.23 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 13th March, 1992) 

°DilC:Ulted toaether. 

MGIp(PLU)MRN[)..-8Q2 __ 12.3.82. 

C.K JAIN, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Friday. March 13. 1992/Phalguna 23. 1913 (Saka) , 
No. 86 

11 A.M. 
1. Starred Quest.lons 

Starred Question Nos. 245-249. 252 and 254 were orally ans-
wered. Starred Ouestion No. 257 was postponed to 20.3.1992. 
Replies to Starred Question Nos. 250. 251. 253. 255. 256 and 
258-264 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 277~286(). 2862-2866. 
2868-2915 and 21,117-3011 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Notification No. S.R.O. 11 (Hindi and English 

versions) published in Gazette of India dated the 15th Febru-
ary. 1992 regarding induction of women in selected branches/ 
cadres of the Indian Army issued under section 12 of the Army 
Act. 1950. 

(2) A cppy of the Coast Guard (General) Amendment Rules. 1991 
(Hindi and English versions) publishcd in Notification No. 
S.R.O. 4-E in Gazette of India dated the 13th February. 1992 
under sub-section (3) of section 123 of the Coast Guard Act. 
1978. 

(3) .n explanatory statement (Hindi and English versions) giving 
reasons for immediate iegislation by the Representation of the 
People (Amendment) Ordinance. 1992. 
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(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Sports Goods Export Promotion Council. New 
Delhi. for the year 1990-91 along with Au~ited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Sports Goods Export 
Promotion Council. New Delhi, for the year 1990-91. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Memorandum of Understanding for the year 
1991-92 between the State Trading Corporation of India 
Limited and the Ministry of Commerce (Hindi and English 
versions). 

(7) A eopy of the Madras Unregistered Dock Workers (Regula-
tion of Employment) Amendment Scheme. 1992 (Hindi and 
English versions) published in Notification No. S.O. 13(E) in 
Gazette of India dated the 9th January. 1992 under section SA 
of the Doek Workers (Regulation of Employment) Act. 1948. 

(8) (i) A eopy of the Annual Administration Report (Hindi and 
English versions) of the Cochin Port Trust. Cochin. for the 
year 1990-91 together with Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by the 
Government on the working of the Annual Administration 
Report of the Coehin Port Trust. Cochin. for the ycur 
1990-91. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A eopy eaeh of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major 
Port Trusts Act. 1963:-

(i) Annual Accounts oi the New Mangalore Port Trust for the 
year 1 1)9()-9 1 together witb Audit Report thereon. 

(ii) Review by the Government on the Audited Ac£ounts of 
the New Mangalo.rc Port Trust for the year 199(),91. 

(11) A statement (Hindi and English versiOlt!i) showing reasons for 
delay in laying the papers mentioned' at 110) above, 
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(12) A copy each of the Notifications from No. O.S.R. 19(E) to 
G.S.R. 25(E) (Hindi and English versions) published in 
Gazette of India dated the 3rd January. 1992 together with an 
explanatory memorandum regarding exemption to spares and 
eonsumables of offiee equipments when imported into India 
fOr usc by the Units in the EKport, Processing Zones. at 
SEEPZ. Cochin. Noida. Falta. Madras. Special Gold Jewel-
lery Complex, New Delhi and Jewellery Units under 100 per 
cent EOU Scheme from the whole of the duty of customs 
leviable thereon under section 159 of the Customs Act. 1962. 

(13) A copy of the Notification No. G.S.R. 734(E) published in 
Gazette of India dated the 11th December. 1991 together with 
an explanatory memorandum seeking to provide that in 
accordance with the general practice that was prevalent at the 
rclevant time. the duty of excise and the special duty of excisc 
which was not being levied on 'rawfeed' or 'slurry' and used 
captivcly in the manufacturc of cemcnt c1inkcr. shall not hc 
required to be paid during the period from the 20th March. 
1990 to the 17th May. 1990. under :\ub-secti"n (2) of section 
38 of the Central Excises and Salt Act. 1944, 

(14) A copy of the Delhi Sales Tax (Second Amendment) Rules. 
1991 (Hindi and English versions) published in Notification 
No, F.4(22)/89-Fin(G) in Gazette of India dated the Il)th 
November. 1991 under section 72 of the Delhi Sales Tax Act. 
1l)75, 

(15) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the Com-
panies Act. 1956:-
(i) The Companies (Central Government's) General Rulc~ 

and Forms (Second Amendment) )1}91 published in Notifi-
cation No. G .5. R. 614(E) in Gazelle of India dated the 
3rd October. 1991. 

(ii) The Companies (Acceptance of Deposits) Amendment 
Rules. 1992 published in Notification No. G,S,R, WeE) in 
Gazette of India dated the 10th January. 1992, 

(16) A copy of the Notification No. S,O, 66o(E) (Hjndi and 
English versions) published in Gazette of India dated the 3rd 
October. 1991 making certain amendments in the Schedule II 
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of the Companies Act. 1956 with effect from the lst 
November. 1991 under sub-section (3) of section 641 of the 
Companies Act. 1956. 

(17) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of spction 19 of the Banking 
Companies (Acquisition and Transfer of Undertaking.c;) Act. 
1970:-
(i) The Allahabad Bank (Officers') Service (Amendm~nt) 

Regulations. 1990 published in Notification No. Legal/31 
90 in Gazette of India dated the 21st July. 1990. 

(ii) The Syndicate Bank Officer Employees' (Discipline and 
Appeal) (Amendment) Regulations. 1991 published in 
Notification No. 319/S/OO90/PD:lRD(0) in Gazette of 
India dated the 25th May. 1991. 

(iii) The Central Bank of India (Officers') Service (Amend-
ments) Regulations. 1990 published in Notification No. 
CO/PRS/IRP/91-92-270 in Gazette of India dated the 
6th May. 1991. 

(iv) Notification No. WIE/II/MISCI'J1 publishcd in Gazettc 
of India dated the 25th May. 1991 containing amend-
ments to the Punjab National Bank (Officers') Service 
Regulations. 1979. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Bank for Agriculture and Rural 
Development for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Note (Hindi and English versions) review-
ing the working of the National Bank for Agriculture and 
Rural Development for the year 1990-91. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) A copy of the Export (Quality Controi and Inspection) 
(Amendment) Rules. 1991 (Hindi and English versions) pub-
lished in Notification No. S.O. 2560 in Gazette of India dated 
the 12th October. 1991 under sub-scction (3) of section 17 of 
the Export (Quality Control and Inspection) Act. 1963. 



4. Messaae from Rajya Sabha 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 11th March. 1992. Rajya Sabha passed the 
Representation of the People (Amendment) Bill. 1992. 

5. Bill passed by RaJya Sabha-lald on the Table 

the Representation of the People (Amendment) Bill. 1992. 

6. Report and Minutes of the Estimates Committee 

SHRI MANORANJAN BHAKTA presenrtd the Ninth Report 
(Hindi and English versions) of the Estimates Committee on the 
Ministry of Defence - Defence Lands and Land Usc Policy and 
Minutes .of the sittings of the Committee relating thereto. 

7. Statement of the Committee on the Welfare or Scheduled Castes and 
Scheduled Tribes 

SHRI K. PRADHANI laid on the Table a Statement (Hindi lind 
English versions) showing action taken by Government on the 
recommendations contained in Chapter~ I. II and III and final replies 
in respect of Chapter V of Fifth Report (Ninth Lok Sabha) on 
Reservations for and employment of Scheduled Castes and Scheduled 
Tribes in Dena Bank and credit facilities provided by the Bank to 
Scheduled Castes and Scheduled Tribes. 

8. Statements by Ministers 

(1) The Minister of Parliamentary Affairs made statement regard-
ing Government Business for the week commencing the 16th March. 
1992. 

-(2) The Minister of State in the Ministry of Home Affairs made iI 

statement regarding shooting incident in Sangrur District. Punjab on 
10 March. 1992. 

9. Government Bill-introdu£ed 

The Jute Manufactures Development Coullcil (Amendmelll) Bill. 
/992. 

(Lok Sabha adjourned al 1.27 r.M: and re-a!i.~embled at 2.36 P.M.) 

'AI 0·U7 P.M. 
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10. The Bud.t (Railways) 

Time a"otted 
Time taken 
Balance 

: 10Hn. 
: 4 Hrs. 18 MIs. 
: 5 Hrs. 42 Mts. 

Discussion on the Jollowing items of Business continued:-

*(1) General Discussion on the Budget (Railways)-1992-93. 

*(2) Resolution - Under Consideration 

Discussion on the following Resolution moved by Shri C.K. Jaffer 
Sharicf on the 11th March. 1992. continued:-

"That this House approves the recommendations made in para-
graphs 12. 13. 16. 19 and 22 contained in the First Report of 
Railway Convention Committee. 1991. appointed to review the 
rate of dividend payable by the Railway Undertaking to General 
Revenues as well as other ancillary matters in connection with 
the Railway finance and General finance. which was presented 
to Lok Sabha on 24th February. 1992." 

*(3) Demands for Grants Nos. I to 6 in respect of Budget 
(Railways) for 191)2-1)3 and cut motions thereto moved on the 
12th March. 11)92. 

Two hundred and twenty·three more cut motions to the Demunds 
for Grants in respect of the Budget (Railways) for 11)1)2-1)3 (Nos. 33. 
34. 36. 37. 31). 40. 1)7·102. 133·156. 230·233. 460-465. 475·479. S05· 
508. 555·563. 881. 894-916. 1101)·1111. 1149·1174. 1253·1277. 1279· 
1294. 1299·1324. 1328·1335. 1370. 1371. 1377·1381. 1413·1425. 1428· 
1442. 1451 and 1452 were moved. 

*(4) Supplementary Demands for Grants Nos. 1. 6. 10 and 13 to 
16 in respect of Budget (Railways) for 11)91·1)2. 

The following members took part in the combined dcbate:-

(1) Dr. LaxminaJ;~i.n Pandey 
(2) Shri Kamla Mishra Madhukar 
(3) Shri Mohan Rawale 

The discussion was not concluded . 
..... _-------

• Discussed logelher. 
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11. Motion Regarding Fifth Report of the Committee on Private 
Members' BUis and Resolutions 

Shri Shy am Bihari Misra moved the following motion:-
"That this House do agree with the Fifth Report of the Committee 

on Private Members' Bills and· Resolutions presented to the 
House on the lIth March. 1992." 

The motion was adopted. 
12. Private Members' BUls-lntroduced 

(1) The Indian Succession (Amendment) Bill. 1992 (Amendment of 
section 213), by Prof. K.V. Thomas. 

(2) The Prevention of Insults to National Honour: (Amendment) 
Bill, 1992 (Substitution of new section fOT Set;I;On 3), by 
Shri Rameshwar Patidar. 

(3) The Constitution (Amendment) BtII. 1992 (Insertion of new 
article 31). by Shri R. Surendcr Reddy. 

(4) The Constitution (Amendment) aill. 1992 (Amendment of 
articles 84 and 173). by ShriR. Surender Reddy. 

(5) The Employment of Teachers Bill. 1992 by Shri Mohan Singh. 
(n) The Reprcsentation of the People (Amcndment) Bill. 1992 

(Amendment of section 77. etc.). by Shri Chitta Basu. 
"(7) The Advocatcs (Amcndment) Bill, 1992 (lnsert;on oJ new 

section 24B). by Shri Bandaru Dattatraya. 
13. Private Member'S Bill-Negatived 

Thc Constitution (Amendment) Bill. 1991 (Amendment oJ article 
356). by Shri Sudhir Giri. 

Further discussion on the motion for consideration of the Bill 
moved on the 20th December. 1991. continued. 

Thc following members took part in the debate:-
( 1) Shri P. C. Thomas 
(2) Prof. K.V. Thomas 
(3) Prof. Malini Bhattacharya 
(4) Shri Gopi Nath Gajapathi 

"AI MIS P.M. 



(5) Shri E. Ahmed 
(6) Shri Osear Fernandes 
(7) Shri Pius Tirkey 
(8) Shri Shyam Bihari Misra 
(9) Shri Ramesh Chennifhala 

(10) Shri Tej Narayan Singh 
(11) Shri M.M. Jacob 
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Shri Sudhir Giri replied to the dcbate. 

On the motion for consideration of the Bill. the House divided: 
Ayes 23; Noes 34. 

The motion was declared as not carried in accordance with Rule 
157 of the Rules of Procedure and in accordance with the provisions 
of the Constitution. 

14. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill. 1991 (In.~erti()n 0/ new Part 
X/A). by Shri China Basu. 

The motion for consideration of the Bill was moved by Shri Chitta 
Basu. His speech was not concluded. 

'The diseus.<iion was not concluded, 

6-10 P.M. 

(Lok Sabha adjourned till J1 A.M. on Monday, the 16tft March, 1992) 

C.K. JAIN. 
Secretary-General. 

MGIP(PlU)MRN~940L!:r-13-3-92, 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

/ 

Monday, March 16, 19921Phalguna 26, 1913 (Saka) 

N$>.87 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 265, 266, 268 and 269 were orally answered. 
Replies to Starred Question Nos. 270-284 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 3013-3032, 3034-3096, 
3098-3157, 3159-3229 and 3231-3242 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(8) (i) Review by the Government on the working of the 

Hindustan Steel Works Construction Limited, Calcutta, 
for the year 1990-91. 

(ii) Annual Report of the Hindustan Steel Works Construc-
tion Limited, Calcutta, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Bharat Refractories Limited, Dhanbad, for the year 
1990-91. 

1 
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(ii) Annual Report of the Bharat Refractories Limited, 
Dhanbad, for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(2) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(3) A copy of the Memorandum of Understanding for the year 
1991-92 between the Metallurgical and Engineering Consultants 
(India) Limited and the Ministry of Steel (Hindi and English 
versions). 

(4) A copy of the Rice Milling Industry (Regulation and Licensing) 
Amendment Rules, 1991 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 753(E) in Gazette of India 
dated the 24th December, 1991 under sub-section (4) of section 
22 of the Rice Milling Industry (Regulation) Act, 1958. 

(5) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Modern Food Industries (India) Limite~, New Delhi, 
for the year 1990-91. 

(ii) Annual Report of the Modern Food Industries (India) 
Limited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A £:opy of the Annual Report (Hindi and English 
versions) of the Central Power Research Institute, 
Bangalore, for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hin"i and English versions) by 
the Government on the working of the Central Power 
Research Institute, Bangalore, for the year 1990-91. 
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(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

4. PresideDt's Messaae 

The Deputy Speaker informed the House that the Speaker had 
received the following message dated the 13th March, 1992 from the 
President:-

"I have received with great satisfaction the expression of Thanks 
by the Members of the Lok Sabha for the Address which I 
delivered to both Houses of Parliament assembled together on the 
24th February, 1992." 

5. Matters under rule 377 

(1) Shri Khclsai Singh raised a matter regarding need to lay railway 
line between Vishrampur and Ambikapur in Sarguja district, Madhya 
Pradesh. 

(2) Shri Cheedi Paswan raised a matter regarding need for setting 
up a Parliamentary Committee to review the working of scheme for 
conversion of dry latrines into low cost sanitation units. 

(3) Shri Jitendra Nath Das raised a matter regarding need to run 
express trains between Haldibari-Sealdah and Coochbehar-Sealdah 
daily. 

(4) Sml. Oil Kumari Bhandari raised a matter regarding need to 
provide adequate financial assistance to State Government of Sikkim 
to encourage bamboo plantation in the state. 

(5) Shri M. G. Reddy raised a matter regarding need for 
conversion of Palamaner-Ananthapur, Kumool-Chittoor, Naidupeta-
Tirupati and Palamaner-Venkatagiri Kota roads at National High-
ways. 

(6) Shri Janardan Prasad Misra raised a matter regarding need to 
clear applications for grant of licences for setting up new sugar 
factories in Uttar Pradesh. 

(7) Shri Rajendra Agnihotri raised a matter regarding need to 
constitute a 'Bundelkhand Development Council' with adequate 
central funds. 



4 

(8) Shri Avtar Singh Bhadana raised a matter regarding need to 
ensure proper functioning of telephones in Faridabad and its adjoin-
ing towns. 
(Lok Sabha adjourned at 1.42 P.M. and re-assembled aJ 2.49 P.M.) 
*6. Statement by Minister 

The Minister of State for External Affairs made a statement on 
recent visit of the Foreign Secretary to the United States of America. 

7. The Budget (Railways) 

Time allotted: 10 Hrs. 
Time taken: 14 Hrs. 37 Mts. 

Discussion on the following items of Business Continues:-
*·(1) General Discussion on the Budget (Railways)-1992-93 

**(2) Resolution-Under Consideration 

Discussion on the following Resolution moved by Shri C. K. Jaffer 
Sharicf on the 11th March, 1992, continued:-

"That this House approves the recommendations made in 
Paragraph 12, 13, 16, 19 and 22 contained in the First Report of 
Railway Convention Committee, 1991, appointed to review the 
rate of dividend payable by the Railway Undertaking to General 
Revenues as well as other ancillary matters in eonnec~ion with the 
Railway finance and General Finance, which was presented to Lok 
Sabha on 24th February, 1992." 

**(3) Demands for Grants Nos. 1 to 16 in respect of Budget 
(Railways) for 1992·93 and cut motions thereto moved on 
the 12th and 13th March, 1992. 

**(4) Supplementary Demands for Grants Nos. 1, 6, 10 and 13 to 
16 in respect of Budget (Railways) for 1991·92. 

The following members took part in the combined debate:-
(1) Shri S.B. Thorat 
(2) Dr. R. Sridharan 

OAt 4.05 P.M. 
oODisc:uued loaether 
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(3) Shri Ram Kapse 
(4) Shri A. Venkata Reddy 
(5) Shri Mohan Singh 
(6) Shri E. Ahmed' 
~7) Smt. Suseela Gopalan 
(8) Shri K. D. Sultanpuri 
(9) Shri Dau Dayal Joshi 

(10) Shri Amal Dutta 
(11) Shri Nurul Islam 
(12) Shri Govinda Chandra Munda 
(13) Shri Sharad Dighe 
(14) Shri Lal Jan S. M. Basha 
(15) Shri Bir Sing Mahato 
(16) Shri Dwarka Nath Das 
(17) Shri C. K. Kuppuswamy 
(18) Shri Pius Tirkey 
(19) Shri Manjay Lal 
(20) Shri Brahma Nand Mandai 
(21) Shri Ram Naik 
(22) Shri Sarat Chandra Pattanayak 
(23) Shri Pratap Singb 
(24) Shri Muhiram Saikia 
(25) Shri Era Anbarasu 
(26) Shri Ratilal Kalidas Varma 
(27) Dr. Vasant Pawar 
(28) Shri Bhogcndra Jha 
(29) Shri Syed Masudal Hossain 
(30) Shri Sunil Dutt 
(31) Shri Vilasrao Nagnathrao Gundewar 
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(32) Shri V. Krishna Rao 
(33) Shri Bhuwan Chandra Khanduri 
(34) Shri Kodikkunnil Suresh 
(35) Shri Premchand Ram 
(36) Prof. Prem Dhumal 
(37) Kum. Frida Topno 
(38) Prof. Susanta Chakraborty 
(39) Shri Oscar Fernandes 
(40) Shri Harisinh Chavda 
(41) Shri K.H. Muniyappa 
(42) Shri UddhabBarman 
(43) Shri Ram Tahal Choudhary 
(44) Shri Sai Prathap Annayyagari 
(45) Shri P.C. Thomas 
(46) Shri Chandubhai Deshrnukh 
'(47) Shri Manikrao Hodalya Gavit 

(48) Shri Sivaji Patnaik 
(49) Shri Harish Narayan Prabhu Zantyc 
(SO) Prof. Rasa Singh Rawat 
(S1) Shri N. Dennis 
(52) Shri V. Dhananjaya Kumar 
(S3) Shri R. Dhanuskodi Athithan 
(54) Shri K. Thulasiah Vandayar 
(S5) Dr. Viswanadham Kanithi 

The discussion was not concluded. 
1.32 A.M. (17.3.1992) 
(Lok Sabha adjourned fl7111 A.M. on Tuesday, tht 17th March, 1992) 

C.K. JAIN. 
Stcrttary-Gtntral. 
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CORRIGENDA 

In Bulletin-Part I, dated 13 March, 1992 - Page 6, item 10(3)-
(i) line 1 - for 'Demands for Grants Nos. 1 to 6' rtad 

'Demands for Grants Nos. 1 to 16' 
(ii) Line 8 - Cut Motions - for '1328-1335' rtad '1328, 1335' 

MGIP(PLU)MRND-975~18-3-82. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 17, 1992IPhaiguna 27, 1913 (Saka) 

No. 88 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 287, 288, 2~292 were orally answered. 
Starred Question No. 285 was postponed to 24 March, 1992. Replies 
to Starred Question Nos. 286, 289, 293-305 were laid on the Table. 
2. Uostarred Questions 

Replies to Unstarred Question Nos. 3243-3273, 3275-3392, 
3394-3459 and 3461-3477 were laid on the Table. 
3. Papers laid 00 tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) 

of the Indira Gandhi National Open University, New Delhi, for 
the year 1989-90 together with Audit Report thereon under 
section 29 of the Indira Gandhi National Open University Act, 
1985. 

(2) A statement (Hindi and English versions) showina reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 45 of the Food 
Corporation Act, 1964:-

(i) The Food Corporation of India (Staff) (Second Amend-
ment) Regulations, 1991 published in Notification No. 
EP.16(2Y86 in Gazette of India dated the 9th August, 
1991. 
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(ii) The Food Corporation of India (Death-cum-Retirement-
Gratuity) (First Amendment) Regulations, 1991 publis!~ed 
in Notification No. EP.16(2)186 in Gazette of India dated 
the 9th August, 1991. 

(iii) The Food Corporation of India (Contributory Provident 
Fund) (First Amendment) Regulations, 1991 published in 
Notification No. EP.16(2YS6 in Gazette of India dated the 
9 August, 1991. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Animal Welfare Board of India, Madras, for the year 
1990·91 along with Audited Accounts. 

(5) A copy of the Review (Hindi and English versions) by the 
G.overnment on the working of the Animal Welfare Board of 
India, Madras, for the year 1990·91. 

(6) A copy of the Memorandum of Understanding for the year 
1991·92 between the Hindustan Latex Limited and the Depart· 
ment of Family Welfare (Hindi and English versions). 

4 Motion for Election to Committee 

SHRI KAMAL NA TH moved the following motion:-

"That in pursuance of Section 5(1)(i) of the Prevention of 
Cruelty to Animals Act, 1960, the members of this House 
do proceed to elect, in such manner as the Speaker may 
direct, four members from among themselves to serve as 
members of the Animal Welfare Board, subject to the other 
provisions of the said Act." 

The motion was adopted. 

5. Mallen under Rule 377 
(1) Shri Ramesh Chcnnithala raised a matter regarding need to 

open Indian Institute of Management at Kottayam, Kerala. 

(2) Prof. (Smt.) Savitbri Lakshmanan raised a matter regarding 
need to open an ESI hospital at Perumbavoor, Kerala. 

(3) Shri K. Ramamurthec Tindivanam raised a matter regarding 
need to ensure that Hindi is not made eomp.ulsory for recruitment of 
teachers in Central Schools. 
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(4) Shri Birbal raised a matter regarding need to direct Govern-
ment of Punjab to close Sarhind Canal for fiteen days for early' 
completion of portion of link channel. 

(5) Shri Ram Kapse raised a matter regarding need to provide 
adequate facilities at Kurla railway terminus, Maharashtra. 

(6) Smt. Sumitra Mahajan raised a matter regarding need to name 
the stations on proposed Konkan railway line after the names of 
patriots from those areas. 

(7) Shri George Fernandes raised a matter regarding need to take 
concrete steps to experts the procedure for giving compensation to 
each claimant of Bhopal Gas Tragedy. 

(8) Dr. (Smt.) K.S. Soundaram raised a matter regarding need for 
Central funds to the 'State Government of Tamil Nadu for providing 
adequate compensation to riot hit people in Karnataka. 

(9) Prof. Rasa Singh Rawat rail'ed a matter regarding need to 
increase the quota of foodgrains to Rajasthan. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.01 P.M.) 
6. The BudKet (Railways) 

Time allotted: ·10 Hrs. 
Time taken : 17 Hrs. 

Discussion on the following items of Business continued:-
"(1) General Discussion on the Budget (Railways)-I992-93 
--(2) Resolution-Adopted 
Discussion on the following Resolution moved by Shri C.K. Jaffer 

Sharicf on the 11th March, 1992, continued:-
"That this House approves the recommendations made in 
Paragraph 12, 13, 16, 19 and 22 contained in the First Report of 
Railway Convention Committee, 1991, appointed to review the 
rate of dividend payable by the Railway Undertaking to General 
Revenues as well as other ancillary matters in connection with 
the Railway finance and General finance, which was presented 
to Lok Sabha on 24th February, 1992." 

··DillCUSsion together. 



4 

**(3) Demands for Grants Nos. 1 to 16 in respect of Budget 
(Railways) for 1992-93 and cut motions thereto moved on the 
12th and 13th March, 1992. 

"(4) Supplementary Demands for Grants Nos. 1, 6, 10 and 13 to 
16 in respect of Budget (Railways) for 1991-92. 

Shri C.K. laffer Sharicf replied to the debate. 
On the cut motion No. 1 moved by Shri litendra Nath Das, the 

House divided: Ayes "186; Noes -235. The cut motion was accord-
ingly negatived. 

On the cut motion No. 16 moved by Shri Sudarsan Ray Chaudhuri, 
the House divided: Ayes "88; Noes -238. The cut motion was 
accordingly negatived. 

On the cut motions Nos. 216 to 218, 227 and 228 moved by Shri 
Rajendra Agnihotri, the House divided: Ayes ·180; Noes ·236. The 
cut Motions were according negatived. 

On the cut motion No. 287 moved by Prof. Susanta Chakraborty, 
the House divided: Ayes "169; Noes "233. The cut motion was 
accordingly negatived. 

On the cut motion No. 294 moved by Shri Anil Basu, the House 
divided: Ayes *177; Noes "243. The cut motion was accordingly 
negatived. 

On the cut motions Nos. 894 to 916 moved by Smt. Suseela 
Gopalan, the house divided; Ayes ·89; Noes 235. The cut. motions 
were accordingly negatived. 

On the cut motions Nos. 1299 to 1307 moved by Shri George 
Fernandes, the House divided; Ayes *121; Noes *227. The cut 
motions were accordingly negatived. 

All the other cut motions moved were negatived. 
Demands for Grants Nos. 1 to 16 in respect of the Budget 

(Railways) for 1992-93 as shown under column 3 of printed List of 
Demands for Grants (Railways) for 1992-93, were voted in full. 

Supplementary Demands for Grants (Nos. 1, 6, iO and 13 to 16) 
for the amounts shown under c10umn 3 of the printed List of 
Supplementary Demands for Grants (Railways) for 1991-92, were 
voted in full. 

·Subject to correctwn, 
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7. Government BIll-introduced 

The Appropriation (RajJw.ys) Bill. 1992 

8. Government Bill-Passed 

The Appropriation (Railways) Bm, 1992 
the motion for consideration moved by Shri C.K. Jaffer Sharicf 

was adopted and cJause-by-cJause consideration of the Bill was taken 
up. 

Clauses 2. 3 and the Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri C.K. Jaffer 
Sharief. 

The motion was adopted and the Bill was passed. 
9. Government Bill - Introduced 

The Appropriation (Rai/ways) No. 2 Bill. 1992 
10. Government Bill - Passed 

The Appropriation (Railways) No. 2 Bill. 1992 

The motion for consideration moved by Shri C.K. Jaffer Sharief 
was adopted and c1ause-by-c1ause consideration of the Bill was taken 
up. 

Clauses 2. 3 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill be passed was moved by Shri C.K. Jaffer 
Sharief. 

The motion was adopted and the Bill was passed. 
11. Statements by Mlnlsten 

(1) The Minister of Defence made a statement on the Chief of 
Army Staffs press interview. 

(2) The Minister of Agriculture made a statement regarding price 
,01' policy for Rabi crops of 1991-92 to be marketed in 1992-93 season. 
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@12. Statutory Resolution - Withdrawn 
Time allotted 
Time taken 

: 1 Hr. 
: 1 Hr. SO Mts. 

Shri Girdhari Lal Bhargava moved the following Resolution:-
"That this House disapproves of the Copyright (Amendment) 

Ordinance, 1991 (Ordinance No.9 of 1991) promulgated by the 
President on the 28th December, 1991." 

After discussion as indicated in para 13 below, the Resolution was 
withdrawn by leave of the House. 
@13. Government 8111- Passed 

The Copyright (Amendment) Bill, 1992 
The motion for consideration of the Bill was moved by Shri Arjun 

Singh .. 
Two amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Shri Girdhari Lal Bhargava 
and Prof. Rasa Singh Rawat. 

The following members took part in the combined debate on the 
Resolution (vide para 12 above) and the motion for consideration of 
the Bill:-

(1) Shri Bijoy Krishna Handique 
(2) Prof. Malini Bhattacharya 
(3) Prof. K.V. Thomas 
(4) Shri Mohan Singh 
(5) Prof. Rasa Singh Rawat 
(6) Smt. Geeta Mukherjee 
(7) Shri Kodikkunnil Suresh 
(8) Shri Chitta Basu 
(9) Shri Girdhari Lal Bhargava 

(10) Shri Radhika Ranjan Pramanik 
(11) Prof. Prem ·phumal 
(12) Shri Ramashray Prasad Singh 
(13) Shri George Fcrnanadcs 

@DiKussed toaether. 
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Shri Arjun Singh replicd to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to his Statutory 

Resolution). 
Both the amendments moved were withdrawn by leave of the 

House. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 4. were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Arjun 

Singh. 
The motion was adopted and the Bill was passed. 

@@14. Statutory Resolution - Under consideration 
Time allotted 1 Hr. 30 Mts. 
Time taken 1 Hr. 19 Mts. 
Balance 11 Mts. 

Shri Girdhari Lal Bhargava moved the following Resolution:-
"That this House disapproves of the Representation of the Peoplc 

(Amendment) Ordinance. 1992 (Ordinance No. 1 of 1992) 
promulgated by the President on the 4th January, 1992." 

@@15. Government Bill - ~nder consideratlon 
The Representation of the People (Amendment) Bill, 1992, as passed 

by Rajya Sabha 
The motion for consideration of the Bill was moved by Shri K. 

Vijaya Bhaskara Reddy. 
The following members took part in the combined debate on the 

Resolution (vide para 14 above) and the motion for consideration of 
the BiII:-

(1) Shri Sriballav Panigrahi 
(2) Shri Bhagwan Shankar Rawat 
(3) Shri Nitish Kumar 
(4) Shri Ramesh Chcnnithala 

"'DilCUssed logether. 
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(5) Shri Sudarsan Ray Chaudhuri 
(6) Shri Venkatcswara D. Rao 
(7) Shri Ramashray Prasad Singh 
(8) Shri Oscar Fernandes 
(9) Prof. Rasa Singh Rawat (Speech unfinished) 

The discussion was not concluded. 
8 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 18th March, 
1992) 

MGIP(PLU)MRND--1008LS-17·3·92. 

C.K. JAIN, 
Secretary-General. 



LOI: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 18, 19921Phalpna 28, 1913 (Saki) 

No. 89 
11 A.M. 
1. Starred QaatioDi 

Starred Question Nos. 306-310, 312 and 313 were oraDy ani-
wered. Replies to Starred Question, Nos. 311, 314, 316-323 and 315 
were laid on the Table. 
1. V ... tarred Questlou 

Replies to Unstarred Question NOI. 3478-3528, 3530-3533, 
3535-3546, 3548-3559, 3561, 3563-3566, 356&-3573, 3575-3584, 
3586-3604, ~3630, 3632-3665, 3667, 3669-3672, 3674, 
3676-3679 and 3681-3715 were laid on the Table. 

A statement by the Minister of State of Urban Development 
corrcctin, the reply liven pn 11 December, 1991 to Unltarred 
Question N~. 2425 re,ardinl implementation of Urban Basic 
Services Schemes in Keral. wu laid on the Table. 
3. Aaaoaac:eaIeat by Speaker 

The Speaker informed the House that the Business Advisory 
Committee at its meeting held on 18.3.1992 made the followinl 
recommendations:-

"(i) Sittin, fixed for Friday, the 20th March, 1992 be cancelled. 
(Ii) The House may lit upto 8 P.M. on Monday, the 23rd, 

1 
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Tuesday, tbe 24th and Wednesday, tbe 25tb Marcb, 1992, with 
a view to provide lufficient time for completion of ursent 
items of Government business, namely, (i) General discussion 
on tbe General Budaet for 1992·93; (li) Discussion and Voting 
on the Demands for Grants on Account (General) for 1992·93; 
(iii) Discussion and Voting on Supplementary Demands for 
Grants (General) for 1991·92 and passing of connected 
Appropriation Bills. The Minister of Finance may reply to the 
debate after Question Hour and disposal of formal items on 
Thursday, the 26th March, 1992. The related Appropriation 
Bills may be passed thereafter. 

(iii) The legislative business relating to replacement of Ordinances 
remainins undisposed today at the end of the day may be 
taken up on Thursday, the 26th March, 1992. 

(2) The Committee also recommended that Members might be 
allowed to table notices of Matters under Rule 377, valid for the week 
commencing Monday, the 23rd March, 1992 upto 6 P.M. today, 
18th March, 1992. These would be balloted for priority." 

The House agreed. 
4. Papers laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Delhi Urban Art Commission Assistant Secretary 

(Technical) Recruitment Regulations, 1991 (Hindi and English 
versions) publisbed in Notification No. 3(8)190·DUAC in 
Gazette of India dated tbe 3rd Ausust, 1991 under sub·section 
(2) of section 27 of the Delhi Urban Art Commission Act, 1973. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Urban Affairs, New Delhi, for 
the year 1985·86 along with Audited Accounts. 

(ii) A state~ent (Hindi and English versions) regardina Review 
by the Government on the working of the National IDititute 
of Urban Affairs, New Delhi, for the year 1985·86. 

(3) A statement (Hindi and English versions) showin& reasons for 
delay in layins the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English versioDl) 
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of the National Institute of Design, Ahmedabad, for the 
year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding Review 
by tbe Government on the working of the National Institute 
of Desip. Ahmedabad, for the year 1990-91. 

(5) _(i) A copy of the Annual Accounts (Hindi and English 
versions) of the Coir Board, Cochin, for the year 1990-91 
together with Audit Report thereon, under sub-section (4) 
of section 17 of the Coir Industry Act, 1953. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the Audited Accounts of the Coir Board, 
Cochin, for the year 1990-91. 

(6) A copy of the Memorandum of Understanding for the year 
1991-92 between India Petrochemicals Corporation Limited, 
Vadodara and the Department of Chemicals and Petrochemi-
cals, Ministry of Petroleum and Chemicals (Hindi and English 
versions). 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Employees' Provident Fund Organisation, New D~i, for 
the year 1990-91. 

5. Report of the Committee 00 Private Members' BiDs and Resolutloas 
SHRI SHY AM BIHARI MISHRA presented the Sixth Report 

(Hindi and English versions) of the Committee on Private Members' 
Bills and Resolutions. . -
6. Reports of Publk Accounts Committee 

SHRI A TAL BIHARI V AJPA YEE presented the following 
Reports (Hindi and English versions) of the Public Accounts Com-
mittee: 

(1) Eleventh Report on Universal Elementary Education in the 
Age group 6-14; 

(2) Twelfth Report on Research Re~or Bhruva; 
(3) Thirteenth Report on Assessment Procedure - Summary 

and Scrutiny Assessment. 
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7. Report fll tile COIIIIIduee 011 GoVenuDeDt AilIInDCII 

DR. LAXMINAIlAIN PANDEY presented the Fint Report 
(Hindi and EDsiiah versions) of the Committee on Government 
Assuranccs. 

8. CaIUq AUeation 

Shri Basudeb Acbaria called the attention of the Minister of 
Textiles to the situation arising out of the prolonged strike by the jute 
workers in West Bengal and the steps taken by the Government to 
resolve the issues involved. 

The Minister of Textiles made a statement in regard thereto. 

(Lok Sab/aQ adjourned at 1.52 P.M. and re-assembkd aJ 2.53 P.M.) 

9. MaUen UDder Rule 377 

(1) Kum. Vimla Verma raised a matter regarding need to set up oil 
refinery at Shahpura, Jabalpur, Madhya Pradesh. 

(2) Shri Mankuram Socii raised. a matter re,ardin, need to open 
'Navodaya Vidyalaya' in Bastar district, Madhya Pradesh. 

(3) Sbri Vijay N. Patil raised a matter relarding need to convert 
narrow ,auge railway line between Pachora and Jamnalar on Central 
railway into broadgauae and alao to extend tbat to Ajanta caves. 

(4) Sbri Bbagwan Sbankar Rawat raised a matter regardina need to 
modernise telepbone exchange in Agra, Uttar Pradesh. 

(5) Shri Ramashray Prasad Singh raised a matter re,ardiDg need to 
provide more funds to the State Government of Bibar for proper 
development of Jahanabad area, 'Bibar. 

(6) Shri G.M. Thakore raised a matter re,ardiDa need to ,enerate 
more employment by hastening the proceu of delineatin, the rocka in 
Kapadwanj and Taluke of Kheda district, Gujarat. 

(7) Shri Shiv Sharan Singh raised a matter regarding need lor early 
completion of Gandak and KOIhi Irrigation Projects, Bibar. 



0 10. Statutory R_ulloa - Wltbdrawa 
Time allotted: 1 Hr. 30 Mts. 
Time taken : 2 Hrs. 11 Mts. 

Dilcuuion on the foDoMng Resolution moved by Sbri Girdhari La! 
Bhugava on the 17th March, 1992, continued:-

"That this HoUle diaapprovea of the Representation of the 
People (Amendment) Ordinance, 1992 (Ordinance No. 1 of 
1992) promulgated by the President on the 4th January, 1992." 

After discussion as indicated in para 11 below, abe Resolution was 
withdrawn by leave of the House. 
·11. GovemmeDt 8m - Paued , 
The RepreJentlllion of the People (Amendment) Bill, 1992, a paled 

by Rajya Sabha 
Combined discuasion on the motion for consideration of the Bill 

moved by Shri K. Vijaya Bhaskara Reddy, on the 17th March, 1992 
and Resolution (vide para 10 above) continued. 

The following members took part in the debate:-
(1) Dr. Sudhir Ray 
(2) Shri Gopi Nath Gajapathi 
(3) Shri Sobhanadreeswara Rao Vadde 

Shri K. Vijaya Bhaskara Reddy replied to the debate. Shri 
Girdhari La! Bhargava spoke (by way of reply to his Statutory 
Resolution) 

The motion for consideration was adopted and c1ause-by-clause 
consideration of the Bill was taken up. 

Oauses 2 and 3 were adopted. 
Clause I, the Enactinl Formula and the Lonl Title were alJo 

adopted. 
The motion that the Bill be paucd wu moved by Shri K. Vijaya 

Bhaskara Reddy. 
The motion was adopted and the Bill was pUled. 

o I>iIcuaed toptber. 
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··12. 8&1....., ..... doa - Nepal'" 
Time allotted : 1 Hr. 
Time takCT): 1 Hr. 52 Mts. 

Smt. Geeta Mukherjee moved the followin, Resolution:-
"That this HoUle disapproves of the Indian Red CrOls Society 
(Amendment) Ordinance, 1992 (Ordinance no. 3 of 1992) 
promul,ated by the President on the 23rd january, 1992." 

After discussion as indicated in para 13 below, the Resolution was 
neptived. 
··13. Govel'lUDenl Bm - Paued 

The Indian Red Cross Society (Amendment) Bill. 1992 
The motion for consideration of the Bill was moved by Shri M.L. 

Fotedar. 
An amendment for circulatiol! of the Bill by the purpose of 

clicitina opinion thereon was moved by Shri Girdhari Lal Bhargava. 
The foUowin, members took part in the combined debate on the 

Resolution (vide para 12 above) and the motion for consideration of 
the BiII:-

(1) Dr. Laxminarain Pandey 
(2) Dr. Vasant Pawar 
(3) Shri Ramchandra Dome 
(4) Shri Mani Shankar Aiyar 
(5) Shri Ram Kapse 
(6) Shri Ramesb Chennithala 
(7) Shri Pius Tirkey 
(8) Shri Abraham Charles 
(9) Shri Manoranjan Bhakta 

•• DiIcuued toretber. 
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(10) Sbri Chitta Basu 
(11) Sbri George Fernandes 

Shri M.L. Fotedar replied to the debate 
The amendment moved by Sbri Girdbari Lal Bbargava was 

negatived. 

The motion for consideration was adopted and c1ause-by-clasue 
consideration of tbe Bill was taken up. 

Clause 2 was adopted, as amended. 
Clauses 3 to 5 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri M.L. Fotedar. 
The motion was adopted and the Bill, as amended, was paued. 

tI4. Supplementary Demands tor Grants (General) - 1991·92 
Shri Shantaram Potdukhe presented a statement (Hindi and En,-

Iish versions) showing the Supplementary Demands for Grants in 
resFt of the Budget (General) for 1991-92. 
~15. Statement by MIDIater 

The Minister of State for Parliamentary Afflin made a statement 
regarding Government Business for the week commencing the 
23rd March, 1992. 
6.17 P.M. 

(Lok S8b1uJ adjourned tiU 11 A.M. on Monday, 1M 23,d MtlTch, 
1992) 

0. At 6.06 P.M. 
@ At 6.07 P.M. 

C.K. JAIN, 
Secrelllry·Gene,al. 
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CORRIGENDA 
In Bu11ctio-Part I dated 17th March, 1992-

(i) Pile 3. item 5(7), line 2-
for 'experts' rellll 'expedite' 

(ii) Pile 3, item 6(2) - after Resolution regarding adoption of 
Railway Convention Committee Report- insert • After com-
bined debate, the Resolution was adopted.' 



11 A.M. 

LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, March 23, 1992/Chaitra 3, 1914 (Saka) 

No. 90 

1. Starred Questions 
Starred Question Nos. 347, 349-352, 354-357 were orally 

answered. Replies to Starred Question Nos. 348, 353 and 358-367 
were laid on the Table. 

Replies to Starred Question Nos 326-346 and 257 listed for the 
20tb March, 1992 were al~ laid on the Table as the sitting fIXed for 
that day was cancelled. 
2. Unstarred Question 

Replies to Unstarred Question Nos. 3951-4001, 4003--4014. 
4016--4110 and 4112-4181 were laid on the Table. 

Replies to Unstarred Question Nos. 3716-3801. 3803-3818, 
3820-3834. 3836-3847 and 3849-3950 listed for the 20th March, 
1992 were also laid on the Tobie. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding for the year 

1991-92 between the Steel Authority of India Limited and the 
Ministry of Steel (Hindi and English versions). 

(2) A eopy of the Memorandum of Understanding for the year 
1991-92 between the North Eastern Electric Power Corporation 
Limited. Srullong. and the Department of Power. Government 
of India (Hindi and English versions). 

1 
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(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Bharat 
Aluminium Company Limited, New Delhi, for the year 
1990-91. 

Oi) Annual Report of the Bharat Aluminium Company 
Limited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Aircraft (First Amendment) Rules, 1992 (Hindi 
and English versions) published in Notification No. G.S.R. 36 
in Gazette of India dated the 25th Januaey, 1992 under section 
14A of the Aircraft Act, 1934 together with an explanatory 
note. 

(6) A copy of the Memorandum of Understanding for the year 
1991-92 between the Videsh San char Nigam Limited and the 
Department of Telecommunications (Hindi and English ver-
sions). 

(7) A copy of the Memorandum of Understanding for the year 
1991-92 between the Telecommunications Consultants India 
Limited and the Department of Telecommunications (Hindi 
and English versiOJ\s). 

(8) A copy of the Summary Of the Recommendations of the 
Committee on Small Savings alongwith the Decisions of the 
Government thereon (Hindi and English versions). 

4. Messaaes from Rajya Sabha 

Secretary-General reported the following messages from Rajya 
Sabha:-

(1) That at its sitting held on the 18th March, 1992, Rajya Sabha 
agreed without any amendment to the Public Liability Insur-
ance (Amendment) Bill, 1992, passed by Lok Sabha on the 
11th March, 1992. 
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(2) That at its sitting held on the 18th March, 1992, Rajya Sabha 
agreed without any amendment to the Destructive Insects and 
Pests (Amendment and Validation) Bill, 1992, passed by the 
Lok Sabha on the 10th March, 1992. 

5. Report and Minutes of the Estimates Committee 
Shri Manoranjan Bhakta presented the Tenth Report (Hindi and 

English versions) of the Estimates Committee on the Ministry of 
Finance (Department of Revenue) - Central Board of Direct Taxes 
and Minutes of the sittings of the Committee relating thereto. 
6. Itresentatlon of Petitions 

(1) Shri Manoranjan Bhakta presented a petition signed by 
Dr. J.C. Roy, President, New Migrants Welfare Association, 
New Delhi, regarding resettlement of migrants in Delhi who 
migrated from the erstwhile East Pakistan during 1 January. 
1964 to 25 March, 1971. 

(2) Shri Tara Chand Khandelwal presented a petition signed by 
Shri R.C. Gupta, Working President, Delhi Pradesh House 
Owners Association, Delhi. regarding repea,l of Delhi Rent 
Control Act and certain suggestions _ to deal with the problems 
of house-owners. 

7. Motions for Elections to Committees 

(1) Shri Manoranjan Bhakta moved the following motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule (1) of Rule 311 of tbe Rules 
of Procedure and Conduct of Business in Lok Sabha, 
thirty membe~ from among themselves to serve as 
members of the Committee on Estimates for the term 
beginning on the lst May, 1992 and ending on the 30th 
April. 1993." 

The motion was adopted. 
(2) Shri Atal Bihari Vajpayee moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 309 of the Rules 
of Procedure and Conduct of Business in Lok Sabha. 
fifteen members from among themselves to serve as 
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members of the Committee on Public Accounts for the 
term beginning on the lst May. 1992 and ending on the 
30th April. 1993." 

The motion was adopted. 
(3) Shri Atal Bihari Vajpayee moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public 
Accounts of the House for the term beginning on the lst 
May. 1992 and ending on the 30th April. 1993 and do 
communicate to this House the names of the members so 
nominated by Rajya Sabha," 

The motion was adopted. 
(4) Shri Basudeb Aeharia moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, fifteen members from -among themselves to serve 
as members of the Committee on Public Undertakings for 
the term beginning on the 1st May, 1992 and ending on 
the 30th April, 1993." 

The motion was adopted. 
(5) Shri Basudeb Aeharia moved the following motion:-· 

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate seven members from Rajya 
Sabha to associate with the Committee on Public Under-
takings of the House for the term beginning on the lst 
May, 1992 and ending on the 30th April. 1993 and do 
communicate to this House the names of the members so 
nominated by Rajya Sabha." 

The motion was adopted. 
(6) Shri K. Pradhani moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 331B of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, twenty members from among themselves to serve 
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as members of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes for the term 
beginning on the lst May, 1992 and ending on the 30th 
April, 1993." 

The motion was adopted. 
(7) Shri K. Pradhani moved the following motion:-

"JOat this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate ten members from Rajya 
Sabha to associate with the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes of the House for 
the term beginning on the 1st May, 1992 and ending on 
the 30th April, 1993 and do communicate to this House 
the names of the members 50 nominated by Rajya 
Sabha.'· 

The motion was adopted. 
8. Matten under Rule 377 

(1) Shri Prithviraj D. Chavan raised a matter regarding need to 
renovate Karad railway station. 

(2) Shri R. Dhanushkoti Athithan raised a matter regarding need 
to rehabilitate the people affected by setting up of Liquid 
Propellsion System Centre in Mahendragiri, Tamil Nadu, 

(3) Smt. Sheela Gautam raised a matter regarding need to ensure 
use of Hindi in various labour and administrative Tribunals. 

(4) Dr. Laxminarain Pandey raised a matter regarding need to 
convert Nasirabad-Mahu road into National Highway. 

(5) Shri Uddhab Barman raised a matter regarding need to take 
steps for the development of Pi5ciculture in Barpeta district in 
Assam. 

(6) Shri Era Anbarasu raised a matter regarding need to give more 
concessions to NRls for bringing gold from abroad. 

(7) Prof. K.V. Thomas raised a matter regarding need to provide 
funds to the State Government of Kerala to meet expenditure 
on subsidy on rice. 

(8) Shri Nitish Kumar raised a matter regarding need for early 
completion of multi-purpose projects on Kamla and Bagmati 
rivers. Bihar. 
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(Lok Sabha adjourned at 1.50 P.M. and re-assembled at 2.54 P.M.) 
9. The Bud.t Cenenl 

Time allotted 12 HI'S. 
Time taken 5 Hrs. 05 Mts. 
Balance 6 HI'S. 55 Mts. 

The following items were taken up together:-
(1) General Discussion on the Budget (General) for 1992·93. 
(2) Demands for Grants on Account Nos. 1 to 27,29,30,32 to 89, 

91, 93 to 98 in respect of the Budget (General) for 1992·93. 
(3) Discussion and Voting on the Supplementary Demands for 

Grants Nos. I, 2, 4, 5, 6, 7, 9, 11, 15, 16, 17, 18, 19, 20, 24, 
25,26,27,30. 34, 36, 38, 40, 41. 43, 44. 46, 47. 49, 51. 52, 54, 
58.60,62,65.67, 70, 76, 78, 79, 81, 83, 84, 85, 87, 89, 93, 94, 
96 and 97 in respect of the Budget (General) for 1991·92. 

The following members took part in the combined debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Murli Deora 
(3) Shri Chandrajeet Yadav 
(4) Shri Amal Datta 
(5) Dr. Debi Prosad Pal 
(6) Shri P.G. Narayanan 
(7) Shri Harin Pathak 
(8) Shri Manoranjan Bhakta 
(9) Maj. Gent. R.G. Williams 
(10) Shri Rupchand Pal 
(11) Shri A. Charles (Speech unfinished) 

The discussion was not concluded. 
8 P.M. 
(Lok Sabha adjourned till 11 A.M. On Tuesdily, the 24th March, 

1992) 

MGIP(PLU)MRND-1093L.S-23-03-92. 

C.K. JAIN, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, March 24, 1992/Chaitra 4, 1914 (Saka) 

No. 91 

11 A.M. 

OBmJARY REFERENCE 
The Speaker, tbe Prime Minister, Sarvashri La) Krishna 

Advani, Ram Vilas Paswan, Somnath Chatterjee, P.G. Naray-
anan, Nani Bhattacharya, Chitta Buu, Ebrahim Sulaiman Sait, 
Dr. Balram Iakhar, Sarvashri Rabi Ray and Bhoge'ndra Jha made 
references to the passing away of Dr. Gurdial Singh Dhillon, 
former Speaker of Lok Sabha. 

As a mark of respect to the Memory of the deceased, Memben 
stood in silence for a short while and thereafter the House was 
adjourned for the day. 

11.36 P.M. 

(Lolc SalIM adjourned tiU 11 A.M. on Wednesday, the 25th March, 
1992) 

C. K. JAIN. 
Secretary-General. 
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LOIC SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, March 25. 19921Chaitra 5, 1914 (Saka) . 
Me. 92 

11 A.M. 
1. StarNcI QuesIJons 

Starred Question Nos. 389. -390. 392. 194. 396 and 398 were orally 
answered. Replies to Starred QMestiWl Nos. 391. ]P3, 395, 397 and 
399--408 were laid on the Table. 

Replies to Starred Question Nos. 368-3M and 285 listed for tJae 
'24 March, 1992 were also laid on· the Table today. Lole Sabha baving 
adjourned arter obituary references on the 24 MaKh. 1992. 

- 2. Unstarred Questions 
Replies toUnstarred Question Nos. 4417. 4418. 4420-4456, 

4458-4558, 4560-4~, 4587-4594. 4S96--4641. 4643--4645 and 
4647-4651 were laid on the Table. 

Replies to UnltauecS Question No$. 4182-4193. 4195-4208 and 
4210--4416 listed lor the 24 March. 1992 were also laid on the Table. 
3. Papers laid 00 the Table 

The following papers were laid on tbe Table:-
(1) A ~py of the ~morandum of Understanding for the year 

1991·92 between the Educational Consultants India Limited 
and the Department of Education, Ministry of Human 
Resource Development (Hindi· and English versions). 

(2) A copy of the Annual Accounts (Hindi and Enalish versions) 
of the University of Hyderabad for tbe year 1990-91 together 
with Audit Report thereon under sub-section (4) of section 29 
of the UniversiLY of Hyderabad. Act, 1974. 

1 
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(3) A·lWement (Hindi ,and English versions) showing reasbns for 
delay . in layiq the papers mentioned at (2) above. 

(4) A. copy of the AmIni Accounts (Hindi and English versions) 
. of the 'Sardar VaJlabhbbai Regional College of Engineering and 
Tedmology, SaUl, for the year 1989-90 together with Audit 
:R.epon . thereon. 

(5) A ltatement (Hiadi and English versions) showing reasons for 
delay in laying die papers mentioned at (4) above. 

(6) (I) A copy of the Annual Report (Hindi and English 
versions) of the Sports Authority of India for the year 
1989-90 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
R1:view by the Government on tbe working of the 
Sports Authority of lDdia for the year 1989-90. 

(7) A statement (Hindi and En,lish versions) showing reasons for 
delay in laying the papers mentioned at (6) above . 

. (8) -(i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Practical Training (Eastern 
Region), Calcutta for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English venions) by 
tbe Government on the workin, of the Board of 
Practical Trainin" Eastern Relion, Calcutta, for the 
year 1990-91. 

(9) A .... ent (Hindi and English versions) Ihowin, reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A copy of the Public Liability Insurance (Amendment) Rules, 
1992 (Hindi and English versions) published in Notification 
No. G~S.R. 87(E) in Gazette of India dated the 6th February, 
1992 undcr sub-section (3) of section 23 of the Public LiabiHty 
In&ll1'aDcc Act, 1991. 

(11) A copy each of the tbllowing papers (Hindi aDd Eaglish 
versions) Ifllder sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(I) Review by the Government on the workiDs of the 
HiDdustan Veptable Oils Corporation Limited, New 

,Delhi, for the year 1990-91. 



(ii) Annual Report of the Hinc1ustaa Vqetable Oila C0rpo-
ration Limited, New Delhi., for the year 1~91 aIoQa 
with Audited Accounts and comments of the Comptrol-
ler and ~uditor General thereon. 

(U) A statement (Hindi and English versions) showing rcaIOna for 
delay in laying the papers mentioned at (11) above. 

(13) A copy each of the. following Notificationa (Hindi and EnsIisb 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Police Service (Pay) First Amendment 
Rules. 1992 published in Notification No .. G.S.R. 33 in 
Gazette of India dated the 25th January, 1992. 

(ii) The Indian Police Service (Fixation of Cadre Strength) 
First Amendment Regulations. 1992 published in Notifi-
cation No. G.S.R. 34 in Gazette of India dated the 25th 
January. 1992. 

(iii) The Indian Police Service (Pay) Second Amendment 
Rules. 1992 published in Notification No. G.S.R. 40 in 
Gazette of India dated the lst February. 1992. 

(iv) The Indian Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1992 published in 
Notification No. G.S.R. 41 in Gazette of India dated 
the 1st February, 1992. 

(14) A copy each of the following papers (Hindi and EnaJish 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) A statement regarding Review by the Government on 
the working of the Andaman and Nicobar Islands 
Integrated Development Corporation Limited, Port 
Blair. for the year 1989-90. 

(ii) Annual Report of the Andaman and Nicobar Islands 
Integrated Development Corporation Limited, Port 
Blair. for th~ year 1989-90 along with Audited Accounts 
and comments of the Comptroller and Auditor General 
thereon. 

(15) A statement (Hindi and EnaJish vel'lionstshowin, rellons for 
delay in laying the papers mentioned at (14) above. 
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(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Krishak Bharati Cooperative Limited. 
New Delhi. for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Krishak Bharati 
Cooperative Limited. New Delhi. for the year 1990-91. 

(17) A statement (Hindi and English versions) s1towina reasons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Farmers Fertiliser Cooperative 
Limited. New Delhi. for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Farmers 
Fertiliser Cooperative Limited. New Delhi. for the year 
1990-91. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers tnentioned at (18) above. 

(20) A copy of the Memorandum of Understanding for the year 
1991-92 between the Hindustan Antibiotics Limited and the 
Department of Chemicals and Petrochemicals (Hindi and 
English versions). 

(21) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the C'Om-
panics Act. 1956:-

(a) (i) Review by the Government on the working of the 
Indian Drugl and Pharmaceuticals Limited. Gurgaon. 
for the year 1990-91. 

(ii) Annual Report of the Indian Drugs and Pharmaceuti-
cals Limited. Gurgaon. for the year 1990-91 along with 
Audited Accounts and comments. of the Comptroller 
and Auditor General thereon. . 

(b) (i) Review by the Government on the working of the 
Pyrites. Phosphat" and Chemicals Limited, Rohtas. for 
the year 1990-91. 
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(ii) Annuat RepoJit of tlte Pyrites. Phosphates and Chemi-
cals Limited, Rohtas. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(22) Two statements (Hindi and English versions) showing reasons 
fqr delay in lay tag the papen mentioned at (21) above. 

(23) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) A stalement regarding Review by the Government on 
the working of the Tannery and Footwear Corporation 
of India Limited. Kanpur. for the year 1990-91. 

(ii) Annual Report of the Tannery and Footwear Corpora-
tion of India Limited. Kanpur. for the year 1990-91 

. along with Audited. Accounts and comments of the 
Cotnptroller and Auditor General thereon. 

(24) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (23) above. 

(25) A copy of the Memorandum of Understanding for the year 
1991-92 between the Instrumentation Limited and the Depart-
ment of Heavy Industry. Ministry of Industry (Hindi and 
English versions). 

(26) A copy of the Memorandum of Understanding for the year 
1991-92 between the Bharat Heavy Electricals Limited and the 
Department of Heavy Industry. Ministry of Industry (Hindi 
and English versions). 

(27) A copy of the Memorandum of Understanding for the year 
1991-92 between the Maruti Udyog Limited and the Depart-
ment of Heavy Industry (Hindi and English versions). 

(28) A copy of the Memorandum of Understanding for the year 
1991-92 between the Bharat Vantra Nigam Limited and the 
Department of Heavy Industry. 

(2~) A statement (Hindi and English versions) of Action taken or 
proposed to be taken on Convention and Recommendation 
adopted at the 7Sth Session of the International Labour 
Conference-June. 1988. 



4. Meuaaes from RaJya Sabba 

Secretary-General reported the following message from Rajya 
Sabha:-

(1) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) Bill, 1992, 
passed by Lok Sabha on the 17th March, 1992. 

(2) That Rajya Sabha had no recommendation to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 2 Bill, 
1992, passed by Lok Sabha on the 17th March, 1992. 

5. Report of tbe Committee on Private Members' BiUs and Resolutions 

SHRI S. MALLIKARJUNAIAH presented the Seventh Report 
(Hindi and English versions) of the Committee on Private Members' 
Bills and Resolutions. 

6. Report of the Committee on Government Assurances 

DR. LAXMINARAIN PANDEY presented the Second Report 
(Hindi and English versions) of the Committee on Government 
Assurances. 

7, Mallen Under Rule 377 

(1) Prof. (Smt.) Savithri Lakshmanan raised a matter regarding 
need to take steps for expansion of Cochin Airport. 

(2) Shri Gopinath Gajapathi raised a matter regarding need to 
ensure protection and conservation of the biological diversities 
in Mahendragiri. Orissa. 

(3) Smt. Dipika H, Topiwala raised a matter regarding need to re-
open the railway level crossing ncar Pratapnagar Railway 
Station. Baroda. Gujarat. 

(4) Shri Santosh Kumar Gangwar raised a matter regarding need 
to set up sugar mills at Nababganj and Mirganj ,in Bareilly 
district. Uttar Pradc~lI: 

(5) Shri Braja Kishore Tripathy raised a matter regarding need to 
set up second channel of Doordarshan at Bhubnelwar, Orissa. 

(6) Shri P.P. Kaliaperumal raised a matter regarding need to 
develop Cuddalore port Tamil Nadu into a major port. 
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(7) Shri Vadde Sobhanadreeswara Rao raised a matter regarding 
need to amend the Prevention of Food Adulteration Act to 
protect the $maU traders. 

(L9k Sabha adjourned at 1.47 P.M. and re-assembled at 2.48 P.M.) 
8. The Budpt (General) 

Time allotted : 12 Hrs. 
Time taken : 12 Hrs. 57 Mts. 

Discussion on the following items of business continued:-
(1) General Discussion on the Budget (General) for 1992-93. 
(2) Demands for Grants on Account Nos. 1 to 27,29,30,32 to 89, 

91, 93 to 98 in respect of the Budget (General) for 1992-93. 
(3) Discussion and Voting on the Supplementary Demands for 

Grants Nos. 1. 2, 4, 5,6, 7, 9, 11, IS, 16, 17, 18, 19, 20, 24, 
25.26,27.30.34.36,38.40.41,43.44.46,47,49,51,52,54, 
58,60,62,65.67. 70. 76. 78, 79. 81. 83, 84, 85, 87, 89,93,94, 
96 and 97 in respect of the Budget (General) for 1991-92. 

The following members took pa~t in the combined debate:-
(1) Shri A. Charles 
(2) Shri Kalka Das 
(3) Shri George Fernandes 
(4) Shri Chandra Shekhar 
(5) Shri Bhopndra lha 
(6) Shri K.P. Sin,h Deo 
(7) Shri Nirmal Kantl Chatterjee 
(8) Smt. Kersharbai Sonajirao Kshirasagar 
(9) Dr. Parshuram Gangwar 

(10) Shri Upcndra Nath Verma 
(11) Shri Bijoy Krishnan Handique 
(12) Shri Vadde Sobhandreeswara Rao 
(13) Prof. K. Vcnkatagiri Gowda 
(14) Shri Y. Yaima Singh 
(15) Dr. Ravi Mallu 
(16) Shri Chitta Basu 
(17) Shri K. Murleedharan 
(18) Shri K. P. Rcddaiah Yadav 
(19) Shri Sa nat Kumar Mandai 
(20) Shri Kabindra Purkayaltha 

The discuuion was not concluded . . 
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.,. An~nt br De.., ~r "':.... . 
The Deputy Speaker made (I\t tol~lnnouncement;-
"I have to inform the House thai at.be IDCcting of the Leaders 

followed by BUW1CS~ Advisor, ComlJlll&,c:t meeting he;ld today. 
it was decided that t~ Hoosc Glight ,it beyond 8 P.M. today to 
enable the Mcmbers to paJ1(icipate in the combined debate on 
the Budget (General) f01' t992-~3', Demands for Grants on 
Account (Gencral' for 19\1Z093 8ftd Supplementary Demands for 
Grants (General) for 1991-92. 

The Finance Mlnistcr nright reply to the combiAed debate at 6 
P.M. on ThtJ~a)f. the 26th March. 1992. Thereafter. relevant 
Appropriation BiUJ m;ght be taken up for consideration and 
disposed of on the same day." 

,.he Hoose agreed. 
"10. SlatelDeN b)/ Minister 

Tbc MNiister d fIoInc: MaiD made a statement regarding Ram 
1aaam BhoonU-Babn Mujd ,,~UC. 
@itt Repm( of Busilit'Ss Advisory Committee 

Shb P. R. Kumuramangalam presented the Thirteenth Report of 
the Business Advisory Committcl-

1be House was adjoutnt4.,p want of quorum. 
11.26 P.M. 
(Lolc Sablta adjourned tiU 1I A.M, on Thl{rsday, the 26th March. 

1992) f 

°AI 4.~S P.M. 
oOAI 5.31 P.M. 
"At 8.14 P.M. 
MGIp(PlU)MRND-1156L8-2S-3-et 

< 

e.K. JAIN, 
Secntary-Ge"eral. 



No. ~3 

11 A.M. 

LOt( SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Thursday, March 26, 19921Chaitra 6, 1914 (Saka) 

1. Starred Qaeatloas 
Starred Question Nos. 409-414 were orally answered. Replies to 

Starred Questions Nos. 415-426 and & 428 were laid on the Table. 
2. Unstarred Que-doni 

Replies to Unstarred Questions Nos. 4652-4657, 4659-4663, 
4665-4692, 4694-4705, 4707-4773, 4775-4787 and 4789-4861 were laid 
on the Table. 
3. Papen IIIJd 011 the Table 

The following papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding for the year 

1991-92 between the Gas Authority of India Limited and the 
Ministry of Petroleum and Natural Gas (Hindi and English 
versions). 

(2) A copy of the Memorandum of Understanding for the year 
1991·92 between the Indian Oil Corporation Limited and the 
Ministry of Petroleum and Natural Gas (Hindi and English 
versions) .. 

(3) A copy of the Memorandum of Understanding for the year 
1991·92 between the Hindustan Petroleum Corporation Linlited 
and the Ministry of Petroleum and Natura) Gas (Hindi and 
,Enpish versions). 

1 
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(4) A copy of tbe Memorandum of Understanding for the year 
1991-92 between the Bharat Petroleum Corporation Limited 
and the Ministry of Petroleum and Natural Gas (Hindi and 
EnaIish versions). " 

(S) A copy of the Memorandum of Understanding for the year 
1991-92 between the Oil India Limited and the Ministry of 
Petroleum and Naturat Gas (Hindi and English \'ersions); 

(6) A copy of the Memorandum of Undetstanding for the year 
1991-92 between the Bongaigaon Refinery" and Petrochemicals 
Limited and the Ministry of Petroleum and Natural Gas (Hindi 
and English versions). 

(7) A copy of the Detailed Demands for Grants (Hindi and 
En.JIish versions) of the Ministry of External Affairs for the 
year 1992-93. " 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:- • 

(i) Review by tbe Government on the working of the 
Rehabilitation Plantations Limited, Punalur, for the 
year 1990-91. 

(ii) Annual Report of the Rehabilitation Plantations 
Limited, Punalur, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(9) A Itatement {Hindi and English versions) showing reasons for 
delay in layin, the papers mentioned at (8) above. 

(10) A copy each of the following papers (Hindi and English 
versions) under '"tion 619A of the Companies Act, 1956:-

<a) (i) A Itatement reluding Review by the Government on 
the. watkin, of th~ Madhya Pradesh State Dairy 
De~lOpmeRt Corpomtion Limited, Bhopal, for the year 
1983-84. " 

(Ii) A.-anUal, Report of: the Madbya Pradesh State Dairy 
Devclopmca. Corporatiolr Limited , Bhopal. for the year 
1983-84 _= ~tb Audited ACCO. untl and com"ments of 
tbe Com er and Auditor General thereon. 



(b) (i) 

3 

A statement regarding Review by the Government on 
the working of the· Madhya Pradesh State Dairy 
Development Corporation Limited. Bhopal. for the year 
1984-85. 

(ii) Annual Report of the Madhya Pradesh State Dairy 
Development Corporation Limited, Bhopal, for the year 
1984-85 alonl with Audited Ac:cbuDts and comments of 
the ComPtroller and Auditor General thereon. 

(c) (i) A statement regarding Revie~ by the Qevernment on 
the working of the Madhya ~radesh State' Dairy 
Dc-velopment Corporation Limited. Bhopal, for the year 
1985·86. 

(ii) Annual Report, of the Madhya Pradesh State Dairy 
Development Corporation Limited, Bhopal, for the year 
1985·86 along with Audited Accounts and co~ments of 
the Comptroller and Auditor General thereon. 

(d) (i) A statement regarding Review by the Ciovernment on 
the working of the MRdhya Pradesh State Dairy 
Development Corporation Limited. Bhopal; for the year' 
1986·87. 

(ii) Annual Report of the Madhya Pradesh State Dairy 
Development Corporation Lim!ted, Bhopill, for the year 
1986-87 along with Audited Accounts and comments of 
the Comptroller and Auditor General, thereon. 

(e) (i) A statement regarding Review by the Government ,on 
the working of the Madhya Pradesh State Dairy 
Development Corporation Limited, Bhopal, for the year 
1987·88. 

(ii) Annual Report of the Madhya Pradesh State Dairy 
Development Corporation Limited, Bhopal, for the year 
1987-88 along with Audited Accou'nts and comments of 
the Comptroller and Auditor General thereon. 

(f) (i) A statement regarding Review by the Government on 
the working of the Madhya Pradesh Stare Dairy 
Development Corporation Limited, ~hOp81, for the year 
1988·89. 
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• (ii) Annual Report of the Madhya Pradesh State Dairy 
Developmeflt Corporation Limited, Bhopal, for the year 
1988-89 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(a) (i) A statement regarding Review by the Government on 
the working of the Madhya Pradesh State Dairy 
Development Corporation Limited, Bhopal, for the year 
1989-90. . 

(ii) Annual Report of the Madhya Pradesh State Dairy 
Development Corpolation Limited, Bhopal, for the year 
1989-90 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(11) Seven statements (Hindi and English versions) sbowing 
reasons for delay in laying the papers mentioned at (10) 
above. 

(12) A copy of the Punjab Commercial Crops Cess (Amendment 
and Validation) Act, 1992 (President Act No. 2 of 1992) 
(Hindi and English versions) published in Gazette of India 
dated the 24th January, 1992 under sub-section (3) of section 
3 of the Punjab State Legislature (Delegation of Powers) Act, 
1987. 

(13) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section '619A of t~ Com-
panies Act, 1956:-

(i) Review by the Government on the working of the State 
Farms Corporation of India Limited, New Delhi. for the 
year 1990-91. 

(ii) Annual Report of the State Farms Corporation of India 
Limited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(14) A statement (Hindi and English versions) showing. reasons for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Agricultural Cooperative Mar-
keting Federation of India Limited, New Delhi; for the 
year 1990-91. along with Audited Accounts. 



(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Agricultural Cooperative Marketing Federation of India 
Limited. New Delhi. for the year 1990-9l. 

(16) A statement (Hindi and English versions) showjng reasons for 
delay in laying the pa~rs mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the CoconuJ Development Board. Cochin. 
for the year 1990-91. under sub-section" (4) of section 15 
of the Coconut Development Board Act. 1979. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Coconut Developmen't Board. Cochin. 
for the year 1990-91' together with Audit Report 
thereoD. under sub-section (4) of section 17 of the 
Coconut Development Board Act. 1979. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Coconut 
Development Board. Cochin. for the year 1990-91. 

(18) A statement (Hindi and English versions) showing reuons for 
delay 'in laying the paper .... entioned at (17) above. 

(19) A' copy of the Report (Hindi and English versions) of the 
, Comptroller and Auditor General of India for the year 1991 

: (No .. 9 of 1991) - Union Government (Commercial) -
Nagaland Pulp !lAd' Paper Company Limited under article 
151(1) o~ the Constitution. 

4. Motloa rqardlaa tblrteen report or Bullness AdvllOry Committee 
Dr. Luminarayan Pandey moved the followin, motion:-

"That this House do agree with the Thirteenth Report of the 
Buaineu Advisory Committee presented to the House on the 
25th March. 1992." 

The' motion was adopted. 
S. Matlen 'Vader Rule 377 

(1) Shri Sriballav Panigrahi raised a matter regarding need for 
early implementation of the proposal t9 link by air Bhubanes-
war with Raipur via Jharaugudh. Orissa. 
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(2) 'Shri Mohanlal Jhikram raised a matter regarding need to post 
sufficient staff in Additional Divisional Railway Manager's 
office at Nainpur railway station on South-castern Railways. 

(3) Shri Kabindra Purkayastha raised a matter regarding need for 
exploration of the oil and natural gas in Barak valley, Assam. 

(4) Shri Jagatvir Singh Orona raised a matter regarding need for 
early' construction of a barrage on river Ganga in Kanpur to 
solve drinking water problem of the area. 

(S) Shri Harikewal Prasad raised a matter regarding need for 
uniform rate for sugarcane throughout the country. 

(6) Shri Ajoy Mukhopadhyay raised a matter regarding need to 
conduct study on working conditions of workers engaged in 
major lead industries in the country. 

(7) Shri S.S.R. Rajendra Kumar raised a matter regarding need to 
provide central funds to the Government of Tamil Nadu for 
compensating the loss accruing due to following of Prohibition 
policy. 

(8) Shri Shravan Patel raised a matter regarding need to provide 
adequate assistance to the Government of Madhya Pradesh to 
cope with the drought situation. 

(Lok SGblall IIdjoumed lit 1.19 P.M. lind re-assembled at 2.24 P.M.) 
6. Statement by MlnIIter 

The Minister of External Affairs made a statement on 'Tin Bigha'. 
7. The 8udpt (General) 

Time allotted : 12 Hrs. 
Time taken : 17 Hrs. 45 Mts. 

Discussion on the following items of business continued:-
(1) General Discussion on the Budget (General) for 1992-93. 
(2) Demands for Grants pn Account Nos. 1 to 27, 29. 30, 32 to 89, 

91, 93 to 98 in respe'ti of the Budget (General) for 1992-93. 
(3) Discussion and Voting on the Supplementary Demands for 

Grants Nos. I, 2, 4, 5, 6, 7, 9, 11, 15. 16. 17, 18. 19. 20, 24, 
25,26.27,30, 34, 36, 38, 40., 41, -43."44,46.47,49. 51, 52, 54. 
58,60,62,65,67,70,76, 78, 79, 81, 83, 84, 85. 87,89,93,94, 
96 and 97 in respect of the Budget (General) for 1991-92. 
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The following members took part in the combined debate:-
(1) Shri Sukh Ram 
(2) Shri Muhiram Saikia 
(3) Shri Shiva Sharan Singh 
(4) Shri Gopi Nath Gajapathi 
(5) Shri Moreshwar Save 
(6) Shri E. Ahamed 
(7) Shri Astbhuja Prasa Shukla 
(8) Shri Bheru LaI Meena 
(9) Shri Anna Joshi 

(10) Shri Mani Shankar Aiyar 
(11) Shri Vijay Kumar Yadav 
(12) Shri Sunil Dutt 
(13) Shri Oscar Fernandes 
(14) Shri Udaysingrao Gaikwad 
(15) Shri Sant Ram Singla 
(16) Shri Aslam Sher Khan 
(17) Shri Inder Jit 

Shri Manmohan Singh replied to the debate. 
All the Demands for Grants on Account Nos. 1 to 27, 29, 30, 32 to 

89, 91, 93 to 98 (both Revenue Account and Capital Account) in 
respect of the Budget (General) for 1992-93 for the amounts shown 
under column 5 of the Printed List of Demands for Grants on 
Account (General) for 1992-93, were voted in full. 

All the Supplementary Demands for Grants Nos. 1. 2, 4, 5, 6, 7, 9, 
11, 15, 16, 17, 18, 19, 20, 24, 25, 26, 27, 30, 34, 36, 38, 40, 41, 43, 
44, 46, 47, 49, 51, 52, 54, 58, 60, 62, 65, 67, 70, 76, 78, 79, 81, 83, 
84,85,87, 89, 93, 94, 96 and 97 (both Revenue Account and Capital 
Account) for the amounts shown under column 5 of the Printed List 
of Supplementary Demands for Grants (General) for 1991-92 were 
voted in full. 
8. Govenuneat BlII-lntroduced 

The Approprill!io1l (Vote Oil Account) Bill, 1992 
9. Government BIll-PUled 

The Approprill!io1l (Vote Oil Account) Bill, 1992 
The motion for consideration of the Bill was moved by Shri 

Manmohan Singh. 
Shri Ram Naik took part in the debate. 
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Shri P.V. Nuasimharao replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 to 4 and the Schedule were adopted. 
Clause 1, the Enacting Formula ana the Long Title were also 

adopted. 
The motion that the BiD be passed was moved by Shri Manmohan 

Singh. 
The motion was adopted and the Bill was passed. 

10. Government BOI-Introduced 
The Appropriation Bill, 1992 

11. Government BUl-Paued 
Tht Appropriation Bill, 1992 

The motion for consideration moved by Shri Manmohan Sinib was 
adopted and clause-by-clause consideration of the Bill was taken up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Manmohan 

Singh. 
The motion was adopted. and the Bill was passed. 

7.15 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 27th March, 1992) 

C.K. JAIN, 
Secretary-General. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, March 27, 1992/Chaitra 7, 1914 (Saka) 

No. M 

1. Obituary References 

The Speaker made references to the passing away of Dr. 
Sankata Prasad, a member of Fourth, Fifth and Eighth Lok 
Sabha and Shri Brij Basi Lal, a Member of Third Lot Sabba. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 429--433, 435, 437 and 438 were orally 

answered. Replies to Starred Question Nos. 434, 436 and 439--449 
were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 4862-4876, 4878-4899, 
4901-4908, 4910-4988, 4990-5002, 5004-5028. S03O-S036. 
5038-5056, 5058-5075 and 5077-5096 were laid on the Table. 
4. Papen laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and Bnllisb 

versions) of the Nehru Institute of Mountaineerin&. 
Uttarkashi. for the year 1990-91. 

1 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Nehru Institute of Mountaineering, 
Uttarkashi, for the year 1990-91 together with Audit 
Report thereon. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Statistical Institute, Calcutta, for 
the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Statistical 
Institute, Calcutta, for the year 1990-91. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) ot the Marine Products Export Development 
Authority, Kochi for the year 1990-91 under sub-section 
(3) of section 22 of the Marine ProQucts Exports 
Development Authority Act, 1972. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Marine Products Export Development 
Authority, Kochi, for the year 1990-91 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Marine Products 
Export Development Authority, Koehl, for the year 
1990-91. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Commerce for the year 
1992-93. 

(8) (i) A copy of the Annual Report (Hindi' and English 
versions) of the Apparel Export Promotion Council, 
New Delhi, for the year 1990-91 along with Audited 
Accounts. 
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eii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Apparel Export 
Promotion Council, New Delhi, for the year 1990-91. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Handloom Export Promotion Council, 
Madras, for the year 1990-91 along with Audited 
Accounl$. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Handloom 
Export Promotion Council, Madras, for the year 1990-
91. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and. English 
versions) of the Central Silk Board, Bangalore, for the 
year 1989-90 under section 12(A) of the Central Silk 
Boarel Act, 1948. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Silk Board, Bangalore, for the 
year 1989-90 together with Audit lteport thereon under 
sub-section (4) of section 12 of the Central Silk Board 
Act, 1948. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Silk 
Board, Bangalore, for the year 1989-90. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and Englisll 
versions) of the Wool Research Association, Thane, for 
the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Wool Research 
Association, Thane, for the year 1990-91. 
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(IS) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy each of the following papers (Hindi and Englisb 
vcr.aions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

en .. iew by the Government on the working of the 
British India Corporation Limited, Kanpur, for the year 
1990-91. 

(ii) Annual Report of the British India Corporation 
Limited, Kanpur, for the year 1990-91 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) A copy each: of the following Notifications (Hindi and Englisb 
versions) under sub-section 4 of section 124 of the Major Ports 
Act, 1963:-

(i) G.S.R. 628(E) published in Gazette of India dated the 
14th October, 1991 approving the Kandla Port Trust 
(Recruitment of Heads of Department) Amendment 
Regulations, 1991. 

(ii) G.S.R. 665(E) published in Gazette of India dated the 
6th November, 1991 approving the Tuticorin Port 
Employees (Temporary Service) Third Amendment 
Regulations, 1991. 

(iii) G.S.R. 695(E) published in Gazette of India dated the 
18th November, 1991 approving the Recruitment Rules 
for the post of safety officer in the New Mangalore Port 
Trust. 

(iv) G.S.R. 696(E) published in Gazette of India dated the 
19th November, 1991 approving the New Mangalore 
Port Trust Employees (Welfare Fund) (First Amend-
ment) Regulations, 1991. 



s 
(v) G.S.R. 738(E) published in Gazette of India dated the 

16th December, 1991 approving the New Mangalore 
Port Trust Employees (Temporary Service) Regulations, 
1991. 

(vi) G.S.R. 7SO(E) published in Gazette of India dated the 
23rd December, 1991 approving the Mormugao Port 
Employees (Children's Education Allowance) (Second 
Amendment) Regulations, 1991. 

(vii) G.S.R. 629(E) published in Gazette of India dated the 
14th October, 1991 approving the Visakhapatnam Port 
Trust Employees (Family Security) Amendment Regula-
tions, 1991. 

(19) A copy of the Ministry of Surface Transport (Transport Wing) 
Senior Analyst (Work Study) Recruitment Rules, 1991 (Hindi 
and English versions) published in Notification No. G.S.R. 
9O(E) in Gazette of India dated the 7th February, 1992 issued 
under article 309 of the Constitution. 

(20) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Dredging Corporation of India Limited, Visakhapat-
nam, for the year 1990-91. 

(ii) Ann~al Report of the Dredging Corporation of India 
Limited, Visakhapatnam, for the year 1990-91 along 
with Audited Accounts and comments of the Comptrol-
ler and Auditor General thereon. 

(21) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Port Management, 
Madras, for the year 1990-91 along with Audited 
Accounts. 

(0) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti-
tute of Port Management, Madras, for the year 1990-91. 
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(23) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Delhi Transport Corporation, New 
Delhi, for the year 1990-91 under sub-section (3) of 
section 35 of the Road Transport Corporation Act, 
1950. 

(Ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Delhi Transport 
Corporation, New Delhi, for the year 1990-91. 

(25) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (24) above. 

(26) (i) A copy of the Annual Accounts (Hindi and Englisb 
versions) of the Delhi Transport Corporation, New 
Delhi. for the year 1990-91 together with Audit Report 
thereon under sub-section (4) of section 33 of the Road 
Transport Corporation Act, 1950. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the Audited Accounts of the Delhi 
Transport Corporation, New Delhi, for the year 1990-
91. 

(27) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bombay Dock Labour Board for the 
year 1990-91 along with Audited Accounts under section 
5E of the Dock Workers (Regulation of Employment) 
Act. 1948. 

(ii) A copy of the Re\'iew (Hindi and English versions) by 
the Government on the working of tbe Bombay Dock 
Labour Board for the year 1990-91. 

(29) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (28) above.' 

(30) (i) A copy of the Annual accounts (Hindi and English 
versions) of tbe Mormugao Port Trust for the year 1990-
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91 together with Audit Report thereon under sub-
section (2) of section 103 of the Major Pon Trusts Act. 
1963. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the Audited Accounts of the 
Monnugao Port Trust for the year 1990-91. 

(31) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (30) above. 

(32) A copy of the Notification No. G.S.R. 308(E) published in 
Gazette of India dated the 5th March. 1992 together with an 
explanatory memorandum seeking to watve the differential 
duties of excise payable in respect of polyester tops and tows 
during the period commencing from the 1st March, 1988 
ending the 17th April. 1988. under sub-section (2) of section 
38 of the Central Excises and Salt Act, 1944. 

(33) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-

(i) The Income-Tax (First Amendment) Rules, 1992 pub-
lished in Notification No. S.O. 4(E) in Gazetle of India 
dated the 2nd January, 1992. 

(ii) The Income-Tax (Second Amendment) Rules, 1992 
published.in Notification No. S.O. 33(E) in Gazette of 
India dated the 14th January, 1992. 

(iii) The Income-Tax (Third Amendment) Rules, 1992 pub· 
lished in Notification No. S.O. 80(E) in Gazette of 
India dated the 27th January, 1992. 

(iv) The Income-Tax (Fourth Amendment) Rules, 1992 
published in Notification No. S.O. 135(E) in Gazette of 
India dated the 13th February, 1992. 

(34) A copy each of the following Notifications (Hindi and Englisb 
versions) under sub-section (3) of section 48 of the Life 
Insurance Corporation Act, 1956:-

(i) The Life Insurance Corporation of India Class III and 
Class IV Employees (Revision of Terms and Conditions 
of Service) Second Amendment Rules, 1991, published 
in Notification No. G.S.R. 697(E) in Gazette of India 
dated the 25th November, 1991. 
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(ii) The Life Insurance Corporation of India Development 
Officers (Revision of Terms and Conditions of Senic:e) 
(Amendment) Rules, 1992 published in Notification No. 
G.S.R. 55 (E) in Gazette of India dated the 21st 
January, 1992. 

(35) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 17A of the General 
Insurance Business (Nationalisation) Act, 1972:-

(i) The General Insurance (Rationalisation and Revision of 
Pay Scales and Other Conditions of Service of Supervis-
ory, Clerical and Subordinate Staff) Amendment 
Scheme, 1991 published in Notification No. S.O. 797(E) 
in Gazette of India dated the 25th November, 1991. 

(ii) The General Insurance (Termination, Superannuation 
and Retirement of Officers and Development Staff) 
(Amendment) Scheme, 1991 published in Notification 
No. 5.0. 908(E) in GazeUe of India dated the 23rd 
December, 1991. 

(36) A copy of the Securities and Exchange Board of India (Terms 
and Conditions of Service of Chairman and Members) Rules, 
1992 (Hindi and English versions) published in Notification 
No. 5.0. 146(E) in Gazette of India dated the 21st February, 
1992 under section 31 of the Securities and Exchange Board 
of India Ordinance, 1992. 

(37) A copy of the Notification No. S.O. 147(E) (Hindi and 
English versions) published in Gazette of India dated the 21st 
February. 1992 establishing with immediate effect, the Sec-
urities and Exchange Board of India and appointing Chairman 
and Members of the said Board issued under section 4 of the 
Securities and Exchange Board of India Ordinance, 1992. 

(38) A copy of the Dena Bank Officer Employees' (Conduct) 
Regulations, 1976 (Hindi and English versions) published in 
Gazette of India dated the 25th Marett, 1989 under sub-
section (4) of section 19 of the Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act, 1970, together with a 
corrigendum published in Notification No. IR4615 in Gazette 
of India dated the 20th October, 1990. 



9 

(39) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (38) above. 

(40) A copy of the Twenth-First Valuation Report (Hindi and 
English versions) of the Life Insurance Corporation of India 
for the year 1990-91 under section 29 of the Life Insurance 
Corporation Act, 1956. 

(41) A copy of the Annual Report (Hindi and English versions) of 
the National Housing Bank for the period from the lst July, 
1990 to the 30th June, 1991 along with Audited Accounts 
under sub-section (5) of section 40 of the National Housing 
Bank Act, 1987. 

(42) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 37 of the Industrial 
Development Bank of India Act, 1964:-

(i) The Industrial Development Bank of India General 
Regulations, (Amendment) Regulations. 1987 published 
in Notification NO.25901 Accts/86 in Gazette of India 
dated the 27th June. 1988. 

(ii) The Industrial Development Bank of India (Employees' 
Provident Fund) (Second Amendment) Regulations, 
1986 published in Notification No.N.R.O.1091/RPD in 
Gazette of India dated the 27th October, 1989. 

(iii) The Industrial Development Bank of India (Employees' 
Provident Fund) Amendment Regulations, 1988 pub-
lished in Notification No.N.R.O.I092/RPD in Gazette 
of India dated the 27th October, 1989. 

(iv) The Industri~ Development Bank of India (Employees' 
Provident Fund) (Amendment) Regulations, 1986 pub-
lished in Notification No. N.R.O.I093/RPD in Gazette 
of India dated the 27th October, 1989. 

(v) The Industrial Development Bank of India General 
Regulations (Amendment) Regulations, 1989 published 
in Notification No. CAD/3642 in Gazette of India 
dated the 20th March, 1989. 

(/13) A copy of the Notification No.G.S.R.45(E) (Hindi and 
English versions) published in Gazette of India dated the 16th 
January, 1992 providing permission to let ('ut residential 
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property by an Indian Citizen resident outside India or foreign 
citizen of Indian origin issued under sub-section (1) of section 29 
of the Foreign Exchanae Regulation Act, 1973. 

(44) A copy of the Notification No.G.S.R.46(E) (Hi~di and 
English versions) published in Gazette of India dated the 16th 
January, 1992 permitting a foreign citizcn of Indian origin to 
acquire or hold or transfer or dispose off immovable property 
situated in India issued under sub-section (3) of section 31 of 
the Foreign Exchange Regulation Act, 1973. 

(45) A copy each of the following Notifications (Hindi and English 
versions) issued under section 3 of the Imports and Exports 
(Control) Act, 1947:-

(i) S.O.S37(E) published in Gazette of India dated the 6th 
December, 1991 making certain amendments in the 
Import Control Order No.10/~3 dated the 30th 
March, 1990. 

(ii) S.O.21(E) published in Gazette of India dated the Sth 
January, 1992 making .certain amendments in the 
Imports (Control) Order No.2/90-93 dated the 30th 
March, 1990. 

(iii) The Imports (Control) (First Amendment) Order, 1992 
published in Notification No.S.O.169(E) in Gazette of 
India dated the 29th February, 1992. 

(iv) S.O.136(E) published in Gazette of India dated the 13th 
February, 1992 making certain amendments in the 
Import Trade Control Order No.1/90-93 dated the 
30tb March, 1990. 

(v) S.O.170(E) publisbed in Gazette of India dated the 29th 
February, 1992 rescinding certain notifications dated the 
30tb March, 1990 mentioned in the Table annexed with 
tbe Notification regarding Import Trade Control 
Orders. 

(46) A copy of the Export of Pesticides and their Formulations 
(Inspection) (Amendment) !tules, 1991 (Hindi· and English 
vcnions) publisbed in 'Notification No.S.O.88 in Gazette of 



11 

ladi. d.ted the 11th Janu.ry, 1992 under sub-section (3) of 
aec:tion 17 of the Export (Quality Control and Inspection) Act, 
1963. . 

(47) (i) A copy of the Annual Report (Hindi and EnaUsh 
verSions) of the Tobacco Board, Guntur, for the yeu 
1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tobacco Baud, 
Guntur, for the year 1990-91. 

.... S. Report or Committee on Petitions I' 
Sbri P.G. N.ny ...... pre~nted the First Report (Hindi 

English versions) of the Committee on Petitions. 
6. Statement by Minister 

and 

The Minister of Parliamentary Affairs Illade a statement regarding 
Government Business for the week commendng the 30th Much, 
1992. 

(Lok Sabha adjourned at 1.44 P.M. and re-assembkd at 2.50 P.M.) 
7. The Jammu and Kashmir Bud&el 

Time .Oolled 
Time taken 

: 2 HR. 
: 1 Hr. 12 Mts. 

The following items were taken up together:-
(1) General Discussion on the Budget for the State of Jammu and 

Kashmir for 1992-93. 
(2) Demands for Grants on Accounts Nos. 1 to 27 in respect of the 

Budget for the State of Jammu and Kashmir for 1992-93. 
(3) Supplementary Demands for Grants Nos. 1 to 6, 10 to 13, 16 

to 20, 22, 23 and 2S to 27 i~ respect of Budget for the St.te of 
Jammu and Kashmir for f991-92. 

Three cut motions (Nos. 1 to 3) in respect of Demandi for Oranta 
on Account for 1992-93 were moved. 

The following members took part in the combinod deb.te:-
(1) Shri Madan LaI Khuran. 
(2) Shri Syed Shahabuddin 
(3) Shri Sriballav Panigrahi 
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(4) Shri Subrata Mukherjee 
(5) Shri Vadde Sobhanadreeswara Rao 
(6) Shri E. Ahamed 
(7) Shri Oscar Fernandes 

Shri Shantaram Potdukhe replied to the debate. 

All the cut motions moved were negatived. 
All . the Demands for Grants on Account Nos. 1 to 27 (both 

Revenue Account and Capital Account) in respect of the Budget for 
the State of Jammu and Kashmir for 1992-93 for the amounts shown 
under column 3 of the printed List of Demands for Grants on 
account (Jammu & Kashmir) for 1992-93, were voted in full. 

All the Supplementary Demands for Grants Nos. 1 to 6, 10 to 13, 
16 to 20, 22, 23 and 25 to 27 (both Revenue Account and Capital 
Account) for the amounts shown under column 3 of the printed List 
of Supplementary Demands for Grants (Jammu & Kashmir) for 1991-
92, were voted in full. 

8. Government BIll-Introduced 
The Jammu and Kashmir Appropriation (Vott on Account) Bill, 

1992. 
9. Government Bill-Passed 

The Jammu and Kashmir Appropriation (V ott on Account) Itill, 
1992. 

The motion for consideration moved by Shri Shantaram Potdukhe 
was adopted and c1ause-by-c1ause consideration of the Bill was taken 
up. 

Clauses 2. 3 and the Sche~ule were adopted. 
Clause 1. the Enacting Formula and the Long Title .were also 

adopted. 

The motion that the Bill be passed was moved by Shri Shantaram 
Potdukhe. 

The motion was adopted and the Bill was passed. 

10. Government Bill-Introduced 
The Jammu and Kashmir·Appropri4tion BUI, 1992. 
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11. Go\'U'DlDeDt BUl-P1SIed 
1'0 The Jammu and Kashmir Appropriation Bill, 1992. 

The motion for consideration moved by Shri Shantaram Potdukhe 
was adopted and clause-by-clausc consideration of the Bill was taken 
up. 

Oauses 2, 3 and the Schedule were adopted. 
Oause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Shantaram 

Potdukhe. 
The motion was adopted and the Bill was passed. 

12. The Manlpur Budpt 
Time allotted 
Time taken 

: 1 Hr. 30 Mts. 
: 32 Mts. 

The following items were taken up together:-
(1) General Discussion on the Budget for the State of Manipur for 

1992-93. 
(2) Demands for Grants on Accounts Nos. 1 to 46 in respect of the 

Budget for the State of Manipur for 1992-93. 
(3) Supplementary Demands for Grants Nos. 1 to 33~ 36 to 40 and 

42 to 45 in respect of the Budget for the State of Manipur for 
1991-92. 

The following members took part in the combined debate:-
(1) Smt. Malini Bhattacharaya 
(2) Smt. Oil Kumari Bhandari 
(3) Shri Harish Narayan Prabhu Zantye 
(4) Shri Amar Roypradhan 
(5) Shri Gridhari LaI Bhargava 
(6) Shri Yaima Singh Yumnam 
(7) Prof. M. Kamson 
(8) Prof. Rasa Singh Rawat 

Shri Gbulam Nabi Azad replied to the debate. 
AU the Demands for Grants on Account Nos. 1 to 46 (both 

Revenue Account and Capital Account) in rclpcct of the Buqct for 
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the State of Manipur for 1992-93 for tbe amounts sbown under 
column 3 of the printed List of Demands for Grants on Account 
(Manipur) for 1992-93, were voted in full. 

An the Supplementary Demands for Grants Nos. 1 to 33, 36 to 40 
and 42 to 4S· (botb Revenue Account and Capital Account) for the 
amount shown under column 3 of the printed List of Supplementary 
Demands for Grants (Manipur) for 1991-92, were voted in fuU. 
13. Govel'lUDellt BUl-lntroduced 

The Mtulipur Approprialion (Vote on Account) BiU, 1992. 
14. Government BIII-PaaecI 

The Mtulipur Appropriation (Vote on Account) BUI, 1992. 
The motion for consideration moved by Shri Shantaram Potdukbe 

was adopted and clause-by-clause consideration of tbe Bill was taken 
up. 

Clauses 2, 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Shantaram 

Potdukhe. 
The motion was adopted and the Bill was passed. 

IS. GoverameDt Bm-Introduced 
The Manipur Appropriation Bill, 1992. 

16. Gove~meDt BllI-Paued 
The Mtulipur Appropriation Bill, 1992. 
The motion for considetation moved by Shri Shantaram Potdukhe 

was adopted and c1ause-by-clause consideration of the Bill was taken 
up. 

Clauses 2, 3 and the Schedule, ~ere adopted. 
Clause 1, the Enacting Formula and the LOng Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Shantaram 

Potdukhe. . 
The motion wu adopted and the Bill was puaed. 
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17. MoCioa Reprdlaa Seventh Report or the COIIUIllttee on PrIvate 
Memben' BIDs and Resolutions 

Shri P.P. Kaliaperumal moved the following motion:-
"That tbis House do agree witb the Seventh Report of the 

Committee on Private Memben' Bills and Resolutions pre-
sented to the House on the 25tb March, 1992." 

The motion was adopted. 
18. Prlnte Memben' Bm.-Introduced 

(1) The Univenity Grants Commission (Amendment) Bill, 1992 
(Insertion of new section 12C, etc.), by Shri Rambadan. 

(2) The Compulsory Voting Bill, 1992 by Sbri Moreshwar Save. 
(3) The Reservation of Posts in Government SeMce5 (For Blind 

and Disabled Persons) Bill, 1992 by Shri Morcsbwar Save. 
(4) The Constitution (Amendment) Bill, 1992 (Substitution of new 

article for article 347, etc.), by Shri Syed Shahabuddin. 
(5) The Civil Disturbance Victims Compensation Bill, 1992, by 

Shri Syed Shahabuddin. 
(6) The Prevention of Insults to National Honour (Amendment) 

Bill (Insertion of new section 4), by Shri Syed Shahabuddin. 
(7) The Constitution (Amendment) Bill, 1992 (Amendment of 

article 269, etc.) by Shri Arjun Charan Sethi. 
(8) The. Population Control Bill, 1992 by Sbri Bhagwan Sbankar 

Rawat. 
(9) The Constitution (Amendment) Bill, 1992 (Amendment of 

article 292), by Shri Syed Shahabuddin. 
19. PrIvate Member'. BIU-Wlthdrawn 

The Chief Election Commissioner (Conditions of Service) Bill, 
1992 by Sbri Chitta Buu. 
20. PrIvate Member'. BlII-Under Conslderatloa 

The Constitution (Amendment) Bill. 1991 (Insertion of new Part 
XIA), by Shri Chitta Buu. 

Shri Chitta Buu concluded his speech on the motion for CODJidera· 
tioa of the BiD moved by him on the 12th Marc:b, 1992. 
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Shri Sriballav Panigrahi took part in the debate. His speech was 
not concluded. 

The discussion was not concluded. 

21. PrIvate Members' Business 

On the suggestion of the Minister of Parliamentary Affain, the 
House agreed to give the remaining time (1 Hr. 08 Mts.) for Private 
Members' Business at 6 P.M. on Monday, 30 March, 1992. 
6.07 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 30th March, 1992) , 

Corrl&eada 

C.K. JAIN, 
Secretary-General. 

In Bulletin-Part I dated 24 March, 1992-
Time of adjoummcat-

lor '11.36 P.M.' read '11.36 A.M.' 

MGIp(PW)MAND-12121..8--D-3-92. 



11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. March 30. 1992/Chaitra 10. 1914 (Saka) 

No. 95 

1. Starred Questions 
Starred Question Nos. 450-457 were orally answered. Replies to 

Starred Question Nos. 458-469 were laid on tfte Table. 
2. Unltarred Questions 

Replies to Unstarred Question Nos. 5097-5147. 5149-5240. 
5242-5310 and 5312-5326 were I&id on the Table. 
3. Papen laid on tbe Table 

The following papers were laid on the Tablc:-
(1) A copy of the Report of the Committee on Iharkhand Matters 

(English version) 
(2) A copy of the Memorandum of Understanding for the year 

1991-92 between the Water and Power Consultancy Services 
(India) Limited and the Ministry of Water Resources jJIindi 
and English versions). . 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the National 

Thermal Power Corporation Limited. New Delhi. for the 
year 1990-91. 

(ii) Annual Report of the National Thermal Power Corpora-
tion Limited, New Delhi, for the year 1990-91 along 

1 
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with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(5) A copy of the Memorandum of Understanding for the year 
1991-92 between the National Hydroelectric Power Corporation 
Limited and the Department of Power. Ministry of Power and 
Non-Conventional Energy Sources (Hindi and English vcr-
siems). 

(6) A copy of the Memorandum of Understanding for the year 
1991-92 between the Indian Telephone Industries Limited and 
the Department of Telecommunications. Government of India 
(Hindi and English versions). 

(7) A copy of the Memorandum of Understanding for the year 
1991-92 between the Hindustan Teleprinters Limited and the 
Department of Telecommunications. Government of India 
(Hindi and English versions). 

4. Messales from Rajya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That Rajya Sabha had no recommendations to make to Lok 

Sabha in regard to the Appropriation (Vote on Account) Bill, 
1992, passed by the Lok Sabha on the 26th March, 1992. 

(2) Tbat Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation Bill. 1992. passed by the 
Lok Sabha on the 26th March. 1992. 

S. MaUen Under Rule 377 
(1) Shri K. Ramakrishna raised a matter regarding need to ensure 

adequate compensation to the families whose children have 
died due to release of toxic fumes from Hindustan Zink Ltd. 

(2) Shri P.c. Chacko raised a matter regarding need to sanction 
link Highway connecting NH-17 and NH-47 via Guruvayoor. 

(3) Prof. Rasa Singh Rawat raised a matter regarding need to set 
up an electronic telephone exchange at Ajmer, Rajasthan. 

(4) Dr. K.D. Jeswani raised a matter regarding need for early 
completion of Kapadwanj-Madasa broad gauge railway line. 
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(5) Shri G. Deveraya Naik raised a matter regarding need to 
provide funds to State Government ot Karnataka from the 
Central Road Fund for the repairs of State Highways. 

(6) Shri Khelsai Sit:'gh raised a matter regarding need to arrange 
medicines and take other steps to control gastro-enteritis in 
Sarguja tribal disturbed district. of Madhya Pradesh. 

(7) Shri Uddhab Barman raised a matter regarding need for setting 
up of a jute mill in Barpeta district. West Bengal. 

(8) Shri N.J. Rathwa raised a matter regarding need to provide 
royalty Gujarat at increased rates on crude oil. 

(Lok Sabha adjourned at 1.07 P.M. and're-asumbled at 2.21 P.M.) 
-6. Statutory Resolution-Negatived 

Time aDotted 
Time taken 

: 1 Un. 
: 1 Un. 16 Mts. 

Smt. Geeta Mukherjee moved the following Resolution:-

"That this House disapproves of the Securities and Exchange 
Board of India Ordinance. 1992 (Ordinance No.5 of 1992) 
promulgated by the President on the 31st January. 1992." 

After discussion as indicated in para 7 below. the Resolution was 
negatived. 
-7. Government Bill-Passed 

The Securities and Exchange Board of India Bi/l, 1992. 
The motion for consideration of the Bill was moved by Shri 

Rameshwar Thakur. 
An amendment for circulation of the Bill for the purpose of 

eliciting opinion thereon was moved by Shri Girdhari Lal Bharpva. 
The following members took part in the combined debate on the 

Resolution (vide para 6 above) and the motion for consideration of 
the BiU:-

(1) Shri Jaswant Singh 
(2) Shri Sarat Chandra Pattanayak 
(3) Shri Sudhir Giri 

°Dilculsed loaether. 
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(4) Shri Bolla Bulli Ramaiah 
(5) Shri Girdhari Lal Bhargava 
(6) Shri A. Charles 
(7) Shri Nitish Kumar 
(8) Shri Prithviraj D. Chavan 
(9) Shri Shankersinh Vaghela 

(10) Shri Kamla Mishra Madhukar 
(11) Shri K.P. Raddaiah Yadav 
(12) Shri Syed Shahabuddin 

Shri Rameshwar Thakur replied to the debate. 
The amendment moved was withdrawn by leave of the Housc. 

The motion for consideration was adopted and c\ause-by-c\ause 
consideration of the Bill was taken up. 

Clauses 2 to 35 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Rameshwar 

Thakur. 
The motion was adopted and the Bill was passed. 

-8. Statement by Minister 
The Minster of External Affairs made a statement on 'Bofors 

Investigations' . 
@9. Statutory Resolution-under consideration 

Time alloted 1 Hr. 
Time Taken: 52 mts. 
Shri Girdhari Lal Bhargava moved the following Resolution:-
"That this House disapproves of the Cess and Other Taxes on 

Minerals (Validation) Ordinance. 1992 (Ordinance No. 7 of 
1992) promulgated by the President on the 15th February. 
1992". 

• AI 5.01 P.M. 
@ Di~ssed IOFlher. 
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@lO .. Government Bill-under conllderadOD 

Th~ C~ss and Oth~r Tax~s on Min~rals (Validation) Bill, 1992 

The motion' for consideration of the Bill was moved by Shri Balram 
Singh Yadav. 

An amendment for circulation of the Bill was moved by Shri 
Girdhari Lal Bhargava. 

The following members took part in the combined debate on the 
Resolution (vid~ para 9 above) and the motion for consideration of 
the BiII:-

(1) Dr. Luminarayan Pandey 
(2) Shri Somnath Chatterjee 
(3) Shri Loknath Choudhury 
The discussion was not concluded. 

11. Private Member's Bill-under consIderation 

The Constitution (Amendment) Bill. 1991 (Insertion of n~w Part XI 
A). by Shri Chitta Basu. 

Further discussion on the motion for consideration of the Bill 
moved 00 the 13th March. 1992. continued. 

The following members took part in the debate:-

(1) Shri Sriballav Panigrahi 

(2) Shri Bhagwan Shankar Rawat 

(3) Shri Sobhanadreeswara Rao Vadde 

(4) Shri Sudhir Giri 

(5) Shri Oscar Fernandes 

(6) Smt. Dil Kumari Bhandari 

The discussion was not concluded. 
12. Cba,nae In the Time-table lor DlKuulOD and vodlll 01 OemaWs 

lor Grants 
The Minister of State for Parliamentary Affairs informed the __ 

CA' DiscuSled lOlClher. 
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House of the following dccisions taken at the Speakcr's meeting with 
p'arty Leaders held today (30.3.1992):-

(i) Demand for grant of the Ministry of Civil Supplies and 
Public Distribution might also be discussed alongwith the 
Demands for Grants relating to the Ministries of Rural 
Development. Food and Agriculture and the time allotted be 
increased from 8 Hrs. to 10 Hrs. 

(ii) Demands for grants of thc Ministry of Commerce might be 
taken up for discussion after the disposal of Demands for 
grants of the Ministries of External Affairs and Labour. 

The House agreed. 
7.08 P.M. 
(Lok Sabha adjourned till lJ A. M. on Tuesday, the 31st March, 1992) 

C.K. JAIN. 
Secretary-General. 

MG'P(PlU)MRN~1242L~7.()3-92. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday. March 31. 19921Chaitra ll, 1914 (Saka) 

No. 96 
II A.M. 

1. Obituary Refereace 
The Speaker made 8 reference to the passing away of Col. 

Bashir Husain Zaidi. 8 Member of the Constituent Assembly, 
Provisional Parliament and First Lot Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the dec:eued. 

2. Slarnd Qaesdou 
Starred Question Nos. 470. 471. 473. 475.476 and 477 were orltlly 

answered. Replies to Starred Question Nos. 472, 474 and 478-489 
were laid on the Table. 
3. UDltarred QuestiODI 

Replies to Unltarred Question Nos. 5327-5462 were laid on the 
Table. 
4. Papen LaId oa tbe Table 

The foUowin, papen were laid on the Table:-
(1) A copy of the Delhi School Education (Amendment) Rules. 

1990 (Hindi and Enpish venionl) published in Notification No. 
1339/ Act. in Delhi Gazette dated the 8th March, 1990 under 
1Ub-sec:tion (3) of lCCtioD 28 of the Delhi School Education 
Act. 1973. 

1 
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(a) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers Training Institute. 
Madras, for the year 1989-90 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Technical 
Teachers Training Institute, Madras, for the year 1989-
90. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Management, 
Ahmedabad. for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
tbe Government on the working of the Indian Institute 
of Management, Ahmedabad. for the year 1990-91. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Annual Accounts (Hindi and English versions) 
of the Regional Engineering College, Silchar, for the year 
1988-89 together with Audit Report thel'COll. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying tbe papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Sardar Vallabhbhai Reponal College of 
Engineering and TechnoloaY. Surat, for the year 1989-
90. 

(ii) A copy of the Reyiew (Hindi aad English versions) by 
the Government on the working of the Sudar Vallabh-
bhai Regional College of Enpnccring aad Technology. 
Surat. for the year 1989-90. 
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(9) A statement (Hindi and EnSlish versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (0 A copy of the Annual Report (Hindi and English 
versions) of tbe Visvesvaraya Regional College of 
Engineerinl, Nagpur, for the year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the V.isvesvaraya 
Regional'College of Engineering. Nagpur, for the year 
1990-91. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Banaras Hindu University, Varanasi, 
for the year 1989-90. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Banaras Hindu 
University. Varanasi. fur the year 1989-90. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) A copy of the Annual Accounts (Hindi and English versions) 
of tbe University of Delhi for the year 1989·90 together with 
Audit Report thereon. 

(lS) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Apprenticeship Training. 
Kanpur. for the year 1989·90 along with Audited 
Accounts. 

(ii) A' copy of the Review (Hindi and English versions) by 
the Government on the working of the Board of 
Apprenticeship Training, Kanpur, for the year 1989·90. 

(17) A statement (Hindi and En&lish versions) showing reasons for 
delay in Jayins the papers mentioned at (16) above. 
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(18) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the National Book Trust, India, New Delhi, 
for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Book Trust, India, New Delhi, 
for the year 1989-90 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Book 
Trust. India, New Delhi, for the year 1989-90. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Human Resource 
Development for the year 1992-93. 

(21) A copy of the Export and Import Policy effective from the lst 
April. 1992 (Hindi and English versions). 

(22) A copy of the Detailed Demands for GrantS (Hindi and 
English versions) of the Ministry of Food for the year 1992-93. 

(23) A copy of the Annual Report (Hindi and English versions) on 
the working and Administration of the Companies Act, 1956 
for the year ended the 31st March, 1991 under section 638 of 
the said Act. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Law Institute, New Delhi, for 
the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government 011 the working of the 
Indian Law Institute, New Delhi, for the year 1990-91. 

(25) A statement (Hindi and English versions) shl)wing reasons for 
delay in laying the papers mentioned at (24) above .. 

(26) A copy each of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
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Ulurances, promises and undertakings given by the Ministers 
during the various Sessions of Lok Sabha:-
(i) Statement No. XXVIO - Ninth Sellion, 1987. } 

(ii) Statement No. XXVII - Tenth Seuion, 1988. 
(iii) Statement No. XX - Twelfth Sellion, 1988. Eight. Loll 

Sabba 
(iv) Statement No. XIX - Thineenth Seaion, 1989. 
(v) Statement No. XVI - Founeenth Seaion, 1989. 

(vi) Statement No. XIII - Second Seaion, 1990. 
(vii) Statement No. IX - Third Senion, 1990. 

(viii) Statement No. VII 
(ix) Statement No. VI 
(x) St.tement No. V 

(xi) Statement No. II 

- Sixth Seaion, 1990. 
- Seventh Seuion, 1991. 
- First Seilion, 1991. 
- Second Seaioa, 1991. 

~ Ninth Lok I Sabba 

..J 

} Tenth Lot 
Sabba 

(27) A copy of the Memorandum of Understanding for the year 
1991·92 between the Indian Railway Construction Company 
Limited and the Ministry of Railways (Hindi and English 
versions). 

(28) A copy of the Memorandum of Understanding for the year 
1991·92 between the Rail India Technical and Economic 
Service and the Ministry of Railways (Hindi and English 
versions). 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahatma Gandhi Institute of Sciences 
and Kasturba Hospital. Sevagram, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Mahatma 
Gandhi Institute of Sciences and Kasturba Hospital, 
Sevagram, for the year 1990-91. 

(30) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Lala Ram Sarup Tuberculosis Hospital. 
New Delhi, for the year 1990-91 along with Audited 
Accounts. 

(il) A copy of the Review (Hindi and English versions) by 
tht! Government on the working of the Lala Ram Sarup 
Tuberculosis Hospital, New Delhi, for the year 1990-91. 

(32) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (31) above. 
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(33) (i) A copy of the Annual Report (Hindi and English 
versions) of the Pasteur Institute of India. Coonoor. for 
the year 1~91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Pasteur Institute of India. Coonoor. for 
the year 1990-91 together with Audit Report thereon. 

(iii) A oopy of the Review (Hindi and English versions) by 
the Government on the working of the Pasteur Institute 
of India. Coonoor. for the year 1~91. 

(34) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (33) above. 

(Lok 5abha adjourned at 2.10 P.M. and rt-QSsembled at 3.13 P.M.) 
5. Messa.es from RaJya Sabha 

Secretary-General reported the following messages from Rajya 
Sabha:-

(1) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Jammu and Kashmir Appropriation 
(Vote on Account) Bill. 1992. passed by Lok Sabha on the 
27th March. 1992. 

(2) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Jammu and Kashmir Appropriation Bill, 
1992, passed by Lok Sabha on the 27th March. 1992. 

(3) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Manipur Appropriation (Vote on 
Account) Bill. 1992. passed by Lok Sabha on the 27th March. 
1992. 

(4) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Manipur Appropriation Bill, 1992. 
passed by Lok Sabha on the 27th March. 1992. 

6. Callml Attention 
Shri Upendra Nath Verma caired the attention of the Minister of 

Health and Family Welfare to tlie exposure of a racket in spurious 
drup being run by doctors of the leading hospitals in Delhi and the 
steps taken by the Government in regard thereto.. . 

The Minister of Health and Family Welfare made a statement in 
regard thereto. 
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7. MaUen Under Rule 317 
(1) Shri Bhawani Lal Verma raised a matter regarding need for 

setting up of a medical college at ViJaspur. Uttar Pradesh. 
(2) Shri Oscar Fernandes raised a matter regarding need to ·Iook 

into the demands of Anganwadi Workers. 
(3) Shri Swami Chinmayanand raised a matter regarding need to 

set up electronic telephone exchange at Haridwar, Uttar 
Pradesh. 

(4) Shri Anna Joshi raised a matter regarding need to arrange the 
reimbursement of decretal amount guaranteed on behalf of 
India United Mills Bombay to the Government of 
Maharashtra. 

(5) Shri P.G. Narayanan raised a matter regarding need to lift the 
ban on rebate on the sale of handloom fabrics for wholesales. 

(6) Shri Ram Badan raised a matter regarding need to take steps 
to ensure supply of cotton and silk to weavers and small scale 
industries at cheaper rate. 

(7) Shri Sanat KUBlar Mandai raised a maUer regarding need to 
build up rural telecom network in Sundarbans areas, West 
Bengal. 

·S. Statutory Resoludon-Wlthdrawn 
Time allotted: 1 Hr. 
Time taken: 2 Hrs. 19 Mh. 

Discussion on Ithe following Resolution moved by Shri Girdhari Lal 
Bhargawa on the 30th March. 1992. continued:-

"That this House disapproves of the Cess and Other Taxes on 
Minerals (Validation) Ordinance. 1992 (Ordinance No.7 
of 1992) promulgated by the President on the 15th 
February, 1992." 

After discuuion as indicated in para 9 below, the Resolution was 
withdrawn by leave of the House. 

-9. Government BIII---I'...t . 
{The CUI and O,ltn Taus 0" Minerals (V.lidation) Bill, 1992 

.~---. 
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Combined discussion on the motion for consideration of the Bill 
moved by Sbri Balrant Singh Yadav and amendment thereto moved 
on tbe 30th March. 1992 and Resolution (vide para 8 above) 
continued. 

The following members took part in the debate:-
(1) Shri Sriballav Panigrahi 
(2) Shri Nitish Kumar 
(3) Shri Sobhanadreeswara Rao Vadde 
(4) Kum. Frida Topno 
(5) Shri Haradhan Roy 
(6) Shri Kamla Mishra Madhukar 
Shri Balram Singh Yadav replied to the debate. 
Shri Girdhari Lal Bhargava spoke (by way of reply to his Statutory 

Resolution) . 
The amendment moved by Shri Girdhari Lal Bhargava was 

withdrawn by leave of the House. 
The motion for consideration of the Bill was adopted and clause-

by-clause consideration of the Bill was taken up. 
Clauses 2. 3 and the Schedule were adopted. 
dause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Balram 

Singh Yadav. 
The following members took part in the debate:-
(1) Shri Lokanath Choudhury 
(2) Shri Srikant Jena 
(3) Shri Nitish Kumar 
(4) Shri Sriballav Panigrahi 
(5) Shri Baltam Singh Yadav 
The motion was adopted and the Bill was pused. 
10. The Badpt (GeDtral)-1991·93: DaaudI for Gru .. 

MINISTRY OF HUMAN RESOURCE DEVELOPMENT 
Time "'tted: 6 Hrs. 
Time taken: 2 Mts. 

Balance: 5 HI'S. 58 'Mts. 
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Discussion on the Demands for Grants Nos. 47 to SO under the 
control of the Ministry of Human Resource Development. copt-
menced. 
Eighty-one cut motions (Nos. 23 to 26. 31. 32.34 to 41. 45 to 56. 62 
to 116) were moved. 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on. Wednesday, the 1st April, 
1992) 

MGlp(PLU)MRND-1287l.S--31-3-I2. 

C.K. JAIN, 
Secretary-General. 



LOK SABIIA 

BULLETIN-PART I 
[Bricf Record of Proeecdin~] 

Wcdnclidny. April 1. 1992/Chnitrn 12. 1914 (Snkn) 

No. 97 

11 A.M. 

1. Starred Questions 

Starred Question Nos. 490--495 and 497 were orally an~wercd. 
Rcplics to Starrcd Ouc!ition NOli. 4% nnd 4I)R-~10 wcre laid on thc 
Table. 

2. Unstarred Questions 

Replies to Unlltarrcd Ouclltion NOli. 546~5492. 5494-55 Hi. 
5518--5557, 5559--5572. 5574-557h. 557R-~~15. 5(,17-5('~9 nnd 
5691-5706 were laid on the Table. 

3. Papers laid on the Table 

The following papers were laid on the Tnhle:-

(1) A copy of the Annual Report (Hindi and Englillh vcr!lion!l) of 
the Delhi Urban Art Commi!lllion. Ncw Delhi. for the year 
1990-91 under section 19 of the Delhi Urbnn Art Commi!l!lion 
Act. 1973. 

(2) A copy of thc Annunl Accountll (Hindi and Eng1i!ih vcr!iion!i) 
of the Delhi Urban Art Commi~ion. Ncw Delhi. for the rcar 
1990-91 together with Audit Report thereon under sub-section 
(4) of section 25 of the Delhi Urban Art Commi!i!iion Act. 
1973. 

1 
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(3) A cOp¥ of thc All India Serviccl' (LellVe) Amendment RilleI'. 
1992 (Hindi and Engli!'h ver!'ion!') r"hli~hc" in Nolifk:lIion No. 
G.S.R. 94(E) in Gazette of India dated the 11th February. 
1992 under !iuh-!iection (2) of !lection 3 of the All lnclill ServiceI' 
Act. 1961. 

(4) A copy of the Notification No. U.14011/160/89-Dclhi (Hindi 
and Engli!ih vCrI'ionl') (lllhli!ihed in Delhi (in7.efte d:lfed the ~th 
December. 1991 making certain amendment!i to the Notifka-
tion No. U.14011/160/89-Dclhi(i) dated the "Ih Janllnry. 1')'Xl 
is!iued under I'ub-!iection (1) of I'cction 490 of the Delhi 
Municipal Corporation Act. 1957. 

(5) A copy of the Report of the Committee on Iharkhand Mntters· 
(in Hindi version only). 

(6) (i) A copy of thc Annual Report (Hindi and Englil''' version!i) 
of thc Autnmotivc Research Association of India. rune. 
for the yellr 1990-91 along with A uc1ited Aeeollnt~. 

(ii) A statement (Hindi and English version!') regnnling 
Review hy the (lnvernment Cln thc working of the Auto-
motive Research Association of India. runc. for thc year 
1990-91. 

(7) A copy of thc Mcmorundum of Understanding for the year 
1991-92 hetween the Hindustan Organic Chemicals Limited nnd 
the Ministry of Chemicals and Fertili7er!' (Hindi and English 
vcrsions). 

(8) A copy of thc Dctailed Dcmands for Grnnts (llindi nnd 
English vcrsions) of thc Ministry of Rural Dcvelo(lmcnt for thc 
year 1992-93. 

(9) A copy of the Memorandum of Understnnding for the year 
1991-92 between the 1lindu~tnn Machine Tool!'> Limited and the 
Department of Heavy Industry. Ministry of Industry (Hindi 
and English versions). 

(10) A copy of the Memorandum of Underl'tanding for the year 
'1991-92 bctwcen thc Ccment Corporation of I.,din Limited ~nd 
thc Department of Heavy Industry (TJindi lind English VCT-

sions) . 

• Engli~h version of the Reron wa~ laid on the Tahle on the 30th March. I !)II:!. 
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(11) A copy of the Financial &timate!l and Performnnce Budget 
for the year 1992·93 (Hindi and En1!li~h \'C'r5ioM) of the F.rn-
ployces' Statc Insurance Corporation under !lection 36 of the 
Employccs' Statc Insurance Act, 1948. 

4. MeSl8ae from RaJya Sabha 
Secrctary-General reported a me5.'1agc from Rajya ~ahh:l that at itl' 

sitting held on the 30th March. 1992. Rajyn Sah"a agreed without any 
amendment to the Copyright (Amendment) Bill. 1992. pA511;ed hy Lok 
Sabha on the 17th March. 1992. 
S. Report of the C(Kl1mlttee on Private Mfm~r'" BilJlIi and Rl'!IIulu· 

tiona 
Shri S. Mallikarjunaiah prel'cnted the Eighth Report (ITindi And 

English versions) of the Committee on Private MembeT5' Bills and 
Resolutions. 
6. Reports of Eatlmates Committee 

Shri Manoranjnn Bhakta pre5ented the following Rerortc; (TTindi 
and English veT5ionl') of the E5timatel' Committee: 

(1) Fourtcenth Report on Action Taken by Government on the 
recommendationl' contained in the Fifteenth Report of the 
Estimatell Committee (Ninth Lok Snhha) on the Mini5try of 
Finance (DepArtment of Economic Affnirs)-Ronrd for lntiu!!-
trial and Finnncial Reeonl'tnletion. 

(2) Fifteenth Report on Action Taken by Government on the 
recommendations contained in the Fourteenth Rerort of the 
E!ltimatcll Committee (Ninth Lok Snhhn) on the Mini5try of 
Environment and Forests-Forest Rc!!earch Institute. 
Dehradun. 

7. Matten under Rule 377 
(1) Shri R. Dhanm.kodi Athithnn rnilled a mntter rcg:lrding need to 

connect Pambai with Tambarndnrani nnd Vni~ai river!'. Trlmi! 
Nadu to overcome the drinking water rrohJcm. 

(2) Smt. Basava Rajeswari raised a matter rcgarding nced to 
provide funds and accord sanction for eonl'trllction of bridge 
across Thungabhadra river. 

(3) Shri Balin Kuli raised a mattcr regarding need to introduce 
Boeing Scrvice to Lalabari. Asaam. 
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(4) Dr. Lal Bahadur Rawal raised regarding need to prepare 
telephone bills in Hindi. 

(S) Smt. Girlja Devi rai~ed a matter re~lIrdin~ need to develop 
Patna airport to intcrnlltional stondard. 

(6) Shri litendra Nnth Dns rnised a mntter rcgnrdin~ need to 
provide more LPG connection" to Rpplicnnt:li in Stnte of We:lit 
Bcngal. 

(7) Prof. Prcm Dhumnl rni~ed a ~atter regarding need for centrnl 
funds to lTimnchnl Prndc~h under Del\ert Development Prog-
ramme to cheek growing desert area in UnnR district. 

(Lok Sabha adjourned at 1.2fi P.M. and rc-a.'1.'1cmhlcd at 2.27 P.M.) 

8. Statements by Mlnl!'lters 
(1) The Minister of State in the Ministry of Home Affain! made a 

statement regarding bomb explosion in a mosque in Faizabad. 
Uttar Prade~h. 

(2) The Minister of Defence made a, stntcmcnt on the. progress of 
investigations into the Bofors case. 

9. Discussion under Rule 193 

Time pcrmi~~ihlc : 2 Hrs. 
Time Taken : 5 1frs. 38 Mts. 

Shri Amal Datta raised a discussion on In test position with re~rcct 
to Bofors gun denl investigation. 

The following members took part in the debate:-
(1) Shri Pawnn Kumar Bnn!ial 
(2) Shri Jaswant Singh 
(3) Shri Gcor~ Fernandes 
(4) Shri Mani Shankar 'Aiyar 
(5) Shri Somnath Chatterjee 
(6) Shri K.P. Singh Dco 
(7) Smt. Margaret Alva 
(8) Shri Guman Mal Lodha 
(9) Shri Indrajit Gupta 

(10) Shri P. Chidambaram 



(11) Shri Sobhanadrceswara Rao Vaddc 
(12) Shri K.P. Reddaiah Yaday 
(13) Shri Chitta Basu 
(14) Shri P.V. Narn!iimha Rna 

Shri Sharnd Pawar rcplkd to the di!icu!i!iion. 

The discussion was concluded. 

8.22 P.M. 
(Lok Sabha adjourned till 11 A.M. on 17J11m#ay, the 2nd April. 1(92) 

C. K. JAIN. 
S~cr~tRry·(jen~rn'. 

MGIP(PLU)MRN~1317LS-1-4·92. 
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LOK SABnA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Thursday. April 2. 1992/Chaitra 13. 1914 (Saka) 

No. 98 

1. Starred Questions 
Starred Question Nos. 511. 513-517 were orally an!!wercd. Replies 

to Starred Question Nos. 512 and 519-531 were laid on the Table. 
2. Unstarred Questions 

Replie!o to Unstarred Que!!tion Nos. 5707-5721. 5723-5744. 
57~5786. 5788---6805 and 5807-5860 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Tablc:-
(1) A copy of the Detailed Demands for Grant!! (Hindi and 

English versions) of the Ministry of Agriculture for the year 
1992-93. 

(2) A copy of the Juvenile Justice (Dadra and Nagar Haveli) 
Rules. 1988 (Hindi and English versions) publi!!hed in Notifica-
tion No. ADMlSWO/JJ/88 in Gazette of Dadra and Nagar 
Haveli dated the 30th November. 1988 under !!ub-section (3) of 
section 62 of the Juvenile Justice Act, 1986. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of the Annual Report (Hindi and Engli!!h versions) on 
the working of the Povisions of Section ISA of the Protection 
of Civil Rights Act. 19S5 for the years 1989 and 1990 under 
sub-section (4) of section lSA of the said Act. 

1 
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(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Civil Supplies. Consumer 
Affairs and Public Distribution for the year 1992-93. 

(6) A statement (Hindi and English versions) (i) correcting the 
reply given on the 19th December. 1991 to Unstarred Question 
No. 4709 by Shri K. Thulasiah Vandayar regarding oil refinery 
in Tanjore; and (ii) giving reasons for delay in correcting the 
reply. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 66 of the Indian 
Veterinary Council Act. 1984:-
(i) Thc Vctcrinary Council of India (Inspectors and Visitors) 

Regulations. 1991 published in Notification No. G.S.R. 
678(E) in Gazette of India dated the 12th November. 
1991. together with a corrigendum published in Notifica-
tion No. G.S.R. 75(E) dated the 3rd Fcbruary, 1992. 

(ii) The Veterinary Council of India (Gencral) Regulations. 
1991 published in Notification No. G~R. 694(E) in 
Gazette of India datcd the 18th November. 1991 togethcr 
with a corrigendum published in Notification 
No. G.S.R. 76(E) dated the 3rd February. 1992. 

(8) A copy of the Multi-State Coopecative Societies (Registration. 
Membership, Direction and Management. Scttlement of Dis-
putes. Appeals and Revision) Amendment Rules. 1992 (Hindi 
and English versions) published in Notification No. G .S.R. 
313(E) in Gazette of India dated the 9th March. 1992 under 
sub-section (3) of section 109 of the Multi-State Cooperative 
Societies Act, 1984. 

(9) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companics Act. 1956:-
(i) Review by the Government on the working ot'the Bihar 

State Agro-Industries Development Corporation Limited, 
Patna, for the year 1981-82. 

(ii) Annual Report of the Bihar State Agi-o-Indu:uries 
Development Corporation Limited. Patna, for the year 
1981-82 along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 
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(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Horticulture Board. Gurgaon. for the year 
1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Horticulture 
Board. Gurgaon. for the year 1990-91. 

(iii) A statement (Hindi and English versions) showing the 
progress of preparation of Annual Report of the Board for 
the year 1990-91. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 1991 
(No.4 of 1991)-Union Government (Commercial)-HMT 
(International) Limited unoer article 151 (1) of the Constitu-
tion. 

4. Presentation of Petition 

Shri Ram Kapse presented a petition signed by Shri Sudhir Anant 
Barwe. Thane (Maharashtra) and others regarding Finance Bill. 1992. 
(Lok Sabha adjourned at 1.34 P.M. and re-assembled at 2.35 P.M.) 
5. Matters Under -Rule 377 

(1) Shri Sudhir Sawant raised a matter regarding need to take steps 
for improving communication facilities in Rajapur parliamen-
tary constituency. 

(2) Shri Mankuram Sodi raised a matter regarding need for 
recruiting the residents of Bastar district. Madhya Pradesh in 
nationalised banks. 

(3) Shri K. Muraleedharan rllised a matter regarding need to 
review the decision for increasing the price of rice and wheat 
supplied through ration shops in Kerala. 

(4) Sbri Swami Sureshanand raised a matter regarding need to set 
up an electronic telephone exchange at Jalesar. Uttar Pradesh. 
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(5) Shri Dwana Nath Das raised a matter regarding need to 
protect the interests of labourers of Maguracherra and Shing-
lachem tea gardens in Karimganj district. AS!lam. 

(6) Shri Mumtaz Ansari raised a matter regarding need to set up 
industries in Kodarma. Bihar. 

(7) Shri Kesri Lal raised a matter regarding need to provide 
financial assistance to Government of Uttar Pradesh for early 
completion of development schemes under Dacoit Eradication 
Programme in ravine areas of Kanpur Dehat. 

(8) Shri Inder Jit raised a matter regarding need to set up a circuit 
bench of Calcutta High Court at Siliguri. West Bengal. 

(9) Shri Sriballav Panigrahi raised a matter JlCgarding need to 
provide centre for recruitment to posts of Defence Services at 
Sambalpur. Oris.~a. 

6. The Budlet (General)-I991-93: Demands for Grants 

Miniftry of Human R~.vource D~"elopm~n' 

Time allotted : 6 Hrs. 
Time taken : 2 Hrs. 40 Mts 
Balance : 3 Hrs. 20 Mts 

Discussion on the Demands for Grants No. 47 to 50 under the 
control of the Ministry of Human Resource Development and cut 
motions thereto moved on the 31st March. 1992. continued. 

The following members took part in the debate:-

(1) Shri Jagat Vir Singh Orona 
(2) Shri Mani Shankar Aiyar 
(3) Shri Mohammad Yunus Saleem 
(4) Dr. Sudhir Ray 
(5) Prof. Savithri Lakshmanan 
(6) Smt. Sumitra Mahajan 
(7) Shri Aslam Sher Khan 
(8) Dr. Viswanatham Kanithi 
(9) Smt. Geeta Mukherjee (Spe~ch unfinished) 

The discussion was not concluded. 



s 
·7. Statement by MInister 

The Minister of State in the Ministry of Home Affairs made a 
statement regarding the death of Shri Hemant Shahi. M.L.A .• Bihar. 
6 P.M. 
(Lok Sabha adjoumtd till 11 A.M. on Friday, tht 3rd April, 1992) 

C.K.· JAIN. 
Stcrttary-Gtntral. 

°.04/4.45 P.M. 

MGIP(PLU ,MRND-JJ47L5-2. 4.92 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. April 3. 1992/Chaitra- 14. 1914 (Saka) 

No. 99 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 532-538 were orally answered. Replies to 
Starred Question Nos. 539-551 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 5861-5899. 5901-5913. 
5915-5919. 5921-5929 and 5931-ffl96 were laid on the Table. 
3. Statement by Minister 

The Minister of State in the Minilitry of Home Affairs made a 
statement regarding President's Rule in Nagaland. 

He also laid on the Table a copy each of the following documents 
(English and Hindi versions). 

(i) Proclamation dated the 2nd April. 1992 issued by the President 
under article 356 of the Constitution in relation to the State of 
Nagaland published in Notification No. G.S.R. 4OO(E) in 
Gazette of India dated the 2nd April. 1992 under article 356(3) 
of the Constitution. 

lii) Order dated the 2nd April. 1992 made by the President in 
pursuance of sub-clause (i) of clause (c) of the above Proclama-
tion published in Notification No. G.S.R. 401(E) in Gazette of 
India dated the 2nd April. 1992. 



4. Papers laid OD the Table 
The following papers were laid on thc Table:-
(1) A copy of the Memonndum of Understanding for the year 

1991-92 between the Bhant Earth Movers Limited and the 
Department of Defence Production and Supplics. Ministry of 
Defence (Hindi and English versions). 

(2) A copy of the Memorandum of Undcntanding for the ycar 
1991-92 bctwCl"'1 the Hindustan Aeronautics Limitcd and the 
Department ot Defence Production lind Supplies. Ministry of 
Defence (Hindi and English vcrsions). 

(3) A eopy eaeh of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Rcview by the Government on the working of the Tca 
Trading Corporation of India Limited. Calcutta. for the 
year 1988-89. 

(ii) Annual Report of the Tea Trading Corporation of India 
Limited. Calcutta. for thc year 1988-89 along with 
Audited Accounts and comments of the Comptroller 
and Auditor Genenl thcreon: 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coffee Board for the year 19~91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Coffee Board 
for the year 1~91. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy each of the following papers (Hindi and English 
versions) under lub-seetioa (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by tbe Government on the working of the 
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Cotton Corporation of India Limited. Bombty. for the 
year 199()..91. 

(0) Annual Report of the Cotton Corporation of India 
Umited. Bombay, for the year 1990-91 along with 
Audited Ac::counts and comments of the Comptroller 
and Auditor General thereon. 

) (8) A Itatement (Hindi and English versions) showing reasons for 
delay in laying the papel"l mentioned at (7) above. 

(9) (i) A copy of the Annual Repon (Hindi and English 
versions) of the Textiles Committee. Bombay. for the 
year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and EnJlish venions) by 
the Government on the working of the Textiles Com-
mittee. Bombay, for the year 1990-91. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papel"l mentioned at (9) above. 

(11) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Kandla Port Trust for the year 1990·91 
together with Audit Repon thereon. under sub-section 
(2) of section 103 of the Major Pon Trusts Act. 1963. 

(il) A copy of the Review (Hindi and English versions) by 
the Government on the Audited Accounts of the 
Kandla Port Trust for the year 1990-91. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Memorandum of Understanding for the year 
1991-92 between the Shipping Corporation of India and the 
Ministry of Surface Transport (Hindi 'and English versions). 

(14) (i) A copy of the Annual Administration Report (Hindi 
and EnJlilh ~1'Ii0lll) of the Calcutta Port Trust for the 
year 1990-91. 

(0) A copy of the Review (Hindi and English venions) by 
the Government on the working of the Calcutta Port 
Trust for the year 1990-91. 
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(15) A statement (Hindi and English version!l) showing JleR!lOn!l for 
delay in laying the papers mentioned at (14) above. 

(16) A copy each of the fonowing Notifications (Hindi and Engli!lh 
versions) under section 296 of the Income Tax Act, 1961:-

(i) S.O. 336 published in Gazette of India dated the 1st 
February, 1992 regarding exemption to the 'Andhra 
Pradesh State Council for Child Welfare, Hyderabad', 
under section 10(23C) of the Income Tax Act. 1961 for 
the period covered by the a!lsc!l.'!ment year 1989·90. 

(ii) S.O. 337 published in Gazette of India datcd thc 1st 
February, 1992 regarding exemption to the 'Defence 
and Security Relicf Fund. Haryana,' under section 
10(23C) of the Income-tax Act. 1961 for the period 
covered by the a!lSessment years 1987-88 to 1989-90. 

(iii) S.O. 338 published in Gazette of India dated the lst 
February. 1992 regarding exemption to 'Bombay Pan-
jrapole, Bombay,' undcr section 10(23C) of the Income-
tax Act, 1961 for the pcriod covered by the assessmcnt 
years 1990·91 to 1992·93 subject to certain conditions 
mentioned in the notification. 

(iv) S.O. 339 published in Gazette of India datpd the 1st 
February, 1992 regarding exemption to 'All Bengal 
Women's Union, Calcutta'. under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 
conditions mentioned in the notification. 

(v) S.O. 340 publi!lhed in Gazette of India dated the lst 
February, 1992 regarding exemption to 'The Gujarat 
Rclief Socicty. Calcutta'. under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1991-92 and 199".-93 subject to certain 
conditions mentioned in the notification. 

(vi) S.O. 341 published in Gazette of India dated the 1st 
February, 1992 regarding exemption to 'Atma Vallabh 
Samaj, Utkarsh Trust, Bombay,' under section 10(23C) 



(vii) 

(viii) 

(ix) 
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of the Income-tax Act, 1961 for the period covered by 
the assessment years 1989-90 to 1991-92 subject to 
certain conditions mentioned in the notification. 
S.O. 342 published in Gazette of India dated the lst 
February, 1992 regarding exemption to 'Veda Ratsbanl 
Nidhi Trust, Madras', under section lO(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 
conditions mentioned in the notification. 
S.O. 343 published in Gazette of India dated the 1st 
February, 1992 regarding exemption to 'West Zone 
Cultural Centre, Udaipur', under section 10(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 
conditions mentioned in the notification. 
S.O. 344 published in Gazette of India dated the lst 
February, 1992 regarding exemption to 'Tata Agricul-
tural and Rural Training Centre for the Blind. Bom-
bay', under section 10(23C) of the Income-tax Act, 1961 
for the period covered by the assessment years 1991-92 
to 1992-93 subject to certain conditions mentioned in 
the notification. 

(x) S.O. 345 published in Gazette of India dalcd the lst 
February. 1992 regarding exemption to 'Indian National 
Theatre, Bombay'. under section 10(23C) of the 
Income-tax Act. 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 

_ conditions mentioned in the notification. 
(xi) S.O. 346 published in Gazette of India dated the 

lst February, 1992 regarding.exemption to 'T.T. Ran-
ganathan Clinical Research Frundation, Madras'. under 
section 10(23C) of the Income-tax Act. 1961 for the 
period covered by the 8.liscssment years 1987-88 to 1989-
90. 

(xii) S.O. 347 published in Gazette of India dated the 
lst February, 1992 regarding exemption to 'Sardar 
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Vallabhbhai Patel Memorial Society, A!uncdabad', 
uDder section 10(23C) of the Income-tax Act, 1961 for 
the period covered by the _ment yean 1989-90 to 
1991-92, subject to certain conditions mentioned in the 
notification. 

(xiii) 5.0. 348 published in Gazette of India dated the 
lst February, 1992 regarding exemption to 'Maharashtra 
State Women's Council, Bombay', under section 
10(23C) of the Income-tax Act, 1961 for the period \1 
covered by the usessment yean 1990-91 to 1992-93 
subject to certain conditions mentioned in the notifica-
tion. 

(xiv) 5.0. 349 published in Gazette of India dated the 
lst February, 1992 re,arding exemption to 'Family 
Planning Association of India, Bombay', under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1991-92 to 1992-93 
subject to certain conditions mentioned in the notifica-
tion. 

(xv) S.O. 350 published in Gazette of India dated the 
lst February, 1992 regarding exemption to 'All India 
Pingalwara Society (Regd.), Amritsar', under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93 
subject to certain conditions. 

(xvi) S.O. 351 published in Gazette of India dated the 
1st February, 1992 regarding exemption to 'Bhagini 
Samaj, Bombay', under section 10(23C) of the Income-
tax Act, 1961 for the period covered by the assessment 
yean 1990-91 to 1992-93 subject to certain conditions. 

(xvii) S.O. 352 published in Gazette of India dated the 
lst February, 1992 regarding exemption to 'Krish-
namurtj Foundation Indi., Madras', under section 
10(23C) of the Income-tax Act, 1961 for the period 
covered by the assessment years 1990-91 to 1992-93 
lubject to certain conditionl. 
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(xviii) 5.0. 353 published in Gazette of India -dated the 
lst February, 1992 relarding exemption to 'Ihana 
Prabodbini, Pune', under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
uaessment years 1991·92 to 1993·94 subject to certain 
conditions. 

(xix) 5.0. 354 published in Gazette of India dated the 
lst February, 1992.reprdinl exemption to 'Maharashtra 
Gandhi 5marak Nidhi. Pune', under section 10(23C) of 
the Income·tax Act, 1961 for the period covered by the 
UIICSS11lent years 1991·92 tGo 1993·94 subject to certain 
conditions. 

(xx) S.O. 355 published in Gazette of India dated the 
lst February, 1992 regardinl exemption to '5hree Nasik 
Panchavati Panjarapol. Nasik', under section 1O(23C) of 
the Income·tax Act. 1961 for the period covered by the 
assessment years 1990·91 to 1992·93 subject to certain 
conditions. 

(xxi) S.O. 356 published in Gazette of India dated the 
lst February, 1992 regarding exemption to 'Jhana 
Prabodhini Samshodhan Sanstha, Pune', under section 
10(23C) of the Income·tax Act, 1961 for the period 
covered by the as.~essment years 1991·92 to 1993·94 
subject to certain conditions. 

(xxii) S.O. 357 published in Gazette of India dated the 
lst February, 1992 regarding exemption to 'Child Relief 
and You, Bombay', under section 10(23C) of the 
Income·tax Act, 1961 for the period covered by the 
uscssment years 1991·92 to 1993·'94 subject to certain 
conditions. 

(uiii) S.O. 358 published in Gazette of India dated the 
1st February, 1992 regarding exemption to 'The Mun· 
cherjee Nowrojee Banajee Industrial Home for the 
Blind, Bombay', under section 10(23C) of the Income-
tax Act, 1961 for the period crovered by the as.~S5menl 
years 1~91 to 1992·93 subject to certain conditions. 
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(xxiv) S.O. 359 published in Gazette of India <dated the 
1st February, 1992 regarding exemption to 'Jayaprakash 
Institute of Social Change. Calcutta', under section 
10(23C) of the Income·tax Act, 1961 for the period 
covered by the assessment years 1991·92 to 1993·94 
subject to certain conditions. 

(xxv) S.O. 360 published in Gazette of India dated the 
1st February, 1992 regarding exemption to 'The Sevag· ~ 
ram Ashram Pratishthan. Wardha' under section 
10(23C) of the Income·tax Act, 1961 for the period 
covered by the assessment years 1991-92 to 1993-94 
subject to certain conditions. 

(xxvi) The Income-tax (Fifth Amendment) Rules. 1992 pub-
lished in Notification No. S.D. 194(E) in Gazette of 
India dated the 9th March. 1992. 

(17) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 307(E) published in Gazette of India dated the 
4th March. 1992 together with an explanatory memoran-
dum making certain amendments in the Notification 
Nos. 64179·Cus .• dated the 6th March. 1979 and 213 / 
8S-Cus .. dated the 30m June. 1988. 

(ii) G.S.R. 309(E) published in Gazette of India dated the 
5th March: 1992 together with an explanatory memoran-
dum making certain amendments to Notification No. 
159/ 9O-Cus., dated the 30th March, 1990. 

(iii) G.S.R. 316(E) published in Gazette of India dated the 
9th March. 1992 together with an explanatory memol'an-
dum making certain amendments to the Notification 
No. 203/90-Cus .• dated the 21st June. 1990. 

(iv) G.S.R. 321(E) published in Gazette of India dated the 
10th March, 1992 together with an explanatory 
memorandum seeking to prescribe basic customs duty at 
the rate of 65 percent on dead burnt magnesite con-
forming to certain specifications. 
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(v) G.S.R. 326(E) published in Gazette of India dated the 
11th March, 1992 together with an explanatory 
memorandum making certain amendments to the 
Notification No. 122/92-Cus .• dated the lst March. 
1992. 

(vi) G.S.R. 136(E) to G.S.R. 250(E) published in Gazette 
of India dated the lst March. 1992 together with an 
explanatory memorandum regarding Customs Duty 
changes and exemptions in the context of Budgct 
proposals pertaining to the Indirect Taxes announced 
by the Finance Minister in Lok Sabha on the 29th 
February, 1992. 

(vii) S.O. 156(E) published in Gazette of fndia dated the 
26th February. 1992 together with an eJCplanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or viet vtr.va. 

(viii) S.O. 188(E) published in Gazette of India dated the 
6th March, 1992 together with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vict vtrsa. 

(iJe) S.O. 189(E) published in Gazette of India dated the 
6th March. 1992 togcther with an explanatory 
memorandum regarding revised rates of exchange for 
conversion of certain foreign currencies into Indian 
currency or vict vtrsa. 

(18) A copy each of the following Notifications (Hinoi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act. 1944:-

(i) G.S.R. 251(E) to G.S.R. 304(E) published in Gazette 
of India dated the lst March. 1992 together with an 
explanatory memorandum regarding Central Excise 
duty changes and exemption in the context of Budget 
Proposals pertaining to Indirect Taxes announced by 
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the Finance Minister in the Lok Sabha on the 29th 
February. 1992. 

(ii) The Central Exale (Second Amendment) Rules. 1992 
published in Notification No.G.S.R. l06(E) in Gazette 
of India dated the 18th Fcbruary, 1992. 

(iii) G.S.R. 319(E) published in Gazette of India dated the 
10th March. 1992 together with an explanatory 
memorandum making certain amendments to the Notifi-
cation No. 202/88-CE, dated the 20th May. 1988. 

(iv) G.S.R. 320(E) published in Gazette of India dated the 
10th March, 1992 together with an explanatory 
memorandum making certain amendments to the Notifi-
cation No. 223 I 88-CE. dated the 23rd June, 1988. 

(19) (i) A copy of the Annual Report (Hindi arfd English 
versions) of the Overseas Construction Council of India, 
Bombay, for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
tbe Government on the working of the Overseas Con-
struction Council of India, Bombay, for the year 1990-
91. 

(20) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) above. 

S. AIieDt to Bru. 
Secretary-General laid on the Table following nine bills passed by 

tbe Houses of Parliament during the current session and assented to 
by the President:-

(1) The Repl'CICntation of the People (Amendment) Bill, 1992 
(2) The Appropriation (Railways) Bill, 1992 
(3) The Appropriation (Railways) No.2 Bill, 1992 
(4) The Appropriation Bill, 1992 
(5) The Appropriation (Vote on Account) Bill, 1992 
(6) The Manipur Appropriation Bill. 1992 
(7) The Manipur Appropriation (Vote on Account) Bill. 1992 
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(8) The .Jammu and Kubmir Appropriation Bill. 1992 
(9) The Jammu and Kaalunir Appropriation (Vote on Account) 

Bill. 1992 

6. M .... from RaJya Sabba 

Secretary-Genera) reported the following messages from Rajya 
Sabha:-

(1) That at its sitting held on the 1st April. 1992. Rajya Sabha 
agreed without any amendment to the Securities and Exchange 
Board of India Bill, 1992. passed by Lok Sabha on the 30th 
March. 1992. 

(2) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Cess and Oth~r Taxes on Minerals 
(Validation) Bill. 1992. passed by Lok Sabha on the 31st 
March. 1992. 

7. Report of Public Accounts Committee 

SHRI AT AL BIHARI V AJPA VEE presented the Fourteenth 
Report (Hindi and English versions) of the Public Accounts Commit-
tee on Blocking of Funds-Idle Equipment. 

8. Motion Reaardlna Joint Committee 

SHRI K.P. SINGH DEO moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do appoint one member of Rajya Sabha to the Joint 
Committee on the Constitution (Seventy-third Amendment) 
Bill. 1991 (Insertion of new part IXA and addition of Twelfth 
Schedule) in the vacancy caused by the retirement of 
Shrimati Bijoya Chakravarty from Rajya Sabha and do 
communicate to this House the name of the member so 
appointed by Rajya Sabha to the Joint Committee." 

The motion was adopted. 

9. GoY8'1IIIIeIIt Blll-latrodaced 

The Foreign Trade (Development and Regulation) Bill, 1992. 
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10. Matters under Rule 377 
(1) Shri P.P. Kaliaperumal raised _ matter regarding need to chec.k 

environmental pollution caused by effluents discharged by the fac-
tories at Chidambaram Taluk and Nellikuppam. Tamil Nadu. 

(2) Shri Ram Prasad Singh raised a matter regarding need for early 
construction of an over-bridge at Pali Gumari Crossing. Bihar. 

{3} Shri Moreshwar save raised a matter regarding need to set up 
an electronic telephone exchange at Aurangabad. Maharashtra. 

(4) Shri Chandresh Patel raised a matter regarding need to provide 
central funds to the State Government of Gujarat for providing relief 
to the drought victims. 
(Lok Sabha adjourned at 1.48 P.M. and re-assembled at 2.50 P.M.) 
11. The Budlet (General}-1991-93: Demands for Grants Ministry of 

Human Resource Development 
Time allotted: 6 Hts. 
Time Taken : 3 Hrs. 34 Mts. 
Balance : 2 Hrs. 26 Mts. 

Discussion on the Demands for Grants Nos. 47 to 50 under the 
control of the Ministry of Human Resource Development and cut 
motions thereto moved on the 31st March. 1992. continued. 

The following members took part in the debate:-
(1) Smt. Geeta Mukherjee 
(2) Kum. Mamata Banerjee 

The discussion was not concluded. 

12. Motion rqardlnl Ellhth Report of the Committee on Private 
Memben' Bills and Resolutions 

Shri P.P. Kaliaperumal moved the following motion:-

"That this House do agree with the Eighth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the Housc on the 1st April. 1992." 

The motion was adopted. 
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13. PrIvate Memben' Resolution-Under Consideration 

Further discussion on the following Resolution moved by Shri 
Rupchand Pal on the 6th March, 1992, continued:-

"This House calls upon the Government to categorically reject all 
proposals received by Government pertaining to Trade 
Related Intellectual Property Rights (TRIPS). Trade Related 
Investment Measures (TRIMS) and General Agreement on 
Trade in Services (GATS) which will infringe the Patent 
Laws and the economic sovereignty of our country." 

The following members took part in the debate:-

(1) Shri Santosh Kumar Gangwar 
(2) Prof. Susanta Chakraoorty 
(3) Shri A. Charles 
(4) Shri Nitish Kumar 
(5) Shri Pius Tirkey 
(6) Shri Sriballav Panigrahi 
(7) Shri Gopinath Gajapathi 
(8) Shri Sobhanadreeswara Rao Vadde 
(9) Shri Chitta Basu 

(10) Sbri Ramashray Prasad Singh 
(11) Shri Hannan Mollah 
(12) Shri P. Chidambaram 

Shri Rupchand Pal commenced his speech in reply to the debate. 
His speech was not concluded. 

The discussion was not concluded. 
The House was adjourned for want of quorum. 

5.52 P.M. 
(Lok Sabha adjourned till11 A.M. on Monday, the 6th April, 1992) 

MGIP(PLU)MRND-1381 Ls-3-4-92. 

C. K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN·PART I 
[Brief RecOrd of Proccedinp) 

Monday, April 6, 1992, Chaitta 17, 1914 (Saka) 

No. 100 
A.M. 

1. Obituary Reference 
The Speaker made a reference to the passing away of Shri 

Zulfiquar Ali Khan, a Member of Fourth, Fifth, Seventh, Eighth 
.. and Ninth Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
, of respect to the c' ~ceased. 

'r,~~ ______________________ -J 

'J!' 
2. Starred Questions 

Starred Question Nos. 552-554, 556, 558, 560 and 561 were oraDy 
answered. Rcplics to Starred Question Nos. 555, 557 and 562-571 
Were laid on the Table. 

! J. Unstarred Questions 
Replies to Unstarred Question Nos. 6097-6124, 612~142 and 

'1~329 were laid on the Table. 
,c 

:t:·. Papen laid on the Table 
{ 

The following papers were laid on the Table:-
(1) A copy' of the Memorandum of Understanding for the year 

1991·92 between the National Projects Construction Corpora-
tion Limited and the Ministry of Water Resources (Hindi and 
Endisb versions). 

1 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Mctal 
Scrap Trade Corporation Limited, Calcutta, for the year 
1990-91. 

(ii) Annual Report of the Metal Scrap Trade Corporation 
Limited, Calcutta, for the year 1990-91 alon, with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(3) A statement (Hindi and English versions) showinj reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) A statement regarding Review by the Government on 
the working of the Pawan Hans Limited for the year 
1988-89. 

(ii) Annual Report of the Pawan Hans Limited for the year 
1988-89 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and Audited Accounts of the 
Vayudoot Limited for the years 1988-89 to 1990-91 within the 
stipulated period of nine months after the close of thc 
Accounting years. 

a(7) A copy each of the two Reports (Hindi and English versions) 
of the Governor of Nagaland dated the 27th March, 1992. 

S. Meuaae from RaJya Sabha 
Secretary-General reported a message from Rajya Sabha that. at its 

sitting held on the 3rd April, 1992, Rajya Sabba 'arced without any 

• At 1.40 ,P .M. The Pl'OClamation and order ilaued by tbe PreIideat iD relation to the 
kate of Napland were laid on the 3rd April, 1992. 



amendment to the Indian Red Cross Society (Amendment) Bill, 
1992, passed by Lok Sabha on the 18th March, 1992. 
6. Report or Estimates Committee 

SHRI MANORANJAN BHAKTA presented the Thirteenth 
Report (Hindi and English versions) of the Estimates Committee on 
the Ministry of Personnel, Public Grievances and Pensions (Depart-
ment of Personnel and Training) - Central Bureau of Investiption 
and Minutes of the sittings of the Committee relating thereto. 
7. Report of Public: Accounts Committee 

SHRI ATAL BIHARI VAJPAYEE presented the Fifteenth 
Report (Hindi and English versions) of the Public Accounts Commit-
tee on Trunk Automatic Exchanges at Calcutta. 
8. Malters Under Rule 377 

(1) Shri Bhawani Lal Verma raised a matter regarding need for 
completion of Minimata Hasdev Bango multi-purpose project 
in Bilaspur district, Madhya Pradesh. 

(2) Smt. Suryakanta PatU' raised a matter regardin, need to 
provide concessions to newly set up su,ar factories in 
Maharashtra. 

(3) Shri Ramakrishna Kusmana raised a matter regarding need to 
ensure remunerative prices and sufficient orders to Hindustan 
Shipyard Ltd., Visakhapatnam for its products. 

(4) Shri Arvind Tulsiram Kamble raised a matter re,arding need to 
take steps for early conversion of Latur-Miraj narrow gauge 
railway line into broad gauge. 

(5) Shri Chetan Chauhan raised a matter regarding need to restart 
suspended trains to Hardwar, Uttar Pradesh. 

(6) Dr. S.P. Yadav raised a matter regarding need for early 
sanction of cooking gas agencies in different towns of Sambhal 
parliament;rry constituency. 

(7) Shri Swami Sureshanand raised a matter regarding need to 
extend railway line between Tundla and Etah to Farrukhabadl 
Bareillyl Aligarh, 

(Lok Sabha adjourned at 1.32 P.M. and re-asstmbltd at 2.36 P.M.) 



9. Statements by Ministers 
(1) The Minister of State in the Ministry of Railways made a 

statement regarding the accident involving Train No. 423 BitrapD-
ta-Vijayawada Passenger train. and a goods train on the Gudur-
Vijayawada broad-gauge section of South Central Railway on S April. 
1992. 

·(2) The Minister of State in the Ministry of Finance made a 
statement regarding the decision of the Government to release 
Additional Instalments of (i) Dearness Allowance to the Central 
Government Employees. and (ii) Dearness Relief to Central Govern-
ment Pensioners. ~ \. 
10. The budget (General)--1991-93: demands for grants 

Ministry of Human Resource DeveJoJlblent 
Time allotted: 6 Hrs. 

Time taken: 8 Hrs. 20 Mts. 
Discussion on the Demands for Grants Nos. 47 to SO under the 

conttal of the Ministry of Human Resource Development and cut 
motions thereto moved on the 31st March. 1992. continued. 

The following members took part in the debate:-
(1) Dr. K.D. Jeswani 
(2) Shri Ramesh Chennithala 
(3) Dr. (Smt.) K.S. Soundaram 
(4) Shri Nawal Kishor Rai 
(5) Dr. Kartikeswar Palra 
(6) Shri Sobhanadreeswara Rao Vadde 
(7) Prof. Malini Bhattacharya 
(8) Shri Harish Narayan Prabhu Zentye 
(9) Shri Chetan Chauhan 

(10) Shri Amar Roypradhan 
(11) Shri Mohan Singh 
(12) Shri Anand Ahirwar 
(13) Shri Sanat Kumar Mandai 
(14) Shri K.P. Reddaiah Yadav 
(15) Shri Y. Yaima Singh 
(16) Prof. Rasa Singh Rawat 

-At 5.06 P.M. 



(17) Shri Sudhir Girl 
(18) Shri P.C. Thomas 
(19) Sbri Ram Prasad Sin,h 

s 

Shri Arjun Singh replied to the debate. 
AU the cut motions moved were negatived. 
AU the Demands for GranU Nos. 47 to SO (both Revenue Account 

and Capital Account) for which the Ministry of Human Resource 
Development is responsible for the amounU shown under column 6 
of the Printed List of Demands for Grants-Bud,et (General) for 
1992-93 were voted in full. 
7.30 P.M. 
(Lok Sablul adjourned Ii/Ill A.M. on Tlludoy, 1M 71h April, 1992) 

MGlp(PLU)MAN~1413LS--U .•. 

C.K. JAIN, 
S«retary-General. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 7, 1992/Chaitra 18, 1914 (Saka) 

No. 101 

1. Starred Questions 
Starred Question Nos. 572-575, 5n, 579 and 580 were orally 

answered. Replies to Starred Question Nos. 576, 578 and 581-591 
were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 6330-6344, 6~372, 
637~3, 640~53 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) 

of the Asiatic Society, Calcutta, for the year 1988-89 .. 
(ii) A copy of the Annual Accounts (Hindi and English 

versions) of the Asiatic Society, Calcutta, for the year 1988· 
89 together with Audit Report thereon. 

(iiiY A copy of the Review (Hindi and English versions) by the 
Government on the working of the Asiatic Society, Cal· 
cutta, for the year 1988·89. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Khuda Bakhsh Oriental Public Library, Patna. for 

1 
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the year 1989-90 along with Audited Accounts, under 
section 21 of the Khuda Ba.khsh Oriental Public Library 
Act, 1969. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Khuda Bakhsh Oriental 
Public Library, 'Patna. for the year 1989-90. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the Hospital 

Services Consultancy Corporation (India) Limited, New 
Delhi. for the year 1990-91. 

(ii) Annual Report of the Hospital Services Consultancy Cor-
poration (India) Limited. New Delhi. for the year 1990-91 
along with Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

4. Reports of Public Accounts Committee 
Shri Atal Bihari Vajpayee presented the following Reports (Hindi 

and English versions) of the Public Accounts Committee:-
(1) Sixt~enth Report on actidn taKen on 140th Report (Eighth 

Lok Sabha) on Wheel and Axle Plant. Yelahanka. 
(2) Seventeenth Report on action taken on 141st Report (Eighth 

Lok Sabha) on Interest Tax Assessment. 
(3) Eighteenth Report on action taken on 161st Report (Eighth 

Lok Sabha) on Sales Tax. 
S. Report of Business Advisory Committee 

Shri P.R. Kumaramangalam presented the Fourteenth Report of 
the Business Advisorv Committee. 
6. Mallen Vader .tIIt 377 

(1) Shri K. Thulasiah Vandayar raised a matter regarding need to 
set up a sugar factory at Orthand in Tanjore district of Tamil Nadu. 
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(2) Shri V.S. Vijayaraghavan raised a matter regarding need for 
immediate central int~rvention to enllure lIupply of adequate water to 
Palakkad (Kerala) under Parambikulam-Aliyar project. 

(3) Kumari Vimla Verma raised a matter regarding need to provide 
financial assi.·,tance to the Government of Madhya Pradesh for early 
completion of its Irrigation projects. 

(4) Shri Rajendra Agnihotri railled a matter regarding need to 
supply adequate quantity of soft coke to Uttar Pradesh. 

(5) Shri Santosh Kumar Gangwar raised a matter regarding, need 
to provide more facilities at Bareilly junction. Uttar Pradesh. 

(6) Shri Upendra Nath Verma raised a matter regarding need for 
earJy completion of Lilajan Hydro Project in Bihar. 

(7) Shri T.P.l. Anjalose raised a matter regarding need for early 
completion of Alleppey-Kayamkulam railway line. 

(8) Shri Tej Narayan Singh 'raised a malter regarding need to 
provide more funds to Bihar Government for modernisation of Sone 
Canal. 
(Lok Sabha adj0/4rned ar 1.09 P.M. and re-as.rembled ar 2.17 P.M.) 
*7. Statement by Minister 

The Minillter of State for Food made a statement on grant of bonus 
to farmers over and above minimum lIupport price of wheat. 

8. The Buda:et (General) - 1992-93: Demands for Grants 
(1) Ministry of Rural Development 
(2) Minister of Food 
(3) Ministry of Agriculture 
(4) Ministry of Civil Supplies 

and Public Distribution 

Time allottee! : 10 hrs. 
Time taken: 3 hrs 38 mts. 
Balance : 6 hr~. 22 mts. 

Combined discussion on the following items of business com-
menced:-

(i) Demand for Grant No. 69 under the control of the Ministry of 
Rural Development. 

49 cut motions (Nos. 3 to 9. 38 to 43. 54. 58 to 68. 88 10 91. 
116 to 117, 156 to 158 and 161 to 175) were moved. 

OAt 4 P.M. 
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(ii) Demand for Grant No. 38 under the control of the Ministry of 
Food. 

10 cut motions (Nos. 1. 3. 4. 14 to 20) were moved. 
(iii) Demands for Grants No. 1 to 4 under the control of the 

Ministry of Agriculture. 
101 cut motions (Nos. 1 to 6. 12 to 16, 29, 30, 33 to 37. 54, 

55, 64. 68, 72 to 95, 102 to 110. 119, 122. 158. 159, 173 to 177. 
182. 195 to 208, 211, 212. and 215 to 234) were moved. 

(iv) Demand for Grant No. 9 under the control of tioe Ministry of 
Civil Supplies and Public Distribution. 

25 cut motions (Nos. 2, 4. 12 to 18, 28 to 31. 64, 65, 75 to 83 
and 87) were moved. 

The following members took part in the combined debate:-
(1) Shri Rudrasen Choudhary 
(2) Shri K. V. Thangka Balu 
(3) Shri Nitish Kumar 
(4) Shri Raghunandan Lal Bhatia 
(5) Shri Zainal Abedin 
(6) Shri Bhupinder Singh Hooda 
(7) Prof. K. Vcnkatagiri Gowda 
(8) Shri Ramashray Prasad Singh 
(9) Shri S.B. Sidnal 

(10) Shri B.N. Reddy 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till n A.M. on Wednesday, the 8th ·April, 

1992) 

CORRIGENDUM 
In Bulletin Part I dated 6.4.1992-
Page 3, item 8(3): line 1-
for 'Shri Ramakrishna Kusmana' 
read 'Shri Rams Krishna Konathala' 

MGIP(PLU)MRNo-1433LS-7 .... 92. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 8, 19921Chaitra 19. 1914 (Snka) 

No. 102 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 592-595 and 598-600 were orally ans-
wered. Starred Question No. 596 postponed to 22-4-92. Replies to 
Starred Question Nos. 597. 601-606, 608-612 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 6454-6456. 6458. 6459. 
6461-6488. 6490--6498. 6500-6515. 6518-6539. 6541-6581. 
6583--6602. 6604-6686 were laid on the Table. 

A statement by the Minister of State of Urban Development 
correcting the reply given on 4 March. 1992 to Unstarred Question 
No. 1259 regarding allotment of land to cooperative Housing 
Societies was also laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Personnel. Public Grievan-
ces and Pensions for the year 1992-93. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Physics, Bhubaneswar. for the year 
1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the" Institute of Physics. Bhubaneswar. for the 
year 1990-91 together with Audit Report thereon. 

1 
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(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Institute 
of Physics. Bhubaneswar. for the year 1990-91. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(4) (i) A copy of the Annual Report (l-lindi and English versions) 
of the Saha Institute of Nuclear Physics. Calcutta. for the 
year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Saha 
Institute of Nuclear Physics. Calcutta.·for the year 1990-9l. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers 'mentioned at (4) above. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) A statement regarding Review by the Government on the 

working of the National Small Industries Corporation 
Limited. New Delhi. for the year 1990-91. 

(ii) Annual Report of the National ~mall Industries Corpora-, 
tion Limited, New Delhi. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor Ge~ral thereon. 

(7) A statement (Hindi and English versions) showing rea!.ons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (3) of section 3 of the Punjab State 
Legislature (Delegation of Powers) Act. 1987. 
(i) The Punjab Agricultural Producc Markcts (Amendment) 

Act, 1991 (President Act No. 2 of 1991) puhlished in 
Gazette of India dated the 14th May. 1991. 

(ii) The Punjab Agricultural Produce Markets (Second 
Amendment) Act, 1991 (Presidcnt Act No. 7 of 1991) 
published in Gazette of Indin dnted the 15th November. 
1991. 



3 

.... heport of the Committee on Private memhen' Bills and Resolutions 
SHRI P.P. KALIAPERUMAL presented the Ninth Report (Hindi 

and English versions) of the Committee on Private Memhcrs' Bills 
and Resolutions. 
5. Motion regarding Fourteenth Report of Business Advisory 

Committee 
SHRI P;R. KUMARAMANGALAM moved the following motion: 

"That this House do agree with the Fourteenth Report of the 
Business Advisory Committee presented to the House on the 
7th April. 1992." 

The motions was adopted. 
6. Matters under Rule 377 

(1) Shri R. Dhanushkodi Athithan raised a matter regarding need 
for simultaneous construction of broad gauge line between Salem vi" 
Namakkal-Rasipuram and Madurai-Maniachi. 

(2) Shri Vijay N. Patil raised a matter regarding need 10 provide 
more facilities for export of bananas. 

(3) Shri K. Pradhani raised a matter regarding need for repairing 
'U' turn on hill slopes ncar Sunki on National Highway 43. 

(4) Shri K. Muraleedharan raised a matter regarding need to instal 
high power transmitter at Calicut Doordarshan Centre. 

(5) Shri Madan Lal Khurana raised a matter regarding need to 
constitute regional eoncils for Laddakh and Jammu regions. 

(6) Shri Kashiram Rana raised a matter regarding need to provide 
more ships to Andaman & Nieobar Islands. 

(7) Shri Ankushrao Raosaheb. Top raised a matter regarding need 
to run a super fast train from Aurangabad to Bombay. 

(8) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
reduce the excise duty on cotton yarn to pre-Budget level. 
(Lak Sabha adjourned 01 1.18 P.M. and re-assemb/ed 01 2.27 P.M.) 
-7. Statement by Minister 

The Minister of State in the Ministry of Home Affairs made a 
statement regarding revocation of President's Rule in ManipuT. 

°AI 5.35 P.M. 
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The Minister also laid on the Table a copy of the Proclamation 
(Hindi and English versions) dated the 8th April. 1992 issued by the 
President under clause (2) of article 356 of the Constitution revoking 
the Proclamation issued by him on the 7th January. 1992 in relation 
to the State of Manipur. published in Notification No. G.S.R. 414(E) 
in the Gazette of India dated the 8th April. 1992 under article 356 (3) 
of the Constitution. 
8. The Budget (General) - 1991-93: Demands for Grants 
(1) Ministry of Rural Development I 
(2) Ministry of Food Time anotted: 10 Hrs. 
(3) Ministry of Agriculture Time taken: 9 Hrs. 07 Mts. 
(4) Ministry of Civil Supplies and Balance: 53 Mts. 

Public Distribution 
Combined discussion on the following items of busines.1i con-

tinued :-
(i) Demands for Grant No. 69 under the control of the Ministry 

of Rural Development and cut motion thereto moved on the 
7th April. 1992. 

(ii) Demands for Grant No. 38 under the control of the Ministry 
of Food and cut motions thereto moved on the 7th April, 
1992. 

(iii) Demands far Grants Nos. 1 to 4 under the control of the 
Ministry of Agriculture and cut motions thereto moved on 
the 7th April. 1992. 

(iv) Demands for Grant No.9 under the control of the Ministry 
of Civil Supplies and Public Distribution and cut motions 
thereto moved on the 7th April. 1992. 

The following members took part in the combined debate :-
(1) Shri R. Jeevarathinam 
(2) Shri H.D. Devegowda 
(3) Shri Virender Singh 
(4) Shri K. Pradhani 
(5) Shri Brishin Patel 
(6) Shri G.M.C. Balayogi 
(7) Shri Anantrao Deshmukh 
(8) Shri Ramchandra Marotrao Ghangare 
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(9) Shri Pandurang Pundlik Fundkar 
(10) Shri O. Venkat Swamy 
(11) Shri S.S.R. Rajindra Kumar 
(12) Shri Ankushrao Raosahcb Tope 
(13) Shri Manjay Lal 
(14) Shri Sarat Chandra Pattanayak 
(15) Dr. Ramesh Chand Tomar 
(16) Shri K.D. Sultanpuri 
(17) Shri Bhupathiraju Vijaya Kumar Raju 
(18) Shri Palas ~arman 
(19) Shri Narain Singh Chaudhri 
(20) Shri RampaJ Singh 
(21) Shri Birsingh Mahato (Speech unJinirhed) 

The discussion was not concluded. 
8 P.M. 
(Lok Sabha adjourned till Il A. M. on Thursday, the 9th April, 1992) 

MGIP(PLU)MRND-1466LS-8-4·92. 

C.K. JAIN, 
Secretary-General. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Thursday, April 9, 19921Chaitra 20, 1914 (Saka) 

No. 103 

1. Starred Questions 
Starred Question Nos. 61>-617 were orally answered. Replics to 

Starred Question Nos. 618-627 and 62~32 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 6687-6(1)2, 669~721, 
6723-6740, 6742, 674~769, 6771--6780, 6782--6793 and 
6795-6823 were laid on the Table. 
3. Papers laid on the Table 

Thc following papers were laid on the Table:-
(1) (a) (i) A copy of the Annual Report (Hindi and English 

versions) of the Tribal Co-operative Marketing 
Development Federation of India Limited, Delhi, for 
the year 1988-89 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tribal Co-
operative Marketing Development Federation of India 
Limited, Delhi, for the year 1988-89. 

(b) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tribal Co-operatiVe Marketing 
Development Federation of India Limited, Delhi. for 
the year 1989-90 along with Audited Accounts. 

1 
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(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tribal Co-
operative Marketing Development Federation of India 
Limited. Delhi. for the year 1989·90. 

(c) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tribal Co-operative M.rketing 
Development Federation of India Limited, Delhi, for 
the year 1990-91 along with Audited Aecounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Tribal Co-opera-
tive Marketing Development Federation of India 
Limited, Delhi. for the ye~r 1990-91. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers meJltioned at (1) above. 

(3) A copy of the Indo-Tibetan Border Police, Commandant 
(Senior Veterinary Surgeon) Recruitment Rules, 1992 (Hindi 
and English versions) published in Notification No. G.S.R. 88 
in Gazette of India dated th'e 29th February, 1992 under sub-
section (3) of section 18 of the Central Reserve Police Force 
Act, 1949. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Council of Agricultllral Research, New Delhi, 
for the year 1990-91. 

(ii) A copy of the Aflnual Accounts (Hindi and English ver-
sions) of the Indian Council of Agricultural Research, New 
Delhi. for the year 1990-91 together with Audit Report 
thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 'versions) 
of the National Dairy Development Board, Anand. for the 
year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versious) regarding Review 
by the Government on the working of the National Dairy 
Development Board, Anand. for the year 1990-91. 



3 

(7) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act. 1956:-
(i) Review by the Government on the working of the West 

Bengal Agro-Industries Corporation Limited. Calcutta. for 
the year 1984-85. 

(ii) Annual Report of th~ West Bengal Agro-Industrics Corpo-
ration Limited. Calcutta. for the year 1984-85 along with 
AuditedACCOJ.Ults and comments of the ComptrolIer and 
Auditor General thereon. 

(8) A statement (Hindi and English versions) $howing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Council for Cooperative Training. New 
Dclhi. for the year 1990-91. 

(ii) A copy of the Annual Account (Hindi and English 
versions) of the National Council for Cooperative Train-
ing. New Delhi. for the year 1990-91 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 'the 
Government on the working of the National Council for 
Cooperativc Training. New Delhi. for the year 1990-91. 

(10) A statement (Hindi and English versions) sho~in8 reasons for 
delay in laying the papers mentioned at (9) above. 

4. Report or the Joint Committee on Omces or Pront 
SHRI CHIRANJI LAL SHARMA presented the Second Report 

(Hindi and English versions) of the Joint Committee on Offices of 
Profit. 
5. Report or the Committee on Petitions 

SHRI P.G. NARAYANAN presented the Second Report (Hindi. 
and English versions) of the Committee on Petitions. 
6. Matters Under Rule 377 

(1) Shri Vilas Muttemwar raised a matter regarding need to mine 
coal from coalfields of Chimur area, Maharashtra. 

(2) Shri Mankuram Sodi raised a matter regarding need to conned 
Jagdalpur by Dam Rajhara Railway line. Madhya Pradesh. 
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(3) Shri Ram Kapse raised a matter regarding need to clear the 
proposal of Maharashtra Government for mobilising resources 
through open market borrowing... for funding Mankhurd-Bclapur 
Railway Project, Bombay. 

(4) Shri Ram Badan raised a matter regarding need to recognise 
'Rajbhar' Caste of Uttar Pradesh and Bihar as Scheduled Ca. .. te. 

(5) Shri G.M.C. Balayogi raised a matter regarding need to 
recognise 'fishermen' and 'washermen' of Andhra Pradesh as 
Scheduled Tribes. 

(6, Shri K.P. Singh Deo raised a matter regarding need to develop 
Dhenkanal-Kamakayanbar. Kamakayanagar-Kaliahata via 
Kankadahad. Kawahata-Nudurpuda and Nudurpuda-Narayanpur road 
into a National Highway. 

(7) Shri Chandresh Patel raised a matter regarding need to make 
early payment of dues to the farmers of Gujarat under Crop 
Insurance Scheme. 

(8) Shri Sudhir Sawant raised a matter rcgarding need to take steps 
for protecting the interests of fishermen of Rajapur, Maharashtra. 

(9) Shri Probin Dcka raised a matter regarding need for construc-
tion of a food bridge along the railway bridge over the river Dhansiri. 
Assam. 

(10) Shri Girdhari Lal Bhargava raised a matter regarding need to 
clear the proposals of Rajasthan Government for development of 
tourism. 
(Lok Sabha adjourned at 1.10 P.M. and rea.ssembled at 2.16 P.M.) 
7. The Budget (General)-1992·93: Demands ror Grants 

(1) Ministry of Rural Developmenr (2) Ministry of Food ime allotted: 10 Hrs. 
(3) Ministry o. f Agriculture ime Taken: 14 Hrs. 02 Mts. 
(4) Ministry of Civil Supplies 

and Publn: Distribution 
Combined discussion on the following items of business con-

tinued:-
(i) Demand for Grant No. 69 under the control of the 

Mini.stry of Rural Development and cut motions thereto 
moved on the 7th April, 1992. 
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(ii) Demand for Grant No. 38 under the control of tlie 
Ministry of Food and cut motions thereto movC"d on the 
7th April. 1992. 

(iii) Demands for Grants Nos. 1 to 4 under the control of the 
Ministry of Agriculture and cut motions thereto moved on 
the 7th April. 1992. 

(iv) Demand for Grant No.9 under the control of thc Ministry 
of Civil Supplies and Public Distribution and cut motions 
thereto moved on the 7th April. 1992. 

The following members took part in the combined debate:-
(1) Shri Birsingh Mahato 
(2) Shri K.~. Lenka 
(3) Shri Chandresh Patel Kordia 
(4) Shri Surya Narain Yadav 
(5) Shri Venkateswarlu Ummareddy 
(6) Shri Tarun Gogoi (by way of reply to the, debate on the 

Demand for Grant of the Ministry of Food) 
(7) Shri Uttambhai Harjibhai Patel 
(8) Shri E. Aharncd 
(9) Shri Sunil Duet 

(10) Srnt. Oil Kurnari Bhandari 
(11) Shri Arnal Datta 
(12) Shri C.K. Kuppuswamy 
(13) Shri Hari Kewal Prasad 
(14) Shri Datta Raghobaji Meghe 
(15) Shri Ram Nagina Mishra 
(16) Kum. Frida Topno 

Shri Balram Jakhar replied to the debate on the Demands for 
Grants of the Ministry of Agriculture. 

The discussion was not concluded. 
7.12 P.M. 

Lok Sabha adjourned till / / A.M. on Friday, the 10th April, 1992) 

C.K. JAIN. 
Secretary-General. 

MGlp(PLU)MRND-1485l.S-9.4.92. 
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CORRIGENDA 
In Bulletin-Part I dated 8 April, 1992-
(i) Page 4, item 8(7)-

for 'Shri Anantrao Dcshmukh' 
read 'Prof. Ashokrao Anandrao Dcshmukh' 

(ii) Page S, item 8(10)-
against 'Shri G. Venkat Swamy' 

insert '(by way of reply to the debate on the Demand for 
Grant of the Ministry of Rural Development)' 



LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 10, 1992/Chaitra 21, 1914 (Saka) 

No. 104 
11 A.M. 

1. Obituary Reference 
The Speaker made a reference to the passing away of Shri 

S.S. Ramaswamy Padayachi, a Member of Seventh and Eighth 
Lok Sabha. 

Thereafter, Members stood In silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 633-636, 638 and 639 were orally ans-

wered. Replies to Starred Question Nos. 637, 640-652 were laid on 
the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 6824--6886, 6888-6928, 
6930-6936, 6938, 6939 and 6941--6997 were laid on the Table. 
4. Papen laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papen (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the Tea 

Trading Corporation of India Limited, Calcutta, for the 
year 1989-90. 

1 



(ii) Annual Report of the Tea Trading Corporation of India 
Limited, Calcutta, for the year 1989·90 along with Audited 
Accounts and comments of the ComptroUer and Auditor 
General thereon. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub·section (1) of section 619A of the Com· 
panies Act, 1956:-
(i) Review by the Government on the working of the Central 

Inland Water Transport Corporation Limited. Calcutta, for 
the year 1990-91. 

(ii) Annual Report of the Central Inland Water Transport 
Corporation Limited, Calcutta, for the year 1990·91 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General ther~on. 

(4) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Visakhapatnam Port Trust for the 
year 1990-91. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Visakhapatnam Port 
Trust for the year 1990·91. • 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Coinage (Standard Weight and Remedy of the 
Commemorative Coins of Five Rupees, Two Rupees and One 
Rupee containing Copper 75 per cent and Nickel 2S per cent) 
coined on the occasion of "India Tourism Year 1991", Rules, 
1991 (Hindi and English versions) published in Notification No. 
S.O. 716(E) in Gazette of India dated the 23rd October, 1991 
under sub-section (3) of section 21 of the Coinage Act, 1906. 

(7) A copy. each of the following Report (Hindi and English 
versions):-

(i) Report of the Ellaquai Dehati Bank for the year 1989-90 
together with Accounts and Auditor's Report thereon. 
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(ii) Report of the Hazariba, Kahetriya Gramin Bank, 
Nawabpnj, for the year 1990-91 to,ether with Accounts 
and Auditor's Report thereon. 

(iii) Report of the Shivalik Kshetriya Gramin Bank, HOIhiar· 
pur, for the year 1990·91 together with Account. and 
Auditor's Report thereon. 

(iv) Report of the Marathwada Gramin Bank, Nanded, for 
the year 1990-91 together with Accounts and Auditor'S 
Report thereon. 

(v) Report of the Mizoram Rural Bank, Aizawl, for the year 
1990·91 together with Accounts and Auditor'. Report 
thereon. 

(vi) Report of the Pandyan Grama Bank, Sattur, for the year 
1990-91 together with Accounts and Auditor's Report 
thereon. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Min~try of Labour for the year 1992· 
93. 

5. Assent to DIU 
Secretary-General laid on the Table the Cess and Other Taxes on 

Minerals (Validation) Bill, 1992, passed by the Houses of Parliament 
during the current session and assented to by the President. 
6. Report of Estimates Committee 

SHRI MANORANJAN BHAKTA presented the Sixteenth Report 
(Hindi and English versions) on Action Takfn by Government on the 
recommendations contained in the Thirteenth Report of Estimates 
Committee (Ninth Lok Sabha) on the Ministry of Information and 
Broadcasting-Film and Television Institute of India. 
7. Reports of the Committee on the Welfare of Scheduled C •• tes " 

S£heduled Tribes 
SHRI K. PRADHANI presented the Fifth and Sixth Reports 

(Hindi and English versions) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribe. on the (i) Ministry of 
Chemicals and Fertilisers (Deptt. of Fertilisers)-Reservations for 
and Employment of Scheduled Castes and Scheduled Tribes in 
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Paradeep Phosphates and (ii) Ministry of Finance (Banking Divi-
sion)- Reservatio:ls for and ~mployment of Scheduled Castes and 
Scheduled Tribes in Punjab National Bank and Credit .facilities 
provided by the Bank to Scheduled Castes and Scheduled Tribes and 
Minutes of the Sittings of the Committee relating thereto. 

8. Matten under Rule 377 
(1) Prof. K.V. Thomas raised a matter regarding need'to take 

steps for controlling 'Bee Epidemic' in Southern States. 
(2) Shri Annayyagari Sai Pratap raised a matter regarding need to 

replace manual telephone exchange by an electronic exchange 
in Rajampet, Andhra Pradesh. 

(3) Shri Birbal raised a matter regarding need to provide more 
railway facilities at Ganganagar Junction. Rajasthan. 

(4) Prof. Rasa Singh Rawat raiSed a matter regarding need to take 
over Krishna Mill at Vyawar Nagar in Ajmer district, Rajas-
than by NTC. 

(5) Shri Nawal Kishore Rai raised a matter regarding need for 
early construction of a lateral road in Sitamarhi district, Bihar. 

(6) Shri Rupohand Murmu raised a matter regarding need to 
provide SID facility at Jhargram Telephone exchange in 
Midnapore district, West Bengal. 

<Lok Sabha adjourned at 1.08 P,M., and ri-assembled at 1.17 P.M.) 
9. The Budlel (Generall-1991-93: Demands for Grants 

(1) Ministry of Rural Development} 
(2) Ministry of Food Time allotted: 10 Hrs. 
(3) Ministry of Agriculture Time taken: 15 Hrs. 14 
(4) Ministry of Civil Supplies Mts. 

and Public Distribution 
Combined discussion on the following items of business con-

tinued:-
(i) Demand for Grant No. 69 under the control of tbe 

Ministry of Rural Development and cut motions 
thereto moved on the 7th April. 1992. 

(ii) Demand for Grant No. 38 under the control of the 
Ministry of Food and cut motions thereto moved on 
the 7th April. 1992. 

(iii) Demands for Grants Nos. 1 to 4 under the control of 
tbe Ministry of Agriculture and cut motions thereto 
moved on the 7th April, 1992. 

, 



(iv) Demand for Grant No. 9 under the control of the 
Ministry of Civil Supplies and Public Distribution and 
cut motions thereto moved on the 7th April, 1992. 

The following members took part in the combined debate:-
(1) Shri BirbaJ 
(2) Shri A. Asokraj 
(3) Shri P.P. KaJiapurumal 
(4) Shri Syed Masudal Hossain 
(5)' Shri Harish Narayan Prabhu Zentye 
(6) Shri Subrata Mukherjee 

Shri Kamal-Uddin Ahmed replied ~o the debate on the Demands 
for Grants of the Ministry of Civil Supplies and Public Distribution. 

The discussion on the Demands for Grants was concluded. 
(i) All the cut motions moved to the Demand for Grant 

of the Ministry of Rural Development were negatived. 

The Demand for Grant No. 69 (both Revenue Account and Capital 
Account) for which the Ministry of Rural Development is responsible 
for the amounts shown under column 6 of the Printed List of 
Demands for Grants-Budget (General) for 1992-93 was voted in 
full. 

(ii) All the cut motions moved to the Demand for Grant 
of the Ministry of Food were negatived. 

The Demand for Grant No. 38 (both Revenue Account and Capital 
Account) for which the Ministry of Food is responsible for the 
amounts shown under column 6 of the Printed List of Demands for 
Grams-Budget (General) for 1992-93 was voted in full. 

(iii) All the cut motions moved to the Demands for 
Grants of the Ministry of Agriculture were negativcd. 

The Demans for Grants Nos. 1 to 4 (both Revenue Account and 
Capital Account) for which the Ministry of Agriculture is responsible 
for the amounts shown under column 6 of the Printed List of 
Demands for Grants-Budget (General) for 1992-93 were votcd in full. 

(iv) All the cut motions moved to the Demand for Grant 
of the Ministry of Civil Supplies and Public Distribu-
tion were negatiVed. 
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The Demand for Grant No. 9 (both Revenue Account aDd Capital 
Account) for which the Ministry of Qvil SuppUea and PubBc 
Distribution is responsible for the amountl ShOWD under column 6 of 
the Printed List of Demands for Grant~Budget (General) for 1992-
93 was voted in full. 
10. Motion Recardlq Ninth Report of Private Memben' BOil ad 

Resolutions 
Shri P.P. Kaliaperumal moved the following motion:-

"That this House do agree with the Ninth Report of the 
Committee on Private Members' Bills and Resolutions pre-
sented to the House on the 8th April, 1992." 

The motion was adopted. 
11. Private Memben' Bills-Introduced 

(1) The National Population Policy Bill, 1992 by Shrimati Pratibha 
Devisingh Patil. 

(2) The Representation of the People (Amendment) Bill, 1992 
(Amendment of section 7), by Shrimati Oil Kumari Bhandari. 

(3) The Judges (Inquiry) Amendment Bill, 1992 (Amendment of 
section 3), by Shri Somnath Chatterjee. 

(4) The Motor Vehicles (Amendment) Bill, 1992 &. (Amendment) 
Bill, 1992 (Amendmtnt of section 166), by Shri P.C. Thomas. 

12. Private Member's Bill-Withdrawn 
The Constitution (Amendment) Bill, 1991 (Insertion of new Part 

X/A) by Shri Chitta Basu. 
Further discussion on the motion for consideration of the Bill 

moved on the 13th March, 1992, continued. 
The following members took part in the debate:-

(1) Shri Nitish Kumar 
(2) Shri Manoranjan Bhakta 
(3) Shri Deo Dayal Joshi 
(4) Shri Syed Shahabuddin 
(5) Shri Gopi Nath Gajapathi 
(6) Shri Santosh KU'Jnar Gangwar 
(7) Prof. (Dr.) Sripal Singh Yadav 



(8) Sbri K.D. Sultanpuri 
(9) Sbri Inder Jit 

(10) Sbri H.R. Bhardwaj 
Shri Chitta Basu replied to the debate. 
The Bill was withdrawn by leave of the House. 

13. Private Member'. BU~UDder CoDlfderatloD 
The Constitution (Amendment) Bill, 1992 (Amendment of Eighth 

Schedule), by Shrimati Dil Kumari Bhandari. 
The motion for consideration of the Bill was moved by Shrimati 

Dil Kumari Bhandari. 
Shri Lal Krishna Advani took part in tbe debate. His speech was 

not concluded. 
The discussion was not concluded. 

6·02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 20th April, 1992) 

MGIP(PLU)MRND-1498LS-1 0-04-82. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday. April 20. 1992/Chaitra 31. 1914 (Saka) 

No. 105 
11 A.M . 

.---------.,----------------------------. 1. Obituary Reference 
The Speaker made a reference to the p05sing away of Shri 

Kalluri Chandramouli. a Member of the Constituent Assembly. 
Thereafter. Membcr5 stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 653. 654. 658. 660. 665 and 666 were orally 

answered. Replies to Starred Question Nos. 655-657. (159. 661-664 
and 667-673 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 6998-7232 were laid on the 
Table. 
4. Papers laid on the Table 

Thc following papers were laid on the Table:--
(1) (i) A copy of the Annual Report (Hindi and English versions) 

of the Institute for Defence Stlluies and Annlyses for the 
year 1990-91 nlong with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the workinf, of the rnstiluk 
for Defence Studies and Analyses f(ll til,' W;1f Jl){)!).!)j 
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(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Defence for the year 
1992-93. 

(4) A copy of the Defence Services Estimates for the year 1992-93 
(Hindi and English versions). 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Water Resources for the 
year 1992-93. 

(6) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Steel for the year 1992-93. 

(7) (i) A eopy of the Annual Report (Hindi and English versions) 
of the National Airports Authority for the year 1987-88 
along with Audited Accounts under sub-section (4) of 
section 24 and section 25 of the National Airports 
Authority Act. 1985. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the National 
Airports Authority for the year 1987-88. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

"(9) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
(i) Notification No. 160/92-Customs published in Gazette of 

India dated the 20th April. 1992 together with an explanat-
ory memorandum seeking to prescribe a eoncessional rate 
of customs duty uf 25 per cent ad valorem or 
15 per cent ad valorem on capital goods imported under 
the Export Promotion Capital Goods Scheme, subject to 
specified conditions. 

(ii) Notification No. 1oll92-Customs published in Gazette of 
India dated the 20th April, 1992 togcthcr with an cxplanatory 
Memorandum secking to prescribe a concessional rate of 
customs duty on components imported for the manufacture 

Al S.S!! P.M. 
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of capital goods to be supplied to manufacturer-exporters 
under the Export Promotion Capital Goods Scheme, 
subject to special conditions. 

(iii) Notification No. 162192-Customs published in Gazette of 
India dated the 20th April, 1992 together with an explanatory 
memorandum seeking to fully exempt capital goods and 
componcnts imported under the Export Promotion Capital 
Goods Scheme from auxiliary duty of customs. 

5. Matters under Rule 377 
(1) Shri Pawan Kumar Bansal raised a matter regarding need to 

start direct trains from Chandigarh to Haridwar, Lucknow and Patna. 
(2) Shri Ramcshwar Patidar raiscd a matter regarding need to lay 

broad gauge railway line connecting Manmad (Maharashtra)-Indore 
via Sendhwa. 

(3) Shri Santosh Kumar Gangwar raised a matter regarding need 
for early construction of a byc-pass at Barcilly, Uttar Pradesh on 
National Highway No. 24. 

(4) Shri Bijoy Krishna Handique raised a matter regarding need for 
expeditious eomplction of Integrated Guidcd Missiles Programme. 

(5) Shri Mohan Singh raiscd a matter regarding need to review the 
decision for withdrawal of Monetary support to National Textile 
Corporation's Units and British India Corporation's Units in Kanpur. 

(6) Shri M. Ramanna Rai raised a matter regarding need to 
expedite functioning of Naval Academy at Ezimala, Kerala. 
(Lok Sabha adjourned at 1.45 P.M. and rc-asscmblcd at 2.51 P.M.) 
6. The Budget (General)-1991-93: Demand for Grant 

Ministry of External Affairs 
Time allotted: 6 Hrs. 
Time taken 3 Hrs. 05 Mts. 
Balance 2 Hrs. 55 Mts. 

Discussion on the Demand for Grant No. 24 under the control of 
the Ministry of External Affairs, commenced. 

Thirty-one cut motions (Nos. 1 to 3, 14 to 22, 30 to 37 and 46 to 
56) were moved. 
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The following members took part in the debatc:-
(1) Shri Jaswant Singh 
(2) Shri Syed Shahabuddin 
(3) Shri Raghunandan Lal Bhatia 
(4) Shri Sudarsan Ray Chaudhuri 
(5) Shri Shri Bijoy Krishna Handique 
(6) Prof. Prem Dhumal 
(7) Shri Mani Shankar Aiyar 
(8) Shri Indrajit Gupta 

The discussion was not concluded. 

6.10 P.M. 

(Lok Sabha adjourned tiJIll A.M. on Tuesday, the 21st April, 1992) 

C. K. JAIN. 
Secretary-General. 

MGIP(PLU)MRN[)-1569L5-20-4-92. 



11 A.M. 

LOIC SABRA 

BULLETIN-PART I 
(Brief Record of ProccedinJS) 

Tuesday, April 21. 1992Naisakha 1, IIJ14 (Saka) 

No. 106 

1. Starred Questions 
Starred Question Nos. 67~O and 682 were orally answered. 

Replies to Starred Question Nos. 674. 683. 684 and 686-693 were 
laid on the Table. 
2. Unslarred Questions 

(i) Rcplies to Unstarred Question Nos. 7233-7364 were laid 
on the Table. 

(ii) A statement by the Minister of State of Health and Family 
Welfare correcting the reply given on 31 March. 1992 to 
Unstarrcd Question No. 5391 regarding Recruitment of 
SCIST Employees in Health Ministry was laid on the 
Table. 

(iii) A statement by the Minister of State of Human Resource 
Development correcting the reply given on 24 March. 1992 
to Unstarred Question No. 4331 regarding Land for Lalit 
Kala Akademi was' IIlso laid on the Table. 

3. Papen laid on tbe Table 
The following papers were laid on the Table:-
(1,) A copy of the Detailed Demands for Grants (Hindi and English 

versjons~ of the Ministry of Environment and Forests for the year 
1992-93. 

(2) A copy'of the Detailc"d Demands for Grants (Hindi·and English 
versions) of the Ministry of Information and Broadcasting for the 
year 1992.93. 

1 
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(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working" of the 
Hindustan Latex Limited, Trivandrum. for the year 
1990-91. 

(ii) Annual Report of the Hindustan Latex Limited. Trivan-
drum. for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor Gencr.al thereon. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at '(3) above. 

(5) (i) A eot'y of the Annual Report (Hindi and English 
versions) of the Dental Council of India for tile year 
1990-91 along with Audited Accounts. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the Dental Counci1 
of India for the year 1990-9l. 

(6) A statement (Hindi and English versions) showing reas~ns for 
delay in laying the papers mentioned at (5) above. 

4. Report of tbe Committee on the Welfare of Scheduled Castes and 
Scheduled Trlbes 
Shri K. Pradhani presented the Second Report (Hindi and English 

versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes on Action Taken by Government on the recom-
mendations contained in their Sixth Report (9th Lok Sabha) on the 
Ministry of Civil Aviation-Reservations for and Employment of 
Scheduled Castes and Scheduled Tribes in Indian Airlines. 
5. Report of the Committee on Government Assurances 

Dr. Laxminarain Pandey presented the Third Report (Hindi and 
English versions) of the Committee Oil Government Assurances. 
6. Matten under Rule 377 

(l) Shri R. Dhanushkodi Athithan raised a matter regarding need 
to raise the import duty on PVC to the level of other Polymers 
commodities to pre-budget level. 
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(2) Shri K. V. Thangka Balu raised a matter regarding need to 
chalk out a short term 'Taj Mahal Renewal Project' under a 
coordinated authority. 

(3) Shri A. Charles raised a matter regarding need to set up coach 
repairing workshop at Nemom Railway Station near Trivandrum. 

(4) Shri Bhagwan Shankar Rawat raised a matter regarding need to 
issue letter of intent to Uttar Pradesh for laying the pipeline for 
supply of natural gas through HBl pipeline. 

(5) Prof. Prem Dhumal raised a matter regarding need to set up 
low power T.V. transmitters in some towns of Himachal Pradesh. 

(6) Smt. Girija Devi raised a matter regarding need to set up gas 
based power plants in Bihar. 

(7) Shri Ramashray Prasad Singh raised a matter rcgarding need to 
send a central team to review the working of Self Employment 
Scheme in lehanabad Parliamentary Constituency. Bihar. 

(8) Shri Arvind Tulsiram Kamble raised a matter regarding need to 
increase the amount of freedom fighters' pension. 
(Lok SuMu adjourned 01. 1.20 P.M. and re-assembled 01 2.30 P.M.) 
7. The BudKet (General)-1992-93: Demand for Grant 

Ministry or External Affairs 
Time allotted 
Time taken 
Balance 

6 Hrs. 
3 Hrs. 28 Mts. 
2 Hrs. 32 Mts. 

Discussion on the Demand for Grant No. 24 under the control of 
the Ministry of External Affairs and cut motions thereto moved on 
the 20th April. 1992. continued. 

The following members took part in the debate:-
(1) Shri Sudhir Sawant 
(2) Shri P.G. Narayanan (Speech unfinished) 

The discus.~ion was not concluded. 
8. Statutory Resohllion-Under Consideration 

Timc avai~able 
Time taken 
Balance 

3 Hrs. 
2 Hrs. 59 Mts. 
01 Mts. 
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Shri S.B. Chavan moved the following Resolution:-

"That this House approves the Proclamation issued by the Presi-
dent on the 2nd April, 1992 under article 356 of the Constitu-
tion in relation to the State of Nagaland." 

The following membcJ'lii took part in the debate:-

(1) Shri Lal Krishna Advani 
(2) Shrj Sharad Dighe 
(3) Shri George Fernandes 
(4) Shri Abraham Charles 
(5) Shri Basudeb Acharia (Speech unfinished) 

The discussion was not concluded. 

6.01 P.M. 

(Lok Sabha adjourned till II A. M. on Wednesday, the 22nd April, 
1992) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND-1587LS-21 -4-92. 



LOK SABRA 

BULLETIN-PART [ 
[Brief Record of Proceedings] 

Wednesday. April 22. 19921Vaisakha 2. 1914 (Saka) 

No. 107 
11 A.M. 
1. Questions 

As several members moved for the lIuspension of the Question 
Hour so that they eould discuss some aspect!! of the Bofors is.~ue as 
reported in a newspaper of the day. the Starred Questions could not 
be called for oral answer. Starred Questions Nos. 694-703. 
705-707. and 709-715 put down in the Order Papcr for the day 
were therefore. treated as Unstarred and their answerli together with 
the answers to the Unstarred Questions No!!. 7365-7377. 
7379--7413. 7415-7524. 7526. 7527. 7529. 7531--7533 and 
7535-7604 will be printed in the Official Report for the day. 
2. Adjournment Motion 

The Speaker withheld his consent to the moving of adjournment 
motion given notice of by Sarvollhri Amal Datta. Saifuddin Chow-
dhury. Basudeb Acharia and Jaswant Singh regarding recent revela-
tion in regard to Bofors Gun deal. 
(Lok Subha adjourn~d at 1.42 P.M. and r~·a.u~mbl~d (II 3 P.M.) 

(Lok SaMa adjollrn~d at 3.04 P.M. and r~·a.u~mb/~d at 4 P.M.) 
3. Papers laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English 

versions) of the Ministry of Urban Development for the year 1992·93. 
(2) A copy of the Detailed Demands for Grants (Hindi and Engli!lh 

versions) of the Ministry .of Power and Non·Conventional Energy 
Sourcell for the year 1992·93. 

1 
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(3) (i) A copy of the Annual Report (Hindi and English 
ver~i(ln .. ) of thc Sree Chitr_ Tinannl In~titute for Medi· 
cal Sciences and T~chnology. Trivandrum. for the year 
1990·91. 

(ii) A copy of the Annual Account~ (Hindi and English 
ver!lions) of the Srec Chitra Tirunal In~titutc for Medi· 
cal Sciences and Tcchnology. Trivandrum. for the year 
1990·91 together with Audit Rcport thereon .• 

(iii) A statement (Hindi and English versions) regarding. 
Review .. by the Government on the working of the Sree 
Chitra Tirunal In!ititute for Medical Scienecs and Tech· 
nology. Trivandrum. for year 1990-91. 

(4) A statement (.Hindi and Engli!lh vcr!iion!i) !ihowing reasons for 
delay in lal;ing the paper!i mentioned at (J) allove_ 

(5) (i) A copy of the AnnulIl Report (Hindi and Engl~h 
ver!iion!i) of the Satyendra Nath BO!ie National Centre 
for Basic Sciencc.... Calcutta. for the ycar 1990·91 
alongwith Audited Account!!. 

(ii) A 5tatement (Hindi and Engli!ih versions) regarding 
Rcvicw by the Government on the working of the 
Satyendra Nath BO!Ic National Centre for Basic Sci· 
ences. Calcutta. for the: year '1990·91. 

(6) A statement (Hindi and Engli!ih ven;ions) showing reasons for 
dclay in laying the parcn; mentioned at (5) ahove. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Vigyan PraMr. New Delhi. for th.e year 
1990·91 along with Audited Accounts. 

(ii) A statem&nt. (Hindi and English ver!iions) regard;ng 
Review by' the Government on the working of the 
Vigyan Prasar. New .. Delhi for the year 1990·91. 

(8) A statement (Hindi and English Yen;ions) !lhowing reasons for 
delay in laying the papers mentioned at (7) IIhove. 

(9) (i) A copy of the Annual Report (Hindi nnd. English 
veRions) of the National Academy of Sciences. India. 
Allahabad. for the year 1990-91 along with Audited 
Accounts. 



3 

(ii) A statement (Hindi and Engli!'h ver!'ion!') regardIng 
Review by the Government on the working of the 
National Academy of Sciences. India. Allahabad. for 
the year 1990-9l. 

(10) A statement (Hindi and English ven;ions) showing reasons for 
delay in laying the papen; mentioned at (9) above. 

tll) (i) A eopy of the Annual Report (Hindi and English ven;ion!') 
of the Indian Science Congre!'s Association. Calcutta. for 
the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Indian 
Scieace Congress Association. Calcutta. for the year 1990-
9l. 

(12) A statement (Hindi and English versio"s) showing reDsons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Dctailcd Demahd~ for Grants (Hindi and 
English versions) of the Department of Space for the year 
1992-93. 

(14) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Science and Technology 
for the year 1992-93. 

(15) A copy of the Detailed Demands for Grants (Hindi and 
English versions) 'of the Department of Atomic Energy for 
the year 1992-93. 

(16) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Ocean Development 
for the year 1992-93. 

(17) (i) A eopy of the Annual Accounts (Hindi and English 
versions) of the Khadi and Village Industries Commis· 
sion. Bombay. the year 1990-91 together with Audit 
Report thereon under sub-~ction (4) of section 23 of 
the Khadi and Village Industries Commission Act. 1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the Audited Accounts of 
the Khadi and Village Industries Commission. Bombay. 
the year 1990-91. 
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(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) A copy of the Memorandum of Understanding for the year 
1991·92 bctwecn the Heavy Enginecring Corporation Limited. 
Ranchi. and the Dcpanmcnt of Heavy Industry. Ministry of 
Industry (Hindi and English vcrsions). 

(20) (i) A eopy of the Annual Report (Hindi and English 
vcrsions) of the National Labour Institute. New Delhi. 
for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Labour 
Institute. New Delhi. for the year 1989-90. 

(21) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

4. Matters Under Rule 377 
(1) Shri Sriballav Panigrahi raised a matter regarding need to lift 

ban on recruitment in the coalfields under Coal India Ltd. 
(2) Shri K. Muraleedharan raised a matter regarding need to 

provide more amenities at Calicut Railway Station. 
(3) Shri Rama Krishna Konathala raised a matter ree.arding need to 

set up an Aluminium plant in Andhra Pradesh. 
(4) Shri Rajendra Agnihotri raised a matter regarding need to bring 

betal farming within the purview of Crop Insurance Scheme. 
(5) Shri Ram Narain Berwa raised a matter regarding need to 

provide funds to Rajasthan Government to overcome severe drinking 
water problem in Tonk district. 

(6) Shri Chhedi Paswan raised a matter regarding need to convene 
a meeting of Chief Ministers of Uttar Pradesh. Bihar and Madhya 
Pradesh to cnsurc implementation of Rihand Watcr Agrcement for 
finding an early solution to thc watcr disputc. 

(7) Shri Gopinath Gajapathi raised a mJlttcr rcgarding nccd to set 
up a Currcncy Printing Prcss at Salbani. Oris~a. 

5. The Budltt (Genen}) - 1991.93 : Demand for Gnnl 
Ministry or External Aftaln 

Timc allottcd : 6 Hrs 
Timc takcn : S Hrs. 12 Mts. 
Balancc : Hn;. 48 Mts. 



Disclission on the Demand fbr Grant No. 24 under the control of 
the Ministry of External Affairs and cut motions thereto moved on 
the 20th April. 1992. continued. 

The following members took part in the debate:-
(1) Shri P.G .. Narayanan 
(2) Prof. K.V. Thomas 
(3) Shri Guman Mal Lodha 
(4) Shri Inder J.it 
(5) Shri E. Ahamed 
(6) Prof. (Dr.) Sripal Singh Yadav 
(7) Shri Vijay Naval Patil 
(8) Dr. Dudhir Ray (SI'~~ch "nfini.fh~d) 

Thc discussion was not concluded. 
6. P.M. 

(l~()k Sabha adj(}/lrn~d 'ill II A. M. on Thlmd(IY. ,ht 23rd April. 
1992) 

CORRIGENDA 
In BDlietin - .Pan I. dated 21 April. 1992-

Page I. item 2 (iii). line. 1-2-
fur ·Minister of Scate of HUlNln ReIOUn:e Dewlnpment" 
rrlld 'Minister of HumiD R_rce Development" 

MGIP(PLU)MRN~1812lS-22.4.1H2. 

C.K. JAIN. 
S~cr~f(lry-G~n('ral. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday. April 23. 1992/Vaisakha 3. 1914 (Saka) 

No. 108 
11 A.M. 
I. Starred Questions 

Starred Question Nos. 716 and 717 were orally answered: RepJies 
to Starred Question Nos. 71~735 were laid on the Table. 
2. U nstalTed Questions 

Replies to Unstarred Question Nos. 7605-7694 and 7696-7756 
were laid on the Table. 
3. Statement by Prime Minister 

The Prime Minister made a statement regardiog Bofors investiga-
tion. 
(Lok Sabha adjourned ill 2.05 P.M. and re-assembled at 3.08 P.M.) 
4. Papers laid on the Table 

The following paper!! were laid on the Table:-
(I) A copy of the Detailed Demands for Grants (Vol.-I) (Hindi 

and English versions) of the Ministry of Home Affairs for the 
year 1992-93. 

(2) A copy of the Detailed Demands for Grants (Vol.-II) (Hindi 
and English versions) of the Ministry of Home Affairs (Union 
Territories without Legislature) for the year 1992-93. 

(3) A copy of the Notification No. S.O. 27()(E) (Hindi and English 
versions) published ·in Gazelle of India dated the Xth April. 
1992 containing Order indicating the supplies of fertilisers to 
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be made by domestic manufacturers of fertiliser to various 
States. Union Territories I Commodity Board during the period 
from the 1st October. 1991 to· the 31st March. 1992 (Rui. 
1991-92 session) under sub-section (6) of section 3 of the 
Essential Commodities Act. 1955. 

(4) A copy of the Detailed Demands for' Grants (Hindi and 
English versions) of the Ministry of Welfare for the year 1992-
93. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Petroleum and Natural Gas 
for the yeat 1992-93. 

(6) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Coal for the year 1992-93. 

5. Reports or tlle Committee on the Welrare or Scheduled Castes and 
Scheduled Tribes 

SHRI K. PRADHANI laid on the Table a copy each (Hindi and 
English versions) of the following reports of the Committee on the 
Welfare of Scheduled Castes and Scheduled Tribes:-

(1) Report on the Study Tour of Study Group I of the Committee 
on its visit to Visakhapatnam. Koraput. Bhubaneswar. Calcutta 
and Imphal during January. 1992. 

(2) Report on the Study Tour of Study Group II of the Committee 
on its visit to IlJdore. Bhopal. Bombay: Bangalore "nd Cochin 
during January. I1J92. 

6. Motion for Election to Committee 

SHRI CHIRANJI LAL SHARMA moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (3) of Rule 254 of the Rules of 
Procedure and Conduct of Business in Lok Sabha. one member 
from among themselves. to serve as a memb{'r of the Joint 
Committee on Offices of Profit for the unexpirt'd portion of the 
term of the Committee vice Shri Mukul Wasnik resigned from 
the Committee." 

The motion was adopted. 



7. Mitten Under Rille 377 
(1) Dr. (Smt.) Padma raised a matter regarding need to safeguard 

the interests of indigenous manufacturers of PVC items in view 
of Dunkel policy. 

(2) Shri Ankushrao R. Tope raised a matter regarding need to 
I construct a fly-over at Jalna commercial centre, Jalna district, 
Maharashtra. 

(3) Shri Peter G. Marbaniang raised a matter regarding need to 
increase the amount of stipend I schotarship granted to SCI ST 
students. 

(4) Shri Prithviraj D. Chavan raised a matter regarding need to 
convert Pune-Kolhapur section of the National Highway No.4 
into four lane express way . • (5) Shri Ashtabhuja Prasad Shukla raised a matter regarding need 
to bring a legislation for constituting ,a Central agency for co-
ordination and management of traditional' educational institu-
tions in the country. 

(6) Shri Jagatvir Singh Drona raised a matter regarding need to set 
up a recruitment centre for Defence Services in Kanpur, Uttar 
Pradesh. 

(7) Shri Surya Narain Yadav raised a matter regarding need to 
convert Mansi-Saharsa-Forbesganj and Saharsa-Madhepura-
Katihar railway lines i'nto broad gauge. 

(8) Shri Kadambur M.R. Janarthanan raised a matter regarolOg 
need to provide interest free loans to Tamil industrialists 
affected due to riots on <;:a~very Water dispute in Kamataka. 

(9) Shri Bandaru Dattatraya raised a matter regarding need to' 
declare the Pattancheru and Bollarum areas of Medak district 
as 'Highly Polluted Industrial Zones'. 

8. The Budget (General)-I991.93: Demand for Grant 
Ministry of External Affairs 

Time allotted: 6 Hrs. 
Time taken: 6 Hrs. 56 "Mts. 

Discussion on the Demand for Grant No. 24 under the control of 
the Ministry of External Affairs and cut motions thereto moved on 
the 20th April, 1992, continued. 



The following members took part in the debate:-

(1) Dr. Sudhir .Ray 
(2) Sbri Sharad Dighe 
(3) Shri Vijaya Kumar Raiu Bhupathiraju 
(4) Dr. Lal Bahadur Rawal 
(5) Shri Pius Tirkey 
(6) Shri Eduardo Faleiro 

Shri P. V. Narasimha Rao replied to the debate. 

All the cut motions moved were negatived. 
The Demand for Grant No. 24 (both Revenue Account and Capital 

Account) for which the Ministry of External Affairs is responsible for 
the amounts shown under column 6 of the Printed List of Demands 
for Grants-Budget (General) for 1992-93' were voted in full. 
9. Statutory Resolution-Adopted 

Time available: 3 Hrs. 
Time taken: 4 Hrs 37 Mts. 

Discussion on the following Resolution moved by Shri S.B. Chavan 
on the 21st April. 1992. continued:-

"That this House approves the Proclamation issued by the 
President on the 2nd April. 1992 under article 356 of the 
Constitution in relation to the State of Nagaland." 

The following members took part in the debate:-
(1) Shri Basudeb Acharia 
(2) Shri Imchalemba 
(3) Shri Chitta BasH 
(4) Shri Vijay Kumar Yadav . 
(5) Shri Sobhanadreeswara Rao Vadde 

Shri S.B. Chavan replied to the debate. He also laid on the 'Table a 
copy of the Report (Hindi and English versions) of the Governor of 
Nagaland dated the 28th March. 1992. 

On the Resolution. the House divided. Ayes '"206: Noes '"142. 
Accordingly. the Resolution was adopted. 

• Subject 10 correction 



6.50 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 24th April, 1992) 

C.K. JAIN. 
Secretary-General. 

MGIP(PLU)MRND-1633LS-23-04-92. 



WK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 24, 1992/Vaisakha 4, 1914 (Saka) 

No. 109 
11 A.M. 

1. Obituary Reference 
The Speaker, Sarvashri Nirmal Kanti Chatterjee. Lal Krishna 

Advani, Ram Vilas Paswan and Manmohan Singh made 
references to the passing away of Shri Satyajit Ray. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 736-740 were orally answered. Replies to 

Starred Question Nos. 741-757 were laid on the Table. . 
3. UDStarred Questions 

Replies to Unstarred Question Nos. 7758-7792, 7794-7817, 
7819-7860 and 7862-7972 were laid on the Table. 
4. Papen laid on abe Table 

The following papers were laid on the Tablc:-
(1) A copy of the Detailed Demands for Grants'"(Hindi and 

English versions) of the Ministry of Law, Justice and Company 
Affairs for the year 1992-93. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Planning and Programme 
Implementation for the year 1992-93. 
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(3) (i) A copy of the Annual Report (Hindi and Epglish 
versions) of the Wool and Woollens Export Promotion 
Council, New Delhi, for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working- of the Wool and 
WooJJens Export Promotion Council. N~w Delhi. for 
the year 1990-91. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the All India Handloom Fabrics Marketing Co-operative 
Society Limited, Delhi, for the year 1990-,91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the All India Handloom 
Fabrics Marketing Co-operative Society Limited, Delhi. 
for the year 1990-91. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Detaile~ Demands for Grants (Hindi and 
English versions) of the Ministry of Textiles. for the year 1992-
93. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major Port 
Trusts Act, 19631-
(a) (i) Annual Accounts of the Madras Port Trust for, the year 

199().91 together with Audit Report thereon. 
(ii) Review by the Government on the Audited Accounts of 

the Madras Port Trust for the year 1990-91. 
(b) (i) Annual Accounts of the JawaharIal Nehru Port Trust 

for the year 1990-91 together with Audit Report 
thereon. 

(il) Review by the Government on the Audited Accounts of 
the Jawabulal Nehru Port Trust for the year 1990-91. 
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(c) (i) A copy of the Annual t\ccounts of the Cochin Port 
Trust for the year 1990-91 together with audit Report 
thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Cochin Port Trust for the year 1990-91. 

(d) (i) A copy of the Annual Accounts of the Calcutta Port 
Trust for the year 1990-91 together with Audit Report 
thereon. 

(ii) Review by the Government on the i\udited Accounts of 
the Calcutta Port Trust for the year 1990-91. 

(9) Four statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (8) above. 

(10) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Civil Aviation and 
Tourism for the year 1992-93. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 642 of the Com-
panies Act, 1956:-

(i) The Trustees (Declarations of holdings of shares and 
debentures) Amendment Rules, 1992 published in 
Notification No. G.S.R. 117(E) in Gazette of India 
dated the 21st Febtuary, 1992. 

(ii) The Companies (Central Government's) General Rules 
and Forms (Third Amendment) Rules. 1991 published 
in Notification No. G .S.R. 754(E) in Gazette of India 
dated the 26th December, 1991. 

(12) A copy of the Monopolies and Restrictive Trade Practices 
(Amendment) Rules, 1991 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 755(E) in Gazette of India 
dated tbe 26th December, 1991. under sub-section (3) of 
section 67 of the Monopolies and Restrictive Trade Practices 
Act, 1969. 

(13) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Finance for the year 1992-93. 
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(14) A copy of the Notification No. G.S.R. 93(E) (Hindi and 
English versions) published in Gazette of India dated the 11th 
February, 1992 regarding permission to any person in India to 
take or send out of India Gold Jewellery or precious stones 
issued under sub-section (2) of section 13 of the Foreign 
Exchange Regulation Act, 1973. 

(15) A copy each of the following Annual Reports (Hindi and 
English versions):-

(i) Report of the Giridih Kshetriya Gramin Bank, Giridih, 
for the year 1990-91 together with the Accounts and 
Auditor's Report thereon. 

(ii) Report of the Netravati Grameena Bank, Mangalore. 
for the year 1990-91 together with Accounts and 
Auditor's Report thereon. 

(iii) Report of the KaJpathara Grameena Bank. Tumkur. for 
the year 1990-91 together with Accounts and Auditor's 
Report thereon. 

(iv) Report of the Cauvery Grameena Bank, Mysore. for 
the year 1990-91 together with Accounts and Auditor's 
Report thereon. 

(v) Report of the Singhbhum Kshetriya Gramin Bank, 
Chaibasa. for the year 1990-91 together with Accounts 
and Auditor's Report thereon. 

(16) A copy of the Notification No. S.O. 195(E) (Hindi and 
English versions) published in Gazette of India dated the 9th 
March, 1992 appointing Smt. R. Lakshmanan, Additional 
Secretary, Ministry of Law, Justice and Company Affairs. 
Department of Legal Affairs as a member of the Securities 
and Exchange Board of India issued under sub-section (1) of 
section 4 of the Securities and Exchange Board of India 
Ordinance, 1992. 

5. Report of Public: Accounts Committee 
Shri Atal Bihari Vajpayee presented the following Reports (Hindi 

and English versions) of the Public Accounts Co:nmittee;-
(1) Twentieth Report on action taken on 97th Report (8ih Lok 

Sabha) on Construction of 1296 Dwelling Units at Kishan-
garh by Delhi Development Authority. . 
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(2) Twenty Second Report on action taken on 162nd Report (8th 
Lok Sabha) on Madras Atomic Power Project. 

6. Report or the Committee on the Welfare 01 Scbeduled c.... ..... 
Scheduled Tribes 

Shri K. Pradhani, presented the Eighth Report (Hindi and 
English versions) of the Committee on the Welfare of Scheduled 

Castes and Scheduled Tribes on the Ministry of Commerce (Depart-
ment of Commerce )--Reservations for and employment of Scheduled 
Castes and Scheduled Tribes in Minerals and Metals Trading Corpo-
ration of India Limited and Minutes of the sittinp of the Committee 
relating thereto. 

7. Motion ror Election to Committee 

Shri Salman Khursheed moved the following motion:-

"That in pursuance of sub-section 4(b) of Section 4 of the 
Tobacco Board Act. 1975, read with rules 3 and 4 of the 
Tobacco Board Rules. 1976. the memben of this House do 
proceed to elect. in such manner as the Speaker may direct, 
one member from among themselves to serve as a member 
of the Tobacco Board. subject to the other provisions of the 
said Act and the Rules made thereunder, vice Shri Chokka 
Rao Juvvadi resigned." 

The motion was ~dopted. 

8. Matters Under Rule 377 

(1) Shri Birbal raised a matter regarding need to give compensa-
tion to the farmers of Ganganagar district, Rajasthan whose 
land has been acquired by Government of India for putting 
barbed wire-fencing along Indo-Pak border. 

(2) Shri Era Anbarasu raised a matter regarding need to make 
Coovum and Buckingham canals in Tamil Nadu usable (or the 
movement of essef'tial commodities from the neighbouring 
States. 

(3) Smt. Suryakanta Patil raised a matter relarding need to allow 
Maharashtra Government to raise funds by borrowings from 
public for early completion of irripoon projects in that State. 



(4) Shri A. Sai Pratap raised a matter regarding need to clear 
pending irrigation projects of Rayalseema region, Andhra 
Pradesh. 

(5) Prof. Rasa Singh Rawat raised a matter re~i\rding need to 
revive Ajmer Regiment and to recruit more people from 
Ajmerwara area in Army. 

(6) Shri Keshri Lal raised a matter regarding need to set up a 
Krishi Vigyan Kendra in Kanpur Dehat. 

(7) Shri Jitendra Nath Das raised a matter regarding need to set up 
a Circuit Bench of the Calcutta High Court at Nawab-Bari in 
Jalpaiguri town, West Bengal. 

(8) Shri Jangvir Singh raised a matter regarding need to look into 
the misuse of T ADA in Haryana. 

(Lok Sabha adjourned at 1.55 P.M. and re-assemb/e at 3.07 P.M.) 
9. Statement by Minister 

The Minister of State in the Ministry of Home Affairs made a 
statement regarding alleged rape of tribal women in Tripura. 
10. The Budget (General)-1992·93; Demand for Grant 

Ministry of Labour 
Time allotted: 
Time taken: 
Balance: 

S Urs. 
Urs. Iti Mts. 
4 Urs. 44 Mts. 

Discussion on the Demand for Grant No. 57 under the control of 
the Ministry of Labour. commenced. 

Forty-nine cut motions (Nos. 1 to 8. 14 to 16. 23, 61 to 79 and 97 
to 114 were moved. 

Shri Guman Mal Lodha commenced his speech. His speech was not 
concluded. 

The discussion was not concluded. 
11. Private Members' Bllbr-lntroduced 

(1) The Constitution (Amendment) Bill, 1992 (Amendment of 
article 155), by Shri Sudhir Giri. 

(2) The High Court a Guwahati (Establishment of a permanent 
Bench at Silchar) Bill. 1992. by Shri Kabindra Purkayastha. 
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(3) The Constitution (Amendment) Bill, 1992 (Amendment of 
article 158), by Shri Mohan Singh. 

*(4) The Constitution (Amendment) Bill, 1992 (Amendment of 
article 371), by Shri Moreshwar Save. 

12. Private Member's DiU - Under Colllideration 
The Constitution (Amendment) Bill, 1992 (Amendment of Eighth 
Schedule) by Shrimati Dil Kumari Bhandari. 

Further discussion on the motion for consideration of the Bill 
moved on the 10th April, 1992, continued. 

The following members took part in the debate:-
(I) Shri La) Krishna Advani 
(2) Shri Harish Narayan Prabhu Zentye 
(3) Shri Mohan Singh 
(4) Shri Saifuddin Choudhury 
(5) Shri Abraham Charles 
(6) Shri Syed Shahabuddin 
(7) Shri Chitta Basu 
(8) Shri Peter G. Marbaniang 
(9) Dr. Laxminarain Pandey 

(10) Shri Swarup Upadhayaya 
(11) Shri Jatindera Nath Das 
(12) Shri P.e. Thomas 
(13) Shri Manoranjan Bhakta (Speech unfinished) 

The discussion was dot concluded. 
6 P.M. 
(Lok Sabha adjourned till J 1 A.M. on Monday, the 27th April, 1992) 

• At 3.44 P.M. 

MGIP(PLU)MRNO-1~2U.1992. 

C.K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, April.27, 1992/Vaisakha 7, 1914 (Saka) 

No. 110 
11.01 A.M. 
1. Starred Questioas 

Starred Question Nos. 759-764 were orally answered. Replies to 
Starred Question Nos. 758, 765-774 and n6-778 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 7973-8180 and 8182-8202 
were laid on the Table. 
3. Papen laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Parliamentary Affairs for 
the year 1992-930. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the National 

Projects Construction Corporation Umited, New Delhi, for 
the year 1~91. 

(ii) Annual Report of the National Projects Construction 
Corporation Limited, New Delhi, for the year 1990-91 
along with Audited Accounts and commentS of the Com-
ptroller and Auditor General thereon. 

1 
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(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of the Detailed Demands for GrapJs (Hindi and 
English versions) of the Ministry of Food Processing Industries 
for the year 1992-93. 

(5) A copy of the Annual Report (Hindi and English versions) of 
the Press Council of India for the year 1990-91 along with 
Audited Accounts. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Posts for the year 
1992-93. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Mines· for the year 1992-93. 

(9) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-
(i) A statement regarding Review by the Government on the 

working of the India ·Tourism Development Corporation 
Limited, New Delhi, for the year 1990-91. 

(ii) Annual Report of the India Tourism Development Corpo-
ration Limited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

4. Report and minutes 01 the Estimates Committee 
SHRI MANORANJAN BHAKTA presented the Seventh Report 

(Hindi and English versions) of. the Estimates Committee on the 
Ministry of Finance (Department of Economic Affairs) - Role of 
Controller of Capital Issues - Development of Capital Market and 
Status of Small Investors and Minutes of the sittings of the 
Committee relating thereto. 
s. Report and lDinutes 01 Committee on Publk UDdertaIdDp 

SHRI MADAN LAL KHl}RANA presented the Sixth Report 
(Hindi and English versions) of the Committee on Public Undertak-
ings on National Mineral Development Corporation Limited and 
Minutes of the sittings of the Committee relating thereto. 
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6. Reports of the ec.uaittee OD the Welfare of Scheduled Castes ..... 
Scheduled Tribes 

SHRI K. PRADHANI presented the following Reports and the 
Minutes of the Sittings relating thereto (Hindi and English versions) 
of the Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes:'-!'" 

(1) Seventh Report on National Scheduled Castes and Scheduled 
Tribes Finance and Development CoipOration; 

(2) Ninth Report on reservations for and employment of 
Scheduled Castes and Scheduled Tribes in National Buildings 
Construction Corporation Limited. 

(Lok Sabha adjourned at 1.41 P.M. and re-assembled at 2.52 P.M.) 
7. CIIIling AttentioD 

Shri Venkateswarlu Ummareddy called the attention of the Minis-
ter of Commerce to the resentment among tobacco growers in 
Andhra Pradesh over low prices for V.F.C. tobacco. 

The Minister of Commerce made a statement in regard thereto. 
8. Government Bill-Introduced 

The Bhopal Gas Leak Disaster (Processing of Claims) Amendment 
dill. 1992. 
9. Matten under Rule 377 

(1) Shri Udaysingrao Gaikwad raised a matter regarding need to 
solve expeditiously the border dispute between Maharashtra and 
Karnataka. 

(2) Shri P.e. Chacko raised a matter regarding need to set up 
Railway Coach Factory in Kerala. 

(3) Shri Jagmeet Singh Brar raised a matter regarding need to 
recognise I "Rayee" caste in Punjab as Scheduled Tribe. 

(4) Shri Mangal Ram Premi raised (a matter regarding need to 
declare Binjore district, Uttar Pradesh, as an industrially backward 
district. 

(5) Shri Govinda Chandra Munda raised a matter regarding need 
to create Central Forest Protection Force for preservation of forests 
in Orissa and other parts of the country. 
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(6) Shri Vishwanath Shstri raised a matter regarding need to 
undertake a survey for laying down an alternative rail route to reduce 
rail-traffic at Mughalsarai junction of Eastern Railw·ay. 

(7) Shri Ram Naik raised a Matter regarding need to inform in 
advance, the Members of Parliament regarding the visit -of Ministers 
to their constituencies. 
10. The Budaet (Genenl)-1992-93 : Demand for Graut 

Ministry of Labour 
Time allotted: 5 Hrs. 
Time taken : 1 Hr. 41 Mts. 
Balance 3 Hrs. 19 Mts. 

Discussion on the Oemand for. Grant No. 57 under the control of 
the Ministry of Labour and cut motions thereto moved on the 24th 
April. 1992, continued. 

The follo~ng members took part in the debate:-
(1) Shri Guman Mal Lodha 
(2) Shri P.P. Kaliaperumal 
(3) Shri Ajoy Mukhopadhyay 
(4) Shri Nitish Kumar (Speech unfinished) 

The discussion was not concluded. 
-II. Statement by Minister 

The Minister of Agriculture made a statement regarding Delhi Milk 
Scheme. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th April, 1992) 

C. K. ·JAIN. 
Secretary-General. 

• At 5.31 P.M. 

MGIP(PLU)MR~188OLs-27+82. 



11 A.M. 

LOKSABHA 

BULLETIN-PART I 
(Brief Record of Proceedings] 

Tuesday. April 28, 19921Vaisakha 8. 1914 (Saka) 

No. 111 

1. Obituary RefereKe 
The Speaker made a reference to the passing away of Shri 

Raghunath Sinah. a Member of Fint, Second and to Third Lok 
Sabha. 

Thereafter, Me:nbers stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starr-' QueltIoDI 
Starred Ouestion Nos. n9-784 were orally anlwered. Replies to 

Starred Ouestion Nos. 785-797 and 799 were laid on the Table. 

Replies to UDltarred Question NOI. 8203-8336 were laid on the 
Table. 
4. hpen .... _ tile Table 

The following papers were laid. on the Table:-
(1) A copy of the Detailed Demands for Grant. (Hilldi and 

En&1ilh. versions) of the Ministry of Health and Family Welfare 
for the year 1992-93. 

(2) (i) A copy of the Annual Report (Hindi and English virsioaa) 
of the Food Corporation of India for the year 1990-91 
aloD, with Audited Acx:ounts under lub-section (2) of 
section 35 of the Food Corporation Act. 1964. 

1 
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(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Food Corporation of 
India for the year 1 ~91. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of the Detailed Demands for Grants (Hindi and 
English versions) for the Expenditure on the Central Govern-
ment on the Ministry of Communications (including the 
Department of Telecommunications) for the year 1992-93. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Surface Transport for the 
year 1992-93. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act. 1961:-
(i) The Income-tax (Eighth Amendment) Rules. 1992 pub-

lished in Notification No. S.O. 254(E) in Gazette of India 
dated the lst April. 1992. 

(ii) The Income-tax (Sixth Amendment) Rules, 1992 published 
in Notification No. G.S.R. 338(E) in Gazette of India 
dated the 23rd March. 1992. 

(7) A copy of tlie Notification No. G.S.R. 374(E) (Hindi and 
English versions) published in Gazette of India dated the 30th 
March, 1992 together with an explanatory memorandum seek-
ing to amend certain Notifications mentioned in the Tabk 
annexed to the Notification relating to Gem and Jewellery 
Units set up in the Free Trade Zones / Export Processing 
Zones and 100 per cent Export Oriented Jewellery Units in the 
Jhandewalan Complex. New Delhi. allowing higher percentage 
of wastages of gold during the manufacture of jewellery by such 
units, subject to fulfilment of specific conditions under section 
159 of the Customs Act. 1962. 

(8) A copy of the Corrigendum· to the English versions of t.be 
Summary of Recommendations contained in the Interim 
Report of Tax Reforms Committee. 

e11le Summary of the Interim Report _ laid on 29-2-92. 



3 

(9) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Industry for the year 1992-93. 

S. Report aDd MlDutes of ERlmatel Committee 
SHRI MANORANJAN BHAKTA presented the Seventeenth 

Report (Hindi and English versions) of the Estimates Committee on 
the Ministry of Finance (Department of Revenue )-Central Board of 
Excise and Customs and Minutes of the sittings of the Committee 
relating thereto. 
6. Slalement of Estimates Committee 

SHRI MANORANJAN BHAKTA laid on the Table a statement 
(Hindi and English versions) showing action taken by Government on 
the recommendations contained ill Chapter I and final replies in 
respect of Chapter V of Sixth Report of Estimates Committee (Ninth 
Lok Sabha) on action taken by Government on their Eighty-first 
Report (Eighth Lok Sabha) on the Ministry of Home Affairs-Anda-
man and Nicobar Islands. 
7. Report. and Minutes or Committee on Publk Undertaklnp 

SHRI BASUDEB ACHARIA presented the Seventh Report 
(Hindi and English versions) of the Committee on Public Undertak-
ings on Coal India Limited and Minutes of the sittings of the 
Committee relating thereto. 
8. Report of tbe Committee on the Welfare or Scheduled Cutes and 

Scheduled Tribes 
SHRI RAM SINGH MANDEWAS presented the Fourth Report 

(Hindi and English versions) of the Committee on the Welfare of 
Scheduled Castes and Schedukd Tribes on Reservations for 
Scheduled Castes and Scheduled Tribes in Private Sector Employ-
mertt. 
9. Reports of Committee on paper laid on the Table 

SHRI CHHEDI PASWAN presented the First and Second Reports 
(Hindi and English versions) of the Committee on Papers laid on the 
Table and the Minutes relating thereto. 
10. Pmentatlon or Petition 

SHRI GEORGE FERNANDES presented a petItIon signed by 
Shri Ramchandra Barupal. Urmul Marusthali Bunkar Vikas Samiti. 
Bikaner and others. regarding problems and demands of the hand-
loom weavers. 



11. GoYtnUDeDt BDl-lDtrocluced 

The Army (Amendment) Bill, 1992 

12. Matters aDder Rule 377 

(1) Shri Vijay Naval Patil raised a matter regarding need to start 
construction of Kharia Guti and Navtha irrigation prq;ects on river 
Tapi. 

(2) Shri M.G. Reddy raised a matter regarding need for setting up 
a National University at Kuppam, Chittoor district, Andhra Pradesh 
for (he development of Dravidian culture. 

(3) Shri Manphool Singh raised a matter regarding need to set up 
high power T.V. transmitters at Raisingh Nagar and Anupgarh, 
Rajasthan. 

(4) Shri Mankuram Sodi raised a matter regarding need to provide 
S.T.D. facility in Bastar district. Madhya Pradesh. 

(5) Shri Dau Dayal Joshi raised a matter regarding need t'o give 'B' 
Category status to Kota ci~y, Rajasthan. 

(6) Shri Bhagwan Shankar Rawat raised a matter regarding need to 
solve the problem of receding water Table in several districts of Uttar 
Pradesh. 

(7) Shri Nawal Kishore Rai raised a matter regarding need for 
early conversion of Samastipur-Darbhanga-Sitamarhi-Narkatiaganj 
metre gauge railway line into broad gauge. 

(8) Dr. Asim Bala raised a matter regarding need to construct a 
new National Highway passing through Nabadwip. West Bengal. 

(Lole S.tbh • • djourned .t 1.59 P.M. and re-assembled .t 3.07 P.M.) 

13. The Bu .... (Geaenl)-I99l-93 : Demand for Grant 

Ministry of Labour 

Time allotted: 5 Hrs. 
Time taken : 6 Hrs.· 53 Mts. 

Discussion on the Demand for Grant No. 57 under the control of 
the Ministry of Labour and cut' motions thereto moved on the 24th 
April. 1992. continued. 
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The following members took part in the dcbate:-
(1) Sbri Nitish Kumar 
(2) Sbri S. Gan,adhara 
(3) Shri Ram Kapte 
(4) Dr. R.K.G. Rajulu 
(5) Shri Sriballav Panigrahi 
(6) Shri Sobbanadreeswara Rao Vadde 
(7) Prof. (Smt.) Rita Verma 
(8) Shri K.D. Sultaftpuri 
(9) Shri Tej Narayan Singh 

(10) Shri Syed Shahabuddin 
(11) Shri Vijay Naval Patil 
(12) Shri Haradhan Roy 
(13) Prof. K.V. Thomas 
(14) Shri Naresh Kumar Baliyan 
(15) Shri C.K. Kuppuswamy 
(16) Smt. Saroj Dubey 
(17) Shri Dwarka Nath Das 
(18) Dr. Ravi Mallu 
(19) Shri P.C. Thomas 
(20) Shri Ramashray Prasad Singh 
(21) Shri Syed Masudal Hossain 
(22) Dr. Laxminarain Pandey 
(23) Shri V. Krishna Rao 
(24) Prof. Prem Dhumal 
(25) Prof. Rasa Singh Rawat 

The discussion was Dot concluded. 
-14. Report of Bull ... AdvilOrY Committee 

Dr. Laxminarain Pandey presented the Fifteenth Repon of the 
Business Advisory Committee. 
8.20 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 29th April, 

1992) 

°AI S.4S P.M. 

MGIp(PLU)MRND-1718LS-21-4-12. 

C. K. JAIN, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, April 29, 19921Vaisakha 9. 1914 (Saka) 

No. III 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 801-803, 806 and 808-&10 were orally 
answered. Replies to Starred Question Nos. SOO, 804, 80S, 807, 811 
and 81>-819 were laid on the Table. 
2. Uutarred Questlonl 

Replies to Unstarred Question Nos. 8337-8342, 8344,8346--8387, 
8389-8415, 8417-8436, 8438-8490. 8492-8512, 851+-8536, 
8538-8551, 855>-8560 and 8562-8568 were laid on the Table. 
3. Papen laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Report (Hindi and English versions) of the 

Comptroller and Auditor General of India for the year 1991 
(No.6 of 1991}-Union Government (Commercial-Hindustan 
Prefab Limited under article 1Sl(1) of the Conltitution. 

(2) A copy each of the followin, Notifications (Hindi and En,liab 
venions) under lub-section (1) of scc::tion 37 of the Adminiltra-
tive ·Tribunals Act, 1985 :-

(i) The Maharuhtra Adminiltntive Tribunal (Salariel and 
... lIowancel and ConditiON of Service of Chairman, 
Vice-Chairman and Memben) AmeDdlnent Rules, 1992 
published in Notification No. O.S.R.71(E) in Gazc!tte of 
India dated the 30th January, 1992. 

1 



(ii) The Central Administrative "Tribunal (Salaries and 
Allowances and Conditions of Service of Chairman, 
Vice·Chairman and Members) f"lIICndment Rules. 1992 
published in Notification No. G.S.R. 72(E) in Gazette of 
India dated the 30th January. 1'992. 

(3) A copy each of the foJ/owing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. "l1J:i6:-

(i) Review by the Government on the working of the 
Central Electronics Limited. New Dehli. for the year 
1990·9l. 

(ii) Annual Report of the Central Electronics Limited. New 
Delhi. for the year 1990-91 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Electronics for the year 
1992-93. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Electronics Research and Development 
Centre. Thiruvananthapuram. for the year 1990·91 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Electronics Research and Development Centre. 
Thiruvananthapuram. for the year 1990·91. 

(7) A statemeilt (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Notification No. S.O. 249(E)/1SA/IDRAI 
92 (Hindi and English versions) published in Gazette of India 

dated the 30th March. 1992 regardina exfension of period of 
take over of the mUIJement of Messrs Lilly Buscuit Com-
pany (Private) Limit~. and Messrs LiDy Barly Mills (Private) 
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Limited. Calcutta. uptothe 31st March. 1993 under ~ub-5Cction 
(2) of section 18A of the IndU5tries (Development and 
Regulation)" Act. 1951. 

(9) A copy of the Notification No. S.O. 2S0(E)/18AA/IDRAI 
92 (Hindi and English versions) published in Gazette of India 

dated the 30th March, 1992 regarding extension of take over 
of management of Messrs Appollo Zipper Company Private 
Limited. Calcutta. upto 31st March. 1993 under sub-section 
(2) of section 18AA of the Industries (Development and 
Regulation) Act. 1951. 

(10) A copy of the Half-yearly-Report (Hindi and English ver-
sions) of thc Coir Board. Kochi. for the period from the lst 
April. 1991 to the 30th September, 1991 under section 19 of 
the Coir Industry Act. 1953. 

(11) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Chemicals and Fertilizers 
for the year 1992-93. 

(12) A copy of th(' Detailed Demands for Grants (Hindi and 
English versions) of the Parliament. Secretariats of the Presi-
dent and Vice-President and Union Public Service Commis-
sion for the year 1992-93. 

(13) A copy of the Memorandum of Unders~anding between the 
Hindustan Photo Films Manufacturing Company Limited and 
the Department of Heavy Industry for the year 1991-92 (Hindi 
and English versions). 

(14) A copy of the Maternity Benefit (Mines and Circus) Amend-
ment Rules. 1992 (Hindi and English versions) published in 
Notification No. G.S.R. 64 in Gazette of India dated the 15th 
Fcbruary. 1992 _nder sub-section (3) of section 28 of thc 
Maternity Benefit Act. 1961. 

4. Report of the Committee on Private Memben Bills and Resolutions 

SHRI P.P. KALIAPERUMAL presented the Tenth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 



s. Reports 01 PubUc Accounts Committee 
SHRI A TAL BIHARI V AJPA YEE presented the following 

Reports (Hindi and Englishd versions) of the Public Accounts 
Committee: 

(i) Nineteenth Report on Excesses over Voted Grants and 
Charged Appropriations (1988-89) and action taken on 
11th Report (9th Lok Sabha) on Excesses over Voted 
Grants and Charged Appropriations (1987-88). 

(ii) Twenty-first Report on action taken on lS6th Report 
(8th Lok Sabha) on Impact of the Central Excise Duty 
concessions in respect of man-made fibres and yarn in 
the Budget 1988 on prices. 

(iii) Twenty-third Report on Project Imports. 
(iv) Twenty-fourth Report on Union Excise Dutie"s-Short 

levy of duty due to misclassification-Prickly Heat 
Powder-A cosmetic. 

6. Statement or Estimates Committee 
SHRI A. CHARLES laid on the Table a statement (Hindi and 

English versions) showing action taken by Government on the 
recommendations contained in Chapter I and final replies in respect 
of Chapter V of Ninth Report of Estimates Committee (Ninth Lok 
Sabha) on action taken by Government on the recommendations 
contained in the Sixty-Sixth Report (Eighth Lok Sabha) on the 
Ministry of Human Resource Development (Department of 
Education)-UniwN"aity Grants Commission. 
7. Prnentatlon of the Report or the Committee on PeUtions 

SHRI. P.G. NARAYANAN presented the Third Report (Hindi 
and EnsUsh versions) of the CotnIIIittee on Petitions. 
8. Motion reprdlDI Fifteenth Report of Business Advisory Committee 

DR. LAXMINARAIN PANDEY moved the following motion:-
"That this House do agree with the Fifteenth Report <?f the 

8UJiness Advisory Committee presented to the House on the 28th 
April. 1992." 

The motion wu adopted.· 

1\ 
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9. Mallen uDder Rule 377 
(1) Shri Anku~hrao R. Tope raised a matter regarding need for 

immediate introduction of new electronic telephone exchange of 2000 
lines at Jalna. 

(2) Shri Birbal raised a matter regarding need to ensure timely 
distribution of loans under Integrated Rural Development Prog-
ramme to farmers and·youths of Sriganga Nagar District, Rajasthan. 

(3) Shri A. Sai Pratap raised a matter regarding need to give more 
cooking gas outlets in Rajampet Parliamentary constituency, Andhra 
Pradesh. 

(4) Shri Chandresh Patel Kordia raised a matter regarding need to 
extend certain trains upto Port;andar and Okha in Gujarat. 

(5) Shri Brij Bhushan Sharan Singh raised a matter regarding need 
to allocate more funds for sports. 

(6) Shri Hari Kewal Prasad raised a matter regarding need to clear 
proposed Thermal Power Project to be set up at Ballia, Uttar 
Pradesh. 

(7) Shri Allola Indrakaran Reddy raised a matter regarding need 
to open more purcha.<;e centres of C.C.I. in Adilabad district, Andhra 
Pradesh. 

(8) Shri K.D. Sultanpuri raised a matter regarding need to create 
employment opportunities for graduates passing out in Forestry. 
(Lok Sabha adjoumt.tl at 1.29.P.M. and rt-asstmbltd at 2.35 P.M.) 
10. Tbe Budaet (General)-199l-93 : Demands for Grants 

(i) Ministry of Labour 
Time allotted: 5 Hn. 
Time taken: 8 Hn. 03 Mts. 

Discussion on the Demand for Grant No. 57 under the control of 
the Ministry of Labour and cut motions thereto moved on the 24th 
April, 1992..continued. 

Shri P.A. Sangma replied to the debate. 
On cut motion Nos. 1 to 3 moved by Shri Ajoy Mukhopadhyay, 

the House divided, Ayes -60; NdICS -102. Accordingly, the cut 
motions were negatived. 

All the other cut motions moved were negatived. 

·Subject 10 oorrec1ion 
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The. Demand for Grant No. 57 (both Revenue Account and Capital 
Account) for which the Ministry of Labour is responsible for the 
amounts shown under column 6 of the printed list of Demand!i for 
Grants-Budget (Gencral) for 1992-93 were votcd in full. 

(i) Ministry of Commerce 
Time allotted: 5 Hrs. 
Time taken: 2 Hrs. 23 Mts. 

Discussion on the Demands for Grants Nos. 11 and 12 under the 
control of the Ministry of Commerce commenced. 

Thirteen cut motions (Nos. 1 to 4, 13 to 15. 20 and 26 to 30) were 
moved. 

The following members took part in the debate:-

(1) Dr. Laxminarain Pandey 
(2) Shri B. Akbar Pasha 
(3) Shri Hannan Mollah 
(4) Shri Syed Shahabuddin 
(5) Shri Prithviraj D. Chavan 
(6) Shri Bhogendra Jha 
(7) Shri Kashiram Rana 
(8) Shri E. Ahamed 

Shri P. Chidambaram replied to the debate. 

All the cut motions moved were negatived. 

The Demands for Grants Nos. 11 and 12 (both Revcnue Account 
and Capilal Account) for whieh the Ministry of Commerce is 
responsible for the amounts shown under column 6 of the printcd list 
of Demands for Grants-Budget (Gelleral) for 1992-93 were votcd in 
full. 

(iii) At 6.05 P.M., the following Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under 
column 6 of the printed list of Demands for Grants-Budget 
lGeneral) for 1992-93 were submitted to the vote of the House 
and voted in full. 

(1) Demand Nos. 5 and 6 relating to Ministry of Chemicals and 
Fertilizers. 
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(2) Demand Nos. 7 and 8 relating to the Ministry of Civil Aviation 
and Tourism. 

(3) Demand No. 10 relating to the Ministry of Coal. 
(4) Demand Nos. 13 to 15 relating to the Ministry of Communica-

tions. 
(5) Demand Nos. 16 to 22 relating to the Ministry of Defence. 
(6) Demand No. 23 relating tn the Ministry of Environment and 

Forests. 
(7) Demand Nos. 25 to 27, 29, 30. 32 to 37 relating to the Ministry 

of Finance. 
(8) Demand No. 39 relating to the Ministry of Food Processing 

Industries. 
(9) Demand Nos. 40 and 41 relating to the Ministry of Health and 

Family Welfare. 
(10) Demand Nos. 42 to 46 relating to the Ministry of Home 

Affairs. 
(11) Dcmana Nos. 51 to 54 rclating to the Ministry of Industry. 
(12) Demand Nos. 55 and 56 relating to the Ministry of Informa-

tion and Broadcasting. 
(1.3) Demand Nos. S8 and 59 relating to the Ministry of Law, 

Justice and Company Affairs. 
(14) Demand No. 60 relating to Ministry of Mines. 

(15) Demand No. 61 relating to Ministry of Parliamentary Affairs. 
(16) Demand No. 62 relating to Ministry of Personnel, Public 

Grievances and Pensions. 
(17) Demand No. 63 relating to Ministry of Petroleum and Natural 

Gas. 
(18) Demand Nos. 64 to 66 relating to Ministry of Planning and 

Programme Implementation. 
(19) Demand Nos. 67 and 68 relatina to Ministry of Power and 

Non-conventional EnerlY Sourcel. 

(20) Demand Nos. 70 to 72 relatina to Ministry of Science and 
Technology. 

(21) Demand No. 73 relatina to Ministry of Steel. 



(22) Demand Nos. 74 to 76 relating to Ministry of Surface 
Transport. 

(23) Demand No. 77 relating to Ministry of Textiles. 
(24) Demand Nos. 78 to 80 relating to Ministry of Urban Develop-

ment. 
(25) Demand No. 81 relating to Ministry of Water Resources. 
(26) Demand No. 82 relating to Ministry of Welfare. 
(27) Demand Nos. 83 and 84 relating to Department of Atomic 

Energy. 
(28) Demand No. 85 relating to Department of Electronics. 
(29) Demand No. 86 relating to Department of Ocean Develop-

ment 
(30) Demand No. 87 relating to Department of Space. 
(31) Demand No. 88 relating to Lok Sabha. 
(32) Demand No. 89 relating to Rajya Sabha. 
(33) Demand No. 91 relating to the Secretariat of the Vice-

President. 
(34) Demand No. 93 relating to Union Territory of Delhi. 
(35) Demand No. Q4 relating to Union Territory of Andaman and 

Nicobar Islands. 
(36) Demand No. 95 relating to Union Territory of Dadra and 

Nagar Haveli. 

(37) Demand No. 96 relating to Union Territory of Lakshadweep. 
(38) Demand No. 97 relating to Union Territory of Chandigarh. 
(39) Demand No. 98 relating to Union Territory of Daman and 

Diu. 
11. Government BID-Introduced 

The Approprillr;on (No.2) Bill, 1992 
12. Government BW--Paaed 

The Approprilltion (No.2) Bill, 1992 
The motion for consideration of the Bill was moved by Dr. 

Manmohan Singh. 
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Tbe followina Members took pan in the debate:-
(1) Sbri Ram Naik 
(2) Sbri Era Anbaruu 
(3) Sbri Georae Fernandes 
(4) Shri Srikanta Jena 
(5) Sbri Cbhedi Paswan 

Sarvasbri S.B. Cbavan, Ajit Kumar Panja and H.R. Bbardwaj 
replied to the points raised bv Members. 

The motioo for consideration was adopted ud cJause-by-clause 
consideratioo of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 
aause 1, the EnaCliDa Formula and the Lona Title were also 

adopted. 
The motion that the Bill be passed was moved by Dr. Manmoban 

Singh. 
The motion was adopted IIDd the Bill was passed. 

6.48 P.M. 
(Lok Sabha adjourned till II A.M. on T1umay, the 30th AprU, 1992) 

MGlp(PLU)MAN~1151L&- 21 4 •. 

C.K. JAIN, 
Secretary-General. 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceediap) 

Thursday, April 30, 19921Vaisakha 10, 1914 (Saka) 

No. 113 
11"()2 A.M. 

1. Obituary Reference 
The Speaker made a reference to the pauina away of Shri 

Shasbi Ranjan, a Member of Third and Fourth· Lok Sabha. 
Thereafter, Members stood in silence for a sbort wbile u a 

mark of respect to the deceased. 

2. Starred Queltions 

Starred Question Nos. 820-823 and 82S were oraDy IDswered. 
Replies to Starred Question Nos.. 824 and ~ were laid on the 
Table. 
3. Unstarred Quettioos 

Replies to Unltarred Question Nos. 8569-8573, 8575-8637, 
8639-8681, 8683-8711, 8713 and 1714 were laid on the Table. 
4. Papen laid on the Table 

The following papt"rs were laid on the Table;-
(1) (i) A copy of the Annual Report (Hindi and English versions) 

of the National Institute for the VisuaUy Handicapped, 
Debra Dun, for the year 1990-91 alona with Audited 
Accounts. 

1 
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(ii) A copy of tbe Review (Hindi and English versions) by the 
Government on the working of the National Institute for 
tbe Visually Handicapped, Dehra Dun, for the year 1990-
91. 

(2) A statement (Hindi and English versions) sbowing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute for the Physically Handicapped, New 
Delhi, for the year 1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Institute for the 
Physically Handicapped, New Delhi, for the year 1990-91. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Oil and Natural Gas Commission (Amendment) 
Rules, 1991 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 693 in Gazette of India dated the 14th 
December, 1991 under sub-section (3) of section 31 of the Oil 
and Natural Gas Commission Act, 1959. 

(6) A copy each of the following papers (Hiadi and English 
versions) under section 619A of the Compu. Act, 1956:-

(i) Review by the Government OD the workinl of tile Madhya 
Pradesh State Agro Industries Developmeat Corporation 
Limited, Bhopal, for the year 1984-85. 

(ii) Annual Report of the Madhya Pradesh State Asro Industries 
Development Corporation Limited, Bhopal, for the year 
1984-85 along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing reaso~ for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Annual Report (Hindi and English versions) of 
the National Oilseeds and Vegetable Oils Development Board, 
Gurlaon, for tbe year 1990-91 along with Audited Accounts 
under sub-section (4) of section 14 and sub-section. (4) of 
section 16 of the National Oilseeds and Veaetable Oils 
Development Board Act, 1983. 
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(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A copy each of the foUowin, Reports (Hindi and English 
versions) under anicle 1Sl(1) of the Constitution:-

(i) Report of tbe ComptroUer and Auditor General of 
Indi..-Union Government (No. 1 of 1991)-Commer-
cial-Introduction. 

(ji) Report of the Comptroller. and Auditor General of 
Indi..-Union Government (No. 2 of 1991)-Commcrcial-
Resume of the Company Auditors. Reports and Comments 
on Accounts of Government Companies. 

(iii) Report of tbe Comptroller and Auditor General of India-
Union Government (No. 3 of 1991)-Commercial-Audit 
Observation on Individual topics. 

5. Report of Publk. Accounts Committee 
SHRI NIRMAL KANTI CHA TIERJEE presented the following 

Reports (Hindi and English versions) of tbe Public Accounts Com-
mittee: 

(1) Twenty-Fiftb Report on Development and production of a 
trainer aircraft. 

(2) Twenty-Sixth Report on Action Taken .on 168tb Report (8tb 
Lok Sabha) on Development of weapon system 'X'. 

(3) Twenty-Seventh Report on Procurement of defective imported 
parachutes. 

(4) Twenty-Eighth Report on Action Taken on 79tb Report (8tb 
Lok Sabha) on Short-billing of telepbone caU cbarges of heavy 
callers. 

(5) Twenty-Ninth Report on Action Taken on 187th Report (8th 
Lok Sabha) on Infructuous and avoidable extra expenditure in 
the acquisition of certain special purpose naval vessels. 

(6) Thirtieth Report on Action Taken on 145th Report (8th Lok 
Sabha) on Union Excise Duties - Price lists. 

6. MIDutes of Committee on Publk UnderUk ..... 
SHRI BASUDEB ACHARIA laid on the Table tbe Minutes 

(Hindi and Englisb version) of the sittings of tbe Committee on 
Public Undertakings relating to Procedural and MiJccllaneous Mat-
ters. 



7. Stateme... It, MIaIItIn 
(1) The MiDiater of State iD tbe Ministry of Parliamentary Affairs 

made a Itatement relarcSinl Government Busineu for the remaininl 
period of the leuion. . 
-(2) The Minister of State in tbe Ministry of Home Affain made a 

Itatement re,ardina the incident of fire in Nai Buti. Naya Bazar, 
Delhi OR 29 April. 1992. 
• -8. Metlon ......... report 01 Jolat Coaamitt.-EKteDilon of time 

SHRI NA lHURAM MIRDHA moved the followina motions:-
"That this HoUle do extend upto the last day of first week of 
MonsooD SeuioD, 1992. tbe time for presentation of the Report 
of the Jdint Committee on the Bill further to amend the 
Constitution of India viz the Constitution (~venty-Second 
AmendmeJft) BiU, 1991 (/lUertiort of MW part IX and addition of 
Ekvenlh ScM;'uk). 

The motion wu adopted. 
(Lok SabluJ adjollTned at 1.28. P.M. and re-assembled at 2.37 P.M.) 
-- -9. CaIHaa Atteadoa 

Sbri Georae Fernandes called the attention of the Minister of 
Finance to tbe situation ariling otit of the strike by share brokers 
relultin, in closure of Stock Exchanges over the implementation of 
the provisions of Securities and Exchange Board of India Act and the 
.tepl tebn by the Government in regard thereto. 

The Minister of Finance made a statement in regard thereto. 
10. Government BUI - under consideration 

{
Time allotted 

The FinGnce Bill, ;1992 Time taken : 
Balance 

10 Hrs. 
17 Mts. 
9 Hrs. 43 Mts. 

The motion for consideration of the Bill was moved by Dr. 
Manmohan Singh. 

The discussion was not colilcluded. 

·At 3.39 P.M. 
"Memarudum .. vi .. reuoal for extension of time c:ln:u1lted leplrltely . •• "I'QID 2.37 P.M. to 3.20 P.M. and 

froe 6.15 P.M. to 7.06 P.M. 



11. Motioa reprdlq Teath Report ~ the COIIIIIIIUee oa PrIvate 
Memben BlIII aDd raolutloal 

Shri P.P. Kaliaperumal moved the foUowin, motion:-
"That tbis House do agee with the Tenth Report of the 
Committee on Private MembeR' Billa and Rcsolutiona presented 
to the House on the 29th April, 1992. 

The motion wu adopted. 

12. PrIvate Member'. Resolution - Withdrawn 

Shri Rupchand Pal concluded his reply on the following Resolution 
moved by hiQ1 on the 6th March, 1992:-

"This House calls upon the Government to catelorically reject all 
proposals received by Government pertaining to Trade Related 
Intellectual Property Rights (TRIPS). Trade Related Investment 
Measures (TRIMS) and General Agreement on Trade in Services 
(GATS) which will infringe the Patent Laws and the economic 
sovereignty of our country." 

The Resolution was withdrawn by leave of the House. 
13. Private Member'. Resolution - Under Consideration 

Shri Satyagopal Misra moved the following Resolution:-
"This House urges ~pon the Central Government to take 
measures for giving adequate compensation to the victims of 
Bhopal gas disaster and also to take appropriate steps for the 
extradition of the former Chairman of Union Carbide Corpora-
tion (UCC) from U.S.A. to face the criminal charges in the gu 
leak case." 

The following members took part in the debate:-
(1) Prof. Rasa Singh Rawat 
(2) Prof. Malini Bhattacharya 
(3) Shri Sriballav Panigrahi 
(4) Shri P.C. Thomas 
(5) Shri Dau Day,1 Joshi 
(6) Shri Pratap Singh 
(7) Shri Surya Narain Yadav 
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(8) Sbri Sudaraan Ray Cbaudburi 
(9) Prof. Susanta Chakraborty 

The discussion was Dot concluded. 

7.06 P.M. 

(Lok SQbhQ Qdjourned tiU 11 A..M. ora Moradlly, tlte 4th MQY, 1992) 

MGIP(PLU)MRND-17~·82. 

C.K. JAIN, 
SecretQry-General. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Monday, May 4, 1992/Vaisakha 14, 1914 (Saka) 

No. 114 

11.01 A.M~ 

1. Starred Questions 
Starred Question Nos. 841, 843, 846, 848, 850 and 853 were orally 

answered. Replies to Starred Question Nos. 842, 844, 845, 847, 849, 
851, 852 and 854-860 were laid on the Table. 

2. Unstarred Questions 
Replies to Unstarred Question Nos. 871S-8920, 8922--8947, 8947-

A and 8947-8 were laid on the Table. 
3. P.pen laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Memorandum of Understanding for the year 

1991-92 between the National Tbermal Power Corporation 
Limited and the Department of Power, Government of India 
(Hindi and English versions). 

(2) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 37 of the laterna-
tional Airports Authority Act, 1971:-

(i) The Internl\tional Airports Authority of India (Leave) 
R~gulations, 1990 published in Notification No. G.S.R. 
719(E) in Gazette of India dated the 21st August, 1990 
together with an Explanatory Note·, 

1 



2 

(ii) The International Airports Authority of India Employees 
(Conduct, Discipline and Appeal) Amendment Regula-
tions, 1991 published in Notification No. PerslSCIlll 
73-Vol. IV (PtY418 in Gazette of India dated the 
21st January, 1992 together with an Explanatory Note. 

(iii) The International Airports Authority of India (Manage-
ment of Airports) Amendment Regulations, 1991 pub-
lished in Notification No. Sectt. 10VSI82 in Gazette of 
India dated the 15th January, 1992, together with an 
Explanatory Note. 

(iv) The International Airports Authority of India (Employees 
Contributory Provident Fund and Family Pension Fund) 
Amendment Regulations, 1991 published in Notification 
No. Persllll4175-Vol. VI in Gazette of India dated the 
28th January, 1992, together with an Explanatory Note. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by the Government on the working of the 

Mahanagar Telephone Nigam Limited, New Delhi. for the 
year 1990-91. 

(ii) Annual Report of the Mabanagar Telephone Nigam 
Limited, New Delhi, for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

4. Meuaaes from Rajy. S.bb. 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That at its sitting held on the 29th April, 1992, Rajya Sabba 

passed the Constitution (Seventy-first Amendment) Bill, 1990. 
(2) That its sitting held on the 29th April. 1992, Rajya Sabha 

passed the Constitution (Seventy-sixth Amendment) Bill, .1992. 
S. 1m Paued by R"ya Sabhll-Lald oa the Table 
(1) The Constitution (Seventy-first Amendment) BUl, 1990. 
(2) The Constitution (Seventy-sixlh Amendment) BUI, 1992. 
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6. Report and Minutes of the Committee on Aarlculture 
SHRI CHOKKA RAO JUVV ADI present~ the First Report 

(Hindi and English versions) of the Committee on Agriculture on the 
Ministry of Finance (Department of Economic Affairs, Banking 
Division)-Role of National Bank for Agriculture and Rural 
Development in the Distribution of Agricultural Credit and Minutes 
of the Sittings of the Committee relating thereto. 

7. Government Bills-Introduced 
(1) The National Commission for Minorities Bill, /992, by 

Shri Sitaram Kesri. 
(2) The Air Corporations (Transfer 0/ Undertakings and Repeal) 

Bill, 1992, by Shri M.O.H. Farook. 
The motion for leave to introduce the Bill moved by Shri M.O.H. 

Farook was opposed. 
(Lok Sabha adjourned at 1.39 P.M. and re-assembled at 2.43 P.M.) 

On the motion the House divided, Ayes ·108; Noes ·60. The 
motion was accordingly adopted and the BiD was introduced. 

8. Statement by Minister 
The Minister of Human Resource Development made a statement 

regarding U. P. Basic Education Project. 
9. Matten under Rule 377 
(1) Shri Prithviraj D. Chavan raised a matter regarding need to 

introduce air-service of the third tier air-line from Bombay to 
Karad. 

(2) Shri Vijay N. Patil raised a matter reprding need for laying of 
third railway line between Bhusaval and Jalgaon. 

(3) Smt. SUJIlitra Mahajan raised a matter regardin, aced to 
restore the work of supplying railway sleepers to Forest 
Development Corporation of Madbya Pradesb. 

(4) Dr. Laxminarain Pandey raised a matter reprding aced to give 
environmental clearance to Maheshwar Hydel Project, Madhya 
Pradesh. 

·Subject to correction. 
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(5) Shri E. Ahamed raised a matter regarding need to allocate 
necessary grants for the centres evolved for pre-examination 
coaching to minority and backward classes. 

(6) Shri Sriballav Panigrahi raised a matter regarding need to 
departmentalize thc handling operations of foodgrains in FCI 
by doing away with prescnt intermediary system. 

(7) Shri K.P. Singb Deo raised a matter regarding need for early 
completion of Hirakund Stage II H~del Power Project, Orissa. 

(8) Shri Ram Badan raised a matter regarding need to declare 
Ajamgarh-Mau-Ballia road as a National Highway. 

10. Government BUl-Under Consideration 

The Finance Bill, 1992 \Time allotted: 
Time taken: 
Balance: 

10 Hrs. 
2 Hrs. 36 Mts. 
7 Hrs. 24 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Dr. Manmohan Singh on the 30th April, 1992, continued. 

The following members took part in the debate:-
(1) Shri Jaswant Singh 
(2) Dr. Debi Prosad Pal 
(3) Prof. Susanta Chakraborty 
(4) Shri Girdhari La! Bhargava 
(5) Shri Peter G. Marbaniang 
(6) Smt. Geeta Mukherjee (Speech Unfinished) 

The discussion was not concluded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, 1M 5th May, 1992) 

MGIP(PLU)MRN~1848LS 405.12. 

C. K. JAIN, 
StcrtltlryoGeneral. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Procccdinp] 

Tuesday, May 5, 19921Vaisakha IS, 1914 (Saka) 

No. 115 

11 A.M. 
1. Starred Questions 
Starred Question Nos. 861, 865--867, 869 and 870 were orally 

answered. Replies to Starred Question Nos. 863, 864, 868, 871-881 
were laid on the Table. 

2. Unstarred QUestioDS 

Replies to Unstarrcd Question Nos. 8948-9075 and 9071-910S 
were laid on the Table. 

3. Papers laid on the Table 

The fonowing papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and EnaJisb 

versions) of the Gandhi Smriti and Darshan Samiti, 
New Delhi, for the year 198~90 along with Audited 
Accounts. 

(ii) A ~py of the Review (Hindi and EnaJisb versions) by 
the Government on the working of the Gandhi Smriti 
and Darshan Samiti, New Delhi, fOJ the year 1989-90. 

(2) A statement· (Hindi and EnaIisb versions) showing reasons for 
delay in laying the papen mentioned at (1) above. 

1 



2 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Rashtriya Sanskrit Sansthan, New 
Delhi, for the year 1988-89. 

(ii) A c:opy of the Annual Accounts (Hindi and English 
.versions) of the Ruhtriyi Sanskrit Sansthan, New 
Delhi, for the ycar 1988-89 tOlcther with Audit Report 
thereon. 

(4) A statement (Hiedi aad EqIiIh veniona) showing reasons for 
delay in layina tbe papers DlCDtioncd at (3) above. 

(5) (i) A copy of the ADDuai Report (Hindi and English 
venions) of the Reaional Engineering College, Dur-
aapur, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Regional Engineering College, Dur-
gapur, for the year 1989-90 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working" of the Regional 
Engineering College, Durgapur for the year 1989-90. 

(6) A statement (Hinqi and English versions) showing reasons for 
dclay in laying the papers mentioned at (5) above. 

(7) A copy of the Annual Accounts (Hindi and English versions) 
of the Jamia Millia Islamia, New Delhi, for the years 1988-89 
and 1989-90 together with Audit Report thereon. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A c:opy of the Food Corporation of India (Contributory 
Provident Fund) (First Amendment) Regulations, 1992 (Hindi 
and English versions) published in Notification No. E.P. 41121 
87 in Gazette of India dated the 20th February, 1992 under 
sub-section (5) of se,tion 45 of the Fo.:x1 Corporation Act, 
1964. 

(10) A copy each of the follo\Ying Notifications (Hindi and English 
versions) under section 26 of the Environment (Protection) 
Act, 1986:-
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(i) The Environment (Protection) Amendment Rules, 1992 
published in Notifatioa No. G.S.R. 9S(E) in Gazette 
of India dated the 12th February, 1992. 

(ii) The Environment (Protcdion) Second Amendment 
Rules, 1992 published in Notificatioin No. G.S.R. 
329(E) in Gazette of India dated the 13th March, 1992. 

(11) A eopy of the Water (Prevention and Control of PoUution) 
Amendmen\ Rules, 1992 (Hindi and E~glish versions) pub-
lished in Notification No. G.S.R. 107(E) in Gazette of India 
dated the 18th February, 1992, under sub-section (3) of 
section 63 of the Water (Prevention and Control of Pollution) 
Act, 1974. 

(12) A copy of the Air (Prevention and Control of Pollution) 
Amendment Rules, 1992 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 108(E) in Gazette of India 
dated the 18th February, 1992, under sub-section (2) of 
section 53 of the Air (Prevention and Control of PoUution) 
Act, 1981. 

(13) A copy of the Water (Prevention and Control of Pollution) 
Cess Amendment Rules, 1992 (Hindi and English versions) 
published in Notification No. G.S.R. 311(E) in Gazette of 
India dated the 5th March, 1992 under sub-section (3) of 
section 17 of the Water (Prevention and Control of Pollution) 
Cess Act, 1977. 

(14) A copy of the Notification No. S.O. 182(E) (Hindi aQ.d 
English versions) published in Gazette of India dated the Sth 
March, 1992 specifying the rates of cess payable by every 
person on an industry specified in Scheduled I of the Water 
(Prevention and Control of Pollution) Cess Act, 1977 issued 
under section 3 of the said Act. 

(IS) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the National 
Commission for Women Act, 1990:-

(i) The National Commission for Women (Salaries and 
Allowances 'and Conditions of Scrvicte of Chairperson 
and Members) Rules, 1992 published in l'lotification 
No. G.S.R.74(E) in Gazette of India dated the 
31st January, 1992. 
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(ii) The National Commission for Women (Allowances 
Payable to Co-opted Members) Rules, 1992 published in 
Notification No. G.S.R. U8(E) in Gazette of India 
dated the 21st February, 1992. 

(16) (i) A copy of the Annual Report (Hindi and En,tish 
versions) of the National Institute of Public Cooperation 
and Child Development, New Delhi, for the year 
1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the National Insti-
tute of Public Cooperation and Child Development, 
New Delhi, for the year 1990-91. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union Govern-
ment (No. 8 of 1991) (Commercialr-Vayudoot Limited 
Operational Performance under article 151(1) of the Constitu-
tion. 

(19) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Report and Audited Accounts of 
the Pawan Hans Limited, for the year 1990-91 within the 
stipulated period of 9 months after the close of the Account-
ing year. 

(20) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Konkan Railway Corporation Limited, New Delhi, for 
the year 1990-91. 

(ii) Annual Report of the Konkan Railway Corporation 
Limited. New Delhi. for the year 1990-91 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(21) A statement (Hindi and English versions) showin, reasons for 
delay in layin, the papers mentioned at (20) above. 
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(22) A copy of the Memoraadum of Understaodina for the year 
1991·92 betwecn the Container Corporation of Iodil and the 
Ministry of Railways (Hiadi and English versions). 

(23) (i) A copy of the Annual Report· (Hindi and English 
versions) of the Central Council for Research in 
Homoeopathy, New Delhi, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Council for Research in 
Homocopathy, New Delhi, for the year 1990·,91 
to,ether with an Audit Report thereon. 

(iii) A copy of the Review (Hindi and Enpish versions) by 
the Government on the workin, of the Central Council 
for Research in Homocopathy, New Delhi, for the year 
1990·91. 

(24) A statement (Hindi aod English versions) showing reaons for 
delay in lay in, the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Homoeopathy, 
Calcutta, for the year 1990·91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti· 
tute of Homoeopathy, Calcutta, for the year 1990-91. 

(26) A statement (Hindi and English ftftions) showiD& IUIOIII for 
delay in laying the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hiadi and English 
versions) of ttw All India Institute of Speech and 
Hearin" MYlOre, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and En,lish 
versions) of the All India Institute of Speech and 
Hearing, Mysore, for the year 1990-91 tOlether with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the All India 
Institute of Speecb and Hearing, MYlOre, for tbe year 
1990-91: 
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(28) A statement (Hindi and English versions) showing reasons for 
delay in layiDg the papers mentioned at (27) above. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Medical Research, 
New Delhi, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and E.glish 
versions) of the Indian Council of Medical Research, 
New Delhi, for the year 1990-91 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Council 
of Medical Research, New Delhi, for the year 1990-91. 

(30) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) A copy of the Pharmacy Council of India's Employees Group 
Savings Insurance Regulations, 1991 (Hindi and English ver-
sions) published in Notification No. 26-10/89/ PCI in 
Gazette of India dated the 4th January, 1992 under sub-
section (4) of section 18 of the Pharmacy Act, 1948. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cancer Hospital and Research Institute 
Regional Cancer Research and Treatment Centre, 
GWlllior, for the year 1990-91 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Cancer Hospital 
and Research Institute Regional Cancer Research and 
Treatment Centre, Gwalior, for the year 1990-91. 

(33) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (32) above. 

(34) (i) A copy of the Annual RePort (Hindi and English 
versions) of the Cancer Institute, Madras, for the year 
1990·91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Cancer Institute, 
Madras, for the year 199O·!11. 
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(35) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the Kidwai Memorial Institute of Oncology, 
Bangalore, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Kidwai Memorial Institute of Oncology, 
Bangalore, for the year 1990-91 together with Audit 
Report thereon. 

(iii) A eopy of the Review (Hindi and English versions) by 
the Government on the working of the Kidwai Memo-
rial Institute of Oncology, Bangalore, for the year 
1990-91. 

(37) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (36) above. 

(38) A copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India-Union Government (No.1 of 1992) for the year 
ended the 31st March, 1991-Civil. 

(ii) Rcport of the Comptroller and Auditor General of 
h\dia--Union Government (No. 2 of 1992) for the year 
ended the 31st March, 1991 (Scientific Departments). 

(iii) Report of the Comptroller and Auditor General of 
India-Union Government (No.4 of 1992) for the year 
cnded the 31st March, 1991 (Revenue Receipts-In-
direct Taxes). 

(iv) Report of the Comptroller and Auditor General of 
India-Union Government (No.5 of 1992) for the year 
endcd thc 31st March, 1991 (Revenue Receipts-Direct 
Taxes). 

(v) Report of the (omptroller and Auditor General of 
India (or the year ended the 31st March, 1991 (No. 12 
of 1992)-Municipal Corporation of Delhi and New 
Delhi Municipal Committee. 
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(vi) Report of the Comptroller and Auditor General of 
India for the year ended the 31st March, 1991 (No.3 of 
1992)-Union Government (Delhi Administration). 

(39) -A copy of the Union Government Appropriation Accounts 
(Civil) for the year 1990-91 (Hindi and Enllish versiona). 

(40) A copy of the Union Government Finance Accounts for the 
year 1990·91 (Hindi and English vel'$ions). 

4. Report or tbe Committee on Government Auu ..... ces 
DR. LAXMINARAIN PANDEY presented the Fourth Report 

(Hindi and English versions) of the Committee on Government 
Assurances. 

5. Presentation or Petition 
SHRI K.P. SINGH DEO presented a petition signed by Shri 

Prasanta Mishra, Social Activist, Shri Binay Mahapatra, Secretary, 
District Unit of CPI, Shri Nabin Ch. Narain Das, Ex-Member 
ZRUCC, S.E. Railway and Ex-Chairman, Dhenkanal Municipality, 
District Dhcnkanal, Orissa and others regarding passenger halt and 
mini railway station at Shyamacharanpur, Dhcnkanal, Orissa. 

6. Statements by Ministers 
(1) The Minister of Railways made a statement regarding taking up 

of some new works during 1992-93. 
-(2) The Minister of Civil Aviation and Tourism made is statement 

on National Action Plan for Tourism. 
He also laid on the Table a copy of the National Action Plan for 

Tourism (Hindi and English versions) 
7. Matters under Rule 377 
(1) Shri Birbal raised a matter regarding need for setting up an 

electronic telephone exchange at Hanumangarh town, Sri 
Ganganagar district, Rajasthan. 

(2) Shri Rama Krishna Konathala raised !t matter regarding need 
to issue 'ktter of intent for setting up sugarcane factory at 
Kothakota in Visakhaplltnam district, Andhra Pradesh. 

OAt 4.35 P.M. 
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(3) Shri Manjay Lal raised a matter reg~rding need for early 
completion of remaining 660 Megawatt Thermal Power Project 
at Kanti in Muzaffarpur district, Bihar. 

(4) Shri Ajoy Mukhopadhyay raised a matter regarding need for 
early completion of excavation work started at 'Ballal DhipJi' 
Nadia district, West Bengal. 

(5) Shri Nathuram Mirdha raised a matter regarding need to look 
into the pilfering' and adulteration of LSHS meant for Atomic 
Power Station, Rawathbhata near Kota, Rajasthan. 

(6) Shri Ram Naik raised a maUer regarding need to hold 
negotiations with Bangladesh for ensuring repatriation of illegal 
immigranls. 

(7) Shri C. Srinivasan raised a matter regarding need to withdraw 
the levy of export duty on finished leather goods. 

(Lok Sabha adjourned al 1.27 P.M. and re-QSsembled al 2.30 P.M.) 
8. Government Bill-Under Consideration 

The Finance Bill, 1992 Time allotted: 
Time taken: 
Balance: 

10 Hrs. 
5 Hrs. 58 Mts. 
4 Hrs. 02 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Dr. Manmohan Singh on the 30th April, 1992, continued. 

The following members took part in the debate:-

(1) Smt. Geeta Mukherjee 
(2) Shri Chandulal Chandrakar 
(3) Shri Mohan Singh 
(4) Shri K. P. Singh Deo 
(5) Shri Rajinder Kumar Sharma 
(6) Shri Praful Manoharbhai Patel 
(7) Shri Kadambur M.R. Jilnardhanan 
(8) Shri Ram Nuik 
(9) Prof. Ashokrao Anantrao Dcshmukh 

(10) Shri M. Ramanna Rai 
(11) Shri V.S. Vijayaraghavan (Speech unfilf;shed) 

The discussion was not concluded. 
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6.02 P.M. 
(Lolc Sabha adjourned till 11 A.M. on Wednesdtly, the 6th MIlY, 1992) 

C.K. JAIN, 
Secntary-Genertll. 
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LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, May 6, 1992lVaisakha 16, 1914 (Saka) 

No. 116 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 882-887 were orally answered. Replies to 
Starred Question Nos. 888-901 were laid on the Table. 
2. Unltarred Questions 

Replies to Unstarred Question Nos. 9106-9144. 9147-9215, 
9217-9274, 9276-9307. 9309--:9338 and 9338·A were laid on the 
Table. 

The Minister of State in the Ministry of Urban Development laid 
on the Table the following:-

(i) Statement correcting the reply given on February 26, 
1992 to Unstarred Question No. 279 regarding demand .. 
of lEs Association; and 

(ii) Statement correcting the reply given on April 8, 1992 to 
Unstarred Question No. 6570 regarding Construction of 
Government Quarters. 

3. Papen laid on the Table 
The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) eff the Delhi Development Authority for the 
year 1990·91 under section 26 of the Delhi Development 
Act, 1951. 

1 
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(ii) A statement (Hindi and English versions) relardinl 
Review by the Government on the workinl of the Delhi 
Development Authority for the year 1990-91. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Annual Plan 1991-92 (Hindi and English 
versions). 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Services Act. 1951:-

(i) The Indian Administrative Service (Pay) First Amend-
ment Rules. 1992 published in Notification No. G.S.R. 
68 in Gazette of India dated the 22nd February, 1992. 

(ii) The Indian Administrative Service (Fixation of Cadre 
Strength) First Amendment Regulations, 1992 published 
in Notification No. G.S.R. 69 in Gazette of India dated 
the 22nd February, 1992. 

(iii) The Indian Administrative Service (Fixation of Cadre 
Strensth) Second Amendment Regulations, 1992, pub-
lished in Notification No. G.S.R. 105 in Gazette of 
India dated the 7th March, 1992. 

(iv) The Indian Administrative Service (Pay) Second 
Amendment Rules. 1992 published in Notification 
No. G.S.R. 106 in Gazette of India dated the 7th 
March. 1992. 

(v) The Indian Administrative Service (Pay) Thii'd Amend-
ment Rules. 1992 published in Notification No. G.S.R. 
107 in Gazette of India dated the 7th March, 1992. 

(vi) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regulations, 1992 pub-
lished in Notification No. G.S.R. 108 in Gazette of 
India dated the 7th March. 1992. 

(5) A copy of the Central Administrative Tribunal Stenographers 
Service (Group 'D' and 'C' posts) Recruitment (Amendment) 
Rules. 1992 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 367(E) in Gazette of India dated the 27th 
March. 1992. under sub-section (1) of section 37 of the 
Administrative Tribunals Act. 1985. 
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(6) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the Grih Kalyan Kendra, New Delhi, for 
the year 1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Grih 
Kalyan Kendra, New Delhi, for the year 1990-91. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the Central Civil SerVices Cultural and 
Sports Board, New Delhi. for the year 1990-91 along 
with Audited Accounts. 

(ii) A statement (Hindi and Engli.h versions) re,ardin, 
Review by the Government on the working of the 
CentraJ Civil Services Cultural and Sports Board. 
New Delhi. for the year 1990-91. 

(9) A .tatement (Hindi and Enllish versions) .howinl reasons for 
delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hindi and English 
Yersions) of the Atomic Energy Education Society. 
Bombay. for the year 1990-91 alona with Audited 
Accounts. 

(ii) A statement (Hindi and English Yersion5) regardina 
Review by the Government on the workin, of the 
Atomic Enerl)' Education Society. Bombay, for the 
year 1990-91. 

(11) A statcmcnt (Hhidi and En,lish ver5ions) showina rClsons for 
delay in layin, the papen mentioned at (10) abovc. 

(12) A copy each of the followina papen (Hindi and En,li.h 
venion.) under sub-section (1) of section 619A of the Com-
panies ~ct. 1956:-

(I) A ·.tatcment· reprdin, Review by the Oovemment on 
the workln, of the Nuclcar Power Corporation of India 
Limltcd. New Deihl. for the year 1990·91. 
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(ii) Annual Report of the Nuclear Power Corporation of 
India Limited. New Delhi. for the year 1990-91 along 
with Audited Accounts and comments of the Comptro-
ller and Auditor General thereon. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i} A copy of the Annual Report (Hindi and English 
vel'llions) of the Kendriya Bhandar (Central Govern-
ment Employees Consumer Co-operative Society 
Limited). New Delhi for the year 1990-91 along with 
Audited Accounts. 

(ii) A statement (Hindi and English vel'llions) regarding 
Review by the Government on the working of the 
Kendriya Bhandar (Central Government Employees 
Consumer Co-operative Society Limited). New Delhi. 
for the year 1990-91. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union Govern-
ment (No. 11 of 1991) - (Commercial) CMC Limited under 
article 151 (1) of t'he Constitution. 

(17) A statement (Hindi and English versions) (i) correcting the 
reply given on the 4th December. 1991 to Unstarred Question 
No. 2049 by Shri B. Dharma Bhiksham. M.P. regarding Light 
Rail Transport System in Hyderabad; and (ii) the reasons for 
delay in correcting the reply. 

(18) A copy each of the following papers (Hindi and English 
versions) unper sub-section (1) of section 619A of the Com-
panies Act. 1956:- . 

(i) A statement regarding Review by the Government on 
the working of the Delhi State Industrial Development 
Corporation Limited. New Delhi. lor the year 1990-91. 

(ii) Annual Report of the Delhi State Industrial Develop-
ment Corporation Limited. New Delhi. for the year 
1990-91 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 



(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) A copy of the Notification No. G.S.R. 120(E) (Hindi and 
English versions) published in Gazette of India dated the 24th 
February. 1992 authorising the Commissioner. Additional 
Commissioners. Deputy Commissioners and officers subordi-
nate to the Commissioner to exercise the powers exercisable 
by the Government issued under sub-section (3) of section 6 
of the Bhopal Gas Leak Disaster (Processing of Claims) Act, 
1985. 

(21) A copy of the Bhopal Gas Leak Disaster (Registration and 
Processing of Claims) Amendment Scheme. 1992 (Hindi and 
English versions) published in Notification No. G.S.R. 310(E) 
in Gazette of India dated the 5th March. 1992 under sub-
section (3) of section 9 of the Bhopal Gas Leak Disaster 
(Proces.~ing of Claims) Act. 1985. 

(22) A copy of the Memorandum of Understanding for the year 
1991-92 between the National Fertilizers I,.imited and the 
Department of Fertilizers. Ministry of Chemicals and Fertiliz-
ers (Hindi and English versions). 

(23) (i) A copy of the Annual Report (Hindi and English 
ycniops) of the Council for Advancement of people's 
Action and Rural Technology. New Delhi. for the year 
1990-91 along with Audited Accounts. 

(ii) A statement (Hindi and English venions) re,ardin, the 
Review by the Government on the working of the 
Council for Advancement of People's Action and Rural 
Technology. New Delhi for the year 1990-91. 

(iii) A statement (Hindi and English versions) showing 
reasons for delay in laying the papen mentioned at (1) 
above. 

(24) A copy of the Memo~ndum of Understanding for the year 
1991-92 between the Andrew Yule and Company Limited and 
Department of Hcavy Industry (Hindi and English venions). 
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(25) A copy of the Memorandum of Understanding for the year 
1991-92 between the Bharat Bhari Udyog Nipm Limited and 
the Department of Heavy Industry (Hindi and English ver-
sions). 

(26) A copy of the Memorandum of Understanding for the year 
1991-92 between the Hindustan Cables Limited and the 
Department of Heavy Industry. Ministry of Industry (Hindi 
and English versions). 

(27) A copy of the Employees' State Insurance (Central) First 
Amendment Rules. 1992 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 368 (E) in Gazette of India 
dated the 27th March. 1992 under sub-sectiC?n (4) of section 95 
of the Employees' State Insurance Act. 1948. 

(28) (i) A copy of the Annual Report of the Coal Mines 
Provident Fund. Coal Mines Family Pension and Coal 
Mines Deposit Linked Insurance Schemes for the year 
1990-91 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Coal Mines 
Provident Fund. Coal Mines Family Pension and Coal 
Mines Deposit Linked lnaurancc Schemes for the year 
1990-91. 

(29) A Itatement (Hindi and Engli5h versions) showing reasons for 
delay in laying the papers mentioned at (28) above. 

4. Report 01 Committee on Absenee 01 Memben from the Slttlnp 01 
the Route 
SHRI PROBIN DEKA presented the Second Report (Hindi and 

English versions) of the Committee on Absence of Members from the 
Slttln .. of the HOUle. 
S. R.port Ind Mlnut.. 01 the Committee on AarJcultun 

SHRI J. CHOKKA RAO presented the Second Report (Hindi and 
En,Ush venlons) of the Committee on A,rlculture on the Ministry of 
Aarlculture (Department of A,rlculturll Rescarch· Ind 
Educatlon)-Indlln Council of Aaricultural Resclrch Ind Minutes of 
the Slttln.. of the Committee relltln, thereto. 



6 ......... doa 01 Petldoa 
SHRI GEORGE FERNANDES presented a petition sianed by 

Shri I.S. Jha, Governor. NPCC Employees Joint Forum and other 
employees of the NPCC Ltd .• reprdin, 'Employees Plan' to revive 
the National Projects Construction Corporation Ltd. 

7. MaUen UDder Rule m 
(1) Dr. Vishwanatham Kanithi raised a matter regarding need for a 

uniform scheme to provide financial usiatanc:c to the economically 
poor people affected by fire. 

(2) Shri A. Sai Pratap raised a matter re,arding need to provide 
financial usistance to Arogyararam Medical Centre of Madanapalli, 
Andhra Pradesh. 

(3) Kumari Padmashree Kudumula raised a matter regarding need 
for setting up an electronic telephone exchange at Nellore. Andhra 
Pradesh. 

(4) Shri Swami Chinmaya Nand raised a matter regarding need to 
prevent pollution of Ganp water due to discharge of effluents by 
Mot. Vam Or,anic Chemicals Ltd.. Gajraula, Moradabad. 

(S) Shri Ram Tahal Choudhary raised a matter regarding need to 
provide funds to Bihar Government to solve the problem of scarcity 
of drinking water and electricity in Ranchi district. 

(6) Shri Sobhanadreeswara Rao Vadde raiscd a matter regarding 
need to take steps for preventing recurrence of incidents of blast in 
Vishakhapatnam Steel Plant. Andhra Pradesh. 

(7) Shri Sanat Kumar Mandai raised a matter regarding need to 
provide more funds to the Government of West Bengal for saving 
flora and fauna of manJrove ceo-system in Sunderbans. 
'(Lok SlIbhll IUIjourned lit 1.13 P.M. lind re-fLuembled lit 2.20 P.M.) 
•. Government Bm - Palled 

The Flnaace Bm, 1m Time allotted: 10 Hrs. 
Time taken: 11 Hn. 28 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Dr. Manmohan Singh on the 30th April, 1992. continued. 
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The following members took part in the debate:-
(1) Shri V.S. Vijayaraghavan 
(2) Prof. Ram Kapse 
(3) Shri Roshan Lal 
(4) Col. Rao Ram Singh 
(5) Shri Nirmal Kanti Chatterjee 
(6) Shri Harish Narayan Prabhu Zentye 
(7) Maj. Genl. R.G. Williams 
(8) Shri Bhapan Shankar Rawat 
(9) Shri Era Anbarasu 

(10) Shri George Fernandes 
(11) Shri Inder lit 
(12) Shri E. Ahamed 
(13) Shri Y. Yaima Singh 
(14) SIHi M.V.V.S. Murthy 
(15) Shri Bhogenda lha 
(16) Shri P.C. Thomas 

Dr. Manmohan Singh replied to the debate. 
The motion for consideration was adopted and Clause-by-Clause 

consideration of the Bill was taken up. 
On amendments Nos. 130 and 131 to clause 2 moved by Prof. Rasa 

Singh Rawat. the House divided. Ayes -98; Noes -235. 
The amendments were accordingly negatived. 
Clause 2 was adopted. 
Clause 3 was adopted. 
Clause 4 was adopted. as amended. 
Clauses S to 10 were adopted. 
Clause 11 was adopted. as amended. 
Clauses 12 to 15. were adopted. 
Clause 16 was adopted. as amended. 
Clauses 17 to 23 were adopted. 
Clause 24 was adopted. as amended. 
Clauses 25 to 29 were adopted. 
Clause 30 was adopted. as amended. 
Clauses 31 to 33 were adopted. 
Clauses 34 and 35 were adopted. as ameded. 
Clauses 36 to 38 were adopted. 

• Subject to correction. 
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Clause 39 was adopted. as amended. 
Clauses 40 to 47 were adopted. 
Clause 48 was adopted. as amended. 
Clauses 49 to 50 were adopted. 
Clause 51 was adopted. as ameded. 
Clause 52 was adopted. 
Clause 53 was adopted. as amended. 
Clauses 54 and S5 were adopted. 
Clause 56 was adopted. as amended. 
Clauses 57 was adopted. 
Clause 58 was adopted. as amended. 
Clause 59 was neJatived. 
Clauses 60 to 62 were adopted. 
Clause 63 was adopted. as amended. 
Clauses 64 to 66 were adopted. 
Clause 67 was adopted. as amended. 
Clauses 68 to 71 were adopted. 
Clause 72 was adopted. as amended. 
Clause 73 was adopted. 
Clause 74 was negatived. 
Clauses 75 to 77 were adopted. 
Clause 78 was adopted. as amended. 
Clause 79 was adopted. 
Clauses 80 and 81 were adopted. as amended. 
Clause, 82 to 89 were adopted. 
Clauses 90 aJ\d 91 were adopted. as amended. 
Clause 92 was adopted. 
Clauses 93 and 94 were adopted. as amended. 
Clauses 95 to 100 were adopted. 
Clause 101 was negatived. 
Clause 102 was adopted. as amended. 
Clauses 103 to 109 were adopted. 
Clause 110 was adopted. as amended. 
Chluses 111 to 120 were adopted. 
The First Schedule. Second Schedule and Third Schedule were 

adopted. as amended. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
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On the motion that the Bill. as amended. be passed moved by 
Dr. Manmohan Singh the House divided. Ayes -227; Noes -56. T~ 
motion was accordinlly adopted and the Bill. as amended. was 
pwed. 
7.50 P.M. 
(Lak Sablta adjOl~rn~d liII 11 A.M. on Thursday, lite 71h Moy, 1992) 

C.K. JAIN. 
Secrelary-G~neral. 

·Subject to correction. 

MGIP(PLU)MRND-1909LS----&-5-92. 
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LOt( SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, May 7, 1992/Vaisakha 17, 1914 (Saka) 

No. 117 

1. Starred Questions 
Starred Question Nos. 902-905 were orally answered. Replies to 

Starred Question Nos. 906-915 and 917-921 were laid on the 
Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 9339-9471. 9473-9498. 9498-
A 9498-B were laid on the Table. 
(Lok Subha adjourned at 1.45 P.M. and re-assembled at 2.48 P.M.) 
(Lok Sabha adjourned at 2.57 P.M. and re-assembled at 3.46 P.M.) 
(Lok Sabha adjourned at 3.58 P.M. and re-assembled at 4.31 P.M.) 
3. Papers laid on the Table 

Tbe following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English 

versions) of the Central Wakf Council for the year 
1990-91. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Wakf Council for the year 1990-
91 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the workini~ of the Central Wakf 
Council for lhe year 1990-91. 

(2) A statement (~ndi and English versions) showing reasons for 
delay in laying tile papen mentioned at (1) above. 

1 
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(3) A copy of the Memorandum of Understanding for the year 
1991-92 between the Metal Scrap Trade Corporation Limited 
and the Ministry of Steel (Hindi and English versions). 

(4) A copy of the Melilorandum of Understanding for the year 
1991-92 between the Ferro Scrap Nigam Limited and the 
Ministry of Steel (Hindi and English versions). 

(5) A copy of the Indo-Tibetan Border Police, Sub-Inspector 
(Compounder/Stores/Pharmacist) Recruitment Rules, 1992 
(Hindi and English versions) published in Notification 
No. G.S.R. 104 in Gazette of India dated the 
7th March 1992 under sub-section (3) of section 18 of the 
Central Reserve Police Force Act, 1949. 

(6) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-
(a)(i) Review by the Government 'on the working of the 

Himachal Pradesh Agro Industries Corporation Limited, 
Shimla, for the year 1990-91. 

(ii) Annual Report of the Himachal Pradesh Agro Indus-
tries Corporation Limited, Shimla, for the year 1990·91 
along with Audited Accounts and comments of the 

. Comptroller and Auditor General thereon. 
(b) (i) Review by the Government on the working of the Tamil 

Nadu Agro Industries Corporation Limited, Madras, for 
the year 1989·90. 

(ii) Annual Report of the Tamil Nadu Agro Industries 
Corporation Limited, Madras, for the year 1989·90 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(7) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (6) above. 

4. Leave of Absence 

The following members were granted leave of absence from the 
sittings of the House for the period mentioned against each:-

(1) Shri Phoolchand Verma-24th February to lOtb April, 1992 
(2) Shri G.L. Kanaujia-llth March to 30th April, 1992 



-5. Statementl of Committee on Petitions 
Shri P.G. Narayanan laid on the Table a copy each (Hindi and 

English versions) of the following statementl Ihowina final action 
taken by the Government on recommendations of the Committee on 
Pctitions:-

(1) State~ent showing Act~on Taken by Government on recom-
mendations contained in Chapter II of Second Report (Ninth 
Lok Sabha) and final replies in respect of Chapter II of Tenth 
Report (Eighth Lok Sabha) on the representation regarding 
grievances of Nurses of Delhi Hospitals. 

(2) Statement showing Action Taken by Government on recom-
mendations contained in Chapter I of First Report (Ninth Lok 
Sabha) and final replies in respect of Chapter IV of Second 
Report (Eighth Lok Sabha) on the representation regarding 
introduction of old age pension scheme. 

(3) Statement showing Action Taken by Government on recom-
mendation~ ~ntained in Chapter III of Second Report (Ninth 
Lok Sabha) and final replies in respect of Chapter I of 
Eleventh Report (Eighth Lok Sabha) on the petition regarding 
revocation of Hindustan Tractor Limited (Acquisition and 
Tramifer of Undertakings) Act, 1918. 

(4) Statement showing Action Taken by Government on recom-
mendations contained in Chapter VI of First Report (Ninth 
Lok Sabha) and final replies in respect of Chapter VI of 
Seventh Report (Eighth Lok Sabha) on representation reprd-
ing dclinlcina of the amount of National Talent Search Scholar-
ship from the income of parents. 

(5) Statement showing Action Taken by Government on recom-
mendations contained in Chapter V of Second Report (Ninth 
Lok Sabha) and final replies in respect of Chapter IV of Eighth 
Report (Eighth Lok Sabha) on representation regardi!1g re-
gularisation of services of employees of National Seeds Corpo-
ration. 

6. Statements by Mlnliten 
(1) The Minister of Human Resource Development made a 

statement regarding the modifications to the NatiOnal Policy on 
Education. 1986. 

• At ".4.5 ~.M. 



The Minister also laid on the Table a copy each (Hindi and English 
versions) of the (i) National Policy on Education (NPE) , 
1986-ReviSed Policy Formulations and (ii) Report of the CABE 
Committee on Policy. 

- -(2) The Minister of State in the Ministry of Railways made a 
statement regarding. derailment of 7022 -Dakshin Express on the 
Balharshah-Kazipet broad gauge section of South Central Railway 
on 6.5.1992. 
7. Matters under Rule 377 

(1) Prof. K.V. Thomas raised a matter regarding need to provide 
more funds to the Government of Kerala for the development of 
sports. 

(2) Shri P.P. Kaliaperumal raised a matter regarding need to 
classify 'Kuruvikarans' of Tamil Nadu as Scheduled Tribe. 

(3) Shri Prabhu Dayal Katheria raised a matter regarding need for 
an over-bridge at Shikohabad railway crossing. Uttar Pradesh. 

(4) Shri Bhagwan Shankar Rawat raised a matter regarding need to 
introduce direct superfast trains from Agra to Allahabad, Varanasi 
and Bombay. 

(5) Dr. Sripal Singh Yadav raised a matter regarding need for 
modern communication facilities in Sambhal Parliamentary Consti-
tuency, Uttar Pradcsh. 

(6) Shri Jitcndranath Das raised a matter regarding need to hand 
over certain tea gardens of West Bengal managed by TICI to 
WTDC. 

(7) Shri Kodikkunnil Suresh raised a matter regarding need for 
early sctting up of Cashew-Board at Quilon, Kerala. 
8. Government Bill-Motion for Reference to Select Committee-

Adopted 
lime allottcd: 4 Hrs. 

Time taken: 48 Mts. 
The Constitution (Seventy-First Amendment) Bill, 1990 (Amendment 
of articles 81, 82, 170 and 327), as passed by Rajya Sabha. 
Shri K. Vijaya Bhaskara Reddy moved the following motion:-

··AI 5.04 P.M. 
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"That the Bill further to amend the Constitution of India viz. the 
Constitution (Seventy-First Amendment) Bill, 1990, (Amendment of 
articles 81. 82, 170 and 327) as passed by Rajya Sabha be referred to 
a Select Committee consisting of 20 rnernebers, namcly:-

(1) Shri Raghunandan I..al Bhatia 
(2) Shri Buta Singh 
(3) Shri Chandubhai Deshmukh 
(4) Shri J aswarit Singh 
(5) Shri P.R. Kumararnangalam 
(6) Shri Rarnkrishna Kusrnaria 
(7) Prof. (Smt.) Savithiri Lakshrnanan 
(8) Shri Suraj MandaI 
(9) Shri Arvind Netam 

(10) Shri Ram Vilas Paswan 
(11) Shri K. Pradhani 
(12) Shri S.S.B. Rajendrakumar 
(13) Dr. Lal Bahadur Rawal 
(14) Shri Suda~an Ray Chaudhuri 
(15) Shri M. Baaa Reddy 
(16) Shri Vishwa Nath Shastr: 
(17) Shri Sukh Ram 
(18) Shri Sycd Shahabuddin 
(19) Smt. Chandra Prabha Urs; and 
(20) Shri Mukul Balkrishna Wasnik 
With instructions to report by the last day of the first week of the 

Monsoon Session, 1992." 
The following lIlemqers took part in the debate:-

(1) Shri Lal Krishna Advani 
(2) Shri Mohan Singh 
(3) Shri Ram Vilas Paswan 
(4) Shri Sobhanadreeswara Rao Vadde 
(5) Shri Somnath Chatterjee 
(6) Shri Ratilal Kalidas Varma 
(7) Dr. Kartikeswar Patra 
(8) Shri P.C. Thomas 

Shri K. Vijaya Bhaskara Reddy replies to the debate. The motion 
was adopted. 
9. GOVERNMENT BILL-PASSED 

Time allotted: 1 Hr. 
Time taken: 41 Mts. 

The Constitution (Seventy-sixth Amendment) Bill, 1992 (Amend-
ment of articles 54 and 239 AA), as passed by Rajya Sabha. 
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The motion for consideration of the Bill was moved by Shri K. 
Vijaya Bhaskara Reddy. 

The followina members took part in the debate:-
(1) Shri Madan Lal Khurana 
(2) Shri Manoranjan Dhakata 
(3) Shri Bhogendra Jha 
(4) Shri Surya Narain Yadav 
(5) Shri Sudarsan Ray Chaudhuri 
(6) Shri Pius Tirkey 

Shri K. Vijaya Bhaskara Reddy replied to the debate. 
On the motion for consideration of the Bill, the House divided, 

Ayes *318; Noes *3. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members present and voting. 

Clause-by-c1ause consideration of the Bill was then taken up. 
On the motion for adoption of clauses 2 and 3, the House divided, 

Ayes *323; Noes *1. 
Clauses 2 and 3 were adopted by a majority of the total 

membership of the House and by a majority of not less than two-
thirds of the members prescnt and voting. 

On the motion for adoption of clause 1, as amended; the House 
divided; Ayes *326; Noes *Nil. 

Clause 1. as amended, was adopted by a majority of the total 
membership of the House and by a majority of not less than two-
thirds of the members present and voting. 

The Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri K. Vijaya Bhaskarn Reddy. 
On the motion the House divided, Ayes *328; Noes *Nil. The 

motion was adopted by a majority of the total membership of the 
House and by a majority of not less than two-thirds of the members 
present and voting. The Bill, as amended, was passed by the requisite 
majority in accordance with the provisions of article 368 of the 
Consitition. 
6.23 P.M. 
(Lok Sabha adjourned till 11 A.M. on Frida~, the 8th May, 1992) 

• Subject to c:orrection. 
MGIP(PLU)MRND-19!51 LB-7.S.92. 

C.K. JAIN, 
Secretary-General . 
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BULLETIN - PART I 
(Brief Record of Proceedings) 

Friday, May 8, 19921Vaisakha 18, 1,914 (Saka) 

No. 118 
11.01 A.M. 
1. Starred QuestioDi 

Starred Question NOI. 922-926 were orally answered. Replies to 
Starred Que.tion NOI. 927-935, 935·A and 936-944 were laid on 
the Table. 
2. Short Notice Queltloa 

Short Notice Question No.1 addresied to the Minister of Surface 
Transport wu oraUy answered and supp'ementaries thereon were also 
answered. 
3. Unstarred QuestioaJ 

Replies to Unstarred Question NOI. 9499--9'710 were laid on the 
Table. 
4. Papen laid oa the Table 

The followin, papers were laid on the Table:-
(1) A copy each of the followin, papers (Hindi and En,Ush 

versions):-
(i) Memorandum of Understandin, for the year 1991·92 between 

tbe Garden Reach Shipbuilders and Enaineers Umited and 
the Department of Defence Production and Supplies, Ministry 
of Defence. 

(ii) Memorandum of Undcrstandin, for the year 1991·92 between 

1 



the Bharat Dynamics Limited and the Department of 
Defence Production and Supplies. Ministry of Defence. 

(iii) Memorandum of Understanding for the year 1991-92 
between . the Mishra Dhatu Nigam Limited and the 
Department of Defence Production and Supplies. Ministry of 
Defence. 

(iv) Memorandum of Understanding for the yelU' 1991-92 
between the Goa Shipyard Limited and the Department of 
Defence Production and Supplies. Ministry of Defence. 

(v) Memorandum of Understanding for the year 1991-92 
between the Muagon Dock Limited and the Department of 
Defence Production and Supplies. Miniltry of Defence. 

(2) A copy each of the followin, Notiticationl (Hindi and 
English versions) under sub-section (3) of section 25 of the 
Rubber Act. 1947:-

(i) The Rubber Board of India Financial Adviser and 
Projcct Officer Recruitment Rules. 1990 published in 
Notification No. G.S.R. 846(E) in Gazette of India 
dated the 16th' October. 1990. 

(ii) The Rubber Board of India Financial Adviser and 
Project Officer Recruitment (Amendment) Rules. 1991 
publishcd in Notification No. G.S.R. 358 in Gazette 
of India dated the 15th June. 1991. 

(3) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and Enpish 
versions) of the Tea Board. Calcutta, for the year 
1990-91. 

(ii) A copy of. the Annual Aa:ounts (HiJldi and Enpish 
versions) of the Tea Board. Calcutta. for the year 
1990·91 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versional 
by the Government on the working of the Tea Board. 
Calcutta. for the year 1990-91. 



(5) A statement (Hindi and English versions) showing reasons for 
delay in layin, the papers mentioned at (04) above. 

(6) A copy of the Annual Accounts (Hindi and English versions) 
of the Rubber Board. Kottayam. for the year 1990-91 together 
with Audit Report thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following papers (Hindi and English 
versions) undt!r sub-section (1) of section 619A of the 
Companies Act, 1956:-
(a)(i) Review by the Government on the working of tbe Jute 

Corporation of India Limited, Calcutta. for the year 
1990-91. 

(ii) Annual Report of the Jute Corporation of India 
Limited. Calcutta. for the year 1990-91 along with 
Audited Accounts and commeRts of the Comptroller 
and Auditor General thereon. 

(b)(i) Review by the Government on the work in, of the 
National Textile Corporation Limited (Holding 
Company). New Delhi. for the year 1990-91. 

(ii) Annual Report of the National Textile Corporation 
Limited (Holding Company). New Delhi, for the year 
1990-91 along with Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(c)(i) Review by the Government on the working of the 
National Jute Manufactures Corporation Limited, 
Calcutta. for the year 1990-91. 

(iI) Annual Report of the National Jute Manufactures 
Corporation Limited, Calcutta, for the year 1990-91 
alona with Audited Accounts and comments of the 
Comptroller and Auditor Oeneral thereon. 

(9) Three Itatements (HIndi and EnaJiab veniona) Ihowing reuenl 
for delay In layln. the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Report (Hiltdi and En.li.h 



ve~ioDs) of the Jute Manufactures Development 
Council, Calcutta, for the year 1990-91 alona with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and Enpish venionl) by 
the Government on the workinl of the Jute 
Manufactures Development Council, Calcutta. for tbe 
year 1990-91. 

(11) A statement (Hindi and English versions) showin, reuons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and EnJlish 
versions) of the National Institute of Fashion 
TechnololY, New Delhi. for the year 1990-91 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Institute of Fashion TechnololY. New Delhi. for the 
year 1990-91. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India-Union 
Government-(No. 10 of 1991HCommercialr.-National 
Textile Corporation (Andhra Pradesh, Karnataka. Kerala and 
Mahe) Limited under article lSI (1) of the Constitution. 

(IS) A copy each of the following papers (Hindi and En,lish 
venions):-

(i) Memorandum of Understanding for tbe year 1992·93 
between the National Handloom Development 
Corporation Limited and the Ministry of Textiles, 
Government of India. 

(ii) Memorandum of UnderstandiD, for the year 1992·93 
between the Cotton Corporation of India Limited and 
the Ministry of Textiles. 

(16) A copy each of the following Notifications (Hiadi and 



En&1isb versions) under sub-section (4) of section 124 of the 
Major Port Trust Act, 1963:-

(1) G.S.R. 61S(E) publiabed in Gazette of India dated the 
4th October, 1991 approvin. the 'aredip Port Trult 
(Recruitment of Heads of Department) Regulations, 
1991. 

(ii) G.S.R. 6S8(E) publisbed in Gazette of India dated the 
31st October, 1991 approvina the New Manaalore Port 
Trult Employees (Recruitment, Seniority and 
Promotion) Fifth Amendment Regulations, 1991. 

(iii) G.S.R. 4O(E) published in Gazette of India dated the 
10th January, 1992 approvina the New Manaalore Port 
Trust Employees (Retirement) Re,ulations, 1992. 

(iv) G.S.R. S2(E) published in Gazette of India dated the 
lOth January, 1992 approvin, the Visakhapatnam Port 
Trust Employccs (allotment of Residences) Amendment 
Regulations, 1992. 

(v) G.S.R. 121(E) published in Gazette of India dated the 
24th February, 1992 approvin, the New Mangalore Port 
Trust (Adaptation of Rules) First Amendment 
R.egulations, 1992. 

(vi) G.S.R. 122(E) published in Gazette of India dated the 
24th February, 1992 approvina the Tuticorin Port 
Employees (Acceptance of Employment after 
Retirement) First Amendment Regulations, 1992. 

(vii) G.S.R. 406(E) published in Gazette of India dated the 
3rd April, 1992 approvina the Cochin Port and Dock 
Amendment Reaulations, 1991. 

(viii) G.S.R. 72S(E) published in Gazette of India dated the 
Sth December, 1991 approvin, the Kandla Port Trust 
Employees (Festival Advance) (Amendment) 
Replations, 1991. 

(17) A copy of the Inland Waterways Authority of India 
(Adaptation of Rules) Regulations, 1991 (Hindi and English 
versions) published in Notification No. ~IWAIlEstt.l4-90 in 
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Gazette of India dated the lit November, 1991, under Mction 
36 of the Inland Waterways Authority of India Act. 1985. 

(18) A copy of the Memorandum of Understandin, for the. year 
1991-92 between tbe Hindustan Shipyard Limited and the 
Ministry of Surface Transpon (Hindi and En,lish versions). 

(19) A copy each of the fonowin, papen (Hindi and En,lish 
venions) under SUb-Mel ion (2) of section 103 of the Major 
Pon Trusts Act. 1963:-
(a)(i) Annual Accounts of the Visakhapatnam Pon Trust for 

the year 1990-91 together with Audit Repon thereon. 
(ii) Review by the Government on the Audited Accounts of 

the Visakhapatnam Pon Trust for the year 1990-91. 
(b) (i) Annual Accounts of the Bombay Pon Trust for the year 

1990-91 toaether with Audit Repon thereon. 
(ii) Review by the Government on the Audited Accounts of 

the Bombay Pon Trust for the year 1990-91. 
(c)(i) Annual Accounts of the Paradip Pon Trust for the year 

1990-91 tOlether with Audit Report thereon. 
(ii) Review by the Government on the Audited Accounts of 

the Paradip Pon Trust for the year 1990-91. 
(20) Three statements (Hindi and English versions) showing 

reasons for delay in laying the papen mentioned at (19) 
above. 

(21) A statement (Hindi and English versions) explainin, reuons 
for not layin, the Annual Repon and Audited Accounts of 
tbe Shippin, Corporation of India Umited for the year 
1990-91 within the stipulated period of nine months after the 
close of the Accountin, year. 

(22) A statement (Hindi and En,liah versions) expllinin, reasons 
for not layin, the Annual Repon and Audited Accounts of 
the Hoo,hly Dock and Port Enameerin, !.imltod for the year 
1990-91 within the stipulated period of nine montha .fter the 
cloM of the Accountin. year. 

(23) (I) A copy of the Annual Report (Hindi and EnaJiah 
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venions) of the National Institute for the Training of 
Highway Engineers, New Delhi, for the year 1990-91 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute for 
the Training of Highway Engineers, New Delhi. for the 
year 1990-91. 

(24) A statement (Hindi and Enalish versions) showing reasons for 
dclay in layina the papers mentioned. at (23) above. 

(25) A copy of the Income-tax (Seventh Amendment) Rules, 1992 
(Hindi and En,lish versions) published in Notification No. 
G.S.R. 371(E) in Gazette of India dated the 27th March, 1992 
under section 296 of the Income-tax Act, 1961. 

(26) A copy each of the following Notifications (Hindi and English 
versions) under lub-sect:on (2) of section 38 of the Central 
Excises and Salt Act. 1944:-

(i) G.S.R. 376(E) publishcd in Gazette of India dated the 
31st March. 1992 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 17S/86-CE. dated the 1st March. 1986. 

(ii)' G.St-R. 383(E) published in Gazctte of India dated the 
31st March. 1992 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 7I92-CE. dated the lst March. 1992. 

(27) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 409(E) published in Gazette oflndia dated the 8th 
April, 1992 together with an explanatory memorandum 
making certain amendments in the Notification No. 33/ 
86-Cus., dated the 7th February. 1986. 

(ii) G .S.R. 410(E) p.ublished in Gazette of India dared the 8th 
April. 1992 together with an explanatory memorandum 
making certain amendments in the Notification No. 136/ 
9()..Cus., dated the 20th March, 1990. 
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(iii) G.S.R. 411(£) published in Gazette of India dated the 
8th April, 1992 together with an explanatory 
memorandum seekina to preseribe the rate of baic 
customs duty on goods (with certain exceptions) 
imported through the courier mode at 105 per cent tid 
valorem. 

(iv) G.S.R. 354(£) to G.S.R. 363(E) published in Gazette 
of India dated the 26th Marth. 1992 together with an 
explanatory memorandum regarding Customs Duty 
changes and exemption in the context of proposals 
announced by the Finance Minister in Lok Sabha on the 
26th March, 1992. 

(v) G.S.R. 382(E) published in Gazette of India dated the 
31st March, 1992 together with an explanatory 
memorandum extcndin, the validity of the Notification 
No. 52/SS·Cus., dated the 4th March, 1985 upto the 
31st March, 1995. 

(vi) The Project Import (Second Amendment) Regulations, 
1992 published in Notification No. G.S.R. 317(E) dated 
the 10th March. 1992 together with an explanatory 
memorandum. 

(28) A copy of the Cost and Works Accountants (Amendment) 
Regulations. 1991 (Hindi and En,lish versions) published in 
Notification No. CWR(I)/91 in Gazette of India dated the 
12th October, 1991 under sub-section (5) of section 39 of the 
Cost and Works Accountants Act. 1959. 

(29) A copy of the Notification No. S.O. 153(E) (Hindi and 
En,lish versions) published in Gazette of India dated the 25th 
February, 1992 makin, certain amendments in Schedule Ten 
to the Companies Act, 1956 under lub-section (3) of section 
641 of the IBid Act. 

(30) A copy each of the followin, Notifications (Hindi and En,liah 
versipns) under sub-lCction (3) of section 642 of the 
Companies Act, 1956:-

(i) The Companies (Fees on Applications) Amendment 
Rules. 1992 published in Notification No. G.S.R. 



o 
126(E) in Gazettc of India dated the 25th Fcbruary, 1992. 

(ii) The CompaniCi (Central Government'l) Gencral Rulel 
and Forml (Amendment) Rules. 1992 published in 
Notification No. O.S.R. 312(E) in Gazette of India 
dated rbe 6th March. 1992. 

(iii) The Companill (Central Government'.) General Rules 
and Forms (Second Amendment) Rules. 1992 published 
in Notification No. G.S.R. 353(E) in Gazettc of India 
dated the 26th March. 1992. 

(31) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Constitutional and 
Parliamentary Studies. New Dclhi. for thc year 1990-91. 
along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Institute of Constitutional and Parliamentary Studies. 
New Delhi. for the year 1990-91. 

(32) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (31) above. 

(33) A copy of the Twentieth Annual Report (Hindi and English 
versions) pertaining to the Execution of the Provisions of the 
Monopolies and Restrictive Trade Practices Act. 1969 for the 
period from the 1st January. 1990 to the 31st December. 1990 
under section 62 of the Monopolies and Restrictive Trade 
Practices Act, 1969. 

(34) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor Gcneral of India-Union 
Government (No. 12 of 1991)-Commercial-Hindustan 
Insecticides Limited under articlc 151(1) of the Constitution. 

(35) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 17A of the General 
Insurance BusincD (Nationalisation) Act. 1972:-

(i) The Gcneral Insurance (Rationalisation of Pay Scales 
and Othcr Conditions of Service of Officers) 
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(Amendment) Scheme. 1992 published in Notification 
No. S.O. 2oo(E) in aazette of India dated the 
10th March. 1992. 

(II) The aeneral Insurance (~atlonallsatlon of Pay Scales 
and Other Condltionl of Service of Deyelopment Staff) 
(Amendment) Scheme. 1992 published in Notification 
No. S.O. 201(E) in aazette of India dated the 
10th March. 1992. 

(36) A copy each of the followin, Notiflcatlonl (Hindi and Enlllih 
Yenionl) undcr lub·lection (3) of acction 48 of the Life 
Inlurance Corporation Act. 1956:-

(I) The Life Insurance Corporation of India (Dally 
Allowance and Hotel CharlOS to Employees on Tour) 
(Amendment) Rulel. 1992 published In Notification No. 
G.S.R. 322(E) in Gazette of India dated the 
10th March. 1992. 

(Ii) The Llfc Inlurance Corporation of India (Special Area 
Allowance) (Amendment) Rulel. 1992 publilhed in 
Notification No. a.S.R. 323(E) in aazette of India 
dated the 10th March. 1992. 

(iii) The Life Insurance Corporation of India. Claa·I 
Officerl (Revilion of Terms and Conditions of Service) 
(Amcndmcnt) Rules. 1992 published In Notification No. 
G.S.R. 324(E) in Gazette of India dated the 
10th March. 1992. 

(iv) The Lifc Insurancc Corporation of India Development 
Officers (Revision of Terms and Conditions of service) 
(Amendment) Rules. 1992 published in Notification No. 
G.S.R. 32S(E) in Gazette of India dated the 
10th March. 1992. 

(37) A copy of the Notification No. G.S.R. 328(E) (Hindi and English 
versions) published in Gazettc of India dated the 
13th March. 1992 seeking to permit with effect. from the lst 
March. 1992 the bringing into India. of gold in any form. 
including ornaments and articles by a passenger being a person of 
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Indian nationality or ongln as part of his bauale, while 
cominl to India from any country outside India, iaued under 
lection 13 of the Forei,n Exchan,e Regulation Act. 1973. 

(38) A copy of the Securltiel and Exchange Board of India (Terml 
and Conditionl of Service of Chairman and Members) 
Amendment Rulel, 1992 (Hindi and En,lilh verlionl) 
published In Notification No. S.O. 242(E) In Oazette of India 
dated the 27th March. 1992 under IOction 31 of the Securltlel 
and Exch'n,e Board of India Ordinance. 1992. 

(39) A copy of the Notification No. O.S.R. 407(E) (Hindi and 
En,lilh versionl) published in Oazette of India dated the 
6th April, 1992 provldin, pcrmiaion to exporterl who have 
obtained polt-bld letters of approval from the Exlm Bank on 
bchalf of the Workln, Oroup on Project Exportl or the Exlm 
Bank or an AuthorllCd Dealer within their dele,ated powers, 
in respect of export of en,ineerin"oodl on dcffered payment 
terml, elecution of turn-key projectll civil construction 
contracts abroad or for the export of conlultancy, tcchnical or 
other ICrvice abroad iaued under lectlon 16 of the Forei,n 
Exchan,e Regulation Act, 1973. 

(40) A eopy cach of the followin, Notification (Hindi and En,lish 
versions) under lub-sectlon (4) of section 19 of the Banking 
Companlel (Acquisition and Transfer of Undertakings) Act, 
1970:-

(I) The Syndlcatc Bank (OfficClrl') Service (Amendment) 
Re,ulation, 1991 published In Notification No. 10461 
S/0090/PD:IRD(O) In Gazette of India dated the 

11th January, 1992. 
(ii) The UCO Bank (Officers') Service (Amcndment) 

Re,ulationl, 1991 publilhed In Notification No. PERI 
PCR 191/5122 in Oazette of India dated the 

18th January, 1992. 
(41) A eopy eacl'l of \he followin, Notificationl (Hindi and English 

version I) under lub-section (3) of abction 15 of the 
Government Savin,.. Bank Act, 1873:-
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(I) Tho 'Olt Offlce (Monthly Income Accountl) 
(Amendment) Rulol, 1992 pubUlhed In Notification 
No. O.S.R. 430(B) In Oazette of India dated the 
24th April, 1992. 

(II) The 'Ott Ofnce Time Depaut (Amendment) Rulel, 
1992 publl'hed In Notlncatlon No. O.S.R. 431(B) In 
Oazette at India dated the 24th April, 1992. 

(42) A copy at the Kllan Vlka, Patra (Amendment) Rulol, 
1992 (Hindi and Bnlllih yonion.) publlihed In Notlncatlon 
No. O.S.R. 432(B) In Oazette at India dated the 24th 
April, 1992 under IUb·lcctlon (3) at ,ectlon 12 at the 
Oovernment Sayln .. Certlncatel Act, 1959. 

(43) A copy each ot the tollowlnl Report' (Hindi and Bnlll,h 
Yer,lonl) 

(I) Report at thc Baitaranl Oramya Bank, Barlpada. tor 
the year 1990·91 tOlether with Accountl and 
Auditor', Report thereon. 

(II) Report of thc Lanlpl Dehanll Rural Bank. Dlphu, 
for the year 1990·91 tOlother with Account. and 
Auditor', Report thereon. 

(III) Report of the Bhojpur·Rohtal Oramln Bank. Arrah, 
tor the year 199{)·91 tOlether with Account, and 
Auditor', Rcport thcreon. 

(44) A copy of thc Colnale (Standard Wel,ht and Remcdy of 
thc Two Rupeel. Bleyen Sidel Colnl Contllnln, Copper 75 
pcrcent Ind Nickel 25 percent) Rule,. 1992 (Hindi Ind 
Bnltish yenlonl) publilhed In Notlficltlon No. S.O. 281(E) 
in Olzcttc of India dated the 13th April, 1992 under lub· 
lection (3) of lectlon 21 of the Coinl,e Act, 1906. 

(45) (i) A copy of the Annual Report (Hindi and En,Ulh 
Ycrsions) of the Indian Institute of Forei,n Trade, 
New Delhi. for the year 1990-91 lion, with Audited 
Accounts. . 

(ii) A copy of the Review (Hindi and Enllish versions) 
by the Oovernment on the workln, of the Indian 
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lnatitutc of Forel,n Trade, New Deihl, for the yoar 
1990·cn. 

(46) A Itatement (Hindi and En,lIlh venlont) Ihowln, realonl for 
delay In layln, the papen mentioned at (45) aboye. 

(47) (I) A copy of the Annual Report (Hindi and En,lIlh 
venlonl) of the Export Inlpectlon Council and Export 
Inlpoctlon A.enclel (Volume·lI) for the year 1990-91. 

(41) A Itatement(Hlndl and En,lIlh venlont) Ihowln, reuon. for 
delay In layln, tho paper. mentioned at (47) aboye. 

(49) A copy each of the followln, paperl (Hindi and En,lIlh 
verllon.) under lub·aectlan (1) of lectlon 619A of the 
Companle. Act, 1956:-

(I) A Itatement reaardlna Reylew by the Ooyernment on 
the workln, of the Trade Fair Authority of India, New 
Deihl, for the year 1990·91. 

(II) Annual Report of the Trade Fair Authority of India, 
New Deihl, for the year 1990-91 alon, with Audited 
Aceountl and comment. of the Comptroller and 
Auditor Oeneral thereon. 

(SO) A Itatement (Hindi and Enallih venlont) Ihowln, rea.on. for 
delay In lay Ina the papers mentioned at (49) aboye. 

5. M ...... from Raj)'a Sabha 
Secretary·Oeneral· reported a mcnaae from Rajya Sabha that Rajya 

Sabha had no recommendation. to make to the Lok Sabha In ro,ard 
to the Appropriation (No.2) Bill, 1992. pallCd by Lok Sabha on the 
29th April. 1992. 
6. AUIDt to BIIII 

Secretary·Oeneral lold on the Table coplel, duly authenticated by 
the Secretary-Oeneral of Rajya Sabha, of the followin, five Bill. 
paucd by the Houaes of Parliament durin, the current IellSion and 
uscntcd to by the Prelldent:-

(1) The Public Liability Insurance (Amendment) Bill. 1992. 
(2) The Dc.tructive Insects and Peltl (Amendment and 
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Validation) BlII, 1992. 
(3) The Copyriaht (Amendment) Bill. 1992. 
(4) The Indian Red Croa Society (Amendment) Bill. 1992. 
(S) The Sccuritlet and Exchan,e Board of 'Indla Bm, 1992. 

7. Mlnut .. of CommlttH on PrIvate Memb,"' BID. Ind RelOlutlon. 
Shrl S. Mal1lkarjunalah laid on the Table the Mlnutel (Hindi and 

Enallah venlon.) of the Sc~nd to Tenth Ilttlnp of the Committee on 
Private MembeR' Billi and Resolutlonl. 
S. Govtrnm.nt BID - Introduced 

Th, Inltln' Milk Sub"I,u,". F"dln, BOIIIII Gnd Inltlnt Foods 
(R"ulGtlon 01 Prodwcllon, Supply tlnd Dl&'rlbullon) Bill, 1992. 

The motlotl to Introduce the Bm moved by Kum. Mamata 
Banerjee wu oppOied. 

The motion wu adopted and the Bill wal Introduccd. 
9. Matt.r. und.r Rul. 311 

(1) Shri Pala K.M. Mathew railed a matter rc,ardin, need to 
take Immedlatc .tepl to cope with the Iituation arilln, out of 
drou,ht at Idukkl, Kcrala. 

(2) Shrl Manku Ram Sodhi ralacd a matter re,ardin, need for 
early completion of Ja,dalpur-Nlzamabad National Hi,hway 
No. 16.. 

(3) Kum. Frida Topno .... -ra'ilcd a matter rc,ardlna need to 
provide tundl for the 'conltructlon of nat I for the familiel 
affceted by communal riot. In Sunder,arh Parliamentary 
conltltuency. Orl .... 

(4) Shri Abraham Charici railed a matter re,ardin. need to 
develop Inland waterway from Koyalam to Kochuycli. Kerala. 

(5) Prof. Ram KaplC rallCd a maner rcp:-din. need to take 
Itepa tor early completion of 'Oarya.hat' railway line lhrou.h 
Murbad Tehln ot Thane eliltrlct. Maharalhtra. 

(6) Dr. Panhuram Oan.war railed a matter rc,ardln, need 
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for lOuin, up an electronic telephone exehan,e at Plllbhlt. 
Uttar Prade.h. 

(7) Shrl Naval KI.hore Rai ral.ed a matter re,ardlna need to 
Introduce direct train. between North Bihar and South India. 

(8) Shrl TeJ Naraln Sln.h ralacd a matter fC,ardlna need to 
demarcate the boundary of Buxar alrpot, Bihar and to 
moderniac it. 
(Lok Sabha adJourn,d at 2.50 P.M. and r,.,ultmbl,d at 3.35 

P.M.) 
10. Prlvlt. Member.' Bill. - IDtroduc:ed 

(I) The AU india CoueD tor Ttchnleal Education 
(Amendm.nt) BID, 1992 (Amlndmlnt 0/ S,etlon 10) by Shrl 
Anna Jo.hl. 

(2) Thc doctor. and En.lncefl (Re,ulatlon of Mlaratlon to 
Forei,n Countrlel) Bill. 1992 by Shrl Kalhlram Rana. 

(3) The Special Educational Facllltiel (For Children of 
Economically Backward Parenti) Bill. 1992 by Shrl Klllhiram 
Rana. 

(4) The Colle,e Education Bill. 1992 by Dr. P. Vallal 
Peruman. 

(5) The R,elervation of POltl for Scheduled Caltel and 
Scheduled Tribel (In Government Services) Bill. 1992 by Dr. 
P. Vallal Peruman. 

(6) The Code of Civil Procedure (Amendment) Bill. 1992 
(Substitution 0/ nlw stction for sletlon 115) by Shri Sriballav 
Panigrahi. 

(7) The Construction Workers (Re,ulation of Employment 
and Conditions of Scrvice) Bm. 1992 by Shri Hannan MoJlah. 

(8) Thc Employecs' Provident Funds and Miscellancous 
Provisions (Amendment> Bill. 1992 (Amtndmtnt of stction 6.4) 
by Shri Kashiram Rana. 

(9) The Official Residence for Di,natarie5 Bm. 1992 by Shri 
Kashiram Rana. 



(10) The Unorpnlscd Labour Welfare BUI, 1992 by Shri 
Dwarka Nath Dal. 

(11) The Ex-tea Garden Labour Welfare Bill, 1992 by Shri 
Dwarka Nath Du. 

(12) The A,ricultural Labour (Equal Pay for Men and 
Women) Bill. 1992 by Shrimati Suryakanta Patil. 
11. Private Member'. BID - WlthdnwD 

The Hi,h Court at Ouwahati (Establilhment of a permanent 
Bene:h at Imphal) Bill. 1991. by Shri Y. Yaima Sin,h. 
12. Private Member'l BID - Under ConllderatioD 

The Constitution (Amendment) Bill 1992 (Amtndmtnt of 
Eighth Schtdult) by Shrimati Oil Kumari Bhandari. 

Further discussion on the motion for consideration of the Bill 
moved on the 10th April. 1992. continued. 

The following members took part in the: debate:-
(1) Shri Manoranjan Bhakta 
(2) Prof. Prem Dhumal 
(3) Shri Inder Jit 
(4) Shri Y. Yaima Singh 
(5) Shri Bhogendra Jha 
(6) Shri Sriballav Panigrahi 
(7) Shri Hari Kishore Singh 
(8) Shri Gopi Nath Gajapathi 
(9) Prof. Susanta Chakraborty 

(10) Shri M.M. Jacob 
The discussion was not concluded. 

·13. Half-an-hour Discussion 

Shri Udaysingrao Gaikwad raised a discus. .. ion on the: points arising 
out of answer given by the Deputy Minister in the Ministry of 
Information and Broadcasting on April 20. 1992 to Starred Question 
No. 661 regarding AIR Station. Kolhapur. 

• From S.33 P.M. to S.50 P.M. 
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Shri Ajit Kumar Panja replied to the discussion. 
6.21 P.M. 

(Lok 5abha adjournt!d till 11 A.M. on Monday, tht 11th May, 
1992) 

C.K. JAIN. 
St!crt!tary-Gtntral. 

MGIP(PLU)MRND-197815-6-S-1982. 



LOK SAIRA 

BULLETIN-PART I 

(Brief Record of Proc:eedinJ.~1 

Monday. May 11, 19921Vainkha 21. 1914 (Saka) 

No. 11' 
11 A.M. 

el. Stlltemeat By Mlailier 

The Minister of State in the Ministry of External Affairs made a 
statement regarding recolftition of Indepcndent States followin. the 
dissolution of the Socialist Federal Republic of YUJOllavia. 

2. Papen laid on the Table 

The following papcrs were laid on the Tablc:-

(1) A copy of the Report (Hindi and Enalillh vCrlIions) of the 
Comptroller and Auditor General of India-Union Govern-
ment-(No. 5 of 1991HCommercial)-The Handicrafts and 
Handlooms Exports Corporation of India limited under article 
151(1) of the Constitution. 

(2) A copy of the Report (Hindi and English vCrlIionll) of the 
Comptroller and Auditor General of Indilt-Union Govern· 
ment (No.7 of 1991)-Commercial-Hiadusllm Zinc Limited 
under article 151(1) of the ConItitution. 

(3) A statement (Hindi and En&lilh vcrsioftll) (i) correcting the 
reply Jivcn on the 20th November. 1991 to Unlllarred Qucstion 
No. 6 by Shri Keshari Lal. M.P. reaarding unauthori5Cd 
constructions in Vuant Endavc and (ii) thc rea50ns for delay 
in correcting the reply . 

....... 1·29 P.M. 
1 
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(4) A statement (Hindi and English versions) correcting the reply 
given on the 6th May. 1992 to Unslarred Question No. 9298 by 
Shri Chandulal Chandrakar. M.P. regarding allotment of DDA 
flats. 

(5) A copy of the International Airports Authority of India (Lost 
Property) Amendment Regulations. 1992 (Hindi and English 
versions) published in Notification No. I (7)/74-BM in Gazette 
of India dated the 21st February. 1992 under sub-section (4) of 
section 37 of the International Arrports Authority Act. 1971. 

(6) A statement (Hindi and English versions) (i) correcting the 
reply given on the 23rd March. 1992 to Unstarred Question 
No. 4152 by Shri Nani Bhattacharya regarding International 
Airlines from major airport!>; and (ii) the reasons for delay in 
correcting the reply. 

3. Report of the Committee on Subordinate Legislation 
Shrj Somnath Chatterjee presented the Sel'Ond and Third Reports 

(Hindi and English versions) of the Committce on Suhordinate 
Legislation. 
4. Govrrnment Bill-Introduced 

The Parliament (Prevention of Disqualification) Amendment Bill. 
1992. 
5. Matters Under Rule 377 

(1) Shri SribaUav Panigrahi raised a matter regarding need to take 
steps for early completion of Power Projects in Orissa. 

(2) Shri K. Ramamurthee Tindivanam mised a matter regarding 
need to set up a T.V. relay station at Mannalurpeti. in South An:o\ 
district of Tamil Nadu. 

(3) Kum. Vimla Verma raised a matter regarding need to provide 
funds to the Government of Madhya Pradesh for setting up a milk 
plant at Bandol village. Madhya Pradesh. 

(4) Shri Jagmeet Singh Brar 'raised a matter regarding need to 
withdraw ban on the recruitment in army and other pnrnmililary 
forces in P.u~jab. 

(5) Dr. Parshuram Gangwar raised a matter regllrding need 10 
confer citizenship rights on Bengali refugees settled lIt Pilihhit. Uttar 
Pradesh. 
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(6) Shj Asht Bhuja Pra.4iad Shukla raised a matter regarding need 
for laying of Dohari Ghat-Sahjanwar and Khalilahad-Balrampur 
broad gauge railway lines in Uttar Prade!ih. 

(7) Shri Govinda Chandra Munda raiscd a mallcr regarding need 
to set up a modern training and fCIICarch centre on mining and 
geology at Keonjhargarh. Ori5Sa. 

(8) Shri M. Ramanna Rai raised a mailer regarding need to 
introduce Rajdhani Express between Delhi and Trivendrum. 

(9) Shri Saifuddi" Choudhary raised a mailer regarding need to 
provide relief to the people affected by earthquake rn Tehri Garhwlii. 
Uttar Pradesh. 
(l.ok Sabha adjourn~d af 2 P.M. and re-fl.\·.\·('IIIh/"d (/{ 3.fJ.l r.M.) 
5. Government Bill-Under Consideration 

Time allotted: 
Time taken: 

4Hrs. 
4Hrs.5RMls. 

The National Commission for Minorities II ill , 1992 
The motion for consideration of the Bill was moved hy Shri 

Sitaram Kesri. . 
An amendment for circulation of the Bill for Ihe purpose of 

eliciting opinion thereon was moved by Prof. Rasa ~ingh Rawal. 
The following members took part in the deh .. le:-

(l) Shri Lal Krishna Advani 
(2) Shri Digvijaya Singh 
(3) Shri Ram Vilas Paswan 
(4) Shri Mani Shankar Aiyar 
(5) Smt. Suscela Gopalan 
(6) Shri Borahim Sulaiman Sait 
(7J Shri B. Akbar Pasha 
(8) Shri Guman Mal Lodha 
(9) S~ri Sultan Salahuddin Owaisi 

(10) Shri Bhogendra Jha 
(11) Shri R. Ramasamy 
(12) Shri Kodikkunnil Surcsh 
(13) Shri Lal Jan S.M. Basha 
(14) Shri Chitta Basu 



(15) Shri Syed Sahabuddin 
(16) Shri Suraj Mandll 
(17) Shri N. Dennill (SpftcIt ""/inul,,d) 

The dilcuslion •• not concluded. 

8.02 P.M. 

(Lole SaM •• djofAr"ed till 11 A.M. on Tllesday. Ihr!~lh May. 1992) 

C.K. JAIN. 
S~cr~'ury.Gm~rui. 

MGlfI(PLUJM~".5"II2. 



LOK SABIIA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Tuesday, May 12, 1992/Vaisakha 22, 1914 (Saka) 
No. 120 

11 A.M. 

1. Obituary Reference 
The Speaker made reference to the pilling away of Shri 

Hem Raj, a member of Fourth Lok Sabha. 
Thereaft~r, members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Papen' laid on the Tilble 
The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (2) of section 40 of the Indira 
Gandhi National Open University Act, 1985:-

(i) Regulations for the meetinp of the Board of Manage-
ment' of the Indira Gandhi National Open University 
published in Notification No. G.S.R. 42 in Gazette of 
India dated the 19th January, 1991 together with a 
corrigendum to English version thereto published in 
Notification No. G.S.R. SSO dated the 28th September, 
1991. 

(ii) G.S.R. 146 publisbed in Gazette of (ndia dated the 9tb 
March, 1991 making certaid amendments to Statute 23 
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of the Indira Gandhi National Open Univenity Act, 
1985 together with a corrigendum to Hindi version 
thereto published in Notification No. G.S.R. SSI dated 
the 28th September, 1991. 

(iii) G.S.R. 147 published in Gazette of India dated the 9th 
March, 1991 making certain amendments to clause (2) 
of Statute 13 of the IndirIJ Gandhi National Open 
University Act, 1985 to,ether with a corrigendum to 
English version thereto published in Notification No. 
G.S.R. 552 dated the 28th September, 1991. 

(iv) G.S.R. 148 published in Gazette of India dated the 9th 
March, 1991 making certain amendments to sub-cl&use 
(ii) of clause (3) of the Ordinance of the Indira Gandhi 
National Open University Act, 1985. 

(v) G.S.R. 692 published in Gazette of India dated the 14th 
December, 1991 making Statute 28 of the Indira Gandhi 
National Open University Act, 1985. 

(vi) G.S.R. 476 published in Gazette of India dated the 24th 
August, 1991 making certain amendments to clause (1) 
of Statute lOA of the Indira Gandhi National Opcn 
University Act, 1985. 

(vii) G.S.R. 528 published in Gazette of India dated the 14th 
September, 1991 making Ordinance under Statute 13(2) 
of the Indira Gandhi National Opcn Univeraity Act, 
1985. 

(viii) G.S.R. 608 published in Gazette of India dated the 19th 
October, 1991 makina Ordinance on Career Advance-
ment of Teachers of the Indira Gandhi National Open 
University Act, 1985. 

(ix) G.S.R. 609 published in Gazette of India dated the 19th 
October 1991 making certain amendments to lub-clause 
(iv) of Clause (5) of Statute 1 of the- Indira Gandhi 
National Open University Act, 1985. 

(2) A statement (Hindi and English versions) cxplainina reasons 
for not laying the Annual Report of the University of Delhi for 



3 

the year 1990-91 within stipulated period of nine months after 
the close of the Accounting year. 

(3) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Accounts and Audit Rcport of the 
University of Delhi for the year 1990-91 within thc stipulated 
period of nine months after the close of the Accounting year. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the RashtriyaSanskrit Sansthan. New 
Delhi, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Rashtriya Sanskrit Sansthan, New 
Delhi. for the year 1989-90 together·with Audit Report 
thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Engineering College. Calicut, 
for the year 1989-90. 

(U) A copy of the Annual Aocounts (Hindi and English 
versions) of the Regional Engineering College, Calicut, 
for the year 1989-90 together with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi and English venions) by 
the Government on the working of the Regional 
Engineering CoUc.e, Calicut, for the year 1989-90. 

(7) A statement (Hindi and English venions) showing reasons for 
delay in laying the papen mentioned at (6) above. 

(8) (i) A copy of tbe Annual Report (Hindi and Enalish 
versions) of the Motital Nehru Regional Engineering 
College, Allahabad, for the year 1989·90. 

(ii) A copy of the Annual Accounts (Hindi and Englisb 
versions) of the Motilal Nehru Regional Engineerin. 
College, Allahabad, for the year 1989-90 together with 
Audit Report thereon. 
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(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Motilal Nehru 
Regional Engineering Colic,e, Allahabad, for the year 
1989-90. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) abovc. 

(10) (i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Apprenticeship Training 
(Western Region) Bombay, for the year 1990-91 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versioos) by 
the Government on the working of the Board of 
Apprenticeship Training (Western Region) Bombay, for 
the year 1990-91. 

(11) A statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (10) above.-

(12) (i) A copy of the Annual Report (Hindi and EngUsh 
versions) of the National Institute of Foundry and Forlc 
Technology, Ranchi, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Foundry and Forae 
Technology, Ranchi, for the year 1989·90 together with 
Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Insti· 
tute of Foundry and Forge Technology, Ranchi, for the 
year 1989-90. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) A copy of the Annual Accounts (Hindi and English versions) 
of the Maintained Institutions of University of Delhi for the 
year 1988-89 together with Audit Report thereon. 

(1S) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 
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(16) (i) A copy of the Annuat Report (Hindi and En,lish 
versions) of .the National Council of Science Museums, 
Calcutta, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Council of Science Museums, 
Calcutta, for the year 1989-90 togcther with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Englisb versions) by 
the Government on the working of the National Council 
of Science Museums. Calcutta, for the year 1989-90. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) A statement (Hindi and English versions) (i) correcting the 
reply given on the 9th Scptcmber, 1991 to Unstarred Oucstion 
No. 6237 by Shri P.P. Kaliaperumal rcgarding amount spent 
for subsidised publicalion of books and (ii) giving reasons for 
dclay in corrccting thc rcply. 

(19) A copy of the Pondichcrry University General Provident 
Fund-cum-Pension-cum-Gratuity Scheme (Hindi and English 
versions) published in Gazette of India dated the 20th July, 
1991 under sub-section (2) of section 44 of the Pondicherry 
University Act, 1985. 

(20) A copy of the t:niversity Grants Commission (Recruitment) 
Amendment Rules, 1990 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 617 in Gazette of India 
datcd the 29th September, 1990 under section 28 of the 
University Grants Commission Act, 1956. 

(21) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the University of Hyderabad for the year, 
1990-91. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the University of 
Hyderabad for the year 1990-91. 

(22) A statement (Hindi and English versions) sbowing reuons for 
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delay in laying the papers mentioned at (21) above. 
(23) (i) A copy of the Annual report (Hindi and Englisb 

versions) of the Indian Institute of Technology, Delhi, 
New Delhi. for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Institute of Technology, Delhi, 
New Delhi. for the year 1989-90 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Institute 
of Technology. Delhi, New Delhi, for the year 1989-90. 

(24) A statement (Hindi and English versions) showing reasons for 
delay in hlying the papers mentioned at (23) above. 

(25) A copy of the Air Force (Amendment) Rules, 1990 (Hindi 
and English versions)· published in Notification 
No. S.R.O.S(E) in Galette of India dated the 6th August, 
1991 under section 191A of the Air Force Act, 1950. 

(26) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (25) above. 

(27) A copy of the Memorandum of Understanding for the year 
1991-92 between the Bharat Electronics Limited and the 
Department of Defence Production and Supplies, Ministry of 
Defence (Hindi and English versions). 

(28) A statemcnt (Hindi and English versions) (i) correcting the 
reply given on the 24th April, 1992 to Unstarred Question 
No. 7949 by Shri Sanat Kumar Mandai regarding crash of lAF 
planes in PlInjab; and (ii) giving reasons for delay in correct-
ing the reply. 

(29) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working of the 

National Building Construction Corporation Limited for 
the year 1990-91. 
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(ii) Annua) Report of the National Building Construction Corpo-
ration Limited' for the year 1990-91 aJong with Auditcd 
Accounts and commcnts of the Comptroller and Auditor 
Gcncral thcrcon. 

(30) A copy ellch of the foUowing papers (Hindi and English 
vcrsions):-

(i) Memorandum of Understanding for the year 1992·93 bctwecn 
the Manganese Ore (India) Limited and the Ministry of Stcel. 

(ii) Memorandum of Understanding for the year 1992·93 between 
the Ferro Scrap Nigam Limited and the Ministry of Stccl. 

(iii) Memorandum of Understanding for the year 1992·93 between 
the Metal Scrap Trade Corporation Limited and the Ministry 
of Steel. 

(iv) Mcmorandum of Understanding for the year 1992·93 between 
thc Sponge Iron India Limited and the Ministry of Steel. 

(v) Memorandum of Understanding for the year 1992·93 betwccn 
thc National Mincral Development Corporation Limited and 
the Ministry of Steel. 

(vi) Memorand"m of Undcrstanding for the year 1992·93 between 
the Kudremukh Iron Ore Company Limited and Ministry of 
Stecl. 

(vii) Memorandum of Understanding for the year 1992·93 betwccn 
the MetaJlurgicaJ and Engineering Consultants (India) 
Limited and the Ministry of Sleel. 

(viii) Memorandum of Understanding for the year 1992·93 between 
the Stcc) Authority of India Limited and the Ministry of 
Steel. 

(31) A copy each of the foUowina Notifications (Hindi and English 
versions) iuucd under section 61 of the Water (Prevention 
and Control of Pollution) Act, 1974:-

(i) 5.0. 813(E) published in Gazette of India dated the 
2nd December, 1991 rcgarding supersession of the Central Pollu 
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tion Control Board for a period of one month and directin, 
that Shri A.K. Bhattacharya, Project Director, Gan,. Project 
Directorate shall exercises all the powers, performed and 
discharged by the Central Pollution Control Board. 

(ii) S.O. 814(E) published in Gazette of India dated the 
2nd December, 1991 regarding constitution of the Central 
Pullution Control Board. 

(32) A copy each of the following papers (Hindi and English 
vl!tsions)-

(i) Memorandum of Understanding for the year 1992-93 between 
the Bharat Aluminium Company Limited and the Ministry of 
Mines. 

(ii) Memorandum of Understanding for the year 1992-93 between 
the Hindustan Copper Limited and the Ministry of Mines. 

(iii) Memorandum of Understanding for the year 1992-93 between 
the llindustan Zinc Limited and the Ministry of Mines, 
Government of India. 

(33) A eopy of the Notification No. G.S.R. 396(E) (Hindi and 
English versions) published in Gazette of India dated the 2nd 
April. 1992 together with an explanatory memorandum 
regarding exemption to Sir John Bourn, Comptrollt ( --ad 
Auditor General of the United Kingdom and three membc;" 
of the party who visited India from the 12th April, 1992 to tl ... 
21st April, 1992, from the payment of foreign travel tax under 
section 41 of the Finance Act, 1979. 

(34) A copy each of the following statements (Hmdi and English 
versions) showing action taken by the Government on various 
assurances. promises and undertakings given by th~ Ministers 
during the various sessions of Eighth, Ninth' and Tenth Lok 
Sabha:-

(i) Statement No. XXIX -II Part of Eighth Session, 11 Eighth 
(ii) Statement No. XXVIII -Tenth Session, 1988. Lok 

(iii) Statement No. XXIII -Eleventh Session, 1988 Sabha 
(iv) Statement No. XX -Thirteenth Session, 1989 
(v) Statement No. XVII -Fourteenth Session, 1989 



(vi) Statement No. XIII 
(vii) Statement No. XIV 

(viii) Statement No. X 
(ix) Statement No. VIII 
(x) Statement No. VII 

(xi) Statement No. VI 
(VoU and V~I.II) 

(xii) Statement No. III 
(xiii) Statement No. I 
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- First Session, 1989 } 
-&cond Session, 1990 
-Third Session, 1990 
-Sixtb Session, 199(). 
- Seventh Session, 1991 
-First Session, 1991 } 

- Second Session, 1991 
-Third Session, 1992 

Ninth 
Lok 
Sabha 

Tenth 
Lok 
Sabha 

(35) A copy each of tbe following papers (Hindi and English 
vcrsions)-

(i) Memorandum of Understanding for the year 1991·92 
between the Pyrites, Phosphates and Chemicals 
Limited and the Ministry of Chemicals and Fertiliz· 
ers, Department of Fertilizers, Government of India. 

(ii) Memorandum of Understanding for the year 1992·93 
between the Hindustan Insecticides Limited and the 
Ministry of Chemicals and Fertilizers. 

(iii) Memorandum of Understanding for tbe year 1992·93 
between the Hindustan Antibiotics Limited and the 
Department of Chemicals and Petrochemicals. 

(36) (i) A copy of the Annual Report (Hindi and EnJlisb 
versions) of the Central Institute of Plastics 
Engineering and Technology, Madras, for the year 
1990-91 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and Englisb versions) 
by the Government on the wotting of the Central 
Institute of Plastics Engineering and Technology. 
Madras, for the year 1990-91. 

(37) A copy each of the following Reports (Hindi and EnJliah 
versions) under article 151(1) uf the Constitution:-

(i) Report of the Comptroller and Auditor Geoeral of 
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India for the year ended the 31N March, 1991 (No.6 of 
1992~Union Government (Civil). 

(ii) Report of the Comptroller and Auditor General.of 
India for the year. ended the 31st March, 1991 (No.7 of 
1992~Union Government (Posts and Telecommunica-
tions). 

(iii) Report of the Comptroller and Auditor General of 
India for the year ended the 31st March, 1991 (No.9 of 
1992~Union Government (Defence Services-Air 
Force 'and Navy). 

(iv) Report of the Comptroller and Auditor General of 
India (or the year ended the 31st March, 1991 (No.10 of 
1992~Union Government (Railways) 

(v) Report of the Comptroller and Auditor General of 
India for the year ended the 31st March, 1991 (No.ll of 
1992~Union Government (Other Autonomous 
Bodies). 

(vi) Report of the ComptroUer and Auditor General of 
India for the year ended the 31st March, 1991 (No.8 of 
1992~Union Government-Defence Services (Army 
and Ordnance Factories). 

(vii) Report of the ComptroUer and Auditor General of 
India for the year ended the 31st March, 1991 (No.13 of 
1992)-Union Government-Defence Serviccl-Recruit-
ment and Trainina of othcr Ranks. 

(viii) Report of the Comptroller and Auditor General of 
India for the year ended the 31st March, 1991 (No.14 of 
1992~Union Governmcnt-Defence Scrvicel-Army 
Base Workshops. 

(38) A copy of the Appropriation Accounll, Railway. for the year 
1990-91, Part-I-Review (Hindi' and EnaUsh versiona). 

(39) A copy of the Appropriation Accounts, Railways for tbe year 
1990-91, Part-II-Detailed Appropriation Accounts (HindI 
and Enalish versiolls). 

(40) A copy of' the Block, Accounll (includiD& Capital Slatemeata 
comprisinl the Loan Accounts). Balance Sheell _ Profit 
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and'Lou Accounts, Railways for the year 1~91 (Hindi and 
English versions). 

3. Messa. from RaJya Sabba 

Secretary-General reported a messaae from Rajya Sabha that Rajya 
Sabha had no recommendations to make to Lok Sabha in reprd to 
the Finance Bill, 1'992 as paucd by Lok Sabha on 6th May. 1992. 
4. Minutes of the CommUlH on Absence or Memben from the 

Silllnil or the House 

Shri Probin Deb laid on tbe Table minutes (Hindi and EDJlish 
versions) of the Sitting of the Committee on Absence of Memben 
from the Sittings of the House held on the Sth May, 1992. 
5. Presentation or PetJtJoDl 

(1) Shri Lalit Oraoo preaeoted a petition liped by Shri lCamesh-
war Chaupal, 8 Virchand Patel Marg, Patna (Bihar) regardin. 
inclusion of Khatve Community of Bihar in the Schedule to the 
Constitution (Scheduled Castes) Order, 1950, pertaining to the 
State of Bihar. 

(2) Shri Manoranjan Bhakta preJented a petition siped by Shri 
Maralendu Mallik and other migrants from BaD.ladcsb, now 
residents of Ben.ali Colony, Hastinapur, Distrid Meerut, Uttar 
Pradesh, regardin. their rehabilitation. 

6. Statement by MlnJsler 

The -Minister of State for Communications made a statement 
regarding introduction of a scheme for providin, poup diallin, 
facility in the rural areas. 

7. Matlen Under Rule 377 

(1) Shri Birbal raised a matter reprdin, need for financial 
assistanBce to the Government of Rajutban for providiDa reUef to 
the; drouight prone areas. 

(2) Shri Rama Krishna Konathala railed a matter reprdin, need to 
provide fmandal assiltance to the Government of Andhra Pradesh 
for improving the facilities at Kin, Georae HOIpital, Vishakhapat-
nam. Andhra Pradesh. 
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(3) Shri Probin Deka raised a matter re,ardin. need to fiU up 
vacancies in the North Eastern Reaional Centre of National lostitute 
of Small Industry Extension Training. Guwahati. 

(4) Shri Dau Dayal Joshi raised a matter fO,arding need to ensure 
that cold drinks containing BVO are not sold in the country. 

(S) Shri Santosh Kumar Ganpar raised a kmatter regardin. need 
to declare the post of Opthalmic Assistant as gazetted. 

(6) Shri Hari Kishore Singh raised a matter regarding need to lI'ant 
licence for setting uJ) sugar mills at Tariyani in Sitamarhi district and 
'alahi in east Champaran district. Bihar. 

(7) Shri Tej Narain Singh raised a matter regarding need to take 
steps for solving Bhojpur-Balia boundary dispute befween Bihar and 
Uttar Pradesh. 

(8) Shri K.P. Singh Deo raised a matter regarding need to provide 
necessary assistance for modernising the water supply system in 
Dhenkanal. Orissa. 

(9) Shri Ram Vilas Paswan.raised a matter regarding need for CBI 
inquiry in the incident of atrocities on Harijans at Subakara village. 
Aligarh Distt. Uttar Pradesh. 
(Lok SGbha adjourned at 2.02 P.M. and rt-assembled IJI 3.05 P.M.) 
8. CoverDIDent 8U1-Passed 

(1) The NlJlional Commission for Minorities BIU. 1992 
Time allotted: 4 hrs. 
Time taken: 8 hrs. 16 mb. 

Discussion on the motion for consideration of !be BIU moved by 
Shri Sitaram Kesri and an amendment thereto moved on !be 11th 
May, 1992, continued. 

The following members took part in the debates:-
(1) Shri N. Dennis 
(2) Sbri Shrish Chandra Dikshit 
(3) Shri Frllnk Anthony 
(4) Shri A. Charles 
(5) Shri Syed Masudal Hossain 
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(6) Shri E. Ahamc!d 
(7) Shri Md. Yunus Saleem 
(8) KUIlI. Frida Topno 
(9) Prof. Rasa Singh Rawat 

(10) Shri Tej Narain Singh 

Shri Sitaram Kesri replied to the debate. 

The amendment for circulation of the BUI for tbe purpOIC of 
elicitin& opinion thereon was negatived. 

The motion for consideration was adopted and claule-by-c:lause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

CIa,:!sc 4 was adopted, as amended. 

Clauses S to 16 were adopted. 

Clause 1, the Enacting Formula and the Lon. TItle were also 
adopted. 

The motion that the Bill, as amended, be paued wu moved by 
Sh~ Sitaram Kesri. 

The following members took part in the debato:-

(1) Shri Lal Krishna Advani 
(2) Shri Sycd Shahabuddin 
(3) Shri E. Ahamed 
(4) Shri Frank Anthony 
(5) Shri Vishwanath Pratap Singh 
(6) Sltri Peter G. Mlirbaniang 
(7) Shri· Sitaram Kesri 

The motion was adopted and the Bill, u amended, w. paaed. 
(2) The ParlitllMlII (Prevention 0/ DisqUillifictllion) Amendment 

Bill, 1992 
The motioa for consideration of the 8i1 w. moved by Sbri K. 

Vijaya Bhaskara Reddy. 

An amendment for circulation of the DOl for the parpaee of 
eliciting opinion thereon was moved by Sbri Diu Dayal Joabi. 
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The following members took part in the debate:-
(1) Shri Dau Dayal Ioshi 
(2) Shri Nitish Kumar 
(3) Shri Sriballav Panigrahi 
(4) Dr. Laxminarain Pandey 

Shri K. Vijaya Bhaskara Reddy replied to the debate. 
The amendment for circulation of the Bill for the purpose of 

eliciting opinion thereon was negatived. 
The motion for consideration wu adopted and clause-by-clause 

consideration of the Bill was taken up. 
aauses 2 and 3 were adopted. 
aausc 1. the Enacting Formula and the Long Title were also 

adopted, 
The motion that the Bill be passed was moved by Shri K. Vijaya 

Bhaskara Reddy. 
The motion was adopted and the Bill was passed. 

9. DIKuIIoa Uader Rille 193 
Shri V. SobhanadreeawUl Rao raised a dilcuuioa on the situation 

arising out of awardina of contract ot Mis Asea Brown Boveri 
(ABB) for purchase of electric locomotives. 

His speech was not concluded. 
The dilcuuion was not concluded. 

10. Va1edktory Refereace 
The Speaker made valedictory refereoce OD the concluaioa of the 

Third Se.ion of Tenth Lok Sabha. 
(Lok Saba adjourned lille dil at 7.10 P.M.) 

C.K. IAIN. 
Secretary-GelleTId. 


